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LOK SABHA DEBATES

LOK SABHA

Tuesday March 31, 1981/Chaitra
10, 1903 (Saka).

The Lok Sabha met at Eleven of
the Clock

(MR. SPEAKER in the Chair)

OBITUARY REFERENCE

Mr. Speaker : I have to inform
the House of the sad demise of Shri
Gajraj Singh Rao, who was a Mem-
ber of the Third and Fourth Lok
Sabha during 1962—70.

Earlier, he alsoserved as a Member
of Punjab Legislative Assembly dur-
ing 1952—62 and was Chairman of
its Public Accounts Committee for
more than 5 years.

An active parliamentarian, he
took keen interest in parliamentary
activities and served as a Member of
various Committees of Lok Sabha.

He was a veteran freedom fighter.
Hewas also founder Member of Maha
Haryana Movement and suffered
imprisonment in 1930.

An eminent social worker, he
worked for rural uplift and community
development and development of
small-scale and cottage industries
in Haryana.

He passed away at Karnal on 29
March, 1981 at the age of 77 years.

We deeply mourn the loss of this
friend ard I #m sure the House will

274 L.S.—1
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join me in conveying our condo-
lences to the bereaved family.

The House may stand in silence
for a short while to express its sorrow.

The Members then stood in silence
Jor a short while.

WELCOME TO INDONESIAN
PARLIAMENTARY DELE-
GATION

MR. SPEAKER : Hon’ble Mem-
bers, at the outset, I have to make
an announcement.

On my own and on behalf of the
Hon’ble Members of the House,
I have great pleasure in welcoming
Hon’ble Mr. Kartidjo, Vicc-Speaker
of Dewan Perwakilan Rakyat (Par-
liament of Indonesia) and the Hon‘ble
Members of the Indonesian Parlia-
mentary Delegation who are on a
visit to India as our honoured guests.
The other Hon’ble Members of the
delegation are :

1. Mr. R. Soeprantijo, M.P.
2. Drs. Suryadi, M.P.

3. Mr. H.M. Soewardi, M.P.
4. Mr, Mirdin Kasim, M.P.
5. Drs. Aloysius Aloy, M.P.

The delegation arrived here
last evening and will be in India till
6 April, 1981. They are now seated
in the Special Box. We wish them
a happy and fruitful stay in our
country. Through them we convey
our greetings and best wishes to the
Parliament. Government and friend-
ly people of the Republic of

‘Indonesia.
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Radio Programmes in Konkauni

\
*598, SHRI EDUARDO FAL-

EIRO : Will the Minister of
INFORMATION AND BROAD-
CASTING be pleased to state :

(a) Whether Government are
aware that Konkani is by far, the
language most widely spoken in Goa;

(b) what is the total broadcast-
ing time of All India Radio, Panjim,
and how it is distributed (language-
wise); and |

(c) the steps taken to improve the
quality of programmes in Konkani
and increase the time allotted to
them ?

THE DEPUTY MINISTER
IN THE MINISTRY OF INFOR-
MATION AND BROADCASTING
(KUMARI KUMUDBEN M.
JOSHI) : (a) Yes, Sir,

(b) Total broadcasting time of
Panaji is 327 hours per month.
Language-wise percentage given to
various language is indicated below :

Konkani . . . 40%
Marathi . . . 18.9%
Hindi - . . . 9.6%,
English . . , 24.9%
Portuguese - . . 2.6%,
Sanskrit . . . 0.3%

(c) The Panaji Station constantly
makes efforts to improve the quality
of its programmes including Konkani
broadcasts. The time devoted to

rogrammes of Konkani-language
By Panaji Station is considered to
be adequate.

SHRI BAPUSAHEB PARUL-
EKAR : He may be allowed to speak
in Konkani.

MR. SPEAKER : Ifhe has given
notice I would have allowed him.
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* SHRI EDUARDO FALEIRO :
May I ask the question in Konkani ?

MR. SPEAKER: My reply is the

same. =

SHRI EDUARDO FALEIRO :
I would really say that this House
must take notice that some Members
are allowed to speak in their own
language whilst others like myself
are not. I have nothing against
Mr. Parulekar Speaking in Marathi
but I should be allowed to speak
in Konkani.

THE MINISTER OF INFOR-
MATION AND BROADCASTING
(SHRI VASANT SATHE) : You
can ask the question in Konkani.
I will reply in Marathi,

SHRI EDUARDO FALEIRO :
Konkani is the official language of
the Union Territory which I repres-
ent here. It is the language of a
large number of people outside Goa
also i.e. throughout Konkani area.
It is recognised by the Sahitya Aca-
demy.

In the context of the All India
Radio there are three major sugges-
tions and requests and I should say,
demands on behalf of the people
of the territory, I would put before
the Minister these demands. The
first thing is the upgradation of the
regional news unit in Konkani.
It is an assurance which was given by
the Congress Government in 1975«
76. It was included, I understand,
in the Report of the Ministry for
that year. Therefore, it must be
implemented. There are two other
important things to make that station
eflective on the lines which this ques-
tion suggests, viz. to have a fullfle-
dged light music unit and an outside
broadcasting unit so that the unit
can go to the villages and record
programmes, live programmes, pro-

es of human interest. These
are the three demands made by me
on behalf of the entire people of the
territory. Will the hon. Minister
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consider them, as-in fairness they
should be ?

SHRI VASANT SATHE : I
thank the hon. Member for making
these useful suggestions. I assure
him that all these suggestions will,
not only be considered, but be imple-
mented at the earliest.

SHRI EDUARDO FALEIRO :
‘While thanking the Minister....

-

Mr. SPEAXER : You are not
still satisfied ?

SHRI EDUARDO FALEIRO :
I am very happy that he is possibly
doing whatever he can. In Bombay,
Bangalore and other places there
are many channels. In Bombay there
are threc channels and one channel
is fully devoted to the Marathi med-
ium. Will the hon. Minister consi-
der this humble request and demand
I am putting here that there should
be a channel in Konkini in Goa? This
is also very much important. What we
have the relay centres of the TV in
Goa, in view of the fact that a
large number of people know only
Konkini, will there be some emphasis
on Konkini programmes so that the
people of those areas are involved ?

SHRI VASANT SATHE : These
suggestions require techniical consider-
ation. It will not be immediately
possible for me to say “Yes or “na”.
As far as the relay centre is concerned,
it will only be relaying programmes
from Bombay. We cannot inter-
polate. But we shall consider what-
ever is  technologically feasible.
Once we have the relay centre, how
programmes produced there can be
fed into the station will be definitely
considered.

it RiWe /o Qo Qo M : Hel
HERT ¥ RAT WA AT F Faar &
FROTl FT TG TL 40 AT A T
W § wgrerer € dqdw N 18 T
§, WA W 24 qeEe Wi g
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N gATH AMAT FEAT ¢ IaW WY
9 qUT ITW ¥W & O @ W
ST FIGAET STH TGAT TE FT @Y
g2 frowgr & age R f FEHTA
FE F AT U F ] ST g,
am fagema § Wedi 9T wAE=
FEF AwAA ARaT T 9 TLAE A
TR ES & weh A & smAr
g fr ag =t | @\ F fag
FaT I F W R 7

AW aE :  fgd ®9arEr
2% & fag 9 & 9 Ay fawrfor
Fr g (saqE™)

WETA WEAT : AT AI FLAFA
L ammmmuw g ?

S\ T §1B ;W GEC ATET &
f& @t F1 FTH FATHC TF  HID
fergearit Sa @ A AW B G
ot 3af gard smare Hifwer W

g

gt a& e A fedr i QoA
FT /A §, 9g¥ WeAT F1 "G g
fe M F) A AT H I IR
AR STATH HI FEF GGA0E T |
qgX S AT QAN ST o, TEET
WIE W His(i ¥ & A g wWiE
faga 9@ fo@ T & ST MA@
a2 & 97 ¥ fag sfaw v ok §
g ®ra FF & wOsh w0 w7 e
WA, T F AW afR wr F AR
g fe wdst N srg fg=dr =i awmar
a A gH 39 ¥aE g gf), Afew
gH TOIRTE SUIRT FAT Fi ATT AHT
IR TIOT & AATIA® FTH HFAT AES
§ wg guru I TEET &

wrwrd s W AT WENET,
7g wieh &1 gaw §, f7 O
AT W I wiw ¥ akfirr § g ¥
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M A /B T O Ay Qv
¢ fuwmy 7d wf § wR AF-
Ny yaeo & Q9 Hig fowaa g &
7w N a9 faad, I8 ¥ ®
AR w41

PROF. MADHU DANDAVATE:

Is the hon. Minister aware of the fact
that Konkini language is like a beauti-
ful coloured rainbow ? It is not at
all one dialect. In Goa different dia-
lects are spoken. From Goa, up to
my constituency, Ratnagiri there are
different dialects. Therefore, while
having the Konkini programmes
will you see to it that the various
contours of the Konkini lanuguage are
properly covered ?

AR WA ¢ WT GATOTL FT
g 9% fRmT HARAT /A & g

feorr @ &

ot wq A8 A€ WOV AT FE
® e

We will be very happy and it is
our desire to be as colourful as the
rainbow itself. We will definitely try
to see how the various colours can
be taken care of.

MR. SPEAKER : Question No
599 — Mr. Ram Gopal Reddy.
Absent. Question No. 600 — Mr.
Chandrashekara Murthy. - Absent.
Mr. B.V. Desai — Absent.

Wrd WA @ T qEEw,
o 5 faoa & @ | wEdiT yaew
e 787 § W geq § gifre af)
@Y § 1 fewr o @wr @9 ger
wdE e L - - :
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MR. SPEAKER : Question No.
60or — Shri Phool Chand Verma.
Absent. What a unanimous decision !

Question No. 6o2 — Mr. K.
Lakkappa. Absent. Mr. H.N. Gowda.

Violation of companies act
by M/s. Sudarsan Liners Litd.

*602. SHRI H.N. GOWDA :
SHRI K. LAKKAPPA :

Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS.
be pleased to state :

(a) whether itis a fact that M/s.
Sudarsan Liners Limited, Madras
is violating Companies law under
Section 417 of the Companies Act ;

(b) If so, action contemplated by
Government against this company ;
and

(c) if not, the reasons therefor ?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS :
(SHRI P. SHIV SHANKAR ) :
(a) This company was found having
defaulted in complaying with the
requirements of Section 417 of the
Companies Act, 1956 inasmuch as
employees’ security amounting to
Rs. 3221/- was not deposited in a
special account in the State Bank of
India or in a Scheduled Bank or in
the Post Office Savings Bank Account
in terms of that section. However the
default has since been made good on
20-6-80, When the said amount was
deposited in a Sepclal account in
Central Bank of India, Madras.

(b) and (c): Necessary action for

-the aforesaid default is under consi-

deration.

SHRI H.N. GOWDA : Sir, I
would like to know when this Sudar-
san Liners Limited came into being
and the value of the assets of this
Company. Is it not a fact that the
same persons who are on the Board of
Management of the Sudarsan Chit
Funds are on the Board of Manage-

" ment of the Sudarsan Liners Ltd.
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SHRI P. SHIV SHANKAR
Sir, the Sudarsan Liners Limited was
registered on roth March 1976 in
Madras with an authorised capital of
Rs. 50 lakhs divided into 5 lakhs
equity shares of Rs. 10/- each. 1
agree that some of those on the
management of this concern are also
on the management of the Sudarsan
Chit Funds.

SHRI H.N. GOWDA : Sir, the
Minister has admitted that the same
persons arc¢ on the management of
1his Company. It is said that whatever
money they got by cheating the
public through Sudarsan Chit Funds,
they are tryingtoinvest here by mak-
ing good all the money which they
have got by Cheating the public.
So, T would like to know whether the
Government  contemplate  taking
action to attach the properties of this
Sudarsan Liners Ltd. by amending
the law if need be, so that the public
aay be repaid the amounts.

SHRI P. SHIV SHANKAR :
No. So far as the question of Cheating
by Sudarsan Chit Funds is concerned,
Sir, we had undertaken an inspection
within the meaning of Section 209A
of the Companies Act. Some irregula-
rities have come to the fore and action
is being taken for the purpose of
eliminating this complaint. Matters
have also been brought to the notice
of the Reserve Bank of India as also
the Department of Economic Affairs.

On the question of what exact
dimension this problem should take,
this is a matter which would be con-
sidered in depth in consultation with
the other Ministries concerned.

T.V. Centre at Guddapah

*604. SHRI K. OBUL REDDY :
‘Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state :

~ (a) whether there is a proposal
for installation of a T.V. Centre at
Cuddapah ;

CBAITRA 10, 1903 (SAKA)
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(b) if not, whether Government
propose considering such a proposal,
in view of the fact that Cuddapah is
a Central place for Rayalaseema
area and two neighbouring States of
Karnataka and Tamil Nadu ; and

(c) whether Government propose
taking up feasibility survey for instal-
ling the T.V. Centre at Cuddapah
shortly ?

THE DEPUTY MINISTER IN
THE MINISTRY OF INFORMA-
TION AND BROADCASTING
(KUMARI KUMUD BEN M.
JOSHI) (a) to (c). There is
no proposal to set up a T.V,
Centre at Cuddapah during
the Sixth Plan period (1980-85) due
to constraint in resources. The re-
quirements of Cuddapah would be
kept in view while formulating
future plan for expansion of televi-
sion.

SHRI K. OBUL REDDY : Sir,
the Minister has stated in his reply
that due to constraint in resources,
Cuddapah could not be considered
for setting up a TV Centre in the
Sixth Plan period. May I know from
the hon. Minister whether nay other
towns in the country have been selec-
ted for TV centres in the Sixth Plan
period and the basis or the criterion
on which they are selected and the
names ofthe towns selected and whe-
ther it is considered that Cuddapah

is of less importance than the towns
selected ?

SHRI VASANT SATHE : As
far as T.V. centres are concerned our
first objective is to reach all the capital
stations. Thenweare also takingin our
view arcas of larger coverage of rural
population. For that in the Plan sub-
ject to the constraint of resources it is
proposed to set up four T.V. centres
at Ahmedabad, Bangalore, Trivan-
drum and Gauhati and either relav
centres at Kasauli, Murshidabad,
Madurai, Kodaikanal, Asansol, Vija-
yawada, Cuttack, Panaji, Varanasi,
during the Plan period 1980—85.

PROF. N.G. RANGA : What
about Hyderabad ?

“
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SHRI VASANT SATHE :
Hyderabad is already going on. It
has already a station. We are going
to make it a ful-fledged programme
production Centre.

As I said the other day, there
is constraint of resources. Although
there is heavy demand everywhere
that they want T.V. but it has very
low priority. I told you the other
day that the Total Budget is Rs.
32 crores for the entire Ministry
which comes to nearly 48 paise per
capita for the whole year and in
this we have to do all these things,
It is really not possible. Therefore,
my [riends will have to bear with us,
whatever we can do we will defini-
tely try to do.

SHRI K. OBUL REDDY
Cuddapah city is situated in Rayala-
seema which comprises of five dis-
tricts with a population of one crore.
It is industrially developing many
instrument plants. Sugar milts are
there. A number of spinning mills
and paper mills are being set  up
and itis trijunctional point between
Andhra Pradesh, Karnataka and
Tamilnadu. In view of its strategic
importance and in view of its fast
development, will the hon. Minister
reconsider and set up a T.V. centre
in Cuddapah during the Sixth Plan
Period ?

SHRI VASANT SATHE : I
agree that Cuddapha is an important
centre in an important region. Un-
fortunately it is not coverel the mic-
rowave link system of the P & T.
Had it been covered that, there could
have been some possibility of having
a realay centre.

PROF. N. G. RANGA : What
about Tirupati ?

SHRI VASANT SATHE
Tirupati is a different case.

As far as Cuddapah is concerned,
1 may tell ny friend, the idea is to
service the largest number of people
particularly the rural areas. We are

MARCH 31, 1981
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now  thinking of  upgrading
the AIR station at Cuddapah
from 20 kw to 100 kw. You will be
happy to know that this has-
been included in the Sixth plan
itself. Therefore, you will have to be-
patient as far as T.V. s concerned.

AAAC HI Aaqf 9 G A
f4a g & T w1 A TS0 ITgFAT
@A 8, q7 F40 WA HEIIY IACHIT
F AR A 43 T AT GidAA
Far wan ¢ oA o ¥ oo S A
TgT it & % gAiT ugt W ug §2
Rar =Tifge

MR SPEAKER : Question does
not arise.

|0 TN ]S W9 FT A HAT

FE
Oil exploration Programme
+
*6o5. SHRI RAJESH KUMAR
SINGH :
SHRI RAMA CHANDRA
RATH

Will the Minister of PETROLE-
UM, CHEMICALS AND FERTI-
LIZERS be pleased to state :

(a) whether the oil exploration
work has been going on as per the
scheduled programme ;

(b) whether Government have
finalised any programme to speed
up the oil exploration in the

country ;

(c) if so, the details of the pro-
gramme ; and

(d) the extra funds allocated
for the purpose ?

THE MINISTER OF PETRO-
LEUM, CHEMICALS AND
FERTILIZERS (SHRI P.C
SETHI) : (a) Yes, Sir. Except for
the set-back caused by the distur-
bances in Assam last year.

(b) to (c). A Statement is placed
on the Table of the House.
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Statement

An ambitious programme for ex-
ploration and production involving a

financial out-lay of Rs.
2873.58 crores has been
included in the Sixth Five Year

Plan  (1980-1985). In  on-shore
areas, exploration work is to be
intensified! in the Assam-Arakan,
Krishna-Godavari and  Cauvery
basins. The pace of exploration in
the Cambay ~Basin will be main-
tained. Exploration in West Bengal,
Ganga Valley, Himalayan foot-hills,
Rajasthan, Orissa Coast and other
areas is proposed to be suitably
increased. Some of the promising
areas, like  shoals and estuaries,
which could not be taken up so far,
due to logistic problems, will also be
explored by engaging, wherever
nécessary, specialised contracting agen=
cies. The total exploratory drill-
ing envisaged by the ONGC and
the OIL in the on-shore basins is
of the order of 300 wells comprising
882,700 metres.

In respect of off-shore areas, Qil
India is expected to continue its
exploratory programme in the
Mahanadi Delta area. ONGC will
continue exploration in  Bombay
Offshore Basin, extending the limits
to deeper waters. The OIL also
proposes to explore the structures
offshore of Saurashtra in the Gulf
of Kutch, Andaman & Nicobar Shelf
as well as East Coast Basins, like the
Palk Bay and the Krishna-Godavari
Basins, The ONGC plans to increase
the number of off-shore rigs deployed
so as to drill about 95 exploratory
wells in different offshore areas in
the Plan period.

Apart from all this the full develop-
ment of Bombay High Field, the
development of other  structures,
namely, R-12, South Bassein and
North Bassein fields, the B-37, B-38
structures, will also ‘be carried out
during the Plan period.

To supplement the efforts of the
ONGC and the OIL selected blocks
are proposed to be leased out to
reputed foreign oil companies on a
production sharing basis.

CHAITRA 10, 1808 (SAKA)
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st TR gAw oy AR
wdr st ¥ g ¥ wgr ¢ FFswmm @
BT T W S & ;T FH IS
®T & & & sten arg fF s
¥ wfe wTETar &&T g7 H@T
TR W Fis G FT FH T Q@
E? oe s @ A WY EX
& Far w® ¥ w Gl & FEaT
T @ E?

FwR, 5600 FUT TF FT gH AT
U FQT BT WY F gAaim 59 &
far awdz & & 48 2873.58FAF
g, WG TY HF Tl A TEA 7

qHT, 50T 7 GIFET ], AT ATSo0
Uqo ¥ F99 % @ ¥ JE ¥,
TN A fagEe § @ @ qe
q< & afadi ¥ oeF & i "4
FON-Tigrady afadt ¥ w90 FA
_ % fau swar fed € , @t 9w SRErEy
FFT qF WHA H oI+ FT faAnC &7
FI U QIS AT FGT 7 FT G TRET
TENTH STHT & T TH GC GEw o
ferame a @ & A EF wX R FE-
AT T qF UG Al g 7

st o T ¥S: wedeT HErRy,
UTHTH ¥ ATRIAH & QAT HU T
H O FT IYEA T @ Foryalr 3919
¥ Sreww WE0 g1 NSl

| TRw g g - & SEEw
# aw @ qor ¥ )

o wX W & Aed g3
T FTIAT X Q@ E |

AfFr wa T@r 97 IARA wH
€ § 74T § | waH-waET afy
uraw (feqr @F ST wWM W%
@ ¥ W TRWICAT w7 SR
TP T § fooag
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THEAITH 97 Avw A1 ga W
FWor o @ F g fFE oaFR
T 34 A7 1,13,500 #ITX AAS
gfoear & grer fed AT 1 9 aF
gat ofemrsr &0 @A g, TOA W
foseq @rga §aT i@ A 1984-85
Tw gFaeEns A fefqa w1 & o
o o S & 9 miga gfegr #66
@ & warar sty 7 wEdiT q®w
F AW g A g & o I«
[ AR JIA Fr A9 FFqr T
W I F AAET TR N FS
Feafaai #1 i FO sA@G IFT A
Fr IOART F@TT A wfww oS
w6t & arfs feagm W1 ST R
FqF! FTAT A _F W AT Hr
g w9 fEar s w7

=1 T sae fag o oFar @@
At Faw Ft w0 74 5 e fA3
FEIAAT T ATIR GHA TFTT FE9
&l & Tz Fur § Fa0 A9 TN A%
ST FE amat g ¥ 7 #ar Fr
wer fa2ofl v @ AEw § wod
WEAAr FT W & ar M qF S &
AT wigw Ffeqr & 35 FA F1 T

@ e

Far srq faef swafqqi =, ifF
AT F G\ FTFA FN AR BE AAT
FRIIGRT g7, T & F1§ AUT ]
W WE? ak AW ®E @
feaar mac I 7

it AAOW AmEr . ey
wgiza, & fRaw 388 F wérdad
Awd fAFza swar wwgar 1 fesdh A
M gfwra §. . (smarses)
MR. SPEAKER : Nothing is going
on record. . -
(Interruption) ™
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W TPT AT W Hm
ftfe | ¥ w7 wgr v ag W
Fa g Afer et W WE ey
T4 Arfgq |

(eaerr) *

wsaR WEAT : W7 P9 ¥
qe g | wa & @ Famr §
@ oF g =Ar J9 |

(suraera) *

WtQW WERT : N {A FAEd,
ag gr3q AT §, T AW I #E
Fq YT IZ ST HY AT qFAl
g7

(saaear)*
wsae REEq : W7 FE A
F afikd IHET 1 12 T AEQ A
FErgT ?
(samaw) *

MR. SPEAKER : Nothing will
go on record.

(Interruptions)
MR. SPEAKER : I disallowed
that.
oo (W)L
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st Twwt wam fag: wan
IWEA W T FE AR W A A1E
AN & ? A oxrwms FeEw 9a
¥ ¥ sqAr weT IJq—aar T Mg
ar g§ & ur Gar Fif sy g ?

st WHW WA HS T JAE
fagg =& A, w7 aF F1E A
A&t =widar, 59 % faar ag wgar
wfeme &8 & S &t Far AT §
oY gw F41 XA |

SHRI KRISHNA CHANDRA
HALDER : The Minister, in his
reply, has stated :

“Explora‘ion in West Bengal,
Ganga Valley, Himalayan foot-
hills...... and other areas is pro-
posed to be suitably increased. . . .
The total exploratory drilling
envisaged by the ONGC and the
OIL in the on-shore basins is of
the order of 300owells comprising
882,700 metres.”

I would like to know whether in
Goulshi, Bokultala and Sunderban
areas exploratory work will be started.
Previously it was done in a half-
hearted manner. I am told by the
experts that, if you explore
drilling upto 5,000 metres, positively
oil will be struck. The Russian experts
have stated that Calcutta and Sun-

_derban areas are floating over oil.

I would like to know whether dril-
ling in these areas-Goulshi, Bokul-
tala and Sunderban-will be done upto
5,000 metres or even more than that.
I would like to have a categorical
answer from the hon. Minister.

SHRIP.C.SETHI:In WestBengal
also some wells were drilled, but they
had to be abandoned because o1l
was not struck. However, the areas
are promising, and we would con-
tinue to drill and explore in West
Bengal in every possible area, wher-
ever hydrocarbons are found.

SHRI KRISHNA CHANDRA
HALDER: What about drilling upto
5,000 m=tres.
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SHRI P.C. SETHI : There is
no protlem. We can drill now
not more than 6,000 metres.

DR. KRUPASINDHU BHOI :
May I know whether a Master Plan
has  been prepared to demarcate
the ancient formation in the country
for exploration of oil, in both on-
shore and off-shore, and if so, what
is the targeted date ? May I also
know whether it is 2 fact that in the
Bay of Bengal and Paradecp Port
basin, Carlsburg Ltd. have done
production  oriented  exploratory
drilling and after ther exploration
they have found that the oil reserve
is much more in that area,
but due to the fact that the rigs
are not amenable, they cannot
sustain a pressure of 300 lb. they
had abandoned it.

SHRI P.C. SFTHI : Plans
for off-shore and on-shore explora-
tion and drilling have been prepared
by the ONGC. As far as off-shore
is concerned, they are going to have
drilling and survey operations in
Saurashtra, Gulf of Kutch, Anda-
man & Nicébar Shelf as well as
East Coast Basins like the Palk
Bay and the Krishna-Godavari
Basins. The Oil India will carry on
the work in the Mahanadi area.
As far as rigs to be deployed for
off-shore arec concerned, 95 wells
in these areas will be done during
the plan  period.

DR. KRUPASINDHU BHOI :
What about the findings of Car-
Isburg Ltd. ?

MR. SPEAKER :Next question ?

Introduction of Dual Newsprint
price policy

+
*607. SHRI ARJUN SETHI :
SHRI N.E. HORO
Will the Minister of INFORMA-
TION AND BROADCASTING
be pleased to siate :

(a) whether Goverment are in
favour of introducing a2 dual news-
print price policy as a means to

4 g
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protect the small and medium news-
papers from the incidence of 15

percent budgetary levy on news-
print; and

(b) if so, the details regarding
the policy of Government in this
regard - ?

THE DEPUTY  MINISTER
IN THE MINISTRY OF INFOR-
MATION AND BROADCAST-
ING (KUMARI KUMUDBEN
M. JOSHI) : (a) & (b). It isthe
declared policy of the Government
to help the small and medium
ncwspaers, In mattrs relating to the
incidence of 15 per cent customs
duty on the newsprint, Finance
Minister is considering various
suggestions in consultation with the
Ministry of Information and Broad-
casting and, a final view would be
taken only by the Ministry of
Finance.

SHRI ARJUN SETHI : I
would like to know from the hon.
Minister what are the points that
are being considered by the Finance
Ministry so that small and medium
newspapers are benefited by the
government decision.

THE MINISTER OF INFOR-
MATION AND BROADACAST-
ING (SHRI VASANT SATHE) :
I do not want to make any
statement. On what discussions are
going  on between the Finance
Ministry and our Ministry because
these are matters which are to be
considered mutually. . . (Interruptions)

SHRI MOOL CHAND DAGA :
What points you have suggested
to the Finance Ministry—that he
wants to know.

SHRI VASANT - SATHE :
That also I cannot disclose at this
level. Sir, the other day, a question
was asked of me—whether these

i are being considerod and'
Isaid that they are gem considered.
On that, my hon. friend, Prof.
Madhu sprang a breach
of privilege motion against me....
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(Interruptions) You know that is
under consideration. Therefore, 1
do not want to get into further
problems.. . (Interrup'ions) I have en-
ough problems as such.

SHRI ARJUN SETHI : Fur-
ther, I would like to know from the
hon. Minister whether the Govern-
ment, specially the Ministry of ¢ &
B. has suggested anything to the
Finance Ministry so far as the policy
of issuing advertisements to the
small and medium newspapers is
concerncd. Much has been said
in their favour and all sections of
the House.have spokcn in favour of
the small and medium newsparers.
I want to know whether the hon.
Minister has brought this to the
notice of the Finance Ministry so
that these points should bie considered
and favourable action taken for the
benefit of these papers.

SHRI VASANT SATHE : As
far as the advertisement policy is
concerned, we do not have to go to
the Finance Ministry. | have already
stated that it is our policy to
help the small and medium and
language newspapers. I have al-
ready stated that. We have already
brought the rate of advertisements
given to the language ncwspaers
on par with the English newspapers
~which has given substanital relief
to the language and small and
medium newspapers in this respect.

MR. SPEAKER : Mr Hore..
He is not there.

Shri Niren Ghosh.

SHRI NIREN GHOSH :
Speaking on price for a pretty long
time it was raised in this House
and was generally accepted that
there sould be price page schedule.
I want to know whether the Gover-
ment  would consider this fact.
I would also like to know whether
the newsprint quota to the small
and meédium newspapers is quite
sufficient and whether he is aware
that there are many big newspapers
which  take the full quota but
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do not utilise it and sell the same
in the black-market.

As regrads advertisements also,
I am not satisfied. He said they
are treated on par with big news-
papers. Sir, Government advertise-
ments have never been given and
are still not being given on par with
the big newspapers to the small
and medium newspapers. I assert it.
His information is wrong and it
should be rectified. I want to know
whether he will do it

PROF. MADHU DANDA-
VATE : He is asking question sitting,
Sir.

MR. SPEAKER : Don’t you
differentiate  between  sitting and
standing ?

SHRI KRISHNA CHANDRA
HALDER : Let him stand on the
bench and put the question, Sir.

SHRI VASANT SATHE :
Sir, It is a fact......

MR. SPEAKER : I cannot
punish my hon. Member like that.

SHRI VASANT SATHE : Sir,
many great men have had a short

" stature. Sir, it is a fact that big news-

papers are consuming larger neswe-
print in proportion to the small and
medium newspapers as well on adver-
tisesment. Now, as per our policy, we
have decided to give greater benefit
and weightage to the small and
medium papers. But, overnight, it is
not possible to curtail the newsprint
already  given. According to a
policy, it will have w0 be seen how
small and nedium papers are bene-
fited further. As far as the question
of price-page scheduléTis concerned,
in the Sakal case, the Supreme
Court had stuck it down and,
therefore, we will have to find
some other method of reguia-
ting the supply and distribution
of newsprint as well as advertise--
ments.

L)
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SHRI JOYTIRMOY BOSU :
Will the hon. Minis"er kindly enligh-
ten the House :

(a) Why is that money given on
advertisement account to big news-
papers particularly, are kep: and trea-
ted as a secret document although the
money is given from he consolidated
Fund of India to priva’e compaines
individuals etc. which does not con-
cern the securi'y of the coun'ry ?

(b) what is stopping you from
enforcing the news adver isernent
ra‘io on the basis of the distribution of
‘Government adver:isements under new
print quota ?

SHRI VASANT SATHE : Sir, as
farasdisclosing he figureis concerned
it is only a matter of convenience
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that the newsprint comsumers or

. advertisement consumers do not want

this to be disclosed because it has
influence and effect on others. So,
it is not done from the points of view
of security arrangement.

As far as the ratio of news to adver-
tisements on pages is concerned that
matter is under serious consideration.

SHRI JOYTIRMOY BOSU
Sir, I have not got the reply. The rules
provide protection to Government from
disclosing th= fact when she security
of the country and the interests of
the state are concerned . The rule is
quite clear on that.

MR. SPEAKER : Not in Public
interest ?

SHRI JOYTIRMOY BOSU : In
the interests of the State I have said
that. Now, when the money is being
given from the Consolidated fund of
India to private individuals where the
security of the State or the interests of
hte state are not involved. Why is it that
they treatitas a top secret documents ?
Is it not a fact that it is being done in
view of the fact that particular papers
are doing more sing song of the Govern-
ment as compared to others. That is
why this is not revealed.

SHRI VASANT SATHE : This
is a business transaction after all. Even
if it is private, it is not in public
interest to go on disclosing the figures.
Hows is it that we can go on disclosing
all these things voluntarily ? Govern-
ment also deals in busines: transactions
and we abide by the rules.

SHRI JOYTIRMOY BOSU: You
kindly see the rules. He has to disclose
it to the House. He has an obligation.
Sir, you can see the rule, Sir, T want
a ruling on this whether divuging the
information on the amount paid to
newspapers on advertisement account
is against the public interest.
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SHRI VASANT SATHE : Sir,
we abide by the general business code
of the financial institutions in this
matter.

SHRI JOYTIRMOY BOSU
Sir, you have been pleased to make
an observation. I want to make a sub-
mission. You kindly consider whether
divulging the amount paid on adver-
tisement account comes under the
purview of that rule ?

MR. SPEAKER : Next question.

Amount paid to contractors.
by Coal India Limited

*611. SHRI JOYTIMOY BOSU :
Will the Minister of ENERGY be
pleased tolay a statement showing :

(a) the total amount paid to
contractors by Coal India Limited
betweenli975/1980, (year wise); and

(b) number of employese (man-
days) employed by such contractors ?

THE MINISTER OF ENERGY
(SHRI A. B. A. GHANI KHAN.
CHOUDHURI) : (a) A statement
is laid on the Table of the House.

(b) Information is being collec-
ted and will be laid on the Table of
the House.

Statement

As per the latest information, amounts paid to contractors by the Coal Companies were as under:—

(Rs. in crores)

Year ECL BCCL CCL WCL

1975-76 6-43 1557 8 11 6-57
1976-77 7°97 2413 8-35 9° 94
1977-78 7- 62 26- 11 9 71 3 36
1978-79 8-18 26 96 8- 6o 3- 40
1979-80 9-02 27 02 1218 392

SHRI JYOTIRMOY BOSU
Sir, this arrangment serves mainly
two purposes for M/s. Ghani Khan
Choudhri and Company and the
Government,

AN HON. MEMBER : What is
this, Sir ? (Interruptions)

SHRI JOYTIRMOY BOSU
What is wrong in that? Company Law
rules and Mr. Vikram Mahajan and
Mr. Shiv Shankar is also part of the
Company., Government is indivisible.

ere is a ruling by your predecessor,
Mr. Hegde. The third purpose is. .

MR. SPEAKER : You are talking
of the Government company not the
private company.

MR. !JYOTIRMOY BOSU :
Government company. When did I
say private company ? Don’t be so un-
kind as to put words in my mouth, I
am a rural rustic and plcad ignorance
of all these things. (Interruptions) To
many his master’s vojce;** (Interrup-
tions) I withdraw the word**

Sir, I would like to ask the Minister
whether it is a fact ...

**Expunged as ordered by the Chair.
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PROF. K. K. TEWARY : Mr.
Speaker, 8ir, how axc you permitting
him. Is this the way a Member of the
House should address the Minister and

_after that use derogalory remarks ?

SHRI JYOTIRMOY BOSI_J
1 withdrew the word. (Interruptions)

AN HON. MEMBER : This should
not go on record, Sir, (Interruptions)

MR. SPEAKER : This will not
form par: of the proceedings and he
has already withdrawn it.

MR. JYOTIRMOY BOSU : No
Sir, I have said nothing. Sir, I repeat
-when I come to think of'it. (Interruptions)

SHRI VASANT SATHE : Mr.
Speker, Sir, it should not appear that
he uttered a word and then withdrew
it. What should appear is that the
whole thing is expunged so that nothing
forms part of the rec rd and nothing
is reported. That is how it should be
done. You expunge the whole thing.

MR. SPEAKER : Whatever is
unparlimentary, derogatory will be
expunged and I will go through the
proceedings. »

SHRI JYOTIRMOY BOSU : Sir
the Censor is within the Chamber it-
self. Now let me make a personal ex-
planation under Direction 115. Sir, I
used the word,** when I came to think
of it what will be the repurcussion,
I immediately withdrew it. So, what
is wrong ?

SHRI JYOTIRMOY BOSU :

I say the word** is withdrwn .

MR. SPEAKER: Now you know
what you do not like.

PROF. K.K. TEWARY : Sir,
he has been maligning everybody and
he thinks he is the wisest person in
the House.
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SHRI JYOTIRMOY BOSU :
Professor, I am the biggest foolin the
House . ... (Interruptions)

Sir, what made me say this word
I will tell you in the Chamber. Will
the hon. Minister kindly tell .. .

_ (Interuptions)

MR. SPEAKER : Please let him

now put the question.

PROF. K. K. TEWARY : Sir,
Mr. Bosu is in the habit of using
detogatory words. He has singled
out Shri AB.A. Ghani Khan
Chaudhuri to malign him.

MR. SPEAKER : I have said that
I will go through the proceedings
and anything derogatory will be
expunged. Mr. Tewary you do
not know what you are talking.

(Interruptions)

PROF. K. K. TEWARY : Sir,
Mr. Ghani Khan Chaudhuri is
also a Member of the House and his
right should not be infringed with a

sense of impunity. You must pull a
up Mr. Basu.

wsow wWERq - AT ¥ & fEd)
FNOO9HT § A A0 AT FT R E 7
fedy ®1 9ar & 40 T FT T §
qTe?

s AV TR qurdy o FE XA
g e ar A 7 W wan qrdf
FT AT & A1 THH AF IF ar A
g 7fQg 9a Ak §ar @ ¥
T F W auf|Ed |

(Interruptions)

weaw WgRa ;. W\ og @ 2
gr9a § 7
PROF. K.K. TEWARY : Sir,

he has been deliberately doing it
and getting away with it.

**Expunged as ordered by the Chalr.



so  Oral Amwers

Qe WA ¢ WT g @
g ? '

What is this ?
W 434 1 4@ & 7 W gAy i
agi € ? w1 &5 g | AW @R
gara dax g

Why should you stand ?
AT F I R E T T I@ A
faeger awm & «d WA R....

Wt At TR qeE . AT FT
g AW, SAFT AE | W @
TEgA TT A5 FFAT TAF FEA I
ad

wsow RERE . F FF W O,
T Fg Ww e | AT FgT § #WM
o W A, 1@ F§ @ TG
# g wgar wgar g v ogve ¥
WT FT T @ & 7 FSH FL AT
Qg ? oA gy W€ § @@ am
faege maq &\ ww fox @9 &
g qE foz e=q | o9 gy @ &

7 AT TE & )

Mo &o Ho faard : g7 ax
qrax €

weqw wEeq ;. ww Tafwe w4

M 5 oo { ¥y wfaw adigar

Mr. Tewary, you have not listen-
ed to my ruling that is why you are
speaking. If you had listened to
my ruling you would not have done
it.

Why don’t you listen ? I have
told you this. Whatever is deroga-
tory, whatever is incriminatory, what-
ever is unparliamentary, will not
form part of the proceedings. That is
what I have said. Why don’t you
listen to that ?

Y @l @ g A, sk e
IR & g amw w<F § 1 25 30
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gl 87 @F & FT %7 7 gAaar

e @ E v qg AT AW R ). ..
(zaEa)

What is this ? Why can not you
get my permission ?

(Interruptions)

PROF. SATYASADHAN
CHAKRABORTY : What is going -
on ?

(Interruptions)

MR. SPEAKER : Question Hour
is over.

WRITTEN ANSWERS TO QUES-
TIONS

Full time Chairman for National
Thermal Power Corporation

*599. SHRI M. RAM GOPAL
REDDY : Will the Minister of
ENERGY be pleased to state :

(a) whether it is a fact that
the National Thermal Power Core
poration  is without a full-time
Chairman;

(b) if so, the reasons therefor;
and

(c) when this post is likely
to be filled up

THE MINISTER OF ENERGY
(SHRI A.BA. GHANI KHAN
CHAUDHURLI) : (a) Yes, Sir.

(b) On 3rd June, 1980, Shri
V. Kapur, the Chairman &
Managing Director of the National
Thermal Power Corporation was
appointed as the Secretary to the
overnment, Ministry of Energy,
Department of Power. As a result,
since then he has been holding
the additional charge of Chairman &
Managing Director, National Ther.
mal Power Corporation.

-
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(c) Procedure for the selection
of a fulltime Chairman of NTPC
has been initiated, and a decision
regarding a  suitable full-time
Chairman will be taken as soon as
possible.

Discovery of Oil in Arunachal
Pradesh

*60oo. SHRI M.V. CHANDRA-

SHEKARA MURTHY :

SHRI  B.V. DESAI

Will the Minister of PETRO-
LEUM, CHEMICALS AND FER-
TILIZERS be pleased to state :

(a) whether new oil reserves
have been discovered in the Khar-
sang area of Arunachal Pradesh;

(b) if so, whether the Kharsang
wells indicate existence of new re-
servoirs of oil;

(c) if so, whether it has been
reported that oil from this Kharsang
well is of much lighter variety as
compared to the oils of oilfields in
Upper Assam; and

(d) if so, the details of the same ?

THE MINISTER OF PETRO-
LEUM, CHEMICALS AND FER-
TILIZERS (SHRI P.C. SETHI) :
(a) and (b) . Yes, Sir.

(¢) and (d). Kharsang oil in
general is heavier than the average
Upper Assam crude oil except that
the gravity of crude oil produced
from one well in the area is slightly
lighter than the crude oil of Nahor-
katiya oilfield of Upper Assam:
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Rated Capacity of Fertilizer
Plants at Ramagundam and
Talcher

*6o6. SHRI SANTOSH
MOHAN DEV: Will the Minister
of PETROLEUM, CHEMICALS
AND FERTILIZERS be pleased
to state:

(a) what is the rated capacity
of the two coal-based fertilizer
plants at Ramagundam and Tal-
cher;

(b) whether the two plants are
operating at full capacity; and

(c) if not, the reasons therefore
and the steps taken to improve the
situation ? : ' .
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-THE MINISTER OF PETRQO-
LEUM, CHEMICALS AND FER-
TILIZERS (SHRI P.G. SETHI) :
(a) The rated capacity of each of
the. plants _at Ramagundam and
Talcher is 4,95,000 tonnes of Urea
per annum. 3

(b)_ No, Sir.

(c) Both the plants went into
commercial production on the 1st
November, -1980. Since =~ then the
plants _have "had to face teething
problems such as break down of
raw gas compressor, leakages in the
air separation units, leakage in the
waste  heat ‘boiler of the -gasifiers
etc. These  problems have been
identified and remedial action has
been taken.

Installation of Plant for re-

fxllmg cooking gas cylinders
In Ladakh

*608. SHRI ’P. NAMGYAL :
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased, to state : o

(a) whether it is a fact that
the whole of Ladakh is devoid “of
forest and there is acute shortage of
firewood ;

.(b) whether  Government pro-
pose to instal a plant for re-filling
of cooking gas cylinders at Leh’ to
avoid risk involved in ecarrying
cylinders contalnmg liquid gas to
Leh and to 'overcome the fuel
shortage; and,

(c) if not, the reasons therefor ?

THE MINISTER OF PETRO-
LEUM, CHEMICALS AND FER-
TILIZERS (SHRI P.C. SETHI) :
(a) There is _ believed to be, a
shortage of fire wood in Ladakh
due to the: inadequate forest cover
in the region. ‘
¢ {b} and {c): There is no proposal
under consideration-of this Ministry
¢o set up an LPG bottling plant

in Leh- at present. The erection of
a bottling plant at any location
d=pends” on the’ demand potential
of the product ‘int the area, the
proximity of the jlocation to the -
refineries and logistic considerations.
Tt islon the basis of these considera-
tions that no bottling plant has been,
planned Yor ‘k#dakh. The - risk
1mvolved -in transperting- - ~cooking
as cylinders to Leh to meet the
uel shortage cafirfot!he overcome
assuch by the mstallatibn‘of a bottl-
ing plant as the problem of carrying
LPG in bulk to the -bottling" plant
in trucks will continue,
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of Bombay High Gas
from Uran Plant to Refineries

*610. SHRI S.M. KRISHNA :
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether there have been
repeated postponement in the deli-
very of Bombay. High gas from
‘Uran Plant to the city refineries;

(b) if so, his reaction thereto;
and

{c) the measures which he
proposes to take to set right matters?

THE MINISTER OF PETRO-
LEUM, CHEMICALS AND FER-
TILIZERS (SHRI P.C. SETHI) :
(a) Apparently the question refers
to the supply of LPG. The LPG
Plant at Uran was scheduled to be
commissioned by July, 1980. It is
at present under commissioning.

(b) The Project is a complex
one involving very low temparature
separation. Except for some back-
up consultancy to review the process
package by a foreign company, the
entire project has been handled
by Indian engincers and technical
personncl. Several Fsub contracts
were awarded to Indian companies
and delays occurred in the supply of
indigenous  cquipment. Shortage
of cement, power cuts and import of
stec, etc, also contributed to the
slippage of about 8 months in the
originally anticipated time schedule
of two years.

(c) As stated above, the plant is
-under commissioning, and unless
there are serious teething problems,
commereial  production of LPG
should start within a very short
time.
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Setting up of New Thermal
Power Plants

*613. SHRI R.P. GAEKWAD 1
will the Minjster of ENERGY
be pleased to lay a statement sho-
wing :

CHAITRA 10, 1803 (SAKA)
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(2) whether it is a fact that
Government are going to set up
n-w thermal power plants in diffe«
rent part of the country ; and

(b) ifso, the costs of plants
that are going to be set up State-
wise, and target dates for their
completion ?

THE MINISTER OF ENERGY
(SHRI A.B.A. GHANI KHAN
CHAUDHURI) : (a) Yes, Sir.

(b) The names of thermal powes
plants under construction in various
states, their latest estimated cost and
expected dates of commissioning are

iven in the statement laid on the
Table of the House. ;

Statement

Statement showing sanctioned and on-going thermal power plants, their latest estimated cost and yoar of

8.No. Region/State

Name of the project

Capacity  Latest Year of
(MW) estimated commissioning
cost (Rs,

in crores)
] e 3 4 3 6
Northern Region
Haryana
£. Panipat St. (II)-Unit 3 & 4. 2Xt10  72:93 Unit 3 1983-8¢
Unit ¢ 1984-85
2. Panipat St. IIT Unit 5 * . 1Xx210 104°g0 Unit 5 1985-86
s. Faridabad Extn, Unitg . 1x60  §I°45 1980-81
Uttar Pradesh
1. Obra St. IIT Unit 12 & 13 . 2X200 374 40* Unit 12 1980-81
Unit 13 1981-82
2. Anpara Unit I, II & IIl . gx210 344'83 Unit 1 1983-84
Unit 2 1983-84
Unit 3 1984-83.
8. Parichha Unit I &Il . . ax110 125:56 Unit [ 1982-83
Unit II 1983-84

*Include cost of Obra Stage-IL
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& ! Tanda Unit 1 to IV . . 4X110  212:09 Unit1 198384
. : Unit JI © 1984-8s
Usit I 1984-85

Unit IV 1985-
8 - - ‘i VUnchahar Unit1 & II ., . 2Xr1o .rgg‘o3 UnitI 198586
) R ; . Unit IT  1986-87.
Punjob _
‘ L} ')
1. " Ropar Unit I & II . . axa210 . 207700 Unitl 1984-85.
' - Umt II 198586
Rajasthan
1 " KotaUnitI&II . . 2x110 140'00 UnitI  1g80- 83
S Unit II  1982-88"
”. Kota Stage IT Unit 3 & 4 . 2X210 230:00 Unit 3 g-
Unit 4 198
Central  Sector
1. Badar pur St. III Unit V . 210 88- 22 1981-82
2. Singrauli STPS St. I Unit . gxhkio g05°45 Unit I 1981-82- -
I, II & U1 Unit II 1982-83:
( Unit IIT  1982-83
8 Singrauli STPS St. II Unit . 2x210 4+ 495:31 Unit IV 1983-84
IV, V, VL & VII . 2 X 500 Upit V | 1983-84.- _

Umt VI 1986-8y
Unit VII 1987-88

Western Region

Gujaral
1. Ukai Unit V. . . . 210 80’ 00 1982-83
2. Wanakbori Unit I, I & III . gxz10 . 228-20 Unit I 1981-82
Unit II  1981-82
Unit III  1982-83
3 Wanakbori Extn. Unit . g8Xxa1o ' 270°00 Unit IV 1984-85
IV, V & VI , Unit V 1985-86
Unit VI  1985-86
4 Kutch Lignite Unit I & II.. 2X6o y1-27 Unit 1 ~ 1985-86
" : Unit IT  1985-86
5 ' Sikka Replacement & e 1X120 5478 1985-86
Madhya Pradesh , ;
1. Satpura Extn. Unit VIII&IX 2X210 165° 58 Unit VIII 1982-83.
Unit IX 1982-8g
2. Korba West Unit 1 & II .  ax210 20400 Unit I 19828
LS ; Umt I 1982-83
3 Korba West Extn. Unit . 2X210 172' 95 Umt III 1988-84.

I & IV Unit IV 1984-85
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4 . Korba East . oo N . e 120 . 46‘ 40 }93!:»8‘!
; Bicsingh . . . a4X210 210-00 Unit I :9&86
5. ‘Bicsinghpur Unit I & II o Unie _Il ‘ 3 2

Mdherashitra
. i Se. III e« « « . 2xd0 233- ¢t Unit VI  rgfi-Be
& yRorad, S Unit VII 1g8e-8y
®. Bhosawal St. III Unit III . . . « IX210 77- 62 'IM
. Cha St.IUnitz1&2 . . . 2x210 201-13 Unit I 198a-83
B fpaadmmpr “ Unit II }M
L . - . 0 » XGO 98'84 Unit I _1981-82
4 Uraa Gas Turbine 4 Unis It 530158
Unit III  ‘1g82-83
_ Unit [V 7p92-83
§. Trombay Extn. . . . . « IXS500 180: 00 1963-8¢
,6. Pardi Unit IV . « e . . 1X210, . 98:00 x985-86
. Chandrapur St. II Unit IlI & [V *X 210 190:00 Unit III ¢
-+ = Unit IV :m
Central Sector
. Korba STPS Unit I, II, III & IV . - gxz210+  530-97 Unit I 1982-83
5 & 1 X 500 Unit II  1983-84
Unit III  1983-8¢
Unit IV 1986-87
Southern Region
Karnatake
1. Raichur Unit I & II . . . « gX210 226-27 Unit I 1984-85
Unit II 198485
Tamil Nadu
&, Tuticorin Unit III . . . . » IX210 85-00 Unit III 1gB82-83
2. Mettur Unit I & II . « . 2X210 230°00 Unit I 198586
: Unit II  1986-87
Lentral Sector

& Ramagundam STPS Unit LIL III &IV !. gxzr04 671-20 Unit I 1983-84
1 X 500 Unit II  1984-85

Unit III 1984-85

Unit IV '1987-88

NEC.
2. Neyveli 2nd Mine Cut . . « . gXa210 21378 Unit I 198485
Unit IT  1984-85
Unit III 1985-86
Eastern Region
Biher
s. Patratu St IV Unit IX & X .

L« 2XI1I0, 10000 Unit IX J 1983-8
. Unit X 1983-8:
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2. Barauni Unit VI & VII . . « 2X110 go-oo Unit VI 1982-83
;L Unit VII 1983-8¢

. Mueaffarn Unit] & I . . . X110 14602 Unit I 1983~
8 ne s Unit II 1984-3;

4 Tenughat Unit I & II . . . « 2Xaio 281-33 Unit I 1986-87
2 Unit I 1987-88
Orissa
3. Talchar Extn. Unit V &VI . . . 2XII0 . 83:-63 Unit V 1981-82
Unit VI 1982-83
D.V.C.
3. Durgapur Unit 1V . . . . . 1X210 75 14 1981-82
8. Bokaro ‘B’ . . . . . 1X210 87:00 1984-85
West Bengal
1. Santaldih Unit I, II, IIT & IV . « 4X120 103-23 (First 3 units already
commissioned)
Unit IV 1g80-8t
2. Bandel Unit V . . . N . 210 83 42 1981-82

g. Kolaghat Unit I, II & III . . . 8X2i10 250°05 Unit I 1982-83
Unit II  1983-84
Unit III 198485

Kolaghat Extn, Unit IV, V & VI , . 8xX10 286-73 Unit IV 1985-86
* & ’ Unit V 1588887
Unit VI  1986-87

C.ES.C.

». Titagarh Unit I, II, IIT & IV . . . 4%6o 95-76 Unit I 1982-83
Unit IT  1982-8g
Unit ITI 1983-84
Unit IV 1983-84

DPL.
¥. Durgapur Unit VIII . . . . 1X110 50- 14 1983-84

Central Sector
Farakka STPS Unit I, 1I & III . .« 3xz210 849- 707 Unit I 1984-85.
Unit II  1985-86

Unit I 1985-86

North Eastern Region

Assam
5. Bongaigaon Unit I & II ¥ . . 2ax6o 8368 Unit I  Already
commissioned
Unit II  1981-82
2. Bongaigaon Extn. Unit 111 & IV e 1. 2X6o 53-83 Unit III 1983-84

Unit IV 1984-85
$- Namrup Waste heat . . . .« 1X22 1489 1981-82
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*614. SHRI N. DENNIS : will
the Minister of INFORMATION
AND BROADCASTING b= pleased
to lay a statement showing.

(2) the total number of films pro-
duced by the private sector for com-
mercial exploitation during the last
three ca'endar years (language-wise);

(b) the number of them approved
by the Censors;

(c) the number of them disap-
proved; and

z 2 : 3 4 5 6
' 4. Chandrapur Extn, . . . . 80 QI 55 1983-84
. Lakwa Gas Turbine . . . 1 15°5¢ Unit I 1980-82
5 d i3 A Unit II  1980-81
. : Unit IIT 1981-82
6. Mobile Gas Turbing . . ., 3x3 1981-82
7. Mobile Gas Turbine . . . 4x3 13’ 98 1981-82
N.EC. i

8. Caro-Hills . . . N 2x30 4320 Unit [ 1986-87
Unit II  1988-89

Production Of Films (d; the number of the screened ?

THE MINISTER OF INFORMA-
TION AND BROADCASTING
(SHRI VASANT SATHE) :
(a) The Board of Film Censors
does not maintain any r.cord about
the production of films in India as
it is in the private sector.

(b) A statement showing the lan-
guage-wise break-up of Indian feature
films certified by the Board of Film
Censors during the last three calendar
years, i.e., 1978, 1979 and 1980, is
given below :—

~

Languages 1978 1979 1980
1 2 3 4

Hindi/Urdu . . . . . . . 122 114 145
Assamese . . . . . . . 6 10 7
Badaga . o e . B . . - - 4
Bengali . . . . . . . 37 37 37
Bhojpuri . . . . . . . 1 2 s
English e e e . 2 1
Gujarati . . . . . . . 32 38 34
Kannada . . . . . . . 54 59 68
Konkani . . . . . . . I 2
Malayalam ° . o . . . . . 123 131 29




“of Film Censors during the calendar
mWﬁ; 1979 and 1980 is as

Year Number refused certi-
ficates |

1978 iy . wbd (4

1979 . (1)

‘ﬁo i LY

- ures in brackets shbw the number of

films for which revised versions were certified

" ‘subsequently,

<d) The Board of Film Censors
does not, have information regarding .
the number of films screened.

Coal India’s Proposal to Import
* Gas Turbines

*615. SHRI N.K.SHEJWALKAR:
Will the Minister of ENERGY be
pleased to state :

a) whether it is a fact that the.
Coal India have requested Govern-
wment to permit import of gas turbines"
_to augment power generation to pro-,
duce more coal and meet energy

¢ requirements of ¢eastern 1egion ;9

A7 ANy MARCE 3L ML) Wrike Moo 48
£ R = LI = e ’ g _..q_-r-.';..
= P L
w_'_‘“‘_'—‘“; =% 8 . . . . . . .e V s ey
Wazathi £ . . . . 'y . . » 19 Qs
w - il L] - - . - - 's 11 [5
m . . . . . . - 8 15 6
MTanxil . . . . . e . . 05 140 l“
Telugu o L . ¢ R o4 138 1.3.
m“ . - . . . . . 3 e .
Hm . . . Y . o " . I I ==
. TOTAL 1) Bag ”ne e
- (¢) The number of Indian feature (b) the reasons why the proposal
ilms refused certificates by the Board ‘could not be accepted during the

last one and a hall years ;

. [c) what is the present position
with regard thereto ; and

(d) if approved, the number of
gas turbines that will be imported
and the additional quantum of energy
that will be available to the entire
region ?

THE MINISTER OF ENERGY

(SHRI ABA., GHANI KHAN
CHOUDHURI) : (a) Yes, Sir.

(b) The proposal to import Gas

~ Turbine sets for captive power gene-

ration to meet emergent requirement
had to be examined carefully by

" different agencies of the Government
. before the Government sanction could
be issued on 16-2-81.

(c) and (d) : Coal India has

- already evaluated the offers received
. on _the basis of a global tender. It

has been decided to proture two
10 MW and two 5 MW sets.
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Radio station at Adilabad,.
-Andhra Pradesh

*616. SHRI G. NARSIMHA
REDDY : Will the Minister of
INFORMATION AND . BROAD-
CASTING be pleased to state

(a) is.it a fact that Government
shave approved and sanctioned to
-start one Radio Broadcasting Sta-

tion at Adilabad in Andhra Pradesh
.and

(b) if so,-when the work is go-
ing to start and by what time it is
:going- to be completed ?

THE MINISTER OF INFOR-
MATION AND‘BROADCASTING
(SHRI VASANT ' SATHE) . (a)
and (b) : Th: approved Sixth Pl n
(1980 --85) of AIR includes a provi-
sion to set up a local radio station
at Adilabad which is expected to be

completed -during the current Plan
-period.

-Merger ' of Industrial Units

*497. SHRI JYOTIRMOY
"BOSU : Will the Minister of LAW,
JUSTICE AND COMPANY
AFFAIRS be pleased to lay a state-
ment  showing

(a) how many mergers of in-
Qdustrial units have taken place with
the consent of Government during
the last 5years ; and

(b) particulars of each of these
mergers ?

THE MINISTER OF LAW,
JUSTICE AND COMPANY AFF-
AIRS (SHRI P. SHIV SHANKAR):
(a) 26 mergers of industrial units
have taken place with the consent
of Central Government (Sec. 23(2)
of the MRTP Act) during the last
5 years.,

(b) A statement is laid on the
Table of the House. [Placed in
Library See. No. LT 225 /81]

49 Wriltcn Answers  CHAITRA 10, 1903 -(SAKA)

. Written Answers

P omotional . Prospects , of
‘Producers

5672. SHRI DIGAMBER
SINGH :
SHRI KRISHNA CHAN-
DRA PANDEY

Will the Minister of INFORMATION
AND BROADCASTING be pleased

.to ‘refer to the reply given to Un-

starred Question No. 7725 on -the
12th August, 1980 regarding Rules
regarding promotion for Staff Artists
of -AIR and state ;

(a) what steps Government have
taken to improve the promotional
prospects of Producers ; and

(b) isita fact that the programme
executives who are junior to..pro-
ducers and also working in a junior
grade are pressing Information and
Broadcasting  .Minister * for their
promotion ?

THE DEPUTY MINISTER IN
THE MINISTRY OF INFORMA-
TION AND BROADCASTING
(KUMARI KUMUD BEN M.

JOSHI) : (a) : The Cadre Review

Committee  for Programme Staff
appointed by the Government has,
inter-alia, made certain recommen-
dations for improving the promo-
tional pro pects of Producers of
All India Radio which are under
active consideration of Government.

(b) There is no inter-se seniority
fixed between Programme Execu-
tives and Producers as the former
are regular Government servants
and the latter are contractual em-
ployees.

The Programme Executives
have represented for their promo-
tion to the next higher grade (Assis-
tant ‘Station Directors).

Applicability of Industrial dis-
putes act to Dandakaranya
Project

5673. SHRI ~ A.C DAS : Will
the” Minister of SUPPLY AND
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REHABILITATION be ' pleased to
state

* (a) whether it is a fact that the
Orissa High Court (in OJC No. 794
of 1972) had issued directives to the
Union Government to examine the
applicability of Industrial Disputes
Act, 1947 to the Dandakaranya
Project  appropriately through a
competent forum and then to take
appropriate  steps ;

(b) if so, in which competent
forum the matter was examined
and when ; and

(c) what was the appropriate
steps taken after examination of
the matter and when to meet the
ends of Justice ?

THE MINISTER OF STATE
IN THE MINISTRY OF SUPPLY
AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) : (a) Yes,
Sir.

(b) and (c) . An Inter-Depart-
mental Committee was constituted
to examine the question of appli-
cablity of the Industrial Disputes
Act to the Dandakaranya Project.
It was, however, held that
the recommendations of the Commi-
ttee would not have a legal validity
and such a Committee would not
be a comepetent forum as envisaged
in the judgement of the court. It
was, therefore, decided to approach
the High Court of Orissa to clarify
the term ‘“‘competent forum” and
whether  the Inter-Departmental
Committee already  constituted
would serve the purpose. In the
meantime, another petition was
filed by the employees of the Danda-
karanya Project in the high Court
of Orissa regarding applicability
of the Industrial Disputes Act to the
Dandakaranya Project. In the
counter affidavit filed by the Union
of India, a  submission was
made for clarification of the term
“competent forum” . The court
dism'ssed the petition as withdrawn.

Vode il o8 cmeiikely sl
"ﬂ%ﬂp*ﬂlﬂuﬂ Ther-
mal er Corporation under

; completion
1\;.674,. SHRI - CHINTAMANI

JENA : Will the Minister of ENERGY

be pleased to state the details

regarding the number of projects
under completion of the Nationad

Thermal  Power Corporation at
present in the country ?

THE MINISTER OF STATE
IN THE MINISTRY OF ENERGY
(SHRI VIKRAM MAHAJAN) :
The National Thermal Power
Corportion is presently engaged in
the construction of four super ther-
mal power staions, at Singrauli in
Uttar Pradesh, Korha in Madhya
Pradesh, Ramagandam in Andhra
Pradesh and Farakka in West Bengal |
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Review of T.V. programmes

5676. SHRI K. MALLANNA :
Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state :

(a) whether it is a fact that
apart from meaningless programmes
like Krishi Darshan (Five times a
week), classical dances and music
(daily) and interviews ; Indian
T.V. stations have nothing new to
§ offer to their audience and repeat
their programmes again and again;

(b) whether it is also a fact that
the televisions installed in the villages
are generally opened on Saturdays,
Sundays or at the most on Mondays
to see plays ;

(c) whether it s a fact that T.V.
programmes are limited to their
studies and dramas T.V.
Films, cultural programmes etc.,
are recorded, light effects and sound
H recordings are also poor ; and
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(d) if so, whether Governmene-
propose to review the whole pro).
cedure and system in this regard
to show good performance to the
audience ?

THE DEPUTY MINISTER IN
THE MINISTRY OF INFORMA-
TION AND BROADCASTING
(KUMARI KUMUD BEN M.
JOSHI) : (a) No. Sir, Firstly it
will not be fair to describe all pro-
grammes like Krishi Darshan, classis
cal » dances, music and interviews,
as meaningless. Secondly, apart
from  the aforesaid programmes
Doordarshan does put out a large
number of other interesting and
popular programmes like feature
films, films based programmes, plays,
Quiz programmes etc. etc. In fact,
the programmes from various Door-
darshan  Kendras are designed
to serve a wide variety of tastes,
needs and interest keeping in view
the different sections of the viewing
public.

(b) No, Sir. In fact Audience
Resecarch  of Doordarshan has-
shown that the audience at the
community viewing centres is pro-
gressively growing and there is
sizeable interest among rural aue
diences for instructional and edu-
cative programmes.

(c) No, Sir. T.V. programmes
are recorded both in studios as well
as outside on locations depending
upon relative programmes exigencies.

(d) There is constant endeavour
on the part of Doordarshan and the
Government to review the system
for  improving the quality and
impact of Doordarshan programmes,

Retention prices for Fertilizers

5677. SHRI SHIV KUMAR
SINGH THAKUR :

SHRI KRISHNA PRA.
TAP SINGH

will the MinistiL, -
of PETROLEUM, CHEMICAeg
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AND FERTILIZERS be pleased
to state :

(a) whether Government
fixed the retention
_dertilizers ; and

have
prices for

- (b) ifso, what are those prices ?

56

THE MINISTER OF PETRO-
LEUM, CHEMICALS AND FER.
‘TILIZERS (SHRI P.C. SETHI):

(a) Yes, Sir,

(b) The retention  prices in
force now are given in the attached
statement.

Statement
Unit-wise and, product-wiss .retenfion  price
FName of Unit Products .Retention price in
force now (Rupees
per tonne)
: Indian Explosives Ltd.," Kanpur ] o Urea
Zuari Agro Chemicals Ltd., Goa « -Urea 1681
19:19:19 ] 2405
14:35-14 2947
28:28:0 ] 2895
18:46:0 ] 338
‘ “Mangalore Chemicals & Fertilizers Ltd.,
Mangalore Urea 1701
_dndian Farmers Fertlizer Cooperative Ltd.
XKalol « Urea 1242
Kandla . 12:32:16
10:26:26 ]
Phulpur « Urea 2088
Shri Ram Chemicals Ltd., Kota' . Urea
Coromandal Fertilizer Ltd., Vizag . . 28:28:0 2578
/ 14:35:14 2603
E.1.D. Parry, Ennore . 16:20%0 2318
Madras Fertilizers Ltd., Madras « Urea
17:17:17 2124
14:28:14 2567
24:24:0 2477
18:46:0 3415
Southera Petrochemical Industries Ltd., Tuti- Urea

corin

18-46-0
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Gujarat State Feftilizer- Company, Biiréda Urea 3232
Be (10 L o ¥ i+ A 1824630 3213
Fertilizer Corporation of India :
Gomhhpur .. . : . '_. Urea 2192
Sindri’ S . m ehd .u i ':‘tr;'plc Superphospha- 2573
Urea 2268
Talcher : . - 0T . Urea 2259
Ramalgundam I. P st Urea 2248 /
Hindustan Copper Ltd., Khetri . ';I;Ea’f: Supc_rphos- .”3‘
Furtilizer & Chemicals Travancors Ltd.
Udyogamandal . . . '.. . 16:2010 218r
2012020 2353
Cochin I . e mm 4 Urea 2182
Cochin IT . . . . 17:117:19 2715
28:28:0 3659
18:46:0 4197
Rashtriya Chemicals & Fertilizers Ltd._, Trpmbay =~ Urea 2335
15:15:15 1902
: 20:8:20:8:0 2514
National Fertilizers Ltd.
Nangal K . . . . . Urea 2178
Bhaﬁnd_a - ) I. . Urea 2394
Panipt ol o 4T ATeRL e Urea 2372
Hindustan Fartilizer Corporation Lid.
Durgapur - e e, s . Urea 1912
Barauni % .. . . Urea 2275 : 3
N.mp . I AT -1 ) Urea . 1446 :
ﬁqmli I ’. Urea asss
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Illegal Sale of Newsprint

5678. SHRI MARTAND SINGH:
Will the Minister of INFORMATION
AND BROADCASTING be plea-
sed to state :

(a) whether it is a fact that
there is a large-scale illegal sale of
newsprint allotted by the Govern-
ment to the newspapers and chain
newspaper organisations are bigger
culprits in this regard;

(b) whether Government are
.aware that the obvious consumption
of newsprint by several big news-
papers, as borne out by the circula-
tion figures given by them, is far in
-excess of the quantity allotted to
them ?

THE DEPUTY MINISTER
IN THE MINISTRY OF INFOR-
MATION AND BROADCASTING
(KUMARI KUMUD BEN M.
JOSHI)

(a) No, Sir.

(b) Generally consumption of
newsprint by newspapers in 1979-80
was found to be within their entitle-
ment.

Separate Companies for
Commercial Channels on
Doordarshan and Akashvani

5679. SHRI G.Y. KRISHNAN :
“Will the Minister of INFORMATION
AND BROADCASTING be plea-
sed to state

(a) whether it is a fact that Goves
rnment have decided to set up a
separate company for commercial
channel on Akashvani; and

(b) if so, the details thereof ?

DEPUTY MINISTER IN
THE MINISTRY OF INFOR-
"MATION AND BROADCASTING
(KUAMRI KUMUD BEN M.
JOSHI) :

MARCH 31, 1881

Written Answers = 60

(a) and (b) : A proposal for set-
ting up two public sector companies——
one each for the commercial services
of Akashvani and Doordarshan is
under study.

Applications from Large
Industrial houses for Expansion

5680. SHRI SANAT KUMAR
MANDAL : Will the Minister of
LAW, JUSTICE AND COMPANY
AFFAIRS be pleased to state :

(a) the particulars of appli-
cations pending in this Ministry and
M.R.T.P. from first 5 large Indus-
trial Houses for expansion of their
existing capacity or installation of
new units by them or by their inter-
connected companies, the capacity
proposed to be expanded or new
capaCity to be installed, and the
capital outlay involved;

(b) whether Government are
following a softening approach in
the clearance of such applications
from monopoly houses, if so, the
reasons therefor; and

{c) thesteps proposed to be taken
to prevent further concentration
of power in the hands of few selected
Industrial Houses ?

THE MINISTER OF LAW,
JUSTICE AND COMPANY
AFFAIRS (SHRI P. SHIV SHAN-
KER) :

(a) The first five large Industrial
Houses according to the size of their
business assets in 1979 were (i)
Birla; (ii) Tata; (iii) Mafatlal;
(iv) J.K. Singhania; and (v) Thapar;
in that order. The particulars of
applications from these large Indus-
trial Houses for substantial expan-
sion of activities or establishment of
new undertakings respectively under
Section 21 or 22 of the M.R.T.P.
Act, pending with the Government
arc given in the Statements I and
II laid on the Table of the Hous
[Pguied in Library. See No. LT 2256

L H]
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(b) The M.R.T.P. Actisintended
to ensure inter-alia that the operation
of the economic system does not res-
ult in the concentration of economic
power to the common detriment.
Proposals from large houses are exami-
ned in the context of socio-economic
objectives laid down in Section 28
of the M.R.T.P. Act and clearance is
given only after being satisfied that
the aforesaid objective would be
subserved by such proposals.

(¢) The High Powered Expert
Committee (Sachar  Committee)
has already made a review of the
provisions of the M.R.T.P. Act.
The report of the Committee was
laid on the Table of the Houses on
30-8-1978. The recommendations
of the Committee are under active
consideration of the Government in
the context of the socio-economic
objectives sought to be achieved
through the ML.R.T.P. Act.

Amount spemt om importing
Generating sets

5681. SHRI CHIRANJI LAL
SHARMA : Will the Minister of
ENERGY be pleased to state :

(a) Total amount spent on im-
porting generating sets during 1980-
81 ; an

(b) steps taken or proposed to
be taken to make the country self-
sufficient in this regard ?

THE MINISTER OF STATE
Igl}&HE Lé}NISTRY OF ENERGY
I KRAM MAHA]J :
Ea) According to the infornﬁ?i?m
available, the total c.if. value of the
import licences granted so far during
the current financial year aggre-
gates to Rs. 241. 56 crores,

(b) Diesel generating sets of capa~
cities upto 500 KVA and in some
cases for even higher capacities
are being manufactured in the Coun-
try. Efforts are also being made to
encourage the creation of capacity
for manufacture of diesel engines,
alternators and control gear for
higher ranges.

M/s Bharat Heavy Electricals
limited are manufacturing gener-
ating sets of higher capacity. M/s
BHEL have also taken steps to ine
crease the range and the capacity
of the sets to meet the growing requi-
rements of the country.

" Funds sanctioned by R.E.C. for

Electrification Schemes in
Nagaland

5682. SHRI CHINGWANG
KONYARK : Will the Minister of
ENERGY be pleased to state :

(a) whether the Rural Electri-
fication Corporation has sanctioned
funds for rural electrification schemes
in Nagaland;

(b) if so, the names of the schem-
es; and

(c) the amount earmarked for
them and when these would be
completed ?

THE MINISTER OF STATE
IN THE MINISTRY OF ENERGY
SHRI VIKRAM MAHAJAN) :
a) Yes, Sir.

(b) and (c). The names of the
schemes, the loan amounts sanctioned
and the periods within which these
are expected to be completed are
given in the attached statement

-



The' detwile of RIE.C. Schemes sanctioned in Nagabind up-to 28-5-1981 -

8No, Names of the Scheme

(Block/Tehsil)
1. Mokokchung - s .
2. ‘Wokha S - .
8- Zﬁnnaboto- . . . .
4 Kohima . D .
% Mon . i . .
6. Kohima ] . .
P l;owmkixim
8. L@gleng s
9. Dimapur
10. Tenning .
1. Chazouka . .
12, Dimapur

' el L
pioAn
Mokokthung 46- 017 1584-8y°
Kohima 55222 1984-85
. Phek " y5-824 1984-85
. Kohima 76- 763 1933'&4'.
Mon " © 72r927 198485
Kohima 27- 345 1982-83
Tuensang 55292 1984-U5"
Tuensang 70° 943 1984-85
Kohima i : 1-288 1981-82
Kohima © - 6o-g50 1985-86
Phek go- 703 1985-86
‘Kohima " 8110 1983-84
Total 635-33;-

Electrification of Villages without
extra charges from intending
' consumers

5683. PROF. NARIN CHAND
PARASHAR : Will the Minister of
ENERGY be pleased to state :

(a) the “norms” adopted by the
R.E.C. and the various State
Electricity Boards in each of the
States of the country for providing
electricity withoyt any extra charge/
financial burden on the intending
consumer, when a village is taken up
for electrification;

(b) thenumber ofvillages (or Cen-
sus ‘Villages) which do not qualify
for electrification, without any finan-
cial burden on the intending consum-
ersinthe State of Himachal Pradesh,

Jammu and Kashmir, Uttar Pradesh

Hill Distts. and the Noth Easterm
States; and -

(c) the steps proposed to be taken
by Government for ensuring the
electrification of the villages ? .

THE MINISTER OF STATE
IN THE MINISTRY OF ENERGY
(SHRI VIKRAM MAHAJAN)
(a) Rural electrification schemes
are formulated and implemented
by the State Electricity Boards. funds
for which are vided through
Rural Electrification Corporation as
well as the under Normal Develop-
ment Programme of the States,
The Corporation adopts different
norms in granting loans to the State
Electricity Boards according to the
level of development of the areas to
be covered under REC schemes.



65 Written Answers CHAITRA 10, 1903 (SAKA) Written Answers 66

For Backward and underdeveloped
Areas, loan assistance is made avail-
able at very liberal terms and condi-
tions. For drawing lines for trans-
mission of clectricity to a village,
the Corporation does not levy any
charge on the intending consumers.
As regards the projects financed by
the Electricity Boards, each one adopts
its own norms.

(b) In view of the reply to part
(a) above, the question does not
arisc.

(¢) Several measures are taken
by the Government for ensuring
clectrification of all the villages in
the country. These include setting
up of new power projects, stepping up
ol the generation from the cxxstmq
units, dmwmg up more transmission
and distributi(m lines, solving pro-
blems relating to construction mater-
ial etc. and also increasing the allo-
cation for rural electrification from
time to time. According to the pres-
ent estimate, all villages in the coun-
try arce hkely to be clectrified by
1994-95.

Mpore time for Marathi Broad-
cast on A.LR.

5684. SHRI R.K. MHALGI :
Will the Minister of INFORMATION
AND BROADCASTING be pleascd

to state :

(a) whether it is a fact that Gove-
rnment have received a represen-
tation dated 23rd  February, 198t
suggesting morc time for Marathi
Broadcasting on All India Radio,

Portblair (Andauun and Nicobar);
and

(b) if so, the details thereof and
action taken or proposed to be taken
thereon ?

THE DEPUTY MINISTER IN
THE MINISTRY OF INFORMA-
TION AND BROADCASTING
(KUMARI KUMUD BEN M.
JOSHI).

274 LS—3

(a) and (b). Yes, Sir.

According to the 1971 Census,
the number of Marathi speaking
people was only 115 as against the
total population of 1,15,133 in the
islands. There is, thcrcfore, no
justification for allotting more time
to Marathi broadcasts from the
Port Blair Station.

W warEEgEt w0 9 wfue
fasmua

5685. »f( g=T wat : F4T gAY
IR TRIL HAv 5 qare F1 FAT FLT
fw -

(F) 1 AT &Y AR AAA
HETHTR 91 &1 < Hfus fawmw 25
F F9 A7 FEATET o7 FA A @i g
T

(@) =zfz gt 3a% =7ian
T ?

FHAT W TG0 Aa®a W IURAT
(Fr1i AT &% TRo )
(%) s =ET 0

(@) s94 @gl 341 |
Division of LPG Agencies

5686. SHRI D. P. YADAV :
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILI-
ZERS be pleased to state :

(a) whether any appeals were
made by the LPG Distributors for

bifurcation and trifuration of their
agencies; and

(b) if so, the action being taken
thereof ?

THE MINISTER OF PETRO-
LEUM, CHEMICALS AND FER-
TILIZERS (SHR! P.C. SETHI) :

(a) Yes, Sir.
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(b) Allowing the bifurcation and
trifurcation of existing distributor-
ships would lead to the deprivation
of other meritorious candidates
against the quota allotteed. There-
fore, it has been decided not to encou-
rage such proposals.

New Connection for L.P.G.
for Punjab

5687. SHEI R. L. BHATIA :
Will the Minister of PETRO-
LEUM, CHEMICALS AND FER-
TILIZERS be pleased to state

(a) whatisthe quota ofnew connec-
tions for L.P.G. to he allotted to
Punjab consequent on the release
of Bombay High Gas;

(b) when are these likely to be
made available ; and

(c) whether any guidelines have
been laid down for the issue of new
connections in major cities like Amrit-
sar, Jullundur etc. in Punjab; if
so, what ?

THE MINISTER Ol PET-
ROLEUM, CHEMICALS AND
FERTILIZERS (SHRI P. C.
SETHI) : (a) and (b). As per the
current enrolment plan, about 27,000
connections are to be released in
the State of Punjab in the next
one year,

(c) Release of new LPG connec-
tions including in the cities in Punjab
like Amritsar, Jullundur and Ludhi-
ana will be made from the waiting
lists maintained by the distributors
in those areas.

Supply of Gas Cylinders by
Indane Dealers in Ghaziabad

5688. SHRI BHEEKHABHAL:
Will the Minister of PETRO-
LEUM, CHEMICALS AND FER-
TILTIZERS be pleased to state :

(a) whether it is a fact that in
Ghaziabad a period of one week to
four wecks in taken by the Indane
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Dealers to refill supply of Indane
Gas Cylinders;

(b) if so, what ate the reasons
for this undue delay;

(c) whether they have received
any complaint in this regard against
the dealers of Indane gas in Ghazia-
bad;

(d) if so, what are the names of
those dealers and what is the nature
of those complaints;

(e) whether any action has heen
taken against any dealer; and

(f) steps taken to ensure timely
supply of Indane gas Refills to the
consumers in (Ghaziahad.

THE MINISTER OF PET-
ROLEUM, CHEMICALS AND
FERTILIZERS (SHRI P. C.
SETHI) : (a) Yes, Sir.

{b) Due to reduced production
in Gujarat refinery, there has been
backlog in cylinder refill supplies
in all the places including Ghazia-
bad which are fed from this refi-
nery;

(c) and (d). Complaints re-
garding dely in refiill supplies etc.
have been recetved. There are fo-
llowing three distributors in  Gha-
ziabad (1) Engineers Gas Services
(2)  United Gas Com-
pany and (3) Ghaziabad Gas
Company;

(e) In view of (b) above, no
action was taken against the distri-
butor;

(f) Steps have since been taken
to move bulk LPG (Cooking gas)
from Bombay to supplement supply
from Gujarat refinery. Supply
position is expected to improve as
soon as production in Gujarat re-
finery normalises.
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Officers from DGS&D sent
Abroad for training

568a. SHRI KESHORAO
PARDHI : Will the Minister of
SUPPLY AND REHABILITATION
be pleased to state :

(a) Whether anv officers from
DGS and D have been sent abroad
recently for training ;

(b) if so, the details thereof
including  officers ;

(c) whether the officers so sent
were doing work connected with
their training ; and

(d) whether any protest against
this move came from any quarter ;
if so, details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF SUPPLY
AND REHABILITATION {SHRI
BHAGWAT JHA AZAD) : (a) Yes,
Sir.

(1) Shri P.D. Seth, Dy. Director
(Admn.), DGS&  was sent on
training. He was nominated by the
Ministry of Home Aflairs, for the
course known as Supply & Materials
Management conducted by the
Government of UK. under the
Colombo Plan from 19-1-81 to
10-4-81. The aim of the Course is
tn equip Middle and Senior Manage-
ment personnel to be able to develop
existing supplies procedures and
plan new supplies systems.

(c) The Officer has been working
in the DGS&D as Deputy Director
{Admn.) dealing with  matters
pertaining to Indian Supply Service
and other staff. He is further likely
to be assigned, on his return, work
in which the training can be of use
directly.

(d) Yes. A protest was received
from the DGS&D Officers’ Associa-
tion on 29-1-81 saying that in future
only the Officers of Indian Supply
Service/Indian  Inspection Service
be sponsored for such courses for

making better use of the training.

Different service cadres in
Ministry of Energy

56go. SHRI K. N. MADHUKAR:
Will the Minister of ENERGY be
pleased to state :

(a) details about cadres of different
services being  controlled by his
Ministry and its attached offices ;

(b) details of the posts increased
in each category consequent upon
the last cadre review of technical
side

(c) is it a fact that such a cadre
review of ail the services has not
been done ; and

(d) if so, the action being taken
for cadre review of all the services ?

THE MINISTER OF STATE IN
THE MINISTRY OF ENFERGY
(SHRI VIKRAM MAHAJAN)
(a) The details about cadres of the
following Central Services being
controlled by the Ministry of Energy
including its attached offices are
given below :—

(1) Central Secretariat  Service

Rs.
(a) Section Officers 650(710)-
1200
(b) Assistants 425-800

(2) Central  Secretariat Clerical Service

Rs.
(a) U.D.C. 330-560
(b) L.D.C. 260-400

(3) Central Secretariat Stenographers Service

Rs.
(i) Grade A 7751200
(ii) Grade B 650-1040
i G?S‘il:c&n Gradc) 850-900
(iv) Grade C 425-800
(v) Grade D 330-560
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(4) Central power Engineering (Group A) Service

Ras,

(1) Chicf Engineer 2500-2750
(Level 1)

(2) Chief Engineer/Mem-  2250-2500

ber Secretary (Level 1T)
(3) Deputy Chief Engineer  2000-2250
(4) Director/S.E. (SG)

2000-2500
(5) Director/S.E. (OG) 1500-2000
(6) Deputy Director EE 1100-1600
(7) AD./JAEF. 700-1300

(5) Cen{ral Power Ingineering  (Group B)
Service
Rs.
E.ADJAY .

650-1200

(h) to (d). Although the above
mentioned grades of the (.S.S. *,
CS.CS. ¥ wd (.8.8.8, *** apc
decentralised, the  cadre review of
these Services for the  various parii
cipating  Ministries/Departments is
waertaken by he Deparument of
Per_sonncl & AR, Ministrv of Home
Aftairs, on all-Secretariat basis from
time to time. The review of cadres
of the Central Power Lngineering
Services is in progress. )

*¥Central S cretariat Service.

*'*Ccntra] Secrctariat  Clerical
Service.

***(entral  Sccretariat  Steno-
graphers  Sei.ice,

Supply of  *wer by DESU to gin-
ning resses ‘n block G. of Kalkaji
Colony

s6ar. DR, AU. AZMI : '‘Will
the Minister of ENERGY be pleased
to siate :

(a) whetler it is a fact that the
DESU awlboritics have supplied
power load to the owners of Ginning
Presses in - Block G. of the Kalkaji
Rcfugee Colony, Delhi ;
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(h) if so, how this load was sane-
tioned for running this hazardous
profession in a residential colony
and who did this and action to be
taken against him ; and

(¢) whether ke will have the
matter inves'igated and take neces-
sary action to order disconnection
of the power load which is a constant
menace to the environmental ecology
and health of the residents close-by?

THF MINISTER OF STATE IN
THE MINISTRY OF ENERGY
(SHRI VIKRAM MAHAJAN)
(a) to (¢). The information is being
collected and will be laid on the
‘Table of the House.

g gieaiwar mafo Fim
5692. shadl faaradi agad
{1 weu wa fag -

FaT HAT GA( A AGTA Tl T FGT
fa -

(7) udia  wfasar  faqior
g & w0747 frw ST & & S b

(@) fars & fu2et & @9 a=
g7 fega 33 faxr § o fradr ama
# faar § gar ava o 7 & faam A
faadt s & F fFax o% faa &
1L

(w) tFax 38 &1 4 @wa A
exg fasarfaa fear A frga 31 &1
A IFA F ATEAT § FAAT q9T
IAFT TIF-GAF AR H AT F4m

37

Fat samma § vow war (i faww
RETRA) @ (F) TG qreqran faatr
fraa £ eqqar qLET g F sFAr
HWFO & & ¥ v F@ F fag
w7aQ 1957 § Ft wf ot )
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(@) sy afedser famtor fam
R ar Gy st § g 4 &,
fora®r ®§T 73T 37.57 FUT &4
g€ | wagaw fqfs & saame iw
% meax i rat & wear 468 fvwar
FA oA TANT 178.92 FAUTWTF |

(1) iz afegisiat frator faeA
% wfgwim F19 faam grr ferfia aie
w2 fag st & foaw @g @vd @49q,
ITERT, AAELY, ST FI, 7R
wAFLT A L G FH FIA FTX FTRIA
FT IJTNTFIGT L | <0G T4 Q7
a7 et facenfudr 3 gaa fga T o Fval
F FB AW, IT-HATA 7 2 RO oS
&1\ TH ARy FaA 6 I7 3% fa7 7 §
FaaaT q7a #TT 15 F4T WA § AR
W gra ¥ faw s wrt & qea ®1 109
CE T
Licence for 3 band Radio and
Recording of Tribal programmes

5603. SHRIGHUFRAN AZAM :
Wili the Minister of INFORMA-
TION AND BROADCASTING be
pleascd to state

(a) whether his Ministry is scrap-
ping licence for g band radio also
as the price of 2 band sct is exactly
the same ;

(b) if not, what are the other
attractions his Ministry is giving to
remote rural masses for A.LLR. national
and educative programmes ;

(c) whether A. L. R. recording
teams visit tribal avea for r:cording,
the folk culture and events, the number
of programmes broadcast from
BHOPAL AIR during 1980 especially
for backwar.d district like Betul in
Madhya Pradesh; and

(d) thesteps to give morc coverage
of backward areas ?

THE DE¢UTY MINISTER IN
THE MINISTRY OF INFORMA-
TION AND BROADCASTING

(KUMARI KUMUD BEN M.
JOSHI) : (a) There is no such
proposal under consideration in this
Ministry.

(b) The main attraction of All
India Radio programmes is their
content. 61 Farm and Home Units
have heen set up at 61 Stations. So
far as the National programmes are
concerned, they are by and large
relayed by the regional stations. on
medium wz e facilitating listening
on cheaper sets.

(c) The All India Radio recording
teams do visit rural  and tribal
arcas witha view not only to provid-
ing coverage to the functions and fairs
held in those areas from time to time
but also to involve the masses in the
programmes of All India Radio.
The daily rural programme broad-
cast from Bhopa! Station is directed
to all the districts in the service zone
of the station, including areas like
Betul,

(d) 30 Stations of All India Radio
have been given OB units for field
coverage including  backward areas.
The Governient proposes (o establish
30 more such units.

Economy in consumption of
and diesel in Ministries

5694. SHRIKRISHNA PRATAP
SINGH : Will the Minister of
PETROLEUM, CHEMICALS AND
FERTILIZERS be pleased to state :

(a) the efforts made by Govern-
ment to effect economy in the consum-
tion of petrol and diesel in the Minis-
tries of Government of India ; and

(b) what has been the result of

the steps taken so far ?

THE MINISTER OF PETRO-
LEUM, CHEMICALS AND
FERTILIZERS (SHRI P.C. SETHI):
(a) and (b). The number of diesel—
driven vehicles in the Ministries of
the Government of India is very
small and the consumption of high
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speed diesel oil by such vehicles, as
compared to the overall diesel con-
sumption in the country, which
is ot the order of 10 million tonnes
per annum, will be negligible. In
so far as petrol is concerned, the
price of the product has been raised
to act as a disincentive for the indis-
criminate use of petrol—driven
vehicles. The consumption of petrol
in the Ministries is governed by the
budgetary  provisions made each
year for purchase of fuel. Moreover
Central Ministries/Departments,
State Governments and public sector
undertakings had been advised to
cffect savings in the consumption
of petrol in their staff cars. It is
not possible to precisely quantify
the savings in the consumption of
petrol in the Ministries pursuant to
the instructions mentioned above.

Issue of allocation orders for
Antibiotics and Streptomycin
Sulphate by SCPC

5695. SHRI PIUS TIRKEY :
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state :

(a) the number of allocation
orders issued for antibiotics and
streptomycin sulphate without any
registration by (certain Officials)
of the State Chemicals and Phar-
maceutical Corporation of India
Limited during 1979-80 and 1980-81
on indigenous units ;

(b) whether Government  arc
awgre of the fact that due to the above,
the indigenous units have serviced
excess allotments during this period
than officially issued by CPC;
and

(c) whatis the reaction of Govern-
ment thereto and how do Govern-
ment deny that the allotment and
purchase procedure has not been
misused ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS (SHRIDALBIR SINGH) :
(a) to (c). The State Chemicals
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and Pharmaceuticals  Corporation

‘of India Ltd., (CPC) have reported

that no allocation orders for Strep-
tomycin or any other canalised anti-
biotics were issued by them on indi-
genous manufacturers during 1979-80
and 1980-81  without rgistration.
CPC have reported that they have
followed the Distribution Policy
announced by Government from
time to time in making the allocations
and that they have followed the
purchase procedure laid down by
the CPC Board and no misuse has
taken place.

Demand of more Crude Oil
by Guijarat

5696. SHRT NAVIN RAVANI :
Will the Minister of PETROLEUM
CHEMICALS AND FERTILIZERS
he pleased to state :

(a) whether it is a fact that Guja-
rat had demanded more crude oils
during 1981-82 in comparison to
1977-78, 1978-79 and 1979-80;

(b) if so, how much quantity
had been allotted and given during
the above periods;

(c) the reasons for short supply
to Gujarat; and

(d) the total production of crude
oil during the above period in the
country ?

THE MINISTER OF PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS (SHRI P. C. SETHI) :
(a) Crude oil is supplied only to
the oil refineries for being refined
into  petroleum products. The
words “crude oils” used in the
question  presumably refer to light
diesel oil (LDO) which is utilised
for pump sets. The Government
of Gujarat have, in recent months,
asked for the supply of more LDO
to the State than that supplied in the
previous years.
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(b) There is no system of making
monthly allocations of LDO to the

States and Union Territories including

Gujarat. This product is moved from
the refineries and installations of the
oil companies to the different consum-
ing zones on the basis of the demand
estimated by the oil companies.
The demand for LDO varies from
month to month and from year
to year depending upon the incidence
of rainfall and the needs of agricul-
tural sector for irrigation. The
total sales of LDO in Gujarat during
the years 1977-78 to 1979-80 were
as follows :—

Figures in
metric tonnes

78
HITT QW BT I W WAy

5697. s Q@AM waw awi:
1 dgifwam, @ 9 3w 5
g AATR Al FI0H 5

(¥) Far dET W F 92 wfawa &
wig® I FaT 3 THEFIET &
Ffaa frdaor & e} ® wige wreda
fasfidz frafar oaifaoms grer 29
FqaLl, 1981 F TUA HaAl, arforen
A, fat welt, W@ifwam wet M) A
grar gfwa fan war ar;

(@) 71 @igt 07 i SuRN
F Fiterr F Far ¢ £t w8 & e gman
qe 400 sfawer agr far nav § fored

Ye Sale of . ; '
h “LDo afcorTaea®Y Hifat, 77wl s
Y AT 1 T¥ FTSX aTACF 1100
T 2600 To Wi aF HIUF (AATH
1977-78 . . . . 3,18,400 A ©
. F @la & fAv aver fear aar
- . . . . . 15,000 2
1978-79 3.15 e
1979-80 . : . . 3,20,000

(¢) Itis the endeavour of the oil
companics to meet the demands of
LDO in [ull. In so far as Gujarat
State is concerned, the requirements
of this product have generally been
met exeept for brief periods when
shortages of a temporary nature had
been faced on account of inadequate
positioning of the product at Kandla.

(d) The total production of LDO
in the country during the years 1977-
78 to 1979-80 was as under :—

Year Production
million
tonnes
1977-98 . : . E 1'224
1978-79 ) : : 6 1227
1979-80 . ; : : : 1° 230

() =fe gr, Tt 7T AXFTRFT faraTe
Fefgd ¥ oFfasTd qeal m queT
FW & AU GT=T T IIRT FT AKA-
FLOT FH AT

qifaaA, WigR WX IAWw Har
(=0 v weT ®SY) ¢ () ST

(@) siv 70 1 drer oo dunfaw
q&g T faaeor & weata 78 wwT & )
FaTfs AT OF W qEr oW &
gAaTie fafraaa d@ic gg @ s&
I a0 HE AT W T e
F A FN F U 7A@+ fqu Amgme
FE @l AN agfa wwAr WO
Sterdt, 1979 ¥ ¢ faamT g JrQ
Trefiwr & gweia fratar, Srfe
ITATEITHT F) IORA FT ATHT 86
sfemer @ aerd F@ & 1 Fratare
¥ AWAT TR F AT HILOA Y
anfat aar wgfor of ¥ s oW
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®r gy gEa FEi o fagwor & fug
wiewmg 1,000 23 WeT Tor qesr FLAT
e < frar € ) weER g faw
Furdt ¥ afkorrwesww @S oW A
IYHSHAT H HTH! T FHT & 7L ATATX
# arwft gaw § | WiEr on &1 gy
IR HERF AT 1978 % 3,500 T
qfq 27 a1 A &) 0% a9 § wfawaw
Tt aF FIWT 3,000 ¥IY 9f7 T 9T
faemma <@ 9T, W Az qEFT 2,100
¥ 2400%¥wfa =T g mar
fantar qea # afg g€ & 1 1~1-1980
F T 47 fAUeF  (THo HloATo )
FILEIT & 18T qEA S 1,718.20 &
¥ 1,899.04%% Wiw e A% 41, ag
1-1-198 1 &% 97 T 2167. 02 TT
¥ 2527.98 T4 Af T g W&T &
afg & fau  mfuwas w59 7,
FaFifire AT feagn =g & agrady
IAETE |
() S &€

gAY @i vig fre Nt T wfweas
fraamdin wiw

5698. =it fagm fag : a1 g
otz grata "t g aET A AT HIA
fF :

(F) aga-TR BF ¥ G @A
wtg ¥ whaeas & fagaonda fRar
qfr & A1 AT F Feq ¥ WA FT
gawd fwaqt § aar weg safesal gror
wafars & & Feur 7w qfw frad

T

(&) #urug w= g 5 g9 sulsa
q gaw sesT 43/169, 43/17 WX
43/18%r 3usT Yfa v wafugs amsir
FT QT § W IT 7 JrE 1980 F
femtor it &< faar wur §, foa® ar &
qferw & fefid o & A 7 97 17F
e WA FAEr Aaff Ay €y ; AR
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(w) @i &, & §@r’ § SH
wAfags faator #; ger ¥ fag  wn
FAATEY F1 g 7

qfr witx geate  Hat  (oR
WHER W W) o (¥F) gEar
g @F ¥ @gr @@ wa H
faskic qft &1 g &tq 1417 g
qr | THH & 386 AT #1 fAaze AT
& fare gra ar faradfie syl
F1 orEEA FF F2 {54t var g7 w9
1031 &7 &t faeeft  gwTRA A
gestala w3 faar swat a1 a1 qfw wda
nfafram & seawq 3aF gron wifo
&7 forur sar ar

(@) T=7at 3% 9% & 9 (F)
el v 1417 403 GA % omf
& 1 gfw 57 Sfemfam wgf & sam
EﬁT F wrqu aa F7 faeem YL B
foar st & wm: ug fawm s A
wEd g e & | W gh qfw o e
Fafirga T 41 3 F ore 35 A w8
G & a1% ¥ Frd STRET AE ¥ )

(w) o wEf BT

ga-fasaly ufzdiswmen & grasg §
A AT AWH KT TN

5699. N I@AH VR KW :
F4T HAT HAT 4 TATN FT PAT HG 15

(%) Furagua g Fasin g
F wAeRge wrfea ga-fawddi afasar,
arafam wa fasdy  afedisiar w)
godrododie, Ta-fawdll afammr &
ST W] @Tod & 5or &7 fraw &
F Wy 7, %9 ofedisAT § miendsdta
ATTETO %1 N § TEd gu g9-favia
& fera |Yox a1 faorg faar &

(@) afz gt @ ga ame § AT
sl gg 2 ;
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() FuT IR wfRE@ist-T F IAHT
Aoy wfeat & oty factar foas
wraey § gy W Ay T
IR ST & TR AL AT F GZH
FT T g, AFTEI TSH HGH 0 FT
HiT #C®RE ;

() 7ar ug o |9 § f& 9o
IYLFS URAGATH § wwy AT Fi
U IN ¥ g dur adi & ; AR

(%) afzer, difwa arard o qar
FFEG ACHTT TQ T § F4T FTTHTEY
FUGEE?

FAt a1 ¥ TouHai (&ﬁ faw
wgrs): (%) AR (@) AL Aria
aar gt 97 fagrq afdisar @
frmtor gt AT ERT fRuT AT @1 ]
4 AT 1 1A gL Tor-1L o i
AfRATSAT AT A qn g, TH A TSTT
QAT g19 7 foar war § | Aamag
arfea AR qafat Fdau & za fear-
SATH & F AT @I 7 wdw faeh %
forq wroeam otz gfearm & aa fro
ST % a7 % 3 @rdl #1 U Heawq
Fi |19 faur smw, qud fr & asa =
1A 9T &gHa &) wid B gaw frewd
At dafudi & fou sragw g o
oy #1€ wgnfe sma adf Grad & ma:
T fawm & wnd 5§ sfer wd) gf

(w) =i (=) . 37 aqr q&v &
sfaismmn & wed § @1l 5 fges
# fog fafas wsar grur gt = frdy
HraT T ge-fa T 317 facqu g
T ET H7 AU T H oz & Fedva
AFR A qafew gt F yrq G
fawrd s firg § 1 3=hg a@me A
ug gxata A faat § fw fafwew goeve
far<iedt =19t #1 awtaw ST 5 7gF 2
SITaT & g Qay T AT £ s
R ¥ w G g ¥ g §

forar s aweT A gral ¢ wfearsar
& fagtor wafr & Srem fawamr st
gHaT § |

Setting up of polyester units in
backward areas

5700. SHRI KAMAL NATH :
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS

be pleased to state :

(a) whether there are * proposals
to set up five new polyester  units
in backward arcas in various States;

(h) if so. the arcas  selected
in Madhya Pradesh for the purpose;
and

() whether  any progress has
been mades in this direction so far ?

THE MINISTER OF PETRO-
LEUM, CHEMICALS AND
FERTILIZERS (SHRI P.CLSETHI) :
(a) to (c). A number ol applications
for sctting up new  polyester staple
fibre units in various states have
been under consideration of Govern-
ment. A final decision on the appli-
cations including that of the Madhya
Pradesh State Industrics  Corpora-
tion Limited is yet to he taken.

miferw I

5701, *\ | W9 TIAT :  FuT
q3ifsaw, TaEw WX IIW AT 4
TATH ®T HAT FA 6

(%) @1 %9 w1a & 74 ¥ fq
& areor oyyfee® AW FY FEGT AGT
TR g1 W § AT FAT GlomErEy
TgT U TFFT & I°T Gid Bt GEATIAT Y
A 4l g, di fad gd ugd & a7
gidaF §; A

(@) #u1 43 49 2 fH3W & 6000
cqtfezs sitafn s § Wi afe &,
& I7H 1979-80 WX 1980-81 H
foFeT TedTaA geT T SNRA H
fraae & T Fr § 7
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dfNfam, @A we i W |

(o wemm wex @S) : (¥) fafww
g e ¥ wfes fawio @
@ §dt ¥ s AT X gFET
d qfg ¥ 37 R QR IWT I
vgey ¥ wegEes S fEr o §
qaTfy, w dA & o ¥ Fedy o OFE
¥ &% g *1 fiE gTae @I AT
@ Fr ok g1 2w § cwrfes wge
uwHT Y qEY qeqr IiTT ALY &
qurfy wTAW § fF og duma A
fafast cqrfe® seardt & faaton £
T AT TR FT H AL THAFT THFT
FUT 5000-6000 2 FfF TH UFSt &
1979-80 H[IT 1980-81 ¥F JEIZA
A& E q3a IaFey ad §, TN a9t F
T F59 qIF T @IT AV § 1 A
grqor geqrzq & F1€ w7 wrd §

Excise duty, production and
distribution of rectified
Spirit
5702. SHRI XAVIER ARAKAL:
Will the Minis'er of PETROLEUM,
CHEMICALS AND FERTILI-

ZERg be pleased to state :

(a) How much excise du'y is
collected in the manufacture of
‘Rectified Spirit’ ;|

{b) What is the national policy of
its production and d‘stribution and
has any guideline been issued by the
Centre in th: matter of distri-
bution; and

(cy Have any cases of illegal
transport and misuse of rectified
spirit by the State (Governmen's
have come to the notice of Govern-
ment ?

THE MINISTER OF PETRO-
LEUM, CHEMICALS  AND
FERTILIZERS (SHRI P. C.
SETHI): (a) There is no Central
excise duty on ‘Rectified Spirit’.

(b) At the meeting of the Central
Molasses Board on 1i1-11-80, the
State Governments were requested
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to augment the production of al-
cohol by :—

(i) ensuring thatall available mola-
sses be utilised.

(if) promoting the use of khandsari
molasses for alcohol production; and

(iif) ensuring creation of adequate
and proper storage facilities by sugar
factories for molasses.

The State Governments were ad-
vised to strike a proper balance bet-
ween the demand for potable use
and the demand for industrial use so
that revenue considerations do not
lead to the starvation of the che-
micals industry,

(c) Allegations of irregularities in
the movement of alcohol from Tamil
Nadu to Kerala by private parties
have come to the notice of the
Government.

Solving Energy crisis in
Agriculture

5703. SHRI P. RAJAGOPAL
NAIDU : Will the Minister of
ENERGY be pleased to state the
steps taken by the Ministry of Energy
and Rural Electrification Corpo-
ration to solve energy crisis in agri-
culture?

THE MINISTER OF STATE
IN THE MINISTRY OF ENERGY
(SHRI VIKRAM MAHA]JAN) :
Agriculture is always given priority
in the matter of power supply, Even
in times of crisis, power for agricul-
tural operations is mnvariably ensured.
Several steps are being taken by the
Ministry of Energy in generation
and distribution of power. These
include speeding up of the new
projects, increasing the efficiency of
the existing power stations and draw-
ing up more transmission and dis-
tribution lines.

Both the Ministry of Energy and
the Rural Electrification Corpora-
tion have informed the State Govern-
ments that, in future, rural electri-
fication schemes will be sanctioned
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by the Corporation only on the con-
dition that adequate power supply
on a time-bound basis will be en-
sured to the rural areas, including
agricultural operations. The Cor-
poration has also been continuously
monitoring the power supply to the
rabi crop in the different States
to ensure at least six to eight hours
a day of power supply. According
to the information received from the
States, the minimum requirements
of agricultural sector are being taken
care of by all the States.

Electrification of Villages in
each State during Sixth Five Year
Plan

5704. DR. KRUPASINDHU
BHOI: Will the Minister of ENERGY
be pleased to state:

(a) total number of villages in
cach State so far electrified; and

(b) the total number of villages
in each State proposed to be electri-
fied during the next five years and
the amount sanctioned in favour of
each State for the purpose?

THE MINISTER OF STATE
IN THE MINISTRY OF ENERGY
(SHRI VIKRAM MAHAJAN) : (a)
The total number of villages clectri-
fied in cach State up to the end of
December, 1980, is given in State-
ment-I.

(b) During the Five Year Plan,
(1980—835), the Planning Commission
has proposed a target of electrifying
one lakh new villages. The total
outlay provided for rural electrifica-
tion, (which includes pumpset energi-
sation also) is Rs. 1861.51 crores.
In addition, Rs. 420 crores are ex-
pected to be available from ARDC
and Commercial Banks. State-wise
details of the allocations for rural
clectrification during 1980—85 are
given in Stater ... -I7. Information
regarding villages to he electrified in
*ch State is not available,
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Statement-1

Inhabited Villages Electrified --1971

Census

S. States Villages electri-

No. fied as on
31-12-1980

1. Andhra Pradesh 17.276 (*)

2. Assam ; . 4,740

3. Bihar . 20,628 (b)

4. Gujarat 11,879

5. Haryana . . . 67491

6. Himachal Pradesh . 9.698

7. Jammu & Kashmir . 4.552 (*)(a,

8. Karnataka 16,505

9. Kerala " : ; 1.208

10. Madhya Pradesh 23,719

11. Maharashtra 26,623

12.  Manipur . 322(b)

19. Meghalaya . . 624

14. Nagaland . . . 360

15. Orissa 17,550

16. Punjab 12,126 (-)

17. Rajasthan . 14,421 (*)(c)

18, Sikkim - . . 75(c)

1g. Tamil Nadu 15,576

20. Tripura . . . 851

21. Uttar Prdesh 40,429

22. West Bengal 13,579
TorAL (STATES) 2,59,532 N
Torar (U.Ts) 1,446
Torar (ALL-INDIA) 2,60,978

(*)—Figures provisional.

(4)— 62 villages have been declared
uninhabited.,

(a)—As on 31-12-1979.
(b)—As on 30-6-1980.
(c)—As on 3o-11-1980,
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Statement-II

Rural  Electrification -Pumpsct energisation
targets and outlays -Sivth Plan 1980 --85
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States Outlay
(Rs. in
lakhs)
1. Andhra Pradesh . . - 13000
2. Assam ; ’ . . 5786
3. Bihar ‘ : . . 9239
4. Gujarat 2 : . . 6Bouy
5. Haryana . : . . 5500
6. Himachal Pradesh . . 26yt
2. Jamunu & Kashmir | . 2965
8. Karnataka . . . 5000
9. Kerala : a . . 1672
1o. Madhya Pradesh . . 16000
11. Maharashtra > . . 16000
12. Manipur . : . . 50t
13. Meghalaya . . . 1064
14. Nagaland ) . . Goo
15. Orissa : ; . . 7470
16. Punjab X : . . 7134
17. Rajasthan . . . 10310
18, Sikkim 2 . . . 10
Ig. Tamil Nadu . . . 11500
20, Tripura . " . . 1042
21. Unar Pradesh . . . 23728
22. West Bengal y . H 8615
Sus-Torat _;:J‘}E
l'ump sum for REC o
AN . . - 210 nu¥®
Rural Coop. I-[.:ru w Bastis . : 3300
System lmprovement . ; 4200
Tirat. @ Statrs 181176
Unin Terr1TORIES 1675
Grannp Toran 186151%

*Does not include Rs 42000 lakhs undcr
SPA from ARDC and Commercial Banks.
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Rated capacity at Fertilizer Plant®
at Ramagundam and Talcher

5705. SHRI G. NARSIMHA
REDDY:
SHRI B. V. DESAI:

Will the Minister of PETRO-
LEUM, CHEMICALS AND FER-
TILIZERS be pleased to state:

(a) is it a fact that an investment
of over Rs. 100 crores would be
required to achieve the rated capacity
at the two cnal based fertilizer
plants at Ramagundam and Talcher;

(b) ifso, whether Government have
taken a decision to invest the ve-
quired amount immediately; and

(c) the total capacity of cach plant,
and what is the quantity produced
at present and what would be the
quantity to be produced alter fur-
ther investment of Rs. 1oo crore in
each unit ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS (SHRI DALBIR SINGH):
(a) to (¢). The coal based fertilizer
plants at Ramagundam and Talcher
went into commercial production
with effect from 1st November, 1980.
On the basis of the experience of
running these plants since then, the
Fertilizer Corporation of India has
identified some limitations of equip-
ment which might require some addi-
tional investment. No decision has
been taken so far in this regard.
It is expected that when this addi-
tional cquipment is installed, the
plants would be able to achieve their
vated capacity of 4,95,000 tonnes of
urea per annum. The production dur-
ing the pcriod November, 1980 to
February, 1981 has been 38,731 to-
nnes of urea at Ramagundam and
9,084 tonnes of urca at Talcher,
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Development of Indian Drug
Industry

5706. SHRI JAI NARAIN ROAT:
SHRI SUBHASH YADAYV :

Will the Minister of PETRO-
LEUM, CHEMICALS AND FER-
TILIZERS be pleased to state :

{(a) the steps so far taken to deve-
lop the Indian drug industry to
save the people from exploitation by
multinational Corporations;  and

(b) if not, the reason therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS: (SHRI DALBIR SINGH):
(a) One of the hroad objectives of
the New Drug Policy is “to foster and
encourage the growth of the Indian
Sector”. All Industrial Licence appli-
catiops received from drug manu-
facturing companics are cexamined
in the light of the provisions of
New Drug Policy which give prefer-
cntial treatinent to the proposals of
Indian companies as compared to
those of forcign companies. Indian
drug manufacturing companics in the
Organised Scctor have been granted
1o1 Industrial Licences as against
only 4 to foreign companies with
direct foreign equity exceeding 409,
durig last three ycars viz. 1978,
1979 and 1980.

(b) Does not arise.

Seminar on Accelerated Hydro-
Electric Power

5707. SHRI CHINTAMANI
PANIGRAHI :
SHRI K. MALLANNA :

Will the Minister of ENERGY
be pleased to state :

(a) whether a seminar on *‘acce-
lerated hydro-electric power in India’
was recently held in New Delhi ;
and

(b) if so, the recommendations
made at the seminar and reaction
of Government there o ?

THE MINISTER OF STATE
IN THE MINISTRY OF ENERGY
(SHRI VIKRAM MAHAJAN)
(a) Yes, Sir.

{b) A detailed report on the
proceedings of the Seminar is being
prepared, after which the recommen-
dations will be examined in the
Ministry and suitable action taken
on cach of them.

“dro mwo #io Ixniwm” & fanfw
& fg FeEE w1 e@AT w0

5708, ®f Sam@ Wi waAf ;. w®
qZifeaw, o W gdw qd Og
FarT F1 FI7 FT % ¢

(7) =zar fggeam TwafFzarsex
fafaze ar fa=e 76 Siawma “arar”
g7 Fwuifig dvo o o FaArwA
4T F4A F foa FTLa@var Fama 1 g,

(&) afz g, ar ofasar 2
safe #41 § q41 §GH INIA T4 GF
HIA 1 FM477,

(1) SUEY FAGA AT WX
gantfaa amra Fa1 QY qur 9 FEl
9T eqrfaq fFav soa,

(%) Far 59 wa@rww ¥ faw fedy
faely gwdvF &1 g fwar aar g,
A7

(v) =fz &, @ =& faa fee
faufy Feat F ggAwT Wiar w47 § w1
EEIE RIS

dimaw, waw Wik IETw Hat
(st wsmm W@ &) :  (F)
fegeam wdsdlar®ma fao |
TF agEF  TaAT, g3 dRI-|IEEE
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FGRAA 26 Afawe TAT (0 TH oy ©
FoArH F fator & fard us oz eavfaa
FUA T TEI(T @A ¢ |

(@) *odt & qrqraar & o gfa
oz & STt w2 A § W faato w1
e FT fear a7 § | 99 1983 F
TP § JeqTEA AR A FT ;AT
Al

() (1) Seavga yAaAT
#ro gaodfto 26 Afgwa

AT AFA AT 3. 30027 qf4d
Frouwo dro 50 wfF-

Wt Tseg oFY offo 4. 400 &7 wfg 4T
frogaodio 10 10.00 zNfrad
yfawa ee
(i) satsrar &

gIaTfad Awa 487 #1@ w9
(111) ear FSTI, MTET 9T |

(w) searza srarfra sverfesy
Tz wrgTfa gar

(%) fggema rasdrargea fao
F grE raT Ay o ofy o F fAY FeAvawa
wrare T frEifay qrer @ F:7 gfer
# gouqone ¥ HAd TZ(HH F (A5eq #
g o faeit wgamr o< fHar &
TR FL A AET A (A6 THC E —

(1) Trqedr &r wrars T@Y fear
SR |

(i1) =g FTT AT uwfras qrar
7z far I 8RR qed fggend
EFEEER o ¥ qra TaFT Tacdy
s AT wrg@e g fr 7 3w
Afrsy 1 wra §F gqi0 FT 9F |
I 7g o wfuwe gt 5 7 39%
o wree & gady wifedt &1 97 Argdw
T HF
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(iii) seere it qre saay fadmi
FaFr e ard ghrag agi g |

(iv) 3,300 =7 #r &qar
A9 TAX i Ft eqrfrg wA & Al
Tod IR HfTTeq FTERAT HE
gfear #1 2,40,000 wAfeAr TrAT FY
uF qEs Ul &1 sqpaqam fFar s
A & eRar A gEe care ¥ foy
sfa g7 34. 45 wyfefy s Fr gt &
AT (R ar sram | I9F i qererat
ufafesy aaar & fay wfa =a 20
AR ST FT qAATT FFar S |

Production and {mport of Basic
Technical Pesticides

5709. SHRI MOHAN LAL
PATEL : Will the Minister of
PETROLEUM, CHEMICALS AND
FERTILISERS lie pleased to state:

(a) the names of factories produc-
ing basic technical pesticides its
yearwise production for the last five
years ;

(b) the total amount of basic
technical pesticides imported during
the last five years ; and

(c) the details of the programme
to meet the increasing demand of
pesticides in the country ?

THE MINISTER OF PETRO-
LEUM, CHEMICALS AND
FERTILLISERS (SHRI P, C.
SETHI) : (a) Alist of the companies
manufacturing  technical  grade
pesticides in the country is attached.
Production  of technical grade
during each of the last five vyears
was as under :—

Toones
1976-77 N . ; R 35,811
1977-78 : . ‘ . 42,595
1978-79 s . : . 52,531
1979-80 < -+ . 50294
1980-81 . . : i 32,082

(up to Dec., 80)
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(b) Import of pesticidas during
each of the last five years was as
under :

4

(In tonnes)

1975-76 N N . . 15,318
1976-77 - ; ; . 6,105
1977-78 . . e . 11,267
1978-79 . . . . 13,766
1979-80 . . <. 7,578

(upto Jan. 80)

(c) The 1984-85 demand for
Pesticides is estimated to be 1,15,500
tonnes. As against this, the present
installed capacity is 74,695 tonnes.
Further capacity to the cxtent of
36,955 tonnes is covered by Industrial
licences and Letters of Intent which
are at various stages of implementa-
tion. The licensing of necessary
further capacity will be considered
as applications are received.

LIST OF UNITS MANUFACTUR-
ING TECHNICAL PESTICIDES
IN INDIA—1081.

1. Agromore Limited,
Mysore Road, Bangalore—
560046,

2. The Alkali & Chemicals Cor-
poration of India Limited,
P.O. Rishra,

Distt. Hooghly (WB)

3. The Atul Products Ltd.,
Atul, West Railway, Valsed,
Pin Code 396020.

4. Bayer (India) Ltd.,
Express 'l'owers, Nariman Point,
P.B. 1436, Bombay—4o00001.

5. Bharat Pulversing Mills Pvt.
Ltd.
Hexamu.cr House,
Sayani Road, Bombay
400025,

6. Boots (India) Ltd.,
17, Nicol Road,
Bombay—400038.

7. BASF India Limited,
Maybaker House, Sudam Kalu
Abire Marg
Bombay—400025.

8. Ciba-Geigy of India Ltd.,
Santa Monica Plant, Post
Box-1., Corlim, IThas, Goa.

9. Cyanamid India Ltd.,
Agricultural Division,
Nylac House, 254-Dr. Annie
Besant Road, Bombay—400025.

10. The Dharamsi Morarji Chemical
Co. Ltd.,
Prospect Chambers, 317/21,
Dr. Dadabhoy Naroji Road,
Bombay—400001.

11. Excel Industries Limited,
184-87, Swami Vivekanand
Road, Jogeshwari
Bombay—300060.

12. HIDO Products Pvt. Ltd.,
Mogal Lane, Mahim,
Bombay-400016.

13. Hindustan Insecticides Limited,
Hans Bhavan, Wing-I, Ground
Floor, Bahadurshah Zafar Marg,
New Delhi-110002.

14. Hindustan Organic Chemicals
Ltd., P.O. Rasayani, Distt.
Kulaba, Maharashtra.

15 Hindustan Antibiotics Ltd.,
Pimpri, Pune-400018.

16 Indofil Chemicals Ltd.,
Nirlon House, Dr. Annie Basant
Road, Bombay-400025.

17 Inventa Corporation, 167, Dr.
Annie Basant Road, Worli,
Bombay-400018.

18 Kanaria Chemicals & Industries
Ltd., 16-A, Brabourane Road,
Calcutta-700001.

19 Mico Farm  Chemicals Ltd.,
Lotus Court, 165, Thambu
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158,

NCHO Ch'm. Pvt. Ltd.,
Plot No. 100, Nand Sari, In-
dustrial Estate, Baroda.

Pesticides and Brewers

138-141, Govt. Industrial Estate,

Kachdivli (West),
Bombay-400067.

Ltd.,

Pesticides India, Udaisagar
Road (Kasthan), Udaipur-

313001,

P.N.M. Company,
Technical  Division,

borsg,

S.K.C. Road, Erode-63800q.

Paushak Limited, Alembic Road,

Baroda-390003.

Punjab United Pesticides &
Chemicals Ltd., SCO 35, Sec-

tor-26-1),  Madhya
Chandigarh-160026.

Marg,

Rallis India Ltd., Rallis House,
21, Ravelin - Street, Bombay-1,

Sandoz (India) Ltd.,

Sandoz

House Dr. Annie Besant Road,
Worli, Bombay-18, WB.

Swadeshi Clhiemicals (Pvt). Ltd.,
Mahalaxmi Chambers, 2,
Bhulabhai Desai Road,

Bombay-400026.

Sarabhai M. Chemicals, Wadi

Wadi, Baroda-3g0007.

Tata Chemicals Ltd., Mithapur,
Gujarat State (Western Rail-

way).

Travancore Chemicals & Manu-

facturing Company

Limited,

Kalamessary, Alwaye-4.

Union Carbide India

Ltd., 5,

Parliament Street, New Delhi,

33 Volrho Limited, Patancheru-

502319, Medak
Andhra Pradesh.

District,

Selection of Hindi Films by Delhi
Doordarshan

5710. SHRI K. PRADHANI :
Will the Minister of INFORMATION
AND BROADCASTING be pleased
to state :

(a) what are the details regarding
the procedure adopted while select-
ing Hindi prictures to be televised
weekly (Sundays) in the Capital;

(b) the terms and conditions on
the basis of which Hindi films are
televised every week; and

(c) whether Government propose
considering showing of some historical
pictures of other States which have
been translated into Hindi to let the
people know fully regarding the
culture of the country ?

THE DEPUTY MINISTER IN
THE MINISTRY OF INFORMA-
TION AND BROADCASTING
(KUMARI  KUMUDBEN M.
JOSHI) (a) Doordarshan telecasts
only such feature films are as certified
‘U’ by the Gensor Board. All such
feature films offered by Producers/
Distributors arc previewed by a
Screening Committee to adjudge the
suitability of the filn for telecast
for family viewing.  After the
completion of contractural formalities,
the filing are sent to variou: centres
depending on the requirement  of
various Doordarshan Kendras and
availability of those films for that
particular Kendra.

(b) The rate of paym=nt per
screening of a feature film on Door-
darshan is as follows:—

(a) Films upto 3 years old Rs. 8.500/ -
(b) Three tg 5 years old Rs. 7,500/

(c) Five to seven years
old Rs. 4,000/-

(d) Sevep to ten years old 3,000/~
(e) Ten years and above Rs. 2,000/~
Tn the case of regional language films,

the rate of payment is Rs. 2,000/-
il these are shown from Doordarshan
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Kendras situated in regions the lan-
guage of which is different from that
of the film(s).

Films which have won Presidential
Awards or films which have received
national or international recognition,
irrespective of the language of the
films, are entitled to the payment at
the highest slab, namely, Rs. 8,500/-.

(c) If any such regional film
dubbed in Hindi is offered for telecast,
it will be considered.

wAA w3 ¥ wrewr davfeam
geral & gearga § g gvfw

5711, =t ATWHE W&GF0O0W ;4T
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gaeT 7 gt 3a et gift g€
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Shifting of Headquarters of Coak
India Limited from Calcutta to
Dhanbad or Ranchi

5715. SHRI SATISH PRASAD
SINGH : Will the Minister of
ENERGY be pleased io state :

(a) whether it is a fact that Bihar
is th: largest coal prod icing State;

(b) if so, the rcason: for keeping
the Head Office of G al India Limited
in Calcutta;

(c) whether it is proposed to shift
the head office from Calcutta to
Dhanbad or Ranchi to make the
company morc economic and func-
tion efficiently; and

(d) if not, reasons therefore ?

THE MINISTER OF STATE
IN THE MINISTRY OF ENERGY
(SHRI VIKRAM MAHAJAN) :
(a) Yes, Sir.

(b) to (d) Calcutta being the
traditional centre of coal industry and
the headquarters of Railways serving
the coalfields, the head office of Coal
India Ltd. has been kept in Calcutta.
There is no proposal to shift the
headquarters of Coal India from
Calcutta at present.

Demand of Petroleum products
by Maharashtra

5716, SHRI S. B. PATIL : Will
the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
b: pleased to state :

(a) the monthly demand of petrol,
diesel and kerosene made by Govern-
ment of Maharashtra during the
period from 1st January, 1980 to 31st
December, 1980, month-wise and the
extent to which their demand was
accepted and the quantity supplied
month-wise; and

(b) if supplies are less than
demand, what steps Government
have proposed to take :0 meet this
demand?
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THE MINISTER OF PETRO-
LEUM, CHEMICALS AND FER-
TILIZERS (SHRI P.C. SETHI) :
(a) There is no system of making
monthly allocation of motor spirit
(petrol) to the States and Union
Territories, including Maharashtra.
This product is freely available and
the requirement of the Maharashtra
State has been met in full during the
year 1980. In so far as high speed
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diesel (HSD) oil and kerosene are
concerned, the Government of Maha-
rashtra had indicated, during the year
1980, the requirements of the State
for certain months only. These were
taken into account and ad-hoc increases
in allocations were also given to the
State. The following are the details
of the allocations and actual sales of
HSD and kerosene in respect of
Maharashtra State for the year 1980:

Figures in mectric tonnes

High Speed Diesel oil Kerosene

Month
Allocation  Sales Allocation Sales
January '8o 98500 99052 69000 69213
February '8o 101377 95002 67334 68083
March 8o . 120000 112687 71596 68205
April 8o 130800 107078 66029 58790
May ’8o . 120700 109853 64500 57006
June 8o . . 107500 92089 62270 62020
July 8o 107500 95060 66470 68961
August *8o 98200 84142 69100 67795
September 80 . . 100200 94426 69100 71682
October 80 . . . . . 90000 93712 6gooo 68709
November 80 . . . . . 98000 98852 72660 70799
December 80 105500 105165 71000 69638

(b) The diesel allocation to the
States/Union Territories, including
Maharashtra, has been maximised,
keeping in view the overall product
avialability and movement capacity.
For March 81 and April 81, the
diescl allocation has been made at
a level 15% more than the sales in
the corresponding months of last
year. In the case of Kerosene, the
monthly allocations are being made
at a level 5% more than the actual
siles in the corresponding months of
the previous year. Ad-hoc increases
in the allocations of these products
have also been given to Maharashtra
keeping in view the requirements
irdicated by the State Government.

"T.V. facilities for Patna

5717. SHRIMATI MADHURI
SINGH: Will the Minister of IN«
FORMATION AND BROAD-
CASTING be pleased to state :

(a) whether TV facilities for Patna
are proposed to be provided in the
near future; and

(b) if so, the details thereof and
the likely date by which such facilities
would be completed ?

THE DEPUTY MINISTER IN
THE MINISTRY OF INFORMA-
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TION AND BROADCASTING
(KUMARI KUMUDBEN M.

JOSHI): (a) and (b) : TV Centre
at Patna could not be included in the
approved Sixth Plan proposals (1980~
85) due to constrain‘s in resources.
However, the requirements for Patna
would be borne in mind while formu-
lating future plans for expansion of
te'evision.

Equipment purchase by Coal
India

Lted.

5718. SHRI A. K. ROY: Will
the Minister of ENERGY be pleased
to state:,

(a) number of major types of
equipments purchased by the C.LL.
in the last three years in the process
of mechanization and the amount
spent on that with company-wise
and year-wise break-up in details;

(b) percentage of imported
machines and equipments and the
foreign exchange invested in that;
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(c) whether his attention has been
drawn to the news item published
in Blitz dated 21st February, 1981
under the caption “Coal India
Helps multi-syphon out 530 crores’;
and

(d) if so, Government’s reaction
thereto?

THE MINISTER OF STATE
IN THE MINISTRY OF ENERGY
(SHRI VIKRAM MAHAJAN):
(a) and (b) Statement containing the
information is placed on the Table
of the House.

(c) Yes, Sir.

(d) Heavy Engineering Corpora-
tion has entered into a foreign
collaboration with M/s. Ransoms
and Rapier, UK in 1980 for indi-
genous manufacture of draglines.
Coal India Limited has already
placed order for two Nos. drag-

lines on Heavy Engineering Corpora-

tion.

Statement

Company-wise order placed by Goal pniia Limited during x1978-79, x979-80. and xgBo-8x.

(Ra. in lakhs)
1978-79
Company Import Indigenous Total %imports
1 2 3 4 5
Eastern Coal-fields Ltd. 119-34 644-60 763 94 15°6%
Qentral Coal-fields Ltd. —  1,227°92 1,227'92 0%
Western Coal-fields Ltd. 104'26 2,199-84 2,304 10 45%
Bharat Coking Coal-Ltd. o'19g 771-82 q72° 71 0'02%
North-Eastern Coalfields - E66:00 66- 00 0%
Ceatral Mine Planning & D:sign Instt., Ranchi. 335 — 3'85 100%
ToraL 22714 4,910°18  5,137°32 4 4%
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165
Major squipment purchasd :
Item Quantity Item Quantity
35T Dumper . . . ) 115 Nos. Tractor 24 Nos.
50T Dumper ; ; g1 Nos, Dint Header 4 Nos.
25T Dumper v 5 . « 4 Nos. A.E.C. 4 Nos,
Dozer. . P : 3 . . 34Nos. B.H, Drills 18 Nos,
Scraper . i . 11 Nos. Pumps 50
Shovel : . - . . . 11 Nos.  Chain Conveyor 158
Road Header . i . . . 4 No.s, Slusher 124
1978-8o
E.C.L. . . . . . . . . 292:82 1,003:33 1,296 15 22- 6
caL . . . . . « « . 57913 127764 185677 312
W.C.L. . . . . . . . . 99'04 2,071-80 2,170-84 45
B.C.C.L. . . . . . : i 101-70 761° 75 863- 45 1 8
N.E. C. 1760 17-60 (]
Total: 1,072:69 5,132' 12 6,204 81 17°3
MAFJOR EQUIPMENT PURCHASED By CIL
Dozer— . . . P 5 62.Nos,  Belt Conveyor— 28 Nos.
85T Dumper . . : i . 95.Nos. Chain Conveyor 30 Nos.
L.H. Dumper . . . i . 9 Nos. C.C. M. 21 Nos.
50T Dumper 14Nos. A.F.C 10 Nos.
25T Dumper . 25 Nos.  Pump 287 Nos.
Scraper . . . ; 17 Nos.  Haulage 119 Nos.
Tipping Trucks . « o 240 Nos.  B. H. Drill 4 No.
P.E. Loader. ¢« o o o« 24Nos  Sheafer 2 Sets
Diesel/Hyd.{Elect . . . . 10Nos,
shovel
Dragline . . . . . . I Nos.
Crane e 5 . R R 4 Nos.

Lﬂngwa“ Face . . . . o I Nos.

Tractor . . . . . . 2 Nos.
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1980-81 Upto December
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Insort Iandigenous Total 9% Import

629-05 91956 1,548 61 40-6
1,579 13 2,587°33 4,166 46 37°9
8966 3,504'28 3,593 94 25

3-88 688- 73 692- 61 05

172-39 17239 o

021 021 o

214 214 o

- 2,301-72  7,874'64 10,176 36 22-6

MAJOR UQUIPMENT PURCHASED BY CII.

Company
E. .G. L.
C.C. L.
W.C. L.
B.C.C.L.
N.E.C.
C.M.P.D. I
DANKUNI

Total

Shovel 18 Nos.
Drilling Rigs, 18 Nos.
Scraper 148 Nos.
85T Dampszr 143 Nos.
50T Damper 40 N,
85 1T'Dumper 14 Nos
Dozer. . . . g6 N»s.
Cranc . . . 1 8 Nos.
Feeder Braker 4 Ns.
Dragilne 6 Nos.
Loagwall Face 2 Nos

Rock Breaker

afg W

2 Nos

B.H. Drils 43 Nos
Pumps 103 Nos
Locomotive 4 Nos.
C.C. M. 22 Nos.
CHal/Stone Drills. 397 Nos.
Haulage 2 Nos.
M/R. Haulage 2 Nos.
Chain Conveyor 10 Nos,
Belt Conveyor 49 N
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Impact of New Levies on Free-
dom of Newspapers

5720. PROF. MADHU DANDA-
VATE: Will the Minister of IN-
TORMATION AND BROAD-
CASTING be pleased to state:

(a) whether it is true that the
freedom of the newspaper media
has been indirec tv threarened
through the newheavy levies imposed
on the newsprint in the General
Budget for 1981-82;

(b) if so, whethar the Minist-y
has taken note of great resentment
in the press media and particularly
the small and medium papers in this
regard; and

. (c) whether the Ministry will use
1ts good offi :es to protect the freedom
of the press threatened by the new
levies on the newsprin'?

THE DEPUTY MINISTER IN
THE MINISTRY OF INFORMA-
TION AND BROADCASTING
(KUMARI KUMUDBEN M.
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JOSHI): (a) Government is commite
ted to the freedom of the Press.
The import of newsprint which was
around 1,50,000 metric tonnes in
1976-77, involving foreign exchange
expenditure of about Rs. 53 crores,
has increased to around 3,30,000
metric tonnes, involving foreign
exchange expenditure of about Rs.
140 crores in 1980-81. The 15%
custom duty on imported newsprint
has been levied as there is a large
foreign exchange outgo in import
newsprint.

(b) and (c). Governmen' is
committed to the growth of small
and medium newspaners and in this
context one of the suggestions made
is to have a dual! pricing policy.
However, no details in this regard
have yet been worked out.
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Annual Gap of Crude Oil

5723. SHRI CHITTA BASU:
Will the Minister of PETROLEUM,
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CHEMICALS AND FERTILIZERS
be pleased to state :

(a) whether it is a fact that the
current annual gap of 14 million
tonnes of crude oil could increase to
21 million tonnes by 1g84-85; and

(b) if so, what steps Government
propose to take to narrow the gap?

THE MINISTER OF PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS (SHRI P. C. SETHI): (a)
Yes, Sir. This estimate is based on
the assumption that low coste
sions/projects of refineries would be

tive during 1984-85 at CRL,
IVEE, Visakh, Mathura and cat

cracker at BPC With  the comple-
tion of these projects, the procesamg
capacity in the country would ine
crease requiring increased quantities
of crude for processing.

(b) Government is actively con-
sidering stepping up production of
Bombay High crude. To the extent
the production is increased, the import
requirements of crude would come
down.

Government is also considering
exploration by foreign companies
in different areas to supplement
exploration activities of O.N.G.C.
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Projection of Country’s Picture
by Press

726. SHRIMATI MOHSINA
KIDWAI: Will the Minister of
INFORMATION AND BROAD-
CASTING be pleased to state:

(a) the nature of the proposals
or concrete steps that are under
consideration of Government to see
that the Press in the country does pro=
ject the true picture of achievements
and developments  that take
place instead of giving news of
poverty, rapes, riots and escalating
unpleasant situations only;
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(b) have the reasons for this state
of affairs been analysed; and

(c) if so, the details thereof and
his reaction thereto ?

THE DEPUTY MINISTER IN
THE MINISTRY OF INFORMA -
TION AND BRO ADCASTING
(KUMARI KUMUDBEN M.
JOSHI): (a) to (c). The Indian Press is
completely free and the Government
is committed to the freedom of the
Press. The newspapers have full
liberty in the matter of collection,
presentation and comments on news
-etc. In doing so, the Press is expect-
-ed to ensure objectivi'y, accuracy and
fairness of reporting as part of their
professional ethics. However, ten-
dency towards un-informed reporting
or sensationalisation of news are at
timesnoticedinthe  Indian  Press.
Such tendencies are  attempted
to be corrected within the laws of
the land by issue of contradictions,
clarifications, Press brizfings etc.
as part of Press Information Bureau’s
normal day-to-day activities. Besides
-official handouts and feature articles,
newsmen are provided opportunities
to see for themselves the various pro-
jects in progress. On  important
occasions, the press conferences are
-organised and the newsmen are invit-
ed to important functions so that

they have the information direct
from the source.

Recently, the Minister of Informa-
tion and Broadcasting took the initia-
(ive of briefing the newsmen in
groups on various achievements of
the Government of India as a whole.
“The arrangement has been working
.quite successfully.

R 97 garfea g s -
wq g AL 4 QAR

5727. *Y T ww qi¥
Far gEAT WIT AT qel wg qAGH
A Far sar & -

(%) #n gwr F faER
qrEmAMy  #  H4q  fa@edr &
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Oriya section of All India Radio,
Delhi

5729. SHRI RASA BEHARI
BEHERA: Will the Minister of
INFORMATION AND BROAD-
CASTING be pleased to state:

(a) how many people are working
and how many posts are fallen vacant
in the Oriya Section of All India
Radio, Delhi; and

(b) when these vacancies are
going to be filled up?

THE DEPUTY MINISTER IN
THE MINISTRY OF INFOR MA-
TION AND BROADCASTING(KU-
MARI KUMUD BEN M. JOSHI):
(a) and (b). The News Services Divi-
sion of All India Radio have a Oriya
Unit with the sanctioned strength of
six News Readers-cum-Translators.
One post has fallen vacant with effect
from 11th March 1981 consequent on
the secondment of the person to
Radio Moscow. The vacancy being
temporary, the work is managed by
engaging persons on casual contracts/
assignments.

Sachar Committee on Appoint-
ment of Managing Directors

5730. SHRI K. PRABHU :
Will the Minister of LAW, JUSTICE
AND CO MPANY AFFAIRS
be  pleased to  state : (a)
whether Sachar Committee  has
recommended implementation of
provisions regarding appointment of
Managing Directors;

(b) ifso, what are these provisions;

(c) when Government are going

to implement the recommendations;
and
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(d) whether Government propose
to despensing with the need of appro-
vals in individual cases by laying
down certain ceilings on remunera-
tion in the Act itself ?

THE MINISTER OF LAW,
JUSTICE AND COMPANY AF-
FAIRS (SHRI P. SHIV SHANKAR):
(a) The reference  to the
Sachar Comimittee’s recoms-
mendation for ‘implementation of
provisions regarding appointment of
Managing Directors’ is not quite
clear, since provisions in this regard
already exist in section 269 of the
Companies Act, 1956, which are
already in force. :

(b) The aforesaid statutory provi-
sions lay down infer alia that the
appointment/reappointment of a
managing ‘'whole-time director of a
public company or of a private
company which is a subsidiary of a
public company, shall not have effect
unless approved by the Central
Government. It is further laid down
that the Central Government shall
not accord its approval unless it is
satisfied that—

(i) it is in the interests of the
company to have a managing/
whole-time director ;

(ii) the proposed managing/whole-
time director of a company
is, in its opinion, a fit and
proper person to be  so
appointed/reappointed  and
that the appointment /re-
appointment of the person
is not against the public
interest ; and

(iii) the terms and conditions of
appointment | reappointment
of the proposed managing/
whole-time director, are fair
and reasonable.

(c) The recommendations made by
the Sachar Committee in para 5.12
ofits report for substituting the “afore-
said provisions in section 269, as
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well as the several other recommenda-
tions, for amendment of the Com-
panies Act, 1956 are under Govern-
ment’s active consideration and such
action as is considered approprinte
will be taken to give effect to them.

(d) The Sachar Committee has
made certain recommendations in
this regard also which, as pointed
out earlier, are presently under
Government’s consideration.

Demand for Drugs during Sixth
Plan Period

5731. SHRI SUBHASH
CHANDRA BOSE ALLURI : Will
the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state :

(a) the rate at which the demand
for drugs is expected increase during
the Sixth Five Year Plan period ;
and

(b) if so, the steps proposed to be
taken by Government in this matter
to meet the increased demand ?

THE MINISTER OF STATE
IN THE MINISTRY OF PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS (SHRI DALBIR SINGH) :
(a) It is envisaged by the Working
Group on Drugs and Pharmaceuticals
Industry that the demand for drugs
is likely to grow by about 16%, per
annum during the Sixth Plan.

(b) The Working Group has esti-
mated that an investment of Rs. 325
crores would be needed to achieve
the estimated demand during the
sixth Plan. Proposals from the Drug
Industry for the issue of Industria}
Licences and registeration letters are
continuously being received and
these are disposed of in accordance
with the time-bound programme
and on the merits of each case taking
into account the drug policy.




1a1 Oral Answers

CToENT T TN THTE WA
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Cases of Company Law
~ Violation

5733. SHRI NAWAL KISHORE
SHARMA : Will the Minister of
LAW, JUSTICE AND COMPANY
AFFAIRS be pleased to state :

(a) the total number of cases of
<ompany law violation brought to
the notice of Government during the
last three years ; and

(b) the names of parties involved
and action taken by Government ?

THE MINISTER OF LAW,
JUSTICE AND COMPANY AF-
FAIRS (SHRI P. SHIV SHAN-
KAR) : (a) and (b). The total
number of cases of company law
violation of which Government have
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taken action during the three years
ending g1-3-1980 are 24261. Pro-
secutions have been launched in all
the above cases in various courts
all over the country.

The total number of parties,
(Companies, Directors and/or officers
of the companies) concerned with
these violations run into several
thousands and compilation of the
lists of their names would involve
considerable time, labour and money
which migh not be commensurate
with the results expected. However,
information in relation to specific
cases would be duly furnished on
demand.

w57 w3 fagq NE & arda fawd
ggal gra Fenfaa faad
FI FEAT AL

5734, ST &o WO AZIT( : AT
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& fag faga Jeares #1 fa gfve Shid
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(1) (2)
Heq S_A . 59.2
HETOE . 49.0
AFT NI . 42.6
afraarg . 49.4
fage . 33.1
IFraT . 41,1
afe® d6 . 43.5
qqH . 47.3
gfga W . 49.3

TR F Shewd

g fawdt a1 U T AT
T AR (sfawmaar)
(1) (2)

giearon . 28.9

IS . 41, 9(FFa FAA)

EEIC] . 34.2

I N2T . 45.9

LSASE| . 63.2

Import of Carbon Black

5735. SHRI XAVIER ARAKAL:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state :

(a) the quantity of carbon black
imported and at what price from
1977 onwards ;

(b) details of the licences and
when the licence was granted ;

(c) whether carbon black is
manufactured in India ; and

(d) if so, the assistance given to
the indigenous industry and the
names of the units ?

THE MINISTER OF PETRO-
LEUM, CHEMICALS AND
FERTILIZERS (SHRI P. C.
SETHI) : (a) The information
available is indicated in the State-
ment attached.

(b) The particulars of all import
licences are published in the ‘Weekly
Bulletin of Import Licences, Export
Licences and Industrial Licences’,
copies of which are supplied to the
Parliament Library.

(c) Yes, Sir.
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(d) There are at present six
industrial undertakings engaged in
the manufacture of carbon black.
They are

1. M/s Phillips Carbon Black
Ltd.

2. M/s United Carbon Ltd.
3. M/s Oriental Carbon Ltd.
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M/s Gujrat Carbon Ltd.,
M/s Eureka Chemicals.

6. M/s Fertilizer Corporation
of India.

All normal assistance available
to industrial nndertakings are given
to these units. ’

Statement

Quantity: in ‘ooo Killogams

Value: In Rs. Lakhs
S. No. Description of item ITC 1977-78 1978-79  1979-80 (upto Jan.

Rev.2 Qty. Value Qty. Value 80)

Code No. Qty. Value
1. Carbon Black for rubber in-

dustries . . . . 522 1802 427 61 583 458 23 77

2. Carbon Black, not elswehere
specified.

. 522 1809 727

71-98 59¢ 67-68 3020 171+ 76

Nore: Figures are provisional and subject to revision.

Source: 1. For 1977-78 and 1978-79 Monthly Statistcs of Foreign Trade of India Vol. II
(Imports published by Directorate General of Commercial Intelligence and Statistics,

Calcutta.

I1. For 1979-86 upto Jan., 198 0) Advance data receivedin the Officcof the Economic
Adviser, Deptt. of Commerce from Directorate General of Commercial Intelligence

and Statistics, Calcutta.

New-item Captioned Further Rise

in Polyester Filament Yarn Prices’

5736. SHRI S. M, KRISHNA :
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state :

(a) whether his attention has been
drawn to the news-item ‘Further
rise in polyester  filament yarn
prices’ appearing in the ‘Financial
Express’, ~New Delhi dated the
4th March, 1981 ;

(b) if so, his reaction thereto ;

(c) whether any appraisal of the
role of the State-owned Chemicals
and Pharmaceuticals Corporation
of India as the canalising and
suppling agency in this case has
been made ; ifso, the outcome thereof;
and

(d) thesteps taken or proposed to
be taken to tone up the working of
the Corporation and its trading
operations ?

THE MINISTER OF PETRO-
LEUM, CHEMICALS AND
FERTILIZERS (SHRI P. C.
SETHI) : (a) Yes, Sir.

(b) The domestic prices of
polyester  filament yarn tend to
register a sympathetic increase in
line with the international prices,
more so as the indigenous porduction
is presently less than the demand.
Steps are being taken to create addi-
tional capacity for the manufacture
of polyester filament yarn in the
country.

(¢) and (d). The Chemicals and
Pharmaceuticals  Corporation of
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India is a canalising agency only and
cannot have any control over the
international  prices of Polyester
Filament Yarn,

FIFT Treq fAd foed
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New cooking gas Connections

5738. SHRI S. M. KRISHNA :
"Will the Minister of PETROLEUM,
'CHEMICALS AND FERTILIZERS
-be pleased to state :

(a) what safeguards, if any, have
ibeen laid down to prevent any sort
of malpractices in the allotment of
new cooking gas connections ; and

{b) how the agencies will be
released the quota and what will
happen to persons who are registered
on the same date at the same agency ?

~ THE MINISTER OF PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS (SHRI P. C. SETHI) :
(a) Allotment for new gas connections
are made through distributors of the
oil companies strictly according to
the waiting lists/registration wi'h
them. Besides, the field staff of the
oil companies carry out periodic
checks to ensure that allotments are
made as per the waiting lists.

{(b) Allocations to the distributors
are made on the basis of waiting
listsheld by the distributors concerned
and the ceiling on refil sales in each
category of the market. Persons
registered on the waiting lists of the
distributors are released connections
on the basis of their position on the
waiting list.

qEA( A A TEA T AR (TR0 Jro
Wo) & wAwmA

5739. Sit TRMEA WEA : T
wifarw, WmR Wk Id w5 a8
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274 L.S.—g
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Issue of Licences/Letters of
Intent to Foreign Drug Firms

5740. SHRI SANAT KUMAR
MANDAL : Will the Minister of
PETROLEUM, CHEMICALS
AND FERTILIZERS be pleased
to s'ate :

(a) the names of foreign drug
companies which have been granted
licences/letters of intent for the
manufacture of new drugs/formula-
tions or for the expansion of the
existing capacity of drugs/formula-
tions ;

(b) the names of those companies
whose over-production during the
last two years has been regularised ;

(c) which of these companies
have agreed to reduce their foreign
equity as per requirements of FERA ;
an

(d) whether these companies have
recently created artificial shortage
of their produc's in th. macke. and
if so, how Government propose to
meet the situation ?

THE MINISTER OF STATE
IN THE MINISTRY OF PETRO-
LEUM, CHEMICALS AND
FERTILIZERS (SHRI DALBIR
SINGH) : (a) A list indicating
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the names of foreign drug manufac-
turing companies with direct foreign
equity exceeding (40%) which are
holding Industrial Licences under
I (D&R) Act, 1951, is attached.

(b) No case of excess production
of drugs has so far been regularised
as per 1978 Drugs Policy.

(c) Abbot Laboratories Limited,
Smith Kline & French Ltd., and
Geoffrey Manne 1s & Co. have agreed
to dilute their foreign equity as per
directives issued by Reserve Bank of
India in temrs of FERA Guidelines
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and 1978 Drug Policy.

(d) Shortages of some of the
essential and life-saving products
of the companies referred to at (a)
above have been periodically repor-
ted. In several of these cases equi-

valents were reportedly available.
Government  monitors the avail-
ability of essential and life-saving

drugs and advises the manufactu-
rers whose products are repcrted in
shortage and the manufac uters
of equivalent products to rush
stocks to the areas from where

Sta tement

shortages are reported.

S1.No.

Name of the Company

M/s Abbott Laboratories (I) Pvt. Ltd., Bombay.

2, M/s Smith Kline & French (I) Ltd., Bangalord.

3. Mj/s Geoffrey Manners & Co. Ltd., Bombay.

4. M/s Richardson Hindustan Ltd., Bombay.

5.  M/s Whiffens (India) Ltd., Bombay.

6. M)/s Burroughs Wellcome & Co. (I) Ltd., Bombay.
7. M/s May & Baker Limited, Bombay.

8. M/s Roche Products Ltd., Bombay.

9. M/s Parke Davis (India) Ltd., Bombay.

10. M/s Glaxo Labs. (I) Ltd., Bombay.

11. Mj/s Johnson & Johnson of India Ltd., Bombay.
12. M/s Pfizer Limited, Bombay.

13. M/s Ciba-Geigy of India Ltd., Bombay.

14. M/s E. Merck (I) Pvt. Ltd., Bombay.

15. M/s Merck Sharp & Dhome of India Ltd., Bombay.
16. M/s Sandoz (India) Limited, Bombay.

17. M/s Hoechst Pharmaceuticals Ltd., Bombay.

18. M/s The Boots Company (India) Limited, Bombay.
19. M/s Warner Hindustan Limited, Hyderabad.

20. M/s Organon India Limited, Calcutta.

21.  M/s Uni-Seankyo Limited, Hyderabad.

22. Mj/s Wyeth Laboratories Limited, Bombay.

23. M/s Bayer (India) Limited, Bombay.

24. M/s Cyanamid India Limited, Bombay.

25. M/s Alkali & Chemical Corporation of India Limited, Calcutta.
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Audit of Industries

5741. SHRI SANAT KUMAR
MANDAL : Will the Minister of
LAW, JUSTICE AND COMPANY
AFFAIRS be pleased to state :

(a) when the costaudit of the
following industries was last made,
(1) polyster, (ii) acrylic; (iii) nylon
yarn ; (iv) rayon yarn; (v) woollen
textiles ; (vi) cement ; (vii) paper
and paper board ;

(b) whether there has recently
been a demand for making fresh

cos® audit of all or some of the
above industries in view of the high
clement of profit involved; and

(c) if so, the reaction of Govern-
ment thereto and when their fresh
audit is likely to be ordered ?

THE MINISTER OF LAW,
JUSTICE AND COMPANY AF-
FAIRS (SHRIP.SHIVSHANKAR):
(a) Cost audit has been introducd
in respect of the following industries
with effect from the dates mentioned
against each:—

S. No. Name Date from which first Year in which majori-
covered by Cost Audit ty of units were sub-
(Financial year com- jected to Cost Audit
mencing on or after) last
1. Polyester 1-4-1978 1979.
2. Nylon Yarn 1-4-1978 1979
3. Rayon Yarn 1-1-1977 1978
4. Cement 1-1-1969 1980
5. Paper & Paper Board 1-1-1977 1979

(b) No, Sir.

(c) Does not arisr.

Documentary Films on Family
Planning

5742. SHRI RAMA CHANDRA
RATH : Will the Minister of IN-
FORMATION AND BROADCAST-
ING be pleased to state :

(a) the number of documentary
films exhibited on the family plan-
ning programms by the Films
Division during the 1979-80 aund
1980-81 ;

(b) whether any such film has
been exhibited in the rural areas
of Orissa ; if so, the names of those
films ; and

(c) whether Government have a
proposal to exhibit more documen-
tary films in the rural areas of various
States and if so, the details thereof?

THE DEPUTY MINISTER IN
THE MINISTRY OF INFORMA-
TION AND BROADCASTING
(KUMARI KUMUDBEN M,
JOSHI) : (a) During the 1979-80.
13 films were exhibited on the Family
Planning Programmes on theatrical
circiut. Two  films released in
1978-79 also continued to remain in
circulation during 1979-80. In 1980-
81, 7 films on Family Planning
Programmes were exhibited.

(b) Yes, Sir. The names of
films are given in the statement
(enclosed). Apart from the films
mentioned in the Statement 16mm
prints of the Family Welfare films
are also supplied to the Department
of Family Welfare and the Direc-
torate of Field Publicity for exhibi-
tion in various  States through
mobile Vans.

(c) Government has approved
setting up of a separate Film Unit
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in the Films Division, Delhi on
beha'f of Department of Family
Welfare for production of additional
films on Family Welfare. At present,
the Films Division have 4o films
on Family Wefare Programmes under
production. After completion, these
films are expected to be released
in rural areas in various States.

Statement

. Umbrclla (Col)

»

Happy Wedding (Col)
3. Age of Marriage (Col)

4. M ladys Choice (Col)

5. Magic (Col)

6. The D-cision (Col)

7. Angle of the Triangle (Col)

8. 22nd November (Cbl)

9. Will Sushma live (Col)

10. Jab Jage Tabhi Sabera (Col)
11. Wed-Lock  {C])

12. Plants in the Field (B & W)

;5 For a Stronger India (B & W)
14. Stop the Third (Col)

15. Gaon Ki Ore (B & W)

16. Go Slow (Col)

17. Ek Bahan (Col)

18. His  (Clol)

19. It Happened at Midnight (B & W)
20. Roop Ka Gahana (Col)

21. Item Mumber One (Col)

22. Care Free (Col)

Self-Sufficiency in production of
Life Saving Drugs

5743- SHRI CHIRANJI LAL
SHARMA: Will the Minister of
PETROLEUM, CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether the scheme to make
country self-sufficient in life saving

drugs has been chalked out; and
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(b) if so, details thcreof and  total
amount to be spent, to make the
country self-sufficient in this regard ?

THE MINISTER OF STATE IN
THEMINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH): (a) and
(b). The Plan Working Group set up
in 1980 estimated the requirements of
bulk drugs and formulations by 1984-
85 at Rs. 815 crores (including Rs.

150 crores of imported drugs) and
Rs. 2450 crores of formulations res-
pectively. According to the Working
Group, this would require investment
of Rs. 275 crores for bulk drugs and

Ks. 50 crores for formulations.

Despite thc enhanced produc-
tion, there is likely to be still imports
as recognised by the Working Greup
which are not entirely avoidalle for
the following reasons:

(i) Demand of certain drugs is
increasing fast;

(i) There will be new drugs on
which technology v.ould have to be
obtained from abroad;

(iii) There might be shortfalls in
indigenous  production due to
local factors Like power cuts, indus-
trial unrests, etc., and imports to
supplement would be necessary; and

(iv) There are drugs whose de-
mand may not be sufficient to se! up
eccnomic production.

Films produced in 1980-81

5744. SHRI CHIRANJI LAL
SHARMA: Will the Minister of
INFORMATION AND BROAD-
CASTING be pleased to state:

(a) total nrmber of films pro-
duced during 1980-81; and

(b) the names of pictures which
have not been given U certificates
during this period with reasons
thereof?
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THE DEPUTY MINISTER IN
THE MINISTRY OF INFORMA-
TION & BROADCASTING (KU-
MARI KUMUDBEN M. JOSHI):
(a) and (b). The information is being
collected and will be laid on the
Tableof the House as early as possible.

Amount spent on importing of
Drugs

5745. SHRI CHIRANJI LAL
SHARMA: Wil the Minister of
PETROLEUM, CHEMICALS AND
FERTILIZERS b= pleased to state:

(a) total amount spent on import-
ing drugs during 1980-81; and

(b) total amount to be spent on
importing drugs during 1981-82?

THE MINISTER OF STATE IN
THE MINISTRYOF PETROLEUM,
CHEMICAL AND FERTILIZERS
(SHRI DALBIR SINGH): (a) The
c.i.f. value of imports of canalised
drugs made during 1980-81 (up to
15th March, 1981) by the State
Chemicals and Pharmaceuticals Cor-
poration of India Ltd. (CPC) is Rs.
26+ 58 crores.

(b) This information is not avail-
able at this stage.

Criteria adopted by R.E.C. for
declaring a Village Electrified

5745. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
‘EMERGY b: pleased t> state:

(a) the ccriteria adoptxd by the
Rural Electriiication Corporation and
the various State Electricity Boards
for declaring a village electrified.

(b) whether ‘total’ electrification
of thz village in this context means
the provisions of electric connections
to all the houscholds within the limits
of a census village;

(c) if not, the exact definitioa of
the ‘total electrification’ of the village
and fate of the left out hamlets;
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(d) whether any realisticdefinition
would be adopted so as to give the
exact picture of the process of electrie
fication in the country; and

(e) ifnot, the -eaions therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY
{SHRI VIKRAM MAHAJAN): (a)
and (b). According to critria adopted
by the Government of India, i electri-
city is b:ing used for any purpose
whatsoever viz., agricultural, indus-
trial or domestic, within the revenue
limits of a villages, the village cont#
cerned is classified as an ‘electrified
village’

(c) to (e). Once e'ectricity is made
available to the village, it is for the
intending consumers to avail of the
facility. As regards extending elzcfri-
city to the lefr-out hamlets, Rural
Electrification Corporation has been
sanctioning loans for electrification of
these arcas under its mini-schemes.
Similarly, if additional Dhad potential
is developed subssquent to the com-
pletion of an R.E.C. scheme, the Cor-
poration has been sanctioning loans
for electrification of pumpsets, in-
dustries, etc., under its Spacial Pro-

ject (Agriculture) Schrme; and Special

Project (Industry) schemes. It is for
the State Electricity Boa-ds, local
bodies and the consumes such as
households and industries etc.. to
avail of the electric connections.

Per capita consumption of electri-
' city for Domestic and Industrial
purposes at the end of each
Five Year Plan

5747. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
ENERGY be pleased to state:

(a) the per capita consumption
of electricity for domestic/industrial
purposes, szparately for ths country
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and each one of the States at the end
of each one of the Five year Plan;

(b) the target fixed for this pur-
p ose by each one of the States as above
for the entire conntry by the end of
th e Sixth Five Y :ar Plan;

{c) wheth~r some of the villages in
hill States/regions do not get electri-
fie d as per existing norms fixed by the
R.EC.;

(d) if so, the nature of these norms
and whether any relaxation would be
given in respect of hill States/regions;
and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY
(SHRI VIKRAM MAHAJAN): (a)
The per capita consumption of electri-
city for domestic as well as industrial
purposes separately for the country
and of each State at the end of each
Five Year Plan is indicated in the
enclosed statement. (Annexure-I).

(b) No target has been fixed for
consumption of electricity for domestic
/industrial purposes by the end of
the Sixth Five Year Plan in the Sixth
Plan document prepared by the
Planning Commission. The per
capi.a consumption All India (utilities
and non-utilities) would be of the
order of 210 Kwh by the end of Sixth
Plan whereas it would be of the order
of 202 Kwh by the end of Sixth Plan
in utilities only. The per capita
consumption of electricity in utilities
statewise for the ycar 1984-85is en-
closed. (Annex e II).

(c) Rural Electrification Corpora-
tion has been providing financial
assistance for rural electrification
schemes of hilly areas on conces-
sional terms and conditions applicable
to under developed areas. The
schemes are formula‘ed and, afer
sanction of financial assistance by the
Corporation, implemented by the
State Electrici’'y Boards and, in the
State where there is no S:ate Electri-
city Board, by the concerned Depart-
ment of the State Government. While
formulating norms for sanction of
schemes, the Corporation has taken
into account the conditions obtain-
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ing in the backward/Under-developed
arcas in hilly States/regions. It is
considered that with proper project
formulation and concerted efforts for
their implementation, the  State
Electricity Boards/Electricity Depart-
ments will be in a position to include
even very backward areas under
rural electrification chemes. The
Corporation has sanctioned 506
schemes for financial assistance of Rs.
218. 35 crores upto the end of Jauary,
1981 for electrification of 37625 villages
in hill areas of different States.
Under these schemes, 15528 villages
have been electrified upto the end of
September, 1980 for which period
reports are available.

(d) and (e) The schemes for hill
areas to be eligible for financial
assistance from the Corporation are
required to achieve net return of 69/
or a gross return of 10%, at the end
of the 7th year, break-even at the end
of 25th year and a net return of 349/
at the cnd of the 15th year on the
capital base. The investment on 13
KV (Main and Spur) lines is excluded
from the capital base of the project for
the purpose of computation of return
on investment. The loan is to be
repaid over a period of 30 years.
There is a moratorium on repayment
of principal for the first Five years.
The rates of interest vary from 69, to
939%, with rebate of 19, at all stages
for prompt payment. The viability
criteria, period of repayment and the
rates of interest indicated above are
more liberal as compared with the
viahility criteria, period of repayment
and rates of interest applicable to
Ordinary Backward (O B) areas and
Ordinary Advanced (O A) areas.
The Corporation has been following
a liberal and flexible policy in the
matter of extending financial assist-
ance for electrification of backward
areas and so far as no scheme rece-
ived from any SEB has bzen refused
sanction during the last few months,
merely on the ground that it is not
financially viable. While a general
relaxation in  viability norms
is not considered necessary, indivi-
dual cases requiring relaxations are
considered as and when they arise.
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Statement

Statewise per capita consumption of Electricity for Domestic and Industrial purposes
END OF IST PLAN/END OF IIND PLAN/END OF 3RD PLAN

42

Name of the Region/State

(12/55)%*

(1960-61)

(1965-66)

Domestic Industrial Domestic Industrial Domestic Industrial

Northern Region

3. Haryana . .
2. Himachal Pradesh .
4. Jammu & Kashmir

. Punjab

NS

. Rajasthan

. Uttar Pradesh
. Chandigarh . »
Delhi

G & st a6 o

. PEPSU

Western Region

1. Gujarat .
(Saurashtra)

2. Madhya Pradesh

3. Maharashtra (Bombay) .

4. Goa, Daman & Diu

5. Dadra & Nagar Haveli .

6. Madhya Bharat

Eastern Region

1. Bihar

2. Orissa

3. West Bengal
4. A&N Islands
%. Sikkim .

1- 6o
287
058

1-06

23- 67

1-32

475

o' 58
o- 24

9' 42

9' 76
6-57

42 61

0-93

543
033
44° 42

6 29
34
1'03

1-67

36- 50

347
1' 40

6-58

0- g6
1- 04

10" 11

21- 34
8-32

8- 70

99° 04

43" 42
16- 37

50- 81

3546
4096
65° o1

2- 51
2: 51
475
1-64

2- 30

53° 90

594
2° 01
989

2°75

I'52
12° 65
1154

4 68
6-68
83- 46
1594

27 10

80- 76

47' 50
74 66
88-15
575

* Included in Punjab

N. A.—Not available.
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EN D OF ANNUAL PLAN/END OF 4TH PLAN AND OF sTH PLAN:
Name of the Region/State (1968-69) (1973-74) (2978-79)
Domestic Industrial Domestic Industrial Domestic Industriak
Northern  Region
1. Haryana . . . 4'39 49°17 B8-34 74 00 1537 105 75
2. Himachal Pradesh . 4 56 4' 16 10- 96 8- 78 12° 33 17- 32
g. Jammu & Kashmir . 12° 36 7°92 15°25 14' 85 14 48 21 510
4- Punjab : . . 8- 89 134° 12 14° 83 117- 82 25' 97 153 78:
5. Rajasthan . . . 2- 14 23° 09 346 40 43 567 59' 8o
6. Uttar Pradesh . . 324 4406 438 3933 7+ 48 51" 32
7. Chandigarh . . . 64° 73 11733 63 68 134" 18 106- 36 160- 62
8. Delhi . . . . 67:35 107-70 87:35  128:69: 105'84 125 4%
Western Region
1. Gujarat . 7- 65 87 62 11-18 108" g9 18- 30 156+ 00
2. Madhya Pradesh . 2°99 41" 32 3 69 55" 32 5'35 73- 265
3. Maharashtra . 12 58 97 45 15- 62 118- 20 24° 39 142" 20~
4 Goa, Daman , & Diu 597 63 23 13 20 89+ 05 21- 73 141-08
5. D & N Haveli 257 4 14 2' g1 772 8- 10 38-63
Eastern Region
1. Bihar . . . . 1-42 49 01 - 87 59° 48 2' 85 72° 78
2. Orissa . . . . 139 82- 79 2- 05 8413 373 100- 66.
3. West Bengal . 14' 17 87-44 14' 99 82: 98 13- 34 8o 97
4- A & NIslands . . 14° 25 6 11 19° 01 2: 75, 13 00 9' 4B
5. Sikkim . . % .. - 20- 88 9:67
Name of the State/Region 1955** 1960-61 1965-66
Domestic Industrial Domestic Industrial Domestic Industria.l—
1 2 3 4 5 6 7
Southern Region
1. Andhra Pradesh 1-04 201 1- 97 14" 20 2' 15 18- g6-
2. Karnataka 5- 52 46713 3-20  35:60 492 42° 13,
8. Kerala (Travancore Cochin) 1-87 23 77 303 23- 51 466 3418
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14 6

Name of the State/Region

|95..

1960-61

1965-66

Domestic Industrial Domest'c Industrial - Domestic Industrial

4 Tamil Nadu (Madras) . 283 12 61 454 27-93 580 49' 91
5. Pondicherry . . . .. i L 7°93  66:m
6. Lakshadweep % . iE e . 4 073 2-67
7. Hyderabad . 058 112 - ’ S
North Eastern Region
1. Assam . . C . o 28 013 o-83 2- 11 1-70 4 38
2. Manipur . . . i 3 3 44 o- 64
8. Meghalaya . . @ @ @ @ @ @
4. Nagaland . Ts 1 ) 1°62 018
5. Tripura . : 5 1-g6 040
6. Arunachal Pradesh . : o
7. Mizofam @ @ @ @ @ @
Rest 0:93 o-82 1°55 512
ALL INDIA 2: 35 12: g8 341 28 18 473 45° 55

@ Included in Assam.

..Not Available,

** Does not include per capita consumption regarding self generating industries due to non-
availability of data.

£ Industrial includer per capita from self generating industries.

Name of the Region/State 1968-69 1973-74 1978-79
Domestic Industrial Domestic Industrial Domestic Industrial’
1 2 3 4 5 6 7

Southern Region
1. Andhra Pradesh . . 3-01 2548 463 35- 65 8-59 56-99
2. Karnataka . 6- 70 51-27 9° 9l 196- 65 1483 118-62
3. Kerala ot 3:93 57 65 6:38 6742 g2 7368
4 Tamil Nadu 7: 06 66- 57 9-05 68- 87 14°47 103 66
5. Pondicherry . . 8- 41 81-45 1460  roo-92 26- 21 129° 05
6. Lakshadwecp . 3-67 Neg. 529 o 67 1871 075,
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1 2 8 4 5 6 7
North Eastsrn Region
1. Assam . . 1-98 8-96 2-54 14° 19 297 2758
2. Manipur . . 2:54 0-48 6-62 11 351 0-51
3. Meghalaya . .. @ @ @ @ 9-48 13- 06
4. Nagaland 5-64 o-38 15-42 5'79 791 490
5. Tripura . . 2-78 113 3-20 1-23 5°53 1- 80
‘6. Arunachal Pradesh . = .. 3:95 o 70 5 28 o-87
7. Mizoram . @ @ @ @ 476 0°55
ALL INDIA 604 56- 15 8- 06 66- 67 11-81 B4 86
@ Included in Assam.
..Not available,
Statement—II

Annual Per Capita Consumption of Electricity Utilities only (1984-85)

Name of the Region/State

Utilities only (ten-
tative} (1984-85)

Northern Region
‘Haryana . .
Himachal Prad~sh
Jammu & Kashmir
Punjab . . .
Rajasthan . . .
Uttar Prad=sh . .
‘Chandigarh . .
Delhi . . .
Western Region
‘Gujarat . .
‘Madhya Yradesh .
‘Maharashtra
Goa, Damian & Diu .
Dadra & Nagar Havelj

360
136
105
447
132
153
485

317
164
336

457
85
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Name of the Region/State

Utilities only ten-
t tive (1984-85)

=

Southern Region
Andhra Pradesh .
Karnataka
Kerala
Tamil Nadu
Pondicherry
Lakshadweep
Eastsrn Region
Bihar

Orissa

West Bengal
A & N Islands
Sikkim

Noerth Eastern Region

Assam

Manipur
Meghalaya
Nagaland .
Tripura
Arunachal Pradesh
Mizoram

AllIndia

174
292
174
236
376

93
159
186

92

40
101
111
39
36
56

202

Note: The per capita consumption figures estimated for 1984-85 are based on the demands in
the utilities only and are tentative as the population figures have also been estimated,

District Radio Stations in Sixth

Plan

5748. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
INFORMATION AND BROAD-
CASTING be pleased to state:

(a) whether any allocation has
been made for the provision of “Dis-
trict Radio Stations” in the Sixth Five
Year Plan;

(b) if so, the amount allocated for

this purpose in 1980-81 and 1981-82;
and

(c) the names of the places, State-
wise where such radio stations have
been sanctioned, and the likely date
by which each one of them would be
opened?

THE DEPUTY MINISTER IN
THE MINISTRY OF INFORMA-
TION AND BROADCASTING
(KUMARI KUMUDBEN M. JOSHI)
(a) to (c). There is an approved Plan
proposal to set up ‘Local Radio
Stations' during the Sixth Five Year
Plan at the following places:

(i) Diphu (Assam)
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(ii) Kota (Rajasthan)

(iii) Keonjhar (Orissa)

(iv) Adilabad (Andhra Pradesh)
(v) Sholapur (Maharashtra)

(vi) Nagercoil (Tamil Nadu).

The amount allocated for the
purpose is Rs. 0.40 lakhs for the year
1980-81 and Rs. 10.50 lakhs for the
year 1981-82.

These projects are expected to be
completed during the current Plan

period.

Monthly Quota of Diesel and
Kerosene for Punjab

5749. SHRI R. L. BHATIA: Will
the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state:
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(a) the monthly quota of (i) diesel
and (ii) kerosene carmarked for Punjab
during the year 1980-81.and the actual
supplies made available;

(b) whether it is made sure that
the farming/harvesting in Punjab
which is the main wheat growing
arca in the country, does not in any
way suffer on account of short supply

of diesel; and

(c) whether in view of the ensuing
harvesting season, adequate quantity
of diesel has been ensured to Punjab;
if so, the quantity and if not, reasons

therefor?

THE MINISTER OF PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS (SHRI P. C. SETHI): (a)
The allocation of high speed diesel
(HSD). oil and kerosene for the year
1980-81 and the actual sale of these
two products between April, 8o and
February 1981, in respect of Punjab
State, is as, under :—

Figures in metric tonnes

HSD Kerosene
Months Allocation  Sales Allocation  Sales
April '80 45000 45020 9300 10480
May ’8o 59000 54560 12500 12570
June ’80 47700 43690 12590 13470
July ’8o 47700 41590 12050 o810
August '8o 46300 44480 14200 13190
September 8o 53100 46560 14200 12610
October '8o 50140 51550 10690 12780
November '80 . . . . . 56600 50550 g61o 11430
December "Bo 48700 47000 11100 12060
January '8t 48000 42550 12300 12605
(Provisional) (Provisional)
February "81 43600 40099 10100 11413
(Provisional) (Provisional)

March 81 48000 10609

—— . — —_—

— -

g
.
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(b) This Ministry makes the over-
all allocation of diesel to the State/
Union Territories, including Puunjab.
The actual allocation of this product,
as between the different sectors of
consumption, is to be done by the
State Government. The State Gov-
ernments have been advised to give
the highest priority in the matter of
distribation of diesel to the agricul-
tural sector.

(c) Supplies of diesel are maximis-
ed, within the current constraints,
to all the States, including Punjah.
For March and April, 1981, the diesel
allocations have been made at a level
15Y, more than the actual sales in
the corresponding months of the
previous year. Ad-hoc increases in
diesel allocations have also been given
to Punjab in March, keeping in view
the requirements indicated by the
State Government from time to time.

Quota for Slack and Soft Coke
allocated to Punjab

5750. SHRIR. L. BHATIA: Will
the Minister of ENERGY be pleased
to state:

(a) the monthly quota of (i) slack
coal and (ii) soft coke allocated to
Punjab during the years 1980-81 and
1981-82 and the quantity actually
supplied against that during 1980-81;

(b) how does it compare to the
actual demand and supply and how
far dthc: supply fall short of the demand;
an

(c) the steps being taken to make
full supply of Punjab’s requirements
of these two commodities?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY
(SHRI VIKRAM MAHAJAN): (a)
and (b). The coal demand for Punjab
has been assessed at 4.75 million
tonnes for 1980-81 by the Coal
Controller. The demand for slack,
steam and soft coke has not been
asscssed scparately. During April
1980—]January 1981, 1 lakh tonnes
of soft coke was supplied to
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Punjab by rail and road. During
the same period approximately 1.2§
million tonnes of coal was despatched
to Punjab. The coal companies do
not maintain details about the size-
wise despatch of coal to the various
consumers and as such the quantity
of slack coal despatched to Punjab
cannot be estimated.

(c) With a view to improve the
supply of coal and coke to Punjab and
o-h~: Sra‘es, a loaing prozramm  of
10,920 wazons/'ay ha: b enapproved
by the Cabinet Committee on Indus-
trial Infrastructure. Further, the coal
companies have adequate coal stocks
at the pitheads to meet the demand
in full of slack coal and soft coke.
The coal companies have also releasing
coal from certain idcntified mines free
of any restrictions. A dump for soft
coke has also been opened in Jullundur
with a view to improve i's avail-
ability. Soft coke is also being released
by road against the sponsorship
issued by the State Government.

Electrification of Villages in
Gujarat

5751 SHRI R.P. GAEKWAD :
Will the Minister of ENERGY be
pleased to state :

_ (a) the number of villages recei-
ving the benefit of electricity in the
State of Gujarat; and

(b) the time when all villages of
Gujarat will be provided electricity ?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY
(SHRI VIKRAM MAHAJAN) :

(a) According to the latest pro-
gress report received from the Guja-
rat Electricity Board, 11, 879 vill-
ages have been electrified in the State
up to the end of December, 1980.

(b) The Perspective Plan recei-
ved from the Gujarat Electricity
Board indicates that subject to availa-
bility of the required resources, in-
cluding finance, all the villages in
the State are likely to be clectrified
by 1987-88.
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Sstting up of Fertiliser
Project in Punjab

5752. SHRI R.L. BHATIA :
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state :

(b) whether Government have by
now taken a decision to set up a
giant size fertiliser project in Punjab
based on Bombay High Gas ;

(b) if so, the capacity of the pro-
ject and the estimated capital outlay
involved ;

(c) the location of the project;
and

(d) when the work on its execu-
tion will commence ?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P.C. SETH)) :

(a) No, Sir.

(b) to (d). The questions do not
arise.

Cadre Review of Central
Secretariat Clerical Service
of the Ministry of Energy

5753. SHRI K.M. MADHU-
KAR : Will the Minister of ENERGY
be pleased to state :

(a) is it a fact that Cadre review
of Central Secretariat Clerical Ser-
vices of his Ministry has not been
done for the last so many years ;

(b) whether any proposal in this
regard has been moved by his Minis-
try :

(c) if yes, when ; and

(d) if not, the reasons for not
taking initiative in this direction ?
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THE MINISTER OF STATE
IN THE MINISTRY OF ENERGY
(SHRI VIKRAM MAHAJAN) :

(a) to (d). The cadre review of
the participating offices; including
the Ministry of Energy of the Central
Secretariat Clerical Service was done
by the Department of Personnel and
Administrative Reforms in 1979 on
an all-Secrctariat basis with parti-
cular reference to stangnation in the
Lower Division Grade. Since the
Cadre review of the Service was done
on all-Secretariat basis only in 1979,

it is too early to undertake another
review.

Impertance of Video
CasSsette

5754. SHRIGHUFRAN AZAM:
Will the Minister of INFORMATION
& BROADCASTING be pleased

to state :

(a) whether his Ministry are aware
of the importance of Video Cassette
Player for the education and recrea-
tion of the rural masses where T.V,
and cinema have not reached so far ;

(b) if so, what is the plan to reach
in these areas for audo-visual media
which is perhaps the most powerful
in our situation; and

(c) the actual cost of Video Cas-
sette player and total tax on a set
and also the price of a cassette ?

THEDEPUTY MINISTER INTHE
MINISTRY OF INFORMATION
& BROADCASTING (KUMARI
KUMUDBEN M. JOSHI) :

(a) and (b). Yes, Sir. Itis true that
a Video Cassette unit has an immense
potentiality for conveying the message
of education and development to the
masses. However, this is a matter
where a view has to be taken on the
basis of resources, priorities and the
technological facilities in the interior
for making full use of such a modern
medium. For the present, there is
no plan to make use of video cassette

-
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recordcrs for disseminating information
to the rural people. However, other
media like the conventional projec-
tors, slides, films, exhibitions etc.
are being employed. A selective
use of Super-8 mm technology for
showing films in rual areas is likely
to be made during the 6th Plan period.

(c) It is understood that the cost
of a locally available cassette recorder
would be about Rs. 29,000/-, which
would include an element of about
Rs. 3,000/- towards taxes, and
about Rs. 8,500/- towards com-
pulsory servicing charges covering
one year.

The cost of the locally available
casse tte is about Rs. 450/-.

Transformer Oil

5755. SHRIGHUFRANAZAM ¢
Will the Minister of PETROLEUM,
CHEMICALS & FERTILIZERS be
pleased to state :

(a) chemical name of Transformer
Oll, the use, the total quantity used
in our country per annum with cost
and also the cost of 1 litre ;

(b) the source of availability for
our country ;

(c) whether it is true that DESU
is not getting transformer oil, con-
sequently they have put a refining
unit in Delhi in order to use oil
again and again thus weak strength
of oil damage transformer resulting
frequent power failure in the city ;
and

(d) total foreign exchange spent on
transformer oil and the names of
distributors in our country ?
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THE MINISTER OF STATE
IN THE MINISTRY OF PETRO-
LEUM, CHEMICALS AND
FERTILIZERS (SHRI DALBIR
SINGH) : (a) to (d). The infor-
mation is being collected and will
be laid on the Table of the

House.

Nat iocnal Projects Construction
Corporation

756. SHRI KRISHNA PRA-
TAP SINGH : Will the Minister of
ENERGY be pleased to state :

(a) what are the works in hand
of National Projects Construction
Corporation in the country and in
foreign countries, stating the name
of each foreign country ;

(b) the profits earned by this
Corporation  in foreign countries
each year during the last three
years ; and

(c) whether  there has been
some set-back to the activities of
this Corporation duc to Iran-Iraq
war ?

THE MINISTER OF STATE
IN THE MINISTRY OF ENERGY
(SHRI VIKRAM MAHAJAN) :
(a). This may be seen in the
attached statement No. I,

(b) This may be seen in the
attached statement No. II.

(c) The  activitiess of the
NPCC in the Grain Siles Project
and in Nahar Saad Project, both
in Iraq, were adversely affected
during bombing in the Iran-Iraq
war,
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-8.No. Name of the Project

State

#. Metropolitang Transport Project, Calcutta

2. Durgapur Thermal Power Station, DVC .

3. 11SCO Housing Project, Burnpur .
4. Rourkela Steel Plant . . .
5. Bokaro Thermal Power Station, DVC
6. Jaldhaka Hydro Electric Project .
<. Bhim Barrage—Mohammadganj
8. Singda Dam . . . .
9. Loktak Hydro-electric Project, NHPC
1o. Tuli Pulp and Paper Factory .
11. Godavari Barrage near Rajamundry
12. Basar Bridge . . . .
13. Bansagar Dam . . . .
14. Totladoh Main Dam . . .
15. Salal Diversion Tunnel, NHPC .
x6. Baira-siul H. T. Project, NHPC .

17. Khrew Cement Factory

.

.

.

-

.

.

18, Singruali CWS, Singrauli Super Tnermal Power Station, NTPC .

19. Singrauli Water Treatment Plant, Singrauli STPS—NTPC

20. Tehri Dam—Tunnels—Hydro project
21, Durgapur Buildings . . .

22. Rourkela Silicon Steel Plant and CRGO Complex

23. Bokaro Housing Complex . .
24. Chandrakura Buildings . .

25. Maharani Barrage . . .

26, Hyderabad Urban D:velopment Authority Housing Complex

27. Ramagundam STP, NTPC . .

28. T. T. D. Unit, Tirumala, Tirupati Devasthanam

29. Wheel & Axle Plant, Bangalore .
|

-

.

-

-

.

-

.

.

W. Bengal
W. Bengal
W. Bengal
Orissa
Bihar

W. Bengal
Bihar
Manipur
Manipur

Nagalancf

Andhra Pradesh.

Do.
M. P.

Maharashtra
J&K
H. P.
J&K
U.P.
U. P

U.P.

W. Bengal
Orissa
Bihar
Bihar
Tripura
A.P.

A P,

A P
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1 2 3

g0. Saddle dam at Totladoh . . . . . Maharashira

g1. Power Engineers Training Institute, Nagpur . Do.

32. Chacpora Bridge . . . . . . . 3 Goa

33. Salal Hill Protection work, NHPC . . . . . . J&K

34. Sewa Nagal Fly-over-Asiad Games, . . . . . + New Della

35. Apara Thermal Power Station . . - . . . . JUPR

g6. Field & Base Workshop, Jayant-Singrauli area . 5 : . UP

87. Maneri Bhali Hydel Project . . . [8) 3

36. Rajghat Dam-Interstate Project acress River Betwa . . ; . ur

39. Far:lka Unit . . . . . . W. Bengal

40. Salal Power House, NHPC . . . . . . J&K

41. Subernrekha H. P. Project f H f i Bihar

42. Tail Pool Dam i . . . . . W. Bengal

FOREIGN WORKS

1. Chukha Hydel Project . . . . . . . . . Bhutan
2. Grain Silos . . . . . . . . . Iraq
3. Nahar Saad Canal Project . . . . 3 . Iraq
4. Al-Lduwiyah Pumping Station . . . . . . . Irag
Statement—II
Name of the Unit 1978-79 1979-80 1980-81 Remarks
ProfitfLoss  Profit{fLoss  Profit/Loss
(All figures in rupecs)

Grain Silos *—1,62,105 -+27,17,493 Accounts *Works  allotted onl
not yet in January 1979 wit
finalised 3 months left for close

of financial year.
There was only expen-
diture  on  mobilisa-
tion without execution
of actual work to earn
profit during this short
period.

Nahar Saad Ganal Project —1,31,393 Do. Works were started in

(Iraq) 1980-.81 only. In the

initial stage there was

Chukha Hydel Project —11,02,499 Do. pre-bid/marketing  ex-

(Bh-:tan) penditure before award

of work. This
in loss.

resulted

274 L8—6
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Section in AIR Stations for

tribal Dialects in Orissa, Bihar,

Madhya Pradesh, Gujarat and
Rajasthan

5757. SHRI BHEEKHABHALI :
Will the Minister of INFORMA-
TION AND BROADCASTING
be pleased to state

(a) names of TV Centres/Radio
Stations in the tribal dominated
States like Orissa, Bihar, Madhya
Pradesh, Gujarat and Rajasthan ;

(b) percentage ot time devoted
to folk songs, folk dances and other
items of intercst in tribal dialects
telecast/broadcast by each of the
above  Centre</Stations, dialect-
wise; and

(c) other
taken /proposed
for development
and dialects ?

THE DEPUTY MINISTER IN
THE MINISTRY OF TINFORMA-
TION AND BROADCASTING
(KUMARI KUMUDBEN M.

JOSHI) : (a) Orissa has three sta-
tions—Cuttuck, *Jevpore and *Sam-
balpur. Bihar ha: {our—Patna,
*Ranchi,  Bhagalpur and Dar-
bhanga. Madhva Pradesh has niine—
Bhopal, Indore, *Raipur, *Jagdal-
pur, *Ambikapur, Rewa, Chhatar-

r, Jabalpur and Gwalior. Gujarat
E:s three—Ahmedabad—Baroda,
Rajkot and Bhuj and the number of
Stations in Rajasthan is five—]Jaipur,
Jodhpur, Bikaner, *Udaipur and
Suratgarh. (The  Stations marked
with * are located in predomina-
ntly tribal areas).

(b) Generally speaking time
allocated to music programmes from
AIR Stations averages 40% of the
total broadcast time, out of which the
percentage of folk music is 8 to g%,
approximately. The exact time
devoted to al! dialects is not avail-
able.

(c) All India Radio has a plan
to set up 20 units for collection and
preservation of folk music including
tribal music. The OB units so far
set up at 3o stations of AIR provide
extensive coverage to the extent

ible to festivals and fairs and other

ctions held in rural areas includ-
ing tribal areas. Government pro-

concrete IMEAsures
by  his  Ministry
of tribal culture
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poses to set up another go such
units at as many Stations. Addition=-
ally, AIR Station located in pre-
dominantly tribal areas have in-
structions to give due representation
to various types of music prevalent
in their respective areas.

As regards Doordarshan, the
‘information is being collected and
will be laid on the Table of the
House.

Purchase of Streptomycin sul-
phate from Rumania

»58. SHRI PIUS TIRKEY :
Wi]?t ¢ Minister of PETROLEUM,
CHEMICALS AD FERTILIZERS
be pleased to refer to the reply given
to Unstarred Question No. 4026 on
16th December, 1980 regarding
irregularities in purchase of drugs
by State Chemicals and Pharma-
ceuticals Corporation of India and
state:

(a) whether itis true that 10
tonnes of Streptomycin  Sulphate
was  purchased from Rumanian
delegation without tender at more
than Rs. g30/- per kg.

(b) whether it is also true that
before  shipment of the above
purchase was effected, CPC had
obtained an offer of Rs. 230/- ap-
proximately per kg. from China;
and

(c) if so, the reaction of Go-
vernment thereto ?

THE MINISTER OF STATE
IN THE MINISTRY OF PETRO-
LEUM, CHEMICALS AND
FERTILIZERS (SHRI DALBIR
SINGH): (a) The State Chemicals
and Pharmaceuticals Corporation
of India Ltd. (CPC) have reported
that purchase of 10 MTs. of Strepto-
mycin Sulphate at the rate of Rs. 350/-

kg. cif. sea was effected ?‘or
shipment in July, 1980 consequent
on negotiations made with the visi-
ting Trade Delegation from Rumania
in May, 1980 within the Trade
Plan Provisions. This purchase was
concluded strictly in accordance
with the approved purchase proce-

dures of at _internationally
competitive price, after ascertaining
from the ili international
price from foreign offices of the
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State Trading Corporation at Paris,
Hong Kong, Frankfurt, New York,
London and Tokyo.

(b) and (c). No, Sir. CPC have
reported that the Chinese offer at
Rs. 253.82 per kg. c.if air was
received for 7 MTs. on 29th Sept-
tember, 1980 in response to their
tender enquiry dated 18th Septems-
ber, 1980 for 20 MTs. Atthe timc
of finalisation of 10 MTs. of Strep-
tomycin  Sulphate in May, 1980,
CPC  had two offers one from
Rumania and another from U.S.S.R.
and both quoted rate of Rs. 350/-
per kg. c.i.f. sea, The purchases were
effected from both the parties in
equal quantities i.e. 10 MTs. from
U.8.8.R. and 10 MTs. from Rumania
at the quoted rate.

Purchase of Chloroguine phos-
phate from Hungary

5750. SHRI PIUS TIRKEY :
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state

{a) what is usual price difference
of air freight which is accounted
for difference in accepting the di-
flerence  in purchase of any drug
item by the State Chemicals and Phar-
maceuticals Corporation of India
Limited ;

(b) Whether it is true that the
criterion was not accounted for
while deciding the purchase of Chlo-
roquine Phosphate this year : and

(c) if so, reasons therefor and the
Dasis for the purchases of Chloroquine
Phosphate  from the Hungarian
suppliers in the matter ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETRO-
LEUM, CHEMICALS AND FER-
TILIZERS (SHRI DALBIR SINGH):
(a) The  State Chemicals and
Pharmaceuticals Corporation of India
Lwd. (CPC) have reported that for
the import of the canalised drug items
by air, quotations based on shipment
by air only arc considered by them

and when the drug items are to be
imported by sea, only those quota-
tions based on shipment by sea
are considered unless the rate quoted
for shipment by air happens to be
lower than the lowest offer for sca
shipment.

(b) and (c). C.P.C. have reported
that no purchases of Chloroguine
Phosphate  from Hungary have
been made in 1981 upto 10th March,
1981 and the purchases made in
1980 were on competitive  basis
after careful evaluation of the offers
in accordance with their approved
purchase procedure.

Investment of Central Govern-
ment in U.P. Electricity Board
and loss suffered by the Board

5760. SHRI TARIQ) ANWAR :
Will the Minister of ENERGY be
pleased to state

(a) what is the investment ol the
Central Government in the Uttar
Pradesh Electricity Board in all
direct and indirect form ;

(b) what are the cumula‘ive
losses of the Board and what are
the ycar-wise  details of the loss
during the last five years ;

(c) what are the names of I.A.S.
Officers and the Chief Engineers
who have headed this hoard during
this period ;

(d) what are the reports of these
officers on the recurring increas-
ing losses year after year, and the
specific steps taken by them to re-
medy the losses; and

(e) what was the assessment of
Performance of these officers by
their superiors ; whether any action
was taken by the Central and the
State Government for their poor
performance ?

THE MINISTER OF STATE

-IN THE MINISTRY OF ENERGY

(SHR1I VIKRAM MAHAJAN)

(a' Major financial investment is
made by the State Government.
As regards Central Government,
loans are given under the plan and
the same are made available to the
State Government, and it is upto
the State Government to furthe
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advance loans to SEB'si1 accordance
with their terms and conditions. The
SEB also get loans from LIG, REG
and other financial institutions.
The cumulative investment in UP-
SEB as on gi1st March, 1980 is
Rs. 2140  crores approximately.

(b) The cumulative losses of
UPSEB as on 31-3-79, after taking
taking into account sub-ventions
from Government is to the extent
of Rs. 422.71 crores.

(c) Since  September, 1974
UPSEB has been headed by an
Engineer as its Chairman.  The
names of these Engineers are as
follows:

. Shri H.N. Baliga

. Shri G.D. Pant

. Shri A.N. Bhargava
. Shri R.N. Bhargava
. Shri V.C. Mittal

(d) Reasons for recurring losses
in the Board have been due to lower
performance of indigenous power
plants, poor quality and inadequate
supply of coal to thermal power
stations, impediments in increasing
tarifls commensurate with increase
in cost ol inputs, and arrears moun-
ting against agricultural consumers.
It 15 not possible to disconnect the
supply due to drought/Floods etc.
A number of steps have been taken
to remedy the losses. These steps
are reduction of T &D losses both by
technical  measures and adminis-
trative steps, econoiny measures,
introduction of computer billing and
introduction of continous monitoring

systems at Board and Government
levels.

[ I S

v¢) No individual officer has
been considered responsible for the
incidence of  financial losses to

UPSEB.

Setting u p composite Power
station in certain districts
5761. SHRI G.Y. KRISHNAN :

Will the Minister of ENERGY

be p'eased to state

) whsther itis a fact that a
schem: hair:: ently been announced
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by the Governm nt to sct up com-
posite  power system in certaln
districts in the country ; and

(b) if so, the details regarding
the plan of Government in this
regard ?

THE MINISTER OF STATE
IN THE MINISTRY OF ENERGY
(SHRI VIKRAM MAHAJAN)
(a) No, Sir. Power Plants are
being located at the most favourable
locations keeping in view the physical
resources available and the load
centres.

(b) Docs not arise.
H5T FAA F IT0A W QAR BV HET

5762 =t AT Wi :  F#
AR, AT AT JA@E  AdT qg
avid w10 #7 f&7

(®) #F11 7ex waw F TR0 q07
(AT AT AT TZIA 1 KIE[ AT
F FAAITEIA FT QU FE T fHC
Tt & ; AT

(=) =fz A&, & F20 F1Z0 T3
& Fra i gEv0T AR & fRer-
CIC B S

grifigm, ama AT IAWw
Har (= as weE A5Y) ;0 (F) AT
(&) 9%i7 Fr <57 AT w3 wifaw
qraza 7g fRar s fafaa
e @A FT TElE AT AEFA-
FAT &) ATAT AT FEIHAT Frer faSar
fazr wtz mwex "4fay qeqt & AaOR
9T Fi FEr g | ¥4 &af F fAw
FIZ /AT F fAq T@0 A swrFErF-
st & wAgre  wifas  AAaE
AT Y FEr F 1 AeT AW F A1
1 FrFeaar wr feafy a=asta®
g 21 & AEAT H 7eT UM IER A
ST F FE TI AT Jq A
FITWFAT 40,000 WizF za afqwr
Farg & 1| frgeae, 1980 W &Aq,
81 F FYXA TeT I T Y TA IR WF
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AqEed A fegd aq wAe far
T g o—

Hifew =1 &
qiFe
THo UKo o & H(FTEH
g
fegrT, 1980 40,000
FAqy, 1981 42,300
&Iy, 1981 37,200

9 AESAT FI UST Ff AALIAIT Ff
U FH F fog qatey waar war )
gt aF Wid, 1981 HIF qF F( @Y
g uFo wHwo o H WEZTA WA,
1980 ¥ g% wrearfaw fasfy & 1559fe-
na wfgs e o foar war @ srafs
feewr wHF ¥f5a w7 wEew ¥ &
q ¥ ozE@ owdw ¥ fRd oma W
orEe & sufama wfas g wETa
¥ | Heg NN Fi AT @R FRA
TAE T WEATETAT FI A K @
gT UHo Uo Fo F W@ ¥ qfg A

TE T o

T. V. Relay Centre in Goa

5763. SHRI EDUARDO FAL-
EIRO: Will the Minister of INFOR-
MATION AND BROADCAS-
TING be pleased to state:

(a) whether Goverment propose
to set up a Television Relay Centre
in Goa; and

(b) if so, where it will be located
and when it will begin operating?

THE DEPUTY MINISTER'IN THE
MINISTRY OF INFORMATION
AND BROADCASTING (KUMARI
KUMUD BEN . M. JOSHI)

(a) Yes, Sir.

(b): Relay  Transmitter will be
located atjPanaji and it is expected to
be commissioned by 1983-84.

15 Years Power Plan

5764. SHRI M. RAM GOPAL

REDDY:

SHRI V.S. VIJAYARA-
GHAVAN:

SHRI G. Y. KRISH-
NAN:

Will the Minister of ENERGY
be pleased to state:

(a) whether Government have
mooted 15 Years Power Plan ; and
(b)Y if so, the details thereof?
THE MINISTER OF STATE

IN THE MINISTRY OF ENERGY
(SHRI VIKRAM MAHAJAN) :

(a) and (b). The Central Llec-
tricity Authority is engaged in pre-
paring a 15 Year perspective plan for
Power development in the country,
This plan will identify the optimal
projects to meet the estimated demand
m the country through integrated
opecration.

At present a ten year perspe-tive
is available on the basis of the pro-
gramme drawn up by the Working
Group on Power in preparation for
the Sixth Five Year Plan. In this pers-
pective the projects required for the
Sixth Five Ycar Plan period have been
identified, benefits quantified, and
also the requirements for the Seventh
Five Yecar Plan as well as projects
required to meet the demend have
been indicated.

Production of Coking Coal

5765. SHRI M.V. CHANDRA
SHEKARA MURTHY:
SHRI B. V. DESAI:

Will the Minister of ENERGY
be pleased to state:

(a) whether production of coking
coal increased to 62,00> tonnes a
day in February, 1981;
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(b) if so, what was the production
during the month of January, 1981; and

(c) to what extent it hasincreased
in March, 19817

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY
(SHRI VIKRAM MAHAJAN) : (a)
Average coking coal production in
Coal India Ltd. alone in February
'g1 was 99,000 tonnes per day.

'b) and (c). Average coking coal
production in Coal India Ltd.
durin z January, *81 was 88,000 tonnes
per day and up’o 22nd March, 81
1,13,000 tonnes per day.

Losses incurred by Coal India Ltd.

5766. SHRI M.V. CHANDRA
' SHEKARA MURTHY :
SHRI B.V. DESAI :

Will the Minister of ENERGY
be pleased to state :

(a) whether Coal India Limited
has turned the corner and the company
which has been reponsible for pushing
up of the overll losses incurred by the

ublic se:tor units is likely to be out
of the red by next year;

(b) if so whether during the current
year, the company’s losses are exp>cted
to be much less than feared;

(c) if so, whether the losses are
likely to be contained within Rs.
100 crores as against the proje ted
loss of Rs. 125 crores to Rs. 130
crores ; and

(d) what arc the other steps being
taken to reduce the losses ?

THE MINISTER OF ENERGY
(SHRI A.BAA. GHANI KHAN
CHOUDHURI) : (a) With the
recent increase in the pithead price
of coal the overall financial position
of CIL and its subsidiaries is
expected to improve during the
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next year provided the oost of
inputs, wages and other elements
do not have an upward trend.

(b)The increase in the pithead price
of coal has been effected only with
effect from 14th Febuary, 1981 and as
such it may not be possible to reduce
the losses appreciably during 1980-81.

(c) The position of actual losses
will be clear only after the accounts
for the year 1980-81 are audited.

(d) Steps taken to reduce losses
include among others the following :

1. Increase in production by quickly
developingopen cast mines, introduc-
tion of advance technolozy and mo-
dern equipment, ensuring better availe
ability of inputs like power, explosi-
ves etc. expediting land acqui-
sition, improvement in the law and
order situation through close liaison
with the state Governments, etc.

2. Controlling absenteeism among
the miners.

3. Contral of manpower and
improvement in productivity.

4. Control of inventory and eco-
nomy in use of stores.

area fazifaw fafrds, <ot g
fazfra @t @1 seEa

5767. st ®R T} WAL : A
q@tfeaw, @ Wx gdw Gl g
ag T A FA FA fF

(F) sa1 a8 @9 & f& w7
T3W § WA § Fa-7 fazifam foao
% facha sfearat F aagz frefar
d #1 feFd e fear &

(&) #Far 39 FrOAr X waar
faeae F<¥ = 7w 8 §

() Far mrwrE Sfage Sy
T Feafqar g9 G F qFEe @
T § ok
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(%) ofx g, &t *= TR A
strr fazfaeg foro of df oYY Feaferat
F TS gfaurg  wgar ArEd 29

& foq w1gamEy # & 7
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St AW 240 T HIT 125 T4 A
AR dwaT ¥ oy feerfam
“d" Fr famter FT @ §

(q) s 4 stawy faerfaea
foro oYt wed fergeaTs 0@ amarfew
fao & form farerfas ‘Y &7 o Al
FIET F wor Shrereor qe7 fruifer
g ok A" gTaWrd UHo wfweed
& forg o sfaurer qew fraifa
3 & ot qaq araws owo e
# forg wemr wfqaror wea Fraffar
fed § 1 afror g w3 &
fratfeer fea w7 & arfe dud stuee
faefaey foro Jar Fwefiat  Swmaw
AT & ag ¥ wdw For ¥ A
JTIH qGT |

Cuddapah Radio Station

5768. SHRI K. OBUIL REDDY: Will
the Minister of INFORMATION
AND BROADCASTING be pleased

to state :

(a) whether he is aware of the fact
that Cuddapah Station hasno Station
Director even though it was establi-
shed more than ten years ago ;

(b) if so, whether Government
propose to appoint the Station Direc-
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tor immediately so that the number
of regular programmes is increased;

(c) the reasons why Government
have not started construction of buil-
ding for the studio and offices even
though the land was purchased two
years back at a cost of Rs. 2 lakhs
and asum of Rs. 53 lakhs was sanctio-
ned for the construction of buildings.
for the studio and offices; and

(d) whether a powerful transmitter-
is proposed to be installed at Cudda-
pah station as, at present the listeners
of the neighbouring districts are not
able to hear the programmes properly
due to low sound ?

THE DEPUTY MINISTER IN
THE MINISTRY OF INFORMA-
TION AND BROADCASTING (KU
MARI KUMUD BEN M. JOSHI) :

(a) and (b). AIR Cuddapah has
no sanctioned post of Station Director
sanctioning ofadditional posts includ-
ing that of Station Director for AIR Cu-
ddapah can be considered only after
the construction of new studios when
it would be possible to increase the
gantum of originated programmes.

(c) The site for construction of
studios and office was taken over on
7-11-79. Administrative approval to
the scheme was accorded on 12-2-8o.
Indent for long delivery items has
since been placed. Civil estitnates for
the construction of studio-cum-o ffice
building are under consideration and
the expenditure sanction is expected
to be issued s'ortly.

(d) The scheme for the up gra-
dation of the power of the existing
transmitter from 20 KW to 100 KW
has been included in the approved
Sixth Plan (1980—1¢,85).

Improvement of Thermal Power
Stations

5769. SHRI ARJUN SETHI :
Will the Minister of ENERGY b:
pleased to state :

(a) Whether it is a fact that the
replacement of manual controls by
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automatic ones and reduction of over-
sized foreign materialsin the coalfed to
bunkers are some of the measures
suggested for immediate exccution
at Thermal Power Stations in the
country;

(b) ifso, whatare the othersugges-
tions among the problems identified
by the experts at the seminar recently
held in New Delh'; and

(c) the reaction of Government
thereto ?

THE MINISTER OF STATE
IN THE MINISTRY OF ENERGY
(SHRI VIKRAM MAHAJAN)

(a) Mechanised  coal handling
plants a' the mines are being installed
in a phased manner .o ensure adequate

supply of coal for the thermal power
sta ions.

(b) and (c). we are not aware
as to which seminar is being referred
to by the Hon’ble Member. How-
ever, a seminar which was held some
time ago in New Delhi in which the
Chief Executives of the Coal Compas
nies and the representatives of coal
consumers had participated  did
not discuss the matter referred to
in part (a) of the Question though
there was general discussion on

measures for improving quality of
coal.

Allotmeat of Liquid Cooking
Gas for Ladakh

_5770. SHRI P. NAMGYAL :
Will the Minister of PETROLEUM
CHEMICALS AND FERTILIZERS
be pleased to state :

(a) Total quantity of liquid
cooking gas allotted to Jammu and
Kashmir State for the years 1977-78,

1978-79,  1979-80 and 1980-81,
separately;

(b) whether it is a fact that J&K
State has claimed separate quota
of liquid gas for Ladakh region and
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the same has been allotted by the
Centre; ; e

(c) if so, the total quantity of
cooking gas allotted for Ladakh’s
quota; and

(d) if the reply be in the negative,
whether Government propose to
allot scparate quota for Ladakh in
view of non-availability of fire-wood
in that region ?

THE MINISTER OF PETRO-
LEUM, CHEMICALS AND FER-
TILIZERS (SHRI P.C. SETHI) :
(a) There is no system of allot-
ment of cooking gas to the States,
However, the total quantity of Liqui-
fied Petroleum Gas supplied to the
State of Jammu and Kashmir dur-
ing the period from 1977-81 is
approximately as follows :

(In Metric Tonnes)

Year ~ Quantity

1977-78 . . . . 1773
1978-79 : : > ; 1682
1979-80 . . . . 1942
1980-81 1452

(Figure upto December 1g80)
(b) No, Sir.
(c) Does not arise.

(d) No such proposal to allot
a separate quota of cooking gas for
the Ladakh area of Jammu and Kash-
mir is presently under the consi-
deration of this Ministry.

Allotment of Liquid Cooking
Gas to States

577t. SHRI P. NAMGYAL
Will the Minister of PETROLEU | ,
CHEMICALS AND FERTILIZERS
be pleased to lay a statement
showing;

(a) year-wise total quantity of
liquid cooking gas allotted to each
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State and Union Territory s:parately
for the years 1978-79, 1979-80 and
1980-81; and

(b) eriteria fixed for allotment
of liquid fuel gas ?

THE MINISTER OF PETRO-
LEUM, CHEMICALS AND FER-
TILIZERS (SHRI P.C. SETHI) :

(a) There is no system of allot-
ment of cooking gas (LPG) to the
States and Union Territories and
supplies are planned as per the comm-
itted demand. However, the total
quantities of LPG supplies by the
oil companies to the states and Union
Territories for the years 1978-79

and 1979-80 are approximately as
foliows :(—

(figures in metric tonnes)

Name of State/
Union Territory

1978-79 1979-80 1980-81

Andhra Pradesh
Assam

Bihar

Gujarat

Haryana .
Himachal Pradesh
Karnataka

Kerala

Madhya Pradesh
Manipur
Meghalaya
Mizoram .
Nagaland

Orissa . . . .
Punjab

Rajasthan

Sikkim

Tamil Nadu
Tripura

Uttar Pradesh

West Bengal
Mabharashtra
Jammu & Kashmir
Chandigarh

Delhi

Pondicherry

Goa, Daman & Diu

24.560 24,017 Not readily
avaliable.
3,024 2,605
9,059 8.524

33.980 33,274
6,855 7:559

412 471
16,681 15,470
8,541 8,414

14,668 14,642

130 110
354 278
119 63
174 175

2,328 2,327

6,244 6,900
5,652 5,488
192 159
34560 33,071
87 61
27,900 28,747
19,580 19,500
1,20,335 1,17,845
1,682 1,942
3,246 2,305
30,581 46,327
479 592
1,559 1,316
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(b) Doesnnt arise.

MRTP Clearance of Modernisa-
tion Plans of Major Units

5772. SHRI S. M. KRISHNA:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be
pleased to state:

(a) whether the Company Law
Departmentisinsisting on M. R. T. P.
clearance of modernisation plans of
major units;

(b) if so, the particulars of such
applications for modernisation pro-
grammes from large Industrial Houses
which are at present pending with the
Company Law Department; and

(c) how that Department pro-
poses to deal with them ?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P. SHIV SHANKAR) : (a)
Under the provisions of Section 21 of
the M.R.T.P. Act, 1969, an undertak-
ing is deemed to expand substantially
if, after such expansion, the value of
its assets, before the expansion, results
in an accretion by not less than 259/
of such value. If, therefore, the
modernisation proposal results in
accretion to value of assets of the
undertaking by 259 or more, the under-
taking concerned is required to obtain
prior approval of the Central Govern-

ment under the aforesaid provisions
of the Act.

(b) A statement is laid on the
table of the House.[P/:c:d in Library,
See No., LT-2257/81].

(c) The proposals are at various
stages of consideration. The M.R.
T.P. Act being an economic legisla-
tion with far-reaching implications,
the proposals are to be examined in
depth from the various connected an-
gles in consultation with other con-
cerned Government departments and
no effort is being spared to dispose of
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the cases within the quickest possible
time.

Of(-take of Caprolactam from
Gujarat State Fertilisers
Corporation

5773. SHRI S. M. KRISHNA :
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILISERS
be pleased to state:

(a) whether Government are likely
to intervene to ensure a higher off-
take of caprola~tam by nylon spinners
from the joint sector Gujarat State
Fertilisers Corporation, the only pro-
ducer of caprolactam in the country;

(b) if so, when and in what man-
ner; and

(c) the steps proposed to be taken
to save the GSFC from impending
ruination in case the caprolactam is
not lifted ?

THE MINISTER OF PETRO-
LEUM, CHEMICALS AND FER-
TILISERS (SHRI P. C. SETHI) :
(a) and (b). Working arrangements
already exist to facilitate lifting of
caprolactam produced by GSFC, by
the Nylon spinners.

(c) Does not arise.

Radio and coverage given to
Political Parties and Groups
in West Bengal

5774. SHRI JYOTIRMOY BOSU:
Will the Minister of INFORMATION
AND BROADCASTING be pleased
to refer to the reply given to
Unstarred Question No. 2023 on
grd March, 1981 regarding cover-
age by Calcutta T.V. and A.L.R,.
Centres and state the details of the
coverage given to each Political Party
and Group in West Bengal during
the period January 1 to February 28,
1981 by the Caluctta Centresof T.V.

~and ALR.?
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THE DEPUTY MINISTER IN
THE MINISTRY OF INFOR-
MATION AND BROADCASTING
(KUMARI KUMUDBEN, M.JOSHI):
The Hon’ble Member has asked for
information in respect of 59 days.
For All India Radio alone it will
involve scrutinv of 708 bulletins
consisting of more than 4,00,000
works. Calcurta Station has no
machinery to undertake such labori-
ous scrutiny. Similarly, = Door-
darshan is also not equipped to pro-
vide detailed analysis of such a large
volume of information. Moreover,
it is felt that the effort involved in
the compilation of such a Voluminous
information will not be commensurate
with the results proposed to be achieved.

Nationalisation of Oil India

5775. SHRI JYOTIRMOY
BOSU: Will the Minister of PET-
ROLEUM, CHEMICALS AND
FERTILIZERS be pleased to state:

(a) what steps have been taken
to fully nationalise Qil India in
which a foreign multi-national corpora-
tion holds 50 per cent of the equity
shares;

(b) when the negotiations with
the foreign company started in this
connection;

(c) how far the negotiations have
progressed ;

(d) why so much time is being
taken to finalise the deal; and

(e) total amount repatriated or
remitted by Assam Oil Company
year-wise during the last five years?
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THE MINISTER OF PETRO-
LEUM , CHEMICALS AND FER-
TILIZERS (SHRI P. C. SETHI):
(a) Details regarding the com-
pensation payable are being worked
out for negotiations,

(b) Negotiations with Burmah
Oil Company for resolving certain
disputes relating to the accounts of
Oil India Limited for the years 1971 to
1976 and for the takeover of their
interest in the company started in
September 1976.

(¢) An agreement was reached
on August 20, 1977 on the pricing
of crude oil for the period 1971 to
1976. It has also been agreed that
only 11%, dividend net of taxes will
be payable for 1971 to 1976, instead’
of 13%, under the earlier agreement,.

(d) Examination of

(i) the merits and demerits
of linking the takeover of
50% shares of Burmah
Oil Company in Oil
India Limited (a rupee
company) with the take-
over of the assets and
liabilities of the Assam
Oil Company (a sterling
subsidiary of Burmah Oil
Company) and

(ii) the tenability of the pro-
posal for an integrated
takeover under the law
took some time. Negotia-
tions are likely to be
resumed shortly.

(e) The total amount repatria-
ted or remitted by Assam Oil Com-
pany yearwise, during the last 5
years i. e. from 1976 to 1980 (both
inclusive) are as follows:—

Amount
Year repatria- Remarks
ted Rs./
lakhs
This is towards third instalment of OIL

1976 . . . . 27'6
- dividend for 1964 utilised by AOC initially
for repatriation in due course.

1977 to 1980 . A Nil
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Effect of power shortage on
Industries in Gujarat

5778. SHRI R.P. GAEKWAD :
Will the Minister of ENERGY be
pleased to state whether the unpre-
cedented  increase of power crisis
in Gujarat State has affected almost
all the industries and is causing
great economic set back ?

THE MINISTER OF STATE
IN THE MINISTRY OF ENERGY
(SHRI VIKRAM MAHAJAN)
Although there is some shoriage of
power in Gujarat, there is no un-
precedented power crisis in the State.
To cover the present gap between
the demand and availability of power,
some demand cuts/restrictions are
in force but there are no cuts/
restrictions on energy consumption
by the consumers. The effect of
these restrictions  on  industrics
would  thercfore, be marginal.

A.LR. and Doordarshan Advi-
sory Committees at Local,
Regional and National Levels

— 5779. SHRI R.P. GAEKWAD :
Wil the Minister of INFORMA-

TION AND BROADCASTING be
pleased to state :

(a) the names and number of
Advisory  Committees at local,
regional "and national levels for

All India Radio and Doordarshan;

(b) the tenure of such Commi.
ttees ;

(c) whether =~ Government are
seriously considering reconstitution
of these Committees; and

(d) details of steps, if any, taken
in regard to the re-constitution of
the Committees located in Gujarat ?

THE DEPUTY MINISTER IN
THE MINISTRY OF INFORMA-
TION AND BROADCASTING
(KUMARI KUMUDBEN M.
JOSHI) : (a) These are given in
the Annexure.

(b) The tenure of such Commi-
ttees is two years,

(c) and (d). The Programme
Advisorv  Committees at All India
Radio  Stations and Doordarshan
Kendras were abolished last vyear.
Steps are being taken to reconstitute
these.

Statement

Advisory Commitlees for AIR and Doordarshan

1 2 3 4
(i) National level : Name of Committees : No,
ALR., . . . . . (a) Urdu Programme Advisory Committce I

(b) Sanskrit Programme Advisory Commi-
ttee

(c) Sports Advisory Committec I

(d) Technical Advisory Committee 1

(¢) Central Advisory Board for Commer-

cial Broadcastig Service 1
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1 2 3 4
(i) National Level—Contd, Name of the Committees No.
Doordarshan . . i
(ii) Local level :
A.lR. Nil
Doordarshan Suhject Committee of Krishi Darshan
Programmes at Doordarshan Kendra,
Delhi I
{(ili} Regional level 1
ALR. Programme Advisory Committees at AIR
Stations 55
Rural Programme Advisory Committees
at AIR Stations 40
Doordarshan Programme Advisory Committces at Door-
darshan Kendras 12
Screening Committees for feature films at
Doordarshan Kendras 6

In addition to the above so far
as AIR is conerned, there are :
(a) Consultative Panels for In-
dustrial  Programmes functioning
at 23 AIR Stations ; (b) Consul-
tative Panels for School Broadcasting
functioning at 10 AIR Stations ;
(c) Consultative Panels for Univer-
sity-cum-Science  and Technology
Broadcasts functioning at 6 AIR
Stations.

Arrest of certain Newsmen

5780. SHRI N, K. SHEJWAL-
KAR :

SHRI SATISH AGARWAL :

Will the Minister of INFOR-
MATION AND BROADCASTING
be pleased to state :

(a) whether it is a fact that
during the last six months many
newsmen, editors and repoters
have been manhandled, hand-
cuffed by police and even tortured
in some cases;

(b) whether it is also a fact
that there is a definite Court ruling
that handcuffing should be avoided ;

(c) the number of such cases that
have come to Government’s notice
and the grounds for their arrest ; and

(d) whether  such arrests of
newsmen constitute a serious threat
to freedom of Press in our country ?

THE DEPUTY MINISTER IN
THE MINISTRY OF INFORMA-
TION AND BROADCASTING
(KUMARI KUMUDBEN M.
JOSHI) : (a) to (d). Certain press
reports of alleged manhandling and
attacks on journalists have come to
the notice of the Government.
Journalists like other citizens are
entitled to protection of their lives
and liberty under the normal laws
of the land.

As regards court ruling on  hand-
cuffing in the position is as follows:—

“IN PREM SHANKAR
SHUKLA V§ DELHI ADMINI-
STRATION (1980, 3 Supreme
Court cases 526, the  Supreme
Court has laid down the law
regarding handcuffing. The sub-
stance of the judgement is that
handcuffs for under-trials should
not be resorted to unless the State
is able to make out that no other
practical  way of forbidding
escape is available, the prisoner
being so dangerous and des-
perate and the circumstances so
hostile to safe keeping. The
rule regarding a prisoner in
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transit between prison house and
court house is freedom from hand-
cuffs and exception under condi-
tions of judicial supervision indi-
cated in the judgement will be
restraints with irons, to be justi-
fied before or after. The question
whether an under-trial should be
handcuffed or other restraint
imposed on him is primarily
a matter for decision of the au-
thority responsible for his cus-
tody in the light of the observa-
tions made in the judgement”.

3. Under the Press Council Act,
1978, the Press Council of India has
been establishment with effect from
1-3-1979 for the purpose of preserving
the frezdom of the Press and of
maintaining  and improving the
standards of newspapers and
news agencies in India. It is
an autonomous and statutory body;
it is the appropriate authority to
look into allegations of violations of
the freedom of the Press on receipt
of a complaint or suo-mo!u.

4. The Press Council has in-
formed that it is seized of the follow-
ing cases of arrests and manhandling
of journalists and inquiries in this
behalf are pending:—

(i) Complaint of Shri Vikram Rao,
Former Secretary General,
Indian Federation of Working
Journalists  regarding the
arrest of Shri C.B. Kaul, Cor-
respondent, ‘‘Indian Express”,
Jammu on the charge of fil-
ing news reports which might
incite communal disharmony.

(ii) Complaint of Shri Vikram Rao,
former Secretary  General,
Indian Federation of Working
Journalists  regarding  the
detention and prosecution of
Shri P.K. Jain, Aligarh Cor-
respondent of ‘‘Nav Bharat
Times” on charges of false
reporting.

(i) Swo-motu action under section
13 (2) (e) of the Press Council
Act, 1978 regarding news item

captioned  “Alleged Police”
Fxcess on Journalists’ appear-
ing in “The Hindustan Times”
on February 23, 1981.

(iv) Complaint of  assault on
Shri Narendra Mohan, Editor,
“Dainik Jagran” at Lucknow,
reportedly by a section of the
journalists.

(v) Complaint of assault on the
Fditor, “Lankesh Patrika”,
Bangalore by some anti-social
elements for certain writings
in his paper exposing the mis-
decds of these clements.

5. The above cases being at
various stages of inquiry, it may be
premature ‘o sav whether the arrests
of Journalists in the said cases had
the effect of impinging of the freedom
of the Tress.

6. Apart from the above cases,
some ncws reports with regard to
the attack on threce newspaper
offices wiz ““Samaj’, “Prajatantra”,
and  “Mathrubhumi” at Cuttack
and assaults on journalists , by 150
miscreants, have come to the notice
of the Press Council. Government of
Orissa have inforined that the publi-
cation of a haseless report in three
newspapers of Cuttuck on 8-3-81
scandalising somestudents of S.C.B
Medical Colicge, Cuttack had en-
raged the students of that college.
One of the three newspapers, namely,
‘Samaj’ had published on 9-3-81 an
item contradictingthe carlier news
item Dbut the other two newspapers,
namely, ‘Prajatantra’ and ‘Mathru-
bhumi’ did not carry such contra-
diction on 9-3-81. The studeats of
the Medical College had gone to the
offices of the three newspapers and
had protested violently against the
publication of false news. Timely in-
tervention by the local administration
brought the situationn under control.
However, the newspapers stopped
publication for one day to pro‘est
against the incident and have since
resumed publications. Six Medical
College students including President
of the College Union had been arres-
tec but subsequently released on
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bail. Principal of Medical College
had apologised for conduct of his
students. Appropriatc legal action
has been taken against the mis-
creasnts. Damage to property is
small and nature of violence cannot
be considered to be significant. All
preventive measures have heen taken
by the State Government to ensure
that no such untoward incident takes
place in future.

7. This incidents also highlights
the question of right to privacy
of the citizens. In this case, admit-
tedly, a lady student of the Medical
College, Cuttack, was scandalised by
the publication of a totally false
item, damaging her character and
reputation. No  contradiction  was
published in :he two newspapers.
Apparently it is this which provoked
the reaction of the students. The
Government has  repeatedly drawn
attention, of the Press, to the need
to verify the facts before publishing
a matter that may adversely affect a
citizen’s  right to privacy.

8. Government of Uttar Pradesh
have informed that onlv one incident
of assualt on Journalists has come to
light in Varanasi recently in which
promnt action has been taken and
all  accused have  heenarrested.
Government of Uttar Pradesh  have
further informed that all District

Magistrates  and Superinteadeats of

Police have already heen alerted  to
help journalists periorn their duties
with a sense of freedo v and confi-
dence.

Power Shortage

5781. SHRI TARTK ANWAR :
Will the Minister of ENFRGY be
pleased to lay a statement showing :

(a) what are the details of the
monthly thermal power gereration
in the country during th~ last year
(State-wise, month-wise);

(b) detailed reasons for the short-
fall in the power generation every
month
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(c) how far is specific months this
shortage was mainly due to the short-
age of coal ;

(d) whether this was brought to
the notice of the Department of Coal,
if so, what were the steps taken to
meet the situation; and

(e) what steps were taken by the
Department of Power to avoid the
recurrence of the shortage of coal and
how far it has succeeded in doing so ?

THEMINISTER OF STATEIN
THE MINISTRY OF ENERGY
(SHRI VIKRAM MAHAJAN) :
(a) The details ofthermal genera-
tion in the country statewise and
month- wise during the last year from
January to December 1980 is given
in the statement laid on the Table
of the House [Placed. in Library see
No. LT 2258 /81]

(b) Although thermal genera-
tion during the first few months was
somewhat less due to frequent out-
age of the units as well as anumber of
units being taken out for maintenance
during the monsoom season, the ther-
mal generation has increased by about
159 duing the period October, 1980
to February, 1981 as compared to the
thermal generation duing the corres-
ponding period last year. The increase
in thermal generation has been al:out
22¢ in November & December,
1980).

(c) Although shortage of coal has
to some extent affected generation of
power, itis not possihl- ‘o correctly
quanti'y the loss in power generation
on account of shortage of coal alone.

(c) Cases of shortage of coal are
brought to the notice of the Depart-
ment of Coal as well as the Railway
Board.

(e) One of the main reasons for
short supply of coal has been the cons-
traints in the availability of railway
wagons for transportation of coal to
thermal power stations to match the in-
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creased requirements of -coal due to
increase in thermal gencration. A
number of steps have been taken by
the Government to ensure adequate
and regular supply. of coal to thermal

power stations. These steps include :—

(1) railways have been requested
to step up supply of wagons for
movement of coal to thermal
power stations;

(ii) close liaison is maintained
by the Department of power and
Central Electricity Authority with
the Department of Coal and Minis-
try of Railways for monitoring coal
supplier to the power stations. High
level inter-Ministerial meetings
_are also held periadically to review
coal supplies to power stations,
and remedial measures taken;

-(iil) steps are taken to accelerate
coal supplics to such of the power
stations which -have critical coal
stocks to ensure that there is no
loss of generation due to shortage
of coal supplies;

(iv) in order to reduce avoidable
hold up of wagons power stations
have been asked to taken steps
to ensure expeditions unloading
of coal and early release of wagons.

As a result of these measures, the
coal supplies to the power stations
have improved duringthe last few
months,

' Supply of water from Bhakra
and Sutlej Beas link project to
Haryana

5782. SHRI CHIRANJI LAL
SHARMA : Will the Minister of
ENERGY be pleased to state :

(a) whetheritisafactthat farmers
of Haryana are not getting irri-
gational waters from Bhakra and Sutlej-

Beas link project;

(b) if so, the reasons-therefor ; and
(c) the measures being taken by

the Union Government in this regard ?
274—L S—7

THE MINISTER OF . STATE
IN THE MINISTRY OF ENERGY
(SFRI VIKRAM MAHAJAN):

(a) -to ‘(c). So far as supplies to
Haryana from the river Sutlej are
concerned they are getting their full
share. During certain period, Haryana
was delivered water from river Sutlej
cven in excess of their share.

As regards supplies out of Ravi-Beas
waters, Haryana connot draw its
full share till the constructiom
of  Sutlej-Yamuna link
project is completed. Till sudh
tme, Haryana can be gived
part of its share of Ravi-Beas waters
anly through Bhakra main line cansl
which has limited capacity. During the
filling period of 21-5-1980 to 20-9-198s
Haryana received short supplies te
some extent. During the depletion

eriod of 21-g-1980 to 20-11-198D
?Iaryana was delivered its share as per
the formulations approved by the
BBMB. For the period 1-12-1980 to
28-2-1981 Haryana was delivered full
quantity of its share as worked out
on the basis of the ad hoc decision of
December 1980 of the Govt. of India.

The Board has also under consi-
deration a proposal to restore the
capacity of the Bhakra main line.
to its original designed capacity.

Though the issue of sharing of
Ravi-Beas waters is being contested
before the Supreme Court, efforts
are being made toresolve this dispute
through good will and discussions.

Offer by Big Industrial Houses
to set up power Plant

5783. SHRI JAI NARAIN ROAT:
Will the Minister of ENERGY be
pleased to state :

(a) whether it is a fact that big
industrial houses have offered to sct
up power plants in the country during
the Sixth Five year plan;

(b) if so, the details thereof ;
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(c) whether it is also a fact that
they haye also agreed to set up pawer
plants in Rajasthan ; and

(d) if so, the details thereof and if
not, the reasons therefor ?

"THE MINISTER OF STATE
IN THE MINISTRY OF ENERGY
(SHRI VIKRAM MAHAJAN) :
(a) and (b) Only Government of
Bihar and Government of Karnataka
have so far intimated about some offers
haying been received by them from
the private sector to s=t up power
plants these are:

BIHAR : Two offers have been
received by the State Government—
one from the Tata Iron and Steel
Company Limited for the Installation
of powor plant of about 200 MWin
Jamshedpur and another from the
Bihar Caustic and Chemicals Limted
for the installation of a 135 MW power
station at Palamu. The proposals are
for these plants to be seiup in the
Joint sector by floating separate com-
piaiz for the purpose,

KARNATAKA : M/s Ballarpur
Industries has propoied to finance
the Dand:lidam and power house
having a power po“en‘ial of 30 MW at
an estimated cost of Rs. 45 crores for
their captive use for their caustic
soda and chlorine plant at Dandeli,

(c) and (d) No Sir, No such
proposals have so far been received by
the Rajasthan Electricity Board.

Consumption of Diesel in
Rajasthan

5784. SHRTJAI NARAIN ROAT:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state :

(a) the total consamption of high
speed diesel in Rajasthan State for the
last three ycars ;

. (b) the estimated total consump-
ion of high speed diesel in the State for
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1981 and whether Government would
be able to supply this quantity in
1991; and”

(c) if not, the reasons therefor?

THE MINISTER OF PERTOLEU M
CHEMICALS AND FERTILIZERS
(SHRI P.C. SETHI) : (a) The

total approximate  consumption

of high spzei diesel (HSD)
oil in Rajasthan during the last three
years was as under :—

Year Consump-
tion

(In lakh tonnes)

1978-79 . g . . 410
1979-80 5 ‘ p 460
1980-81 3 B . . 466

(Provisional)

(b) and (c) It is not possible to
precisely indicate the likely consump-
tion of HSD in Rajasthan during the
year 1981. In recent months, the allo-
cation of HSD to all states, including
Rajasthan, were being made at alevel
5% more than theoriginal allocation
in the corresponding months of the
previous year. However, during the
months of January and February *81,
additional allocation of HSD of the
order of 4,000 tonnes and 9,500 tonnes
were made to Rajasthan taking into
consideration the requirements indi-
cated by the State Government,
The HSD allocations for March and
April 1981, are based on a 15%
increase over the actual sales in the
corresponding months of 1980. Allo-
cations of HSD to Rajasthan for the
ensuing month of the year 1981 will
be decided after taking into account
the overall availability of the product,
movement capacity and past allocation/
consumption in the State.
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Agitation by workers of Cochin
Refineries

5785. PROF. P. J. KURIEN :
‘Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state :

(a) whether the worker of the
Cochin Refineries had gone on agita-
tion recently ;

(b) if so, what are reason there-
for ; and

(c) step taken to resolve the issue
and restore industrial peaca at Cochin
Refineries ?

THE MINISTER OF STATE "IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH ) :

(a) and (b). The workmen of the
Cochin Refineries have been agitating
for the past few months in support of
their demand for promotion policy
to first line supervisory posts and ex-
gralia payment.

(c) The state Labour Department
is making efforts for an amicable
settlement,

Allotment of Spirit to Kerala

5786. PROF. P. J. KURIEN :
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to lay a statement showing :

(a) the quantity of spirit allotted to
Kerala in the last five years and the
quantity demanded by the Kerala
Government (year-wise) ;

(b) reason for not supplying the
demanded quantity in fu ll; and

_(c) whether Government propose
to increase the quota of spirit to Kerala?

THE MINISTER OF PETROL.
LEUM, CHEMICALS AND FER-
TILIZERS (SHRI P, C. SETHI) :

(a) The details are as under :—

(in lakh litres)

Alcohol Deficit as  Inter-Stats
from reported by  allocations
to State Gov-  of alcohol

Nov.) ernment made
1976-77 . : . 25° 00 25' 00
977-78 . . . 79:00  62-00
1978-79 . 35°30 2530
1979-80 . : 3 39' 70 20° 00
1980-81 . . . 94' 94 10° 00
(for the 1st

quarter)

(b) Inter-State allocations of al-
cohol from surplus to deficit state are
made keeping in view the overall
availability of and demand for alcohol
in the country.

(c) Further allocations will be cone
sidered depending upon the availa-
bility of alcohol in the surplus States,

Foreign help for hy dro-electric
projects

5787. SHRI =~ JANARDHANA
POOJARY : Will the Minister of
ENERGY be pleased to state :

(a) whether some foreign coms-
panies have offered consultancy and
engineering services for hydro-electric
project in the country ;

(b) if so,the names ofthese foreign
companies ; and

(c) the details of their offers and
reaction of the Government to it ?

THE MINISTER OF STATE
IN THE MINISTRY OF ENERGY
(SHRI VIKRAM MAHAJAN) :

(a) to (c¢) A number of foreign
companies have expressed general in-
terest in participating in the hydro-
clectric programme of this country.
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However, only one specific proposal
involving the grant of 250,000 Cana-
dian Dollars, through the Canadian
International Development Agency
(CIDA) for the deployment of ex-
perts from M/s Surveyer, N enniger
and Chenevert Inc (SNC), a leading
engineering consultancy firm in Canada,
who have had long experience in India
through their involvement in the exe-
cution of the Idukki Dam in Kerala
has been received. M/s SNC have
offered to assist in the investigations
of the Chamera Hydro-electric Project
in Himachal Pradesh, where they ex-
pect to complete the work in about 8
to 10 months time. At the end of this
period, M/s SNC. along with the
NHPC jointly will provide (a) a field
investigation report (b) the feasibility
report (c) the tentative estimates of
the project and (d) the construction

lan of the project, In view of the
distinct advantage to our country the
proven experience of M/s SNC and
practically no foreign exchange liabi-
lity on the cost of foreign experts, in
consultation with the Ministry of
Finance their participation in the
investigation of the above project, has
been approved.

Production of Para phenetidine

5788. SHRI JANARDHANA
POOJARY : Will the Minister of
PETROLEUM, CHEMICALS AND
FERTILIZERS Le pleased to state :

(a) whether IDPL is not in a posi-
tion to meet the demand of Paraphe-
netidine ;

(b) if so, what is the annual de-
mand and the indigenous production ;

(c) whether Government are con-
sidering any proposal to increase its
production so as to avoid import ; and

(d) if so, the details thereof ?

THE MINISTER OF STATE
IN THE MINISTRY PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS (SHRIDALBIR SINGH) :

(a) to (d) The Indian Drugs and
Itan aceuticals Ltd. have reported
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that they are in a position to meet
the demand of Paraphenetidine re-
gistered with them. They have also
reported thatas on 1-4-1980, they
had an inventory of 16.6 tonnes of
Paraphenctidine and they could sell
these stocks after a great difficulty.

Major shake up in Natiomal
Hyd el Power Corporation

5789. SHRI JANARDHANA
POOJARY : Will the Minister of
ENERGY be pleased to state :

(a) whether Government are con-
templating a major shake-up in the
National Hydel Power Corporation;
and

(b) if so, the details thereof ?

THE MINISTER OF STATE
IN THE MINISTRY OF ENERGY
(SHRI VIKRAM MAHAJAN) :
(a) No, Sir. On the contrary the
NHPC is being strenghtened to meet
its growing responsibilities in the light
of the increasing emphasis being placed
on the exploitation of the country’s
hydel resources. An effective moni-
toring system, a well equipped cor-
porate planning unit, a modern system
of inventory management etc. are some
of the areas in which strengthening is
proposed,

Does not arjse.

(b).

loan {rom World Bank for
Fertilizer Project at Hazira
in Gujarat

5790. SHRI JANARDHANA

POOJARY : Will the Minister of
PETROLEUM, CHEMICALS AND
FERTILIZERS be pleased to state :

(a) whether World Bank has ap-
proved a loan of Rs. 320 crores fgr
two unit fertilizer project at Hazira
in Gujarat ;

(b) if so, tentative time fixed
for its completion ;

\

-
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(c) the nameof the fertilizers that -

will be manufactured daily in this
project ;.and :

"(d) the employment potential of
the project ?

THE MINISTER OF PETRO-
LEUM, CHEMICALS AND FER-
TILIZERS (SHRI P.C. SETHI) :

(a) Negotiations to obtain a loan
for the Hazira fertilizer Project were
held with the World Bank in Feb-
ruary, 1981. The approval of the
Bank for a loan is awaited

(b) The project is likely to be com-
pleted by 1985.

(c) The project envisages produc-
tion of urea at the rate of 4400 tonnes

per day.

(d) The direct employment poten-
tial of the project is estimated around
2000 when the project goes into full
production.

Agreement for utilisation of power
from Nathpa Jhakri Hydel
; Power Project :

5791. SHRI CHINTAMANI
PANIGRAHI : Will the Minister
of ENERGY be pleased to state :

(a) whether a fresh agreement for
aitilisation of power from the Nathpa
‘Jhakri Hydel Power Project is being
signed; and

(b) if so, what are the details in
this regard ?

.THE MINISTER OF STATE
IN THE MINISTRY OF ENERGY
(SHRI VIKRAM MAHAJAN) :
(a) and (b). A tripartite agreement
between Himachal Pradesh, Haryana
and the Central Government, for the
exploitation of this project, with
a view to conferring benefits on some
of the States in the Northern region,
is under finalization in consultation
‘with the Planning Commission.
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5793 SHRI XAVIER ARAKAY}'
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state :

(a) how many fertilizers companics.
are running at a Joss for the year
1980-81 and the reasons;

(b) what is the total productiorr -
of these companies and the cost per
tonne;

(c) isitnot a fact that many Gov-
ernment fertilizers companies have
very old machines and obsolete

equipments;

(d) whichare these companiesand
what steps are taken to modernise
them; and

(d) do Government intend to
modernise FACT of Kerala State and
if so, details thereof ?

THE MINISTER OF STATE
IN THE MINISTRY OF PETRO-
LEUM, CHEMICALS AND
FERTILIZERS (SHRI DALBIR
SINGH): (a) The details about the
losses of fertilizer companies during the
year 1980-81 would be known only
after the accounting year is closed
and the accounts are ready.

(b) The total indigenous pro-
duction of fertilizers during 1980-81
is expected to be about 21 lakh tonnes
of nitrogen and 8'3 lakh tonnes of'
P2o5., The cost per tonne of ferti-
lizer varies from plant to plant depen-
ding upon thecapital cost of the plant;
the age of the plant,‘ the feedstock
used and other relevant ' factors.-

(c) to (e) Among the publicsector-.

ilizer companies, only Fertilizers.
and Chemicals, Travancore Limited
have some old plants at their Udyo-
gamandal Division. Various pro-
posals for diversification of products.
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Commissioning of Projects at
HAL, Pimpri, Maharashisa

7135 SHRI R. K. MHALGI :
Wiil the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased 1o state :

(a) what were the proposed dates
of co)mmlsmomng of p:hoe following
projects HAL, Pimpri, Maharashtra;
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1. Streptomycin Expamsion’ :
(a) Fermentation) :

~ {b) Extraction]
2. Pcniéillin Ex-pansionl

3. Sémi-Synthetic Penicillin Expan-
sion . .

4, Formulation Plant II

5. Balancing equipment - for these
projects;

(b) whether each of the above
projects has been executed according
to plan;

— 1
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- (c) 'if not, the éstimated delay in
completion of the projects and when
they will be actually commissioned; -
and e

(d) the detailed reasons for the
delay in the dommissioning of the
above projects ?

THE MINISTER OF STATE
IN THE MINISTRY OF PETRO-
LEUM, CHEMICALS AND FER-
TILIZERS - (SHRI DALBIR
SINGH) : (a) to (c). The proposed
dates of commissioningof the projects
by Hindustan = Antibiotics Limited
referred to and their anticipated dates
of completion are as follows :

Project Proposed dates of Anticipated datés of commi- ~
commissioning ssioning
1. Streptomycin Expansion Fermen- . 28-5-80 28-3-81
tation and Extraction
2. Penicilin Expansion . . . 30-g-70 Commissioned  according  .to
v schedule
3. Semi-synthetic Pen’cillin Bxpansion 31-8-80 11-7-81
4 Formulation Plant IT . 2-8-80 15-6-81

5. Balancing equipment for these prpjccts:

{1). 20 MVA Power Sub-Station for  g1-5-80

additional power

(ii) Effluent water plant 31-3-80

Not possible to indicate as it is
* dependent upon “completion
of certain facilities to be pro-
vided by Maharashtra "State
. Electricity Board. :
-Physically - completed onm .
28-2-1981

(d) The reasons are non-availa-
‘hilityfshortage of cement and stecl,
labour unrest and strikes, delay in the
supply of equipment both imported and
indigenous etc.{

Production of Gentamicin
Formulations

5796. SHRI R. K. MHALGI :
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state :

(a) What were the targets and
_actual achievement of production for

different Gentamicin formulations
during 1980-81;,

(b) give separate figures for each
category of formulations during this
period; and :

(c) the unsold inventory of diffe-
rent formulations lying with HAL.
during 1980-81, give latest figyres ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETRO-
LEUM, CHEMICALS AND FER-
TILIZERS(SHRI DALBIR SINGH):
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(a) and (b). Hindustan Antibiotics

are engagedin the manu-

facture of Gentamycin formulations
y in the form of injection (2 ml.) and

Eye/Ear drops (3ml.). Their targets
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and actual production figures !in res-
pect of each of these formulations .
during 1980-81 (April 1980-February
1981) are as under :

Target Produced durin g

(lacs) 1980-81 (upto Feb-
ruary, 1981)
Quantity Value

Gentamycininj. 2 ml
Gentamycin Eye/Ear drops gml

(Rs. in lakhs)
6-00 467434 23-40
18-00 771557 25- 08

(c) Unsold stock of 265000 Genta-
mycin Injection (2 ml.) valued at Rs.
14°39 lakhs was with the Company
during 1980-81 as on 28-2-1981.

Production of Bulk Drugs by
H.A.L., Pimpri, Maharashtra

5797. SHRI R.K. MHALGI :
Will the Minister of PETRO-
LEUM, CHEMICALS AND FER-
TILIZERS be pleased to state :

(a) what are the figures of pro-
duction of following bulk drugs, with
respective targets, at HAL; Pimpri,
Pune, Maharashtra during last three
years; (a) Streptomycin, (b) Penicil~
lin, (c) Semi-Synthetic Penicillin,
(d) Hamycin, (e) Vitamin C;

(b) whatare the respective figures
of bulk sales, of these drugs, and what
percentage of these drugs is used at
HAL for formulations;

~ (c) what are the figures of sales
of different formulations, during the
same period;

(d) whatistheinventory of unsold
formulations at HAL on g1st March,
1979, 31st March, 1980 and latest
figures for 1981; -

¢) whatare the stocks of impor-
ted bulk drugs at HAL at present
(give latest figures) ; and

- (f) whether these imported bulk
drugs have been used as per planned
target for different formulations; is
there any shortfall in the targets ?

THE MINISTER OF STATE
IN THE MINISTRY OF PET-
ROLEUM, CHEMICALS AND
FERTILIZERS (SHRI DALBIR
SINGH) : (a) to (f). The requi-
site information is given in the state-
ment laid on the Table of the House.
[Placed in Library Se¢ No. LT—
2259/81]

Allotment of Funds to H. A. L.
Pimpri, Maharashtra

5798. SHRI R. K. MHALGI:
Will the Minister of PETROLEUM
CHEMICALS AND FERTILIZ-
ERS be pleased tostate:

(a) what were the funds allotted
to H. A. L., Pimpri, Pune, Maharash-
tra for implementation of the follo-

wing projects, during the last three
years: :

(1) Streptomycin Expansion ; '
(2) Penicillin Expansion

(3) Semi-Synthetic  Penicillin
Expansion.

(4) Formulation Plant I

(5) Gentamycin  production
plant

(6) Balancing

equipment for
¢ above pl‘OJPcI;s'.
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(b) whether these amounts

have been exclusively spent against

the sanctions or part’of thés¢ grarts'
been spent on other non-projects
worksat HAL,if yes, give the respec-
tive figures, and the reasons for
allowing such un-planned expenses;
and

(c) whether Government pro-
pose to enforce stricter financial
discipline at least in future, on
such use of project  funds for non-
plan expenditure ?

THE MINISTER OF STATE
IN THE MINISTRY OF PET-
ROLEUM, CHEMICALS AND FE-

RTILIZERS (SHRI  DALBIR
SINGH):
(a) Yearwise details of funds

allotted and actually released by
Government] to Hindustan Antibio-
tics Limited during the last three
years are as follows :

MARCH 81, 1981

(Rs. in lakhs)

Year Allotment Actually
released

197879 . . . 541 398
1979-80 . . . 1138 938
198e-81 . . F 1270 1070

(b) As against the allotments,
funds were released on the basis of
the anticipated expenditure. HAL
have confirmed that the amounts
so far spent have been exclusively
for the sanctionéd schemes.

(c) Does not ' arise.

Provision of T.V. sets in Orissa

5799. SHRI K. PRADHANI:
Will the Minister of INFORMA-

Written zl—};,&w-ers k mnm

TION AND BROADCASTING
be' pleased to'state:

(a) whether it is'a fact.-that the
the Government of Orissa has
requested Union Government to
provide some TV Sets; and

(b) if so, the number of TV
sets sanctioned as well as the areas:
in which they arelikely tobe in-
stalled ?

THE DEPUTY MINISTER IN
THE MINISTRY OF INFOR.
MATION AND BROADCASTING
(KUMARI KUMUDBEN M.
JOSHI).

(a) and (b). There was no such
request in the recent past. The
Central Government had earlier
allotted 280 community viewing
sets to Orissa which ingluded 20
sets- to be kept as spare. 115 sets
have already been installed at
villages  identified by the state
Government, The remairing sets
will be installed as soon as the
necessary  infrastructure like ele-
ctrification of community centres,
appointment of 'caretaker, etc. is
provided by the State Government
in the villages of their choice.

Survey of Konkan Region for-
Hydro-Power Schemes

5800. SHRI B. V. DESAI: Will
the Minister of ENERGY be
pleased to state:

(a) whether an aerial-survey of
the Konkanregion has beenlaunchs
ed asafirst step towards the forma-
tion” of an" aibitious hydro-power
scliéeme which™ could prove boon to
the coastal area falling' under the
Eastern Ghat development plan ;

(b} if so, whether the survey has
been’ complettd on r15th Mareh,
1981 ;

(c) if so, whether National
Hydel-Power Corporation has pre. -
pared detailed project report for
submission to Government; and
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(d) whether during the month
of Janunary, 1981, he hadstalks with

the Chief Minister of- Maharashtra |

in which it wasdecided - to explore:
ways togive abig  thrust topower
development in Maharashtra and. to
tap. the unutilised water potential in
Konkan ?

THE MINISTER OF STATE
IN THE MINISTRY OF ENERGY
(SHRI VIKRAM MAHAJAN): (a)
Yes, Sir, As a first step the sur-
vey of some of the projects: in the
Konkan area has been undertaken.

(b) It is expected to complete
the first phase ofthe work by gist
March 1981.

(c) The NHPC will submit
its report to Government after
completion of the work.

(d) The work that has been
undertaken is an effort in the direc
tion of exploiting the hydel poten-
tial available in the Konkan area.

Preference for Allotments of
Petroleum Products Agencies
to Unemnployed Matricula-
tes and Graduates

5801. PROF NARAIN CHAND
PARASHAR: Will the Minister of
PETROLEUM, CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether  unemployed (i)
matriculates (ii) graduates have
been given preference in the adver-
tisement for the allotment . of

gas connections or pgtroleum and
diesel retail outlets by I. O. G,
and Bharat Petroleum on 1979-80
and 1g80-81.

(b) if so, the names to the
places for which such preference was
advertised and/or the allotment
made in the States of Himachal
Pradesh and Punjab;

(c) whether any change in these
categories (i) and (ii) was also ‘made
in any one of these places ; and

(d) if so, the names of such
places and reasons for change?

THE MINISTER OF PETROL-
EUM, CHEMICALS AND FER-
TILIZERS (SHRI P. C., SETHI) :
(a) Reservation for unemplo-
yed graduates in the award of all
types- of agencies of  petroleum
products of the public sector oil
companies has been introduced only
from the year 1980-81. Thereis no
reservation or preference for unem-
ployed matriculates. However, matri=
culation being the minimum
qualification for all categories other
than unemployed ' graduates’ cate-
gory, they can apply in response to
specific press advertisements provi-
ded they fulfil other eligibility
criteria.

(b) The names of places for
which advertisements have been
issued for award of ageneies under
unemployed graduates category inthe
States of Punjab and Himachal
Pradesh  durimg 1980-8t are as-
under:—

Punjab Himachal Pradesh

Retail Outlet Dealerships (Petrol/Dicsel Pumps)

Cooking gas distributorships

Chaksherwala Jwalamukhi

Amvritsar, Jullundur —
and Patiala
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(c) No, Sir.

(d) Does not arise.
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Filling up of Reserved Posts

5803 SHRI BHEEKHABHALI :
Will the Minister of ENERGY be
pleased to state:
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(a) whether itis a fact that

number of posts reserved for Schedu-
led Caste/Tribe candidates in diffe-
rent classes of servicesviz B, G, &
D in various department of the
Ministry of Energy were filled up
by general candidates;

(b) if so, class-wise, details of
such posts during the year 1978,
1979 and 1980 and reasons there-
for; and

(c) whether Government will
impose a ban on exchange of reser-
ved posts with general posts in the
interest of Scheduled Caste/Tribe
candidates ?

THE MINISTER OF STATE
IN THE MINISTRY OF ENERGY
(SHRI VIKRAM MAHAJAN):
(a) to (c). The information is
being collected and will bz laid 01
the Table of the House

Reservation of Post of [Sc/St in
Ministry

5804 SHRI BHEEKHABHAI:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZ-
ERS be pleased to state

(a) whether itis a fact that a
number of posts reserved for Sche-
duled  Caste/Tribe cadidates in
different classes of services viz.
B, C & D in various Departments
of his Ministry were filled up by
general candidates without obtain-
ing his prior approval;

(b) if so, class-wise, Depart-
mentw se, details of such posts during
the year 1978, 1979 and 1980 and
reasons therefor ; and

(c) whether Government pro-
pose imposing a ban on exchange of
reserved posts with general posts
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in the interest of Scheduled Caste
and Scheduled Tribe canndidates?

THE MINISTER OF PETRO-
LEUM, CHEMICALS AND FER-
TILIZERS (SHRI P. C. SETHI):

(a) No, Sir, so far as regular
appointments/promotions are concer-

ned.
(b) Does not arise.

(c) This is general policy matter
which has to be considered by the
Department of Personnel and A. R.
in the Ministry of Home Affairs.

Cooking Gas Accidents

5805, SHRI RAJAGOPAL
NAIDU: Will the Minister of
PETROLEUM, CHEMICALS AND
FERTILIZERS be pleased to state:

(a) the number of cooking gas
accidents taken place in the coun-
try from 1970-80, (i) year-wise, (ii)
State-wise;

(b) whether the cooking gas
accidents are on the increase; and

(c) if so, the educative methods
adopted therefor ?

THE MINISTER OF PETROL-
EUM, CHEMICALS AND FERTI-
LIZERS (SHRI P. C. (SETHI) :
(a) The information  regarding
the year-wise and State-wise details
of the number of accidents invol-
ving cooking gas cylinders during
the period 1970—80 is not readily
available in this Ministry. However,
according to available information
a total number of about 150 such
accidents have taken place in the
country during the period 1978—8o0.

(b) Taking into account the

“steady increase in the number of

cooking gas consurners in the' coun-
try over the years, the number
of accidents involving cooking gas
cylinders cannot be considered to
be on the increase. - vt i

(c) The oil companies have
taken steps to educate the consumers
on the safe and proper usage of
LPG equipments by briefing the
customers/issuing printed materials
containing safety instructions to
customers ectc. Besides, the distribu-
tors and their staff are also instructed
on the safety handling of cylinders
by the field staff of the oil companies.
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Proposal to use satellite to
transit Data about oil Drilling

5807. SHRI RAMA CHANDRA
RATH: Will the Minister of
PETROLEUM, CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether itisafact that the
Oil and Natural Gas Commission
has a proposal to use statellite to
transit data about the offshore oil
drilling to the shore station for

quicker analysis;

(b) if so, the preparation made
so far bythe O. N.G. C. to im.
plement  the above  proposal;

(c) when this programme is
expected to be started; and

(d) the details thereof ;

THE MINISTER OF PETRO-
LEUM, CHEMICALS AND FER-
TILIZERS (SHRI P. C. SETHI) :

(a) Yes, Sir. It is for monitoring
data on oil and gas production and
not for drilling ;

(b) Orders for supply of equip-
ment to be installed on the plat-
form and onshore have been placed ;

(c) and (d). The satellite link is
proposed to be operational through
the Indian Satellite ‘INSAT’ and
is expected to start functioning
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between Bombay High North
Platform SBHN’ and Uran Shore
Terminal by March, 1982.

Films on Delhi T. V.,

5808. SHRI N. E. HORO: Will
the Minister of INFORMATION
AND BROADCASTING be pleased
to state :

(a) whether Government are aware
that TV programmes are not only
boring but also becoming vulgar, as
violence movies like Heeralal-Pannalal
and Lagaam were shown;

(b) the TV advertisements -of
cigarettes, cold drinks (showing semi-
nude young girls, nirodh, sanitary
napkins, etc. often have a bad effect
on children and youth; and

(c) whether Government propose
showing good films on TV particularly
on Saturday like Dosti and Koshish
during this International Disabled
year ?

THE DEPUTY MINISTER IN
THE MINISTRY OF INFOR-
MATION AND BROADCASTING
(KUMARI KUMUDBEN M.
JOSHI) : (a) Doordarshan makes
continuous efforts to improve its pro-
grammes and to present good and
interesting programmes to its viewers,
Since the programmes are planned
and presented for a cross-section
of viewers with different tastes, a
programme which appeals to one
section of people may not necessrily
have the same appeal for others.
However, every care is taken to exclude
vulgarity and unnceessary violence
from TV programmes, and to ensure
that the programmes are fit for family
viewing.

(b) Advertisements of cigarettes are
not accep’ed for telecast on Door-
darshan as a matter of policy.
Scripts and visual® for advertisements
are carefully scrutinized before ac-
cepting them to exclude all elements
which are not fit for family viewing
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The spot for Nirodh 'is sponsored
by’the Union Health Ministry and it
is felt that adequa’e publicity should
be given to the ways and means of
birth control in order to promote the
concept of planned family, Adver-
tisements or sanitary napkins are
examined carefully to ensure that
there i8 nothing in them to offend the
susceptibilities of‘the viewers.

(c) Doordarshan tries to select good
films within its means and subject to
the availability of the films. Recently,
Doordarshan has started telecasting
retrospectives of old veteran directars.
It is proposed to earmark one month
in each quarter for such retrospectives.
There is also a proposal under cons
sideration to increase the royalty to
pe paid for the films to attract better
films.

Due notice will be taken of the
International year for the Disabled
while selecting feature films for tele-
cast. : :

Bhagwati Committee on Com-
prebensive Legal Aid

5809. SHRI N.E. HORO : Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased
to state :

(a) whether a Committee was set
up to recommend comprehensive
legal aid schemes after taking into
account the working of the various
legal aid schemes to States;

(b) if so, whether this Bhagwati
Committee also recommended to
Government for provision of certain
money for legal aid to the poor
during last year;

(c) whether it is a fact that this
money has not been utilised; and

(d) if so, the reasons therefor ?
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THE MINISTER OF LAW, JUS-
TICE AND OOMPANY AFFAIRS
(SHRI 'P. SHIV SHANKAR)
(a) Government appointed en the 26t
September, 1980 a Committee under
the Chairmanship of Justice P.N.
Bhagwati,a Judge of the Supreme
Court, to provide legal aid to the
needyv. | The Committee is required to
formulate in detail and to implement
comprchensive legal aid schemes after
taking into account the working of
various legal aid schemes in different
States and to take and recommend
such other steps as are necessary to
secure their proper working.

(b) The Committee hoving been
appointed on the 26th September,
1980, there was no question of the
Committee making any recommen-
dation to Government in respect of
the budget provision for the year
1980-81 and it also did not make any
recommendations after its appoint-
ment for the provision of funds for
that year.

(c) and (d) Do not arise,

Provision for Special Courts

5810. SHRI CHINTAMANI
JENA : Will the Minister of LAW,
JUSTICE AND COMPANY AFF.-
AIRS be pleased to state:

(a) whether any provision for
special  coutrs to be set up in the
country for speedy trial of economic
offences was made last year;

(b) if so, the details regarding the
amount granted in this re ard;

(c) whether this amount has been
properly utilised; and

(d) if so, the details thereof ?
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THE MINISTER OF LAW,
JUSTICE AND COMPANY
AFFAIRS (SHRI P. SHIV
SHANKAR (a) to (d) : The infor-

_ mation is being collected and will be
laid on the Table of the House,

Delay in Execution of Xoel-Karo
Project

5811, SHRIMATI MADHURI
SINGH: Will the Minister of
ENERGY be pleased to state:

(a) whether  Government are
aware that NHPC has unduly
delayed the work relating to the
Koel-Karo Project handed over by
the Government of Bihar by two work
scasons; and

(b) whether Government pro-

_ pose to institute any enquiry for
fixing responsibility for such delay ?

THE MINISTER OF STATE
INTHE MINISTRY OF ENERGY
(SHRI VIKRAM MAHAJAN): (a)
and (b) The NHPC has completed
all preparatory work and is ready
t0 commence execution as soon as
the investment decision is accorded
by the Cabinet. There is however
delay in according the investment
sanction, as the Government of Bihar
has not yet confirmed that no riparian
rights would be infringed as a result
of execution of the project, that would
affect the interests of NHPC. The
matter is being pursued vigorously
with Government of Bihar.

Pollution at Sindri

5812. SHRI A. K. ROY: Will
the Minister of PETROLEUM,
CHEMICALS AND FERTILIZ-
ERS be pleased to state:

(a) whether his attention has

been drawn to a letter, under the -

caption  “Pollution at Sindri®
published in Dhanbad weely “New
Sketch’ dated 23rd February, 1981;
and
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(b) if so, the details thereof and
steps taken thereon ?

THE MINISTER OF STAZE
IN THE MINISTRY OF PETRUL.-
EUM, CHEMICALS AND FERTI-
LIZERS (SHRI DALBIR SINGH).
(a) Yes, Sir.

(b) A number of steps have been
taken to identify the sources and °
extent of pollution from the Sindri
Fertilizer plants and to take remedial
action. Certain equipments such as
Brink Mist Eliminator are being
imported to control sulpherdioxide
pollution, The multicyclones in the
boiler plants have been renovated to

‘reduce emission of fly ash. An oil

separator tank has installed to
arrest slippage of oil.¥further efforts
are underway to bring down the

" pollutants to be within the prescribed

standards.
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Production of Drugs and Che-
micals by foreign Companies

58r4. SHRI RAM VILAS
PASWAN: Will the Minister of
PETROLEUM, CHEMICALS AND
FERTILIZERS be pleased to refer
to the reply given to Unstarred
question. No. 4082 on 16th December,
1980 regarding production of drugs
and chemicals by foreign companies
and lay a statement showing:

(a) the information that has been
collected so far; and

(b) if not, the reasons therefor ?

THE MINISTER OF STATE
IN THE MINISTRY OF PETRO-
LEUM, CHEMICALS AND FER-
TILIZERS (SHRI DALBIR SINGH)
(a) A note giving the requisi‘e
details in respect of forcign companies
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engaged in the production of drugs
is  attached. However, requisi'e
details in  respect of foreign
companics engaged in produce
tion of chemicals are still being
collected and will be laid on the
Table of the House.

(b) Data to be collected is vol-
uminous and is to be collected from
numerous sources which is likely to
take some more time.

In 1973, 2 company was dee-
med to be a foregin company if the
direct and indirect foreign cquity
in it exceeded 50%. Names of
foreign companies which were enga-
ged in the production of bulk drugs
with or without formulations or m
formulations only in 1973 are given
in Statement I In November, 1976
the definition of a foreign compamy
was revised whereby a companmy
with direct foreign equity exceeding
40°, was to be treated as a foreigm
company. Five foreign drug comp-
anies have since indianised them-
selves 1. e. they have brought down
their direct foreign  equity level to
40".,. Dectails regarding assets,
equity. profit, sale proceeds etc. of
these five companics for the year of

their  Indianisation are given in
Statement 11,
The position in  respect  of

forcien drug companics which have
been  directed 1o bring down their
direct foreign equity to 409, is in-
dicated helow:

Statement

S.No. Name of the company

Present status

1. M/s. C.E. Fulford (India) Private Limited

2.

M/s. Richardson Hindustan Limited.

M/s. Abbott Laboratories (India) Pvt. Limited

M/s. Smith Kline & French (I) Limited.

cquity to
Govern-

Scheme  for dilution of foreign
40% has been approved by the
ment and i3 being implemented.

}

The company has “since submitted a scheme
for dilution of foreign equity and the
same i8 being examined by R.B.L

represen-

The company has submitted a
issued by

tation against the  directives
R.B.I. They have claimed high techno-
logy in agricultural techniques
in cultivation of raw materials for pro-
duction of Menthol. Their representation

is being examined

23218—8
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There are 20 Foreign Drug
Companies ir -vhose cases the level
of equity under Foreign Exchange
Regulation Actis vet tn be decided
R. B. I. have coliccteu detailed data
from these companics in respect of
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bulk drugs and formulation manu-
factured by them during the three
year period 3i1st March, 1977. It is
proposed to process thesse cases after
receipt of RBIs comment’s on in-
dividual cases

Statement—I

slNo.  Name of the foreign company with more than 50%, foreign equity.

1 2

1. Mj/s. Alkali & Chemical Corpn, of India Limited.

4. M/s. Bayer (India) Limited.

#5. M/s. Beechem (India) Pvt. Lid.
6. M/s. Boehringer-Knoll Limited.

7. M/s. Boots Co. {India) Limited.

. M/s. Anglo-French Drug Co. (Eastern) Limited.
#3. M/s. Abbott Laboratories (I) Pvt. Ltd.

8. M/s. Burroughs Wellcome & Co. (I} Pvt. Ltd.

9. M/s. Ciba Geigy of India Limited.
10. M/s. Cynamid India Limited.
11. M/s. E. Merck (I) Pvt. Limited.
12. M/s. Glaxo Laboratories (I) Lmmited.

3. -W:.’ Johnson & Johnson of India Limited.

14. M‘,:':‘ May & Baker Limited.

15 M/s. Merck Sharp & Dhome of India Limited.

16. Mfs. Parke Davis (India ) Limited.
17. M/s. Pfizer Limited.
]

#18. M/s. Reckit & Colman of India Limited.

19. M/s. Richardson Hindustan Limited.
20. M/s. Roche Products Limited.

21. M/s. Sandoz (India) Limited.

22. Mj/s. Scarle (India) Limited

#23. M/s. Smith Kline & French (I) Limited.
24. M/s. Wyeth Laboratorics  Limited.
#4035, Mjs. Griffon Laboratories.
#26. Mjs. CE. Fulford Limited.

*Eng. in the manufacture of drug formulations

##Not in the organiscd sector.

Manufacture of Surgical
items.

Engaged in trading activity.
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*27. M/s. GW. Carnrick Co. (Asia) Branch.

*#28. M/s. Cooper Laboratories.

#%29. M/s. Ethnor Limited.

*30. M/s. Nicholes of India Limited.

*31. M/s. Indian Schering Limited.

*32. M/s. Roussel Pharmaceutical Limited.

*#33. M/s. Dental Products of India Limited.

$#34. M/s. John Wyeth (Bros.)

*RBagaged in the minufacture of drug formulations only.

**Not in the organised sector.

*Manufacture of Surgical items.

**Engaged in trad'ng activity,

Statement—II

Percentage
of foreign
SI.LNo. Name of the Co. Date/Year of Assests on  Equity on  Profit on Sale proceeds
Indianisation the date the date the date on the date
of India- of Indias of India- of India-
nisation nisation nisation nisation
1 2 3 4 5 6 7
Rs. Rs.
1. M/s. Indian Schering 7-2-80 49,39,806 39° 95 85,35,602 704,30,979
Ltd., Bombay * (Net) fare
tax)
2. M/s. Nicholas of India
Ltd., Bombay
3. MJs. Suhrid Geigy Ltd., 13-9-79 11,72,00,000 Nil 3,43,71,000 366,73, 58,000
Bombay (as on ffor the (for the
31-3-79-Net year ending (year ending
worth) 31-3-70- 31-3-79)
pre-tax,
4. M/s. Anglo French Drug 31-8-79 82,68,205 40% 5,54,707 424.46,585
Co.  Eastern L.,
Bombay
5. M/s. Carter Wallace 17-7-78 5,26,143 40% 19,51,415 184,02,171
Lid., Goa. ore (Including
tax) S.T. and
Excise Duty)

*The entire business and undertaking in India of Nicholas of India Ltd., U.K. has been
taken over by M/s. Indian Schering Ltd., w.e.f. 1-7-79 and non-resideat
Indian Schering reduced to less than 40%.

interest  of the
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Journals Published by Publica-
tions Division

5816 SHRI K. M. MADHU-
KAR: Will the Minister of INFOR-
MATION AND BROADCASTING
be pleased to state:

(a) the names of the journals
ublished by Publications Division
Eoth in Hindi and English and the
details of the arrangements of
Editorial Board, Advisory Commit-
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tee, Editorial Staff for each of them
as also the number of the persons
working in them;

(b) whether according to the
Official Languages Act the Editorial
Staff and other facilities provided for
each Hindi journal should be at par
with these provided for English
journal and the details of the
arrangements journalwise made for
implementing this provision?

(c) whether it is a fact that
Hindi Editorial Staff in “Yojana”
“Kurakshetra” and ‘‘Bhagirath” jou-
rnals has been given lower status and
less facilities; and

(d) complete details of the steps
being taken to provide proper
status, pay scales and other facilities
to the Hindi Editorial Staff in the
Government of India publications!

THE DEPUTY MINISTER IN
THE MINISTRY OF INFORMA-
TION AND BROADCASTING
(KUMARI KUMUDBEN M. JO-
SHI) (a): The names of journals
being published in Hindi as well as
in English and Editorial Staff
working in each of them are detailed
in Annexure-I. There is no Editorial
Board or Advisory Committee
for these journals.

(b) No, Sir. However, Kendriya
Hindi Samiti in its meeting held on
12th and 13th December, 1977
recommended that there should not
be any disparity in the pay scales,
designation and other service condi-
tions of Editorial Staff working in
Hindi magazines vis-a-vis those
working in English  magazines,

(c) & (d): The answer to part
(c) 1is in the negative and part {d)
does not therefore arise so far as
“Yojana” and “Kurukshetra” are
concerned, the required information
for ‘“‘Bhagirath” would be collected
and laid on the Table of the Sabha.
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234
Statement
S.No.  Name of Publication Periodicity Staffing Pattern
Chief Editor Assistant  Sub-
Editor (Pay Editor Editor
(Pay Scale (Pay (Pay
Scale Rs. Rs. 1100- ScaleRs.  Scale
1500-1800 1600) 650-1200 Rs. 470-
750)
1 2 3 + 5 6 7
1. Yojana (English) Fortnightly 1+ 1 2% I
Yojana (Hindi) Fortnightly 1 I 1
2. Kurukshetra (English) Fortnightly 3 e 2% 1
Kurukshetra (Hindi) Monthly 1 1
3. Employment News (English) Weekly . b .
4. Rozgar Samachar (Hind") Weekly 1
Note—: 1*

The incumbent of the post of Chief Editor (Yojana) is responsible for co-or lination
and supzrvision of editorial work of all langage editions of ‘Yojana’

**  One Assistant Editor in English is for assisting Chief Editor in co-ordinating of

all  editions of Yojana.
o*e

This is because of parindicity i.c. Kurukshstra (Eaglish) is a fortnightly journal
whereas Kurukshetra

*++ (Hindi is a monthly magazine).
3****Rozgar Samachar is the traislation of Employment Nows (English). Elitor is
supposed to look after all the three editions i.e. English, Hindi and Urdu.

4 Another journal ‘Bhagirath’ in Hindi and Eaglish is priate 1 by ths Publications
Division on behalf of the C=ntral Water Cymmisiion, Miaistry of Irrigation.
Editorial Staf/assistancs is not povided by ths Pablizr+iras Division.

Tllegal Coal Mining in different (c) if so, the results of such
Areas attempts ; and
5818. SHRI CHITTA BASU : :
Will the Minister of ENERGY (d) what penal and preventive
be pleased to state : action has since been taken to stop

these illegal practices ?

(a) whether Government  are THE MINISTER OF ENERGY
aware that the illegal coal mining (SHRI A.B. .A. GHANI KHAN
on a massive scale continues even CHOUDHURI) : (a) to (c). The
now in different areas ; supreme Court in their judgements
dated 11-4-1980 and 7-5-1980
(b) if so, whether Government had upheld the provisions of
have since made any attempt at the Coal Mines (Nationalisation)
coliecting information in details Amendment Act, 1976 prohibi-
.about these illegal operations ; ting any persons, other than the
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persons authorised by the Aet, to
carry on coal mining operation in
India in any form and terminating
all leases relating to winnjng or
mining of coal granted in favour of
private companies except those en-
gaged in the production of iron and
steel. After these judgements ille-
gal coal mining has been curbed to
a great extent. However, certain
persons at times voilate the provi-
sions of law and indulge in illegal
coal mining. The coal companies and
the state Governments are taking con-
certed action against the offenders.

(d) Illegal mining has already been
made a cognizable offence in 1978
punishable with imprisonment for
a term extending to g years and fine
extending to a sum of Rs. 20,000
by an amendment to coal Mines
(Nationalisation) Act. The State
Governments have already issed ins-
tructions to the District authorities
to take punitive and preventive ac-
tion under these Acts, read with
provisions of Indian Penal Code.
The Coal Companies have also
been directed to report to the autho-
rities conerned as and when illegal
coal mining is detected.

Low Percetage in village Ele-
ctrification in M.P. as Compared
to other states

5819. DR. VASANT KUMAR
PANDIT Will the Minister of
ENERGY be pleased to state :

(a) whether itis a fact that the
percentage of village electricfication
is very low in Madhya Pradesh as
compared to other state in India.

(b) what is the total number of
villages in Madhya Pradesh and the
total number of villages so far electri-
fied ;

(c) what is the target for rural
electrification in Madhya Pradesh
during 1981-82 ;

(d) what is the total expenditure
incurred by the Madhya Pradesh
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State and the Centre on Village
electriification Scheme till today;
and

(e) how much finance has been
sanctioned for village electrification
in Madhya Pradesh by the State and
the Central Governments for 1981-82 #

THE MINISTER OF STATE
IN THE MINISTRY OF ENERGY
(SHRI VIKRAM MAHAJAN) :

(a) No, Sir.

(b) There are 70,883 villages in
Madhya Pradesh outof which 23,
719 villages have been electrified up
to gI-12-1980.

(c) During the Five year Plan
(1980—85) 1,00,000 new villages are
proposed to be electrified in the
different states and union Territories
of the country. The Planning Commi-
ssion has fixed a target of energising
58,000 agricultural pumpsets tube
wells in Madhya Pradesh during
1981-82. Information about village
electrification in the State is not avail-
able.

(d) and (e). Up to the end of
March, 1980 an expenditure of appro-
ximately Rs. 267.08 crore has
been incurrred on rural electrifi-
cation in the state. The outlays for
1980-81 and 1981-82 for rural
clectrificat on (wh'ch include, both
village electrification and pump-
set energisation) as fixed up by the
Planning Commission, is Rs. 26.74
crores and Rs. 29.00 crores respecti-
vely. In additio.:, funds from financ-
ing institutions such as ARDC and *
Commercial Banks are also expectzd
to be available for rural electrification
in the state,

Pact with USSR for new power
Break through in India

5820. DR. VASANT KUMAR
PANDIT : Will the Minister of
ENERGY be pleased to state :

(a) whether Government have
finalised with the USSR pact for
new power breakthrough in India :
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(b) if so, the details of turbo-
generators and nuclear reactors set
up to be set-up by Soviet Union;

(c) whether Soviet Union have
also offered installation 'production of
turbo-generators and nuclear reactors
in India to meet her power require-
meézts; and if so, the details thereof;
an

(d) Whether Government pro-
pose to send delegations to Soviet
Union in this connection if so, the
details thereof and when ?

THE MINISTER OF STATE
INTHE MINISTRY OF ENERGY
(SHRI VIKRAM MAHAJAN) :
(a) to (d). No pact has been finali-
sed with USSR by the Government for
a new power break through in India.
However recently agreements for
co-operation between the two coun-
tries in certain fields of power develop-
ment have been finalised. The salient
features of these Agreements are
given below :—

In the Memorandum of Under-
standing signed between the re-
presentalives of India and USSR
in  November, 1980 co-operation
in the area of renovation of
thermal units installed with Soviet
assistance  in Indian  power
stations, primarily in respect of the
Petratu and obra power stations so
as to improve availability and relia-
bility of the units, and exchange of
experience and know-how between
the two countries in the operation of
power plants utilisation of low calori
fuel and setting up of a large thermal
projects, and development of power
systems has been envisaged.

In addition in the Agreement on
Economic & Technical co-operation
signed between the ‘two countries
in New Delhi on 10-12-1980,
construction of an integrated thermal
power plant of the capacity of 1000
(MW with. pocsiblitity of expansion
up to 3000 MW) together with the
associated transmission and coal de-

velopment facilities has been envisaged.

In the protocol of the Sixth
Session of the inter-governmental
indo-USSR jeint  Commission
for Economic, Scientific and
Technical Coe-operation also, refer-
ence has inter alia been made
to co-operation between the two
countries in the construction of
the above mentioned integrated
thermal plant and to operation and
maintenance of power plants, supply
of spare and training.

Testing of wells for gas at Gulf
of Cambay

5821. DR. VASANT KUMAR
PANDIT : Will the Minister of
PETROLEUM, CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether the ONGC has
completed testing of assessment wells
at Gulf of Cambay in the Mid Tapti
region ;

(b) if so, the results there of ;

(c) what is the estimated gas field
in the new wells for commercial
exploitation ; and

(d) whether efforts are being made
on off-shore drilling in the area of gulf
of Cambay ?

THE MINISTER OF PETRO-
LEUM, CHEMICALS AND FER-
TILIZERS (SHRIP.C. SETHI) :
(a) The ONGC had drilled and
completed one well in the Mid Tapti
structure in the Gulf of Cambay by
the first week of February, 1g8o.

(b) The drilling of this well had
indicated about eightsands in the
structure. Outofthe sixsands tested
in this well, one has proved dry.

(c) The well potential 1is esti-
mated at 0.2 to 0.3 million cubic
metres of gas per day. The pro-
duction potential of this structure
is being assessed.

(d) Yes, Sir.
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Setting up of Special Court for
Speedy Trial of Economic
Offences

5822. SHRI K. MALLANNA:
Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether Union Government
propose to set up special Courts for
speedy trials of economic offence to
check hoarding and profiteering
in essential commodities and to
check abnormal rise in prices; and

(b) if, so, the details regarding
the provision, if any, made during
the current year in this regard ?

THE MINISTER OF LAW,
JUSTICE AND COMPANY AF-
FAIRS (SHRI P. SHIV SHAN-
KAR): (a) and (b) Accrording to
Ministry of Civil Supplics, the
BEssential ~ Commodities  (Special
Provisions)  Bill, 1981, which
has been introduced in the Rajya
Sabha on 24-2-81 seeks to make
certain special provisions by way of
amendments to the Essential Com-
modities Act, 1955 for dealing more
effectively with persons indulging
in hoarding and black-marketing of|
and profiteering in, essential co-
modities and with the evil of vicious
inflationary prices and for matters
connected therefor or, incidental
thereto.

Clause 11 of the said Bill seeks to
amend Section 12A of the Essential
Commodities Act, 1955 to empower
the State Governments to consti-
tute as many special courts for
speedy trial of offences under the
said Act, as may be necessary for
any area or areas. A special court,
according to the Bill, shall comprise

of a single judge to be appointed by a
High Court.

The Special Courts proposed to
be set up shall form part of the ju-
dicial courts of the States and Union
Territories.
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The expenditure of the special
courts if constituted in the States
shall be met by the respective State
Governments. The expenditure on
such courts to be constituted in the
Union  Territories  which have
consolidated funds of their own shall
be incurred by the Governments of
those Union Territories while the
expenditure of such courts in the
other Union Territories shall be
met by the Central Government.
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Doordarshan Programmes for
Rural Population

5824. SHRI G.Y. KRISHNAN:
Will the Minister of INFORMA-
“TION AND BROADCASTING be
pleased to state :

(a) whether Government are
aware that the main aim of program-
mes on television is to give benefit
to the rural population or kisans ;

(b) whether Government have
noticed that the T.V. installed in the
rural areas are not opened regularly
due to some technical difficulties
or simply because Krishi Darshan
Programmes are not exhibited in a
nice way so that thcey can attract more
and more audience, as they are also
interested in T.V., only on Sundays
when a feature film is shown ;and

(c) if so, will Government find
out some new varieties of programmes
to be shown on Doordarshan ?

THE DEPUTY MINISTER IN
THE MINISTRY OF INFORMA-
TION AND BROADCASTING
(KUMARI KUMUD BEN M.
JOSHI) : (a) Yes, Sir, Onc of the
main objectives of T.V. is 10 serve the
rural population and other under
privileged sections of our society.

(b) and (c). No, Sir. By and
large, the community viewing scheme
is functioning smoothly though the
extent of viewing differs from
place to place. Doordarshan is al-
‘ways striving to further improve the
quality of its programmes to maike
these more attractive.

Radio Stations in Sixth Plan

5825. SHRI RASA BEHARI
BEHERA : Will the Minister of
INFORMATION AND BROAD-
CASTING be pleased to state :

(a) which of the Radio Stations
in Orissa have been proposed to be
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expanded in the Sixth Five Year Plan;
and

(b} whether it is a fact that the
A.LR. Broadcasting Station at Cut-
tack is not audible beyond 25 kms ?

THE DEPUTY MINISTER IN
THE MINISTRY OF INFORMA-
TION AND BROADCASTING (KU-
MARI KUMUD BEN M. JOSHI) :
(a) and (b). There is no pro-
posal at present to expand any of the
existing radio stations in Orissa dur-
ing the Sixth Five Year Plan. The
100 KW MW transmitter of AIR at
Cuttack, is radiating on a single mast.
Spot survey shows that durinz day-
time primary grade signal reaches
upto a distance of about 157 to 189
kms from Cuttack. Thereis, however,
a proposal to have a second mast to
provide a directional antenaa systemn.
When the second mastis installed, the
coverage in the State of Ovissa is
likely to improve further.

Ban on Plying of vehicles oace
in a week due to shortage of
Diesel/Petrol

5826. DR. KRUPASINDHU
BHOI : Will the Minister of PET-
ROLEUM, CHEMICALS AND
FERTILIZERS be pleased to state :

(a) whether in view of the shor-
tage of petrol and dies=l Government
propose to put a ban on plying of
private vehicles and vehicles used in
Government Offices at least once in
a week to save petrol consumption ;

(b) if so, when such a Ba.n will be
imposed ; and

(c) ifnot, whatdifficulties Govern-
ment are likely o face in enlorcing
such a ban ?

THE MINISTER OF PETRO-
LEUM, CHEMICALS AND FER-
TILIZERS (SHRI P.C. SETHI) :
(a) No such proposal is under
consideration of this Ministry.
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(b) and (c¢). Do not arise.

Shake up in the Administrative
set up of National Thermal
Power Corporation

5827. PROF. K.K. TEWARI :
Will the Minis'er of ENERGY be
pleased to state :

(a) whether a major shake up
in the admini.trative set up in the
N.T.P.C. is in the offing ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE
IN THE MINISTRY OF ENERGY
(SHRI VIKRAM MAHAJAN)
(@) There is no proposal for a
major shake up in the administrative
set up in the National Thermal
Power Corporation.

(b) D es not arise.

Pending cases of appointment
of Directors

5828. SHRI R. PRABHU :
Will the Minicter of LAW, JUSTICE
AND COMPANY  AFFAIRS be
pleased to state :

(a) how many cases of appoint-
ment/re-appointment  of Managing
Directors or whole time Directors

of companies were pending with
Government as on 1st February,
1981 ;

(b) how many of these cases are
pending over six months ; and

(c) the reasons for delay and
what steps Government propose to
take 'o settle these cases quickly ?

THE MINISTER OF LAW,
JUSTICE AND COMPANY
AFFAIRS (SHRI P. SHIV SHAN-
KAR) : (a) to (c). As on 1-2-81,
435 such applications were pending,
including 166 applications which
were pending for more than six
months. Of these 166 applications,
109 were pending on account of

non-receipt of complete information/
documents from the concerned
companies, and 29 applications on
account of complaints received
against the Management and/or on
account of the irregularities thrown
up by inspection/investigation of
the books of accounis of the come-
pany, which needed to be probed
before the proposed appointee could
be considered ‘fit and proper’ to
hold the office in question, and the
Government satisfied itself that the
appointment  of such a person
would not be against ‘public in-
terest’ as enjoined under statue
tory  provisions.

There is one more reason for
delays. The Delhi High Court has
recently struck down the 1978
Administrative guidelines on mana-
gerial remuneration and the Sup-
reme Court, on appeal while granti
ad-interim, stay of the Delhi High
Court’s order, has directed that
the Central Government shall
not  proceed to sanction
remuneration  in respect of the
managerial  personnel of such of
the companies as object to their
applications heing processed under
the aforesaid guidelines. In the
light of this position, companies have
to bhe requested to indicate their
written willingness or otherwise to
the processing of the applications
in terms of the 1978 guidelines,

While, therefore, there are no
serious delays in processing these
cases no efforts are spared ‘v ensure
that  all avoidable delays are
eliminated.

Increase in remuneration to
Directors

5829. SHRI R. PRABHU :
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be
pleased to state :

(a) whether it is a fact that
companies have to approach Govern-
ment even for small increase in
remurcration of Directors :

(b) if so, how many cases of a
value of rupees one thousand or less
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per month are pending with
Government ; and

(c) whether  Government pro-
pose to streamline the mechanism
with a view to avoid companies
coming to  Government for
approval for such a  small in-
¢rease in the remuneration  of
Directors ?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P. SHIV SHANKAR ) :
(a) Under the existing statutory
provisions companies have to do
so, except where as a result of such
increase, the sitting fee payable for
attending each meeting of the Board
or a Commi‘tee thereof, does not
exceed Rs. 250/-

(b) Ason 1st March, 1981, there
were 10 applications pending.

(¢) The Sachar Committee has
made certain recommendations in
this regard which are presently
under Governmen®’s consideration.

Guidelines for remuneration to
Directors

5830. SHRI R. PRABHU :
Will the Minister of LAW, JUSTICE
AND COMPANY  AFFAIRS be
pleased to state :

(a) whether Government have laid
down any guidelines on the re-
muneration payable to Managing/
whole-time Directors;

(b) whether the legal validity of
these guidelines has been questioned
in any court of law ;

(c) if so, the present position of
these legal proceedings ;

(d) whether  Government are
contemplating any change in the
legislation in this regard ;

(e) if so, the details thereof ?
(f) whether a final decision in

several cases has been heldup for
want of court decistion ; and
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(g) if so, what steps Govern-
ment propose to take to expedite
decision making process ?

THE MINISTER OF LAW,
JUSTICE AND COMPANY AFF-
AIRS (SHRI P. SHIV SHANKAR):

(a) Yes Sirc (b) and (c). The
Central Government had initially
laid down certain guidelines on
this subject in November,
69. These were followed by
the second set of guidelines in
November 78. The November 69
guidelines were challenged by M/s.
Cibatul Limifed in the Gujarat
High Court, who struck down the
guidelines in April, 1980. Govern-
ment have gone in appeal to the
Supreme Court against this decision.
The November 78 guidelines were
also challenged by M/s. Mahindra
& Mahindra Limited in the Delhi
High Court which found them to be
violative of the provisions of Section
637/AA of the Companies Act. This
matter was also carried in appeal by
the Government to the Supreme Court
which, while granting ad-inferim stay
of the High Court’s Order has
directed that the Central Government
shall not procecd to sanction the
remuneration in respect of such
managerial personnel of the companies
as object to their applications being
processed under the November
1978 guidelines. In the light of this,
the companies have been requested
to indicate their willingness to the
processing of their applications for
the approval of managerial remuner-
ation in terms of the said guidelines.
Where such willingness is given,
the applications have been, and
are being, processed.

(d) and (e¢). The Sachar Commit-
tee has made certain recommenda-
tions regarding managerial remuner-
ation. They are under consideration
of the Government.

(f) and (g). As mentioned earlier,
only the proposals of those companies
which have indicated their consent
for the guidelines are being processed
in terms of the Supreme Court’s
order. These cases are being proces-
sed as expeditiously as possible.



258
Meanwhile, thc decision of the
Supreme Court is awmtcd

Losses suffered by Fertilizer
companies in Public Sector

8g1. SHRI SUBHASH CHA-
NDRA BOSE ALLURI : Will
the Minister of PETROLEUM,
CHEMICALS AND FERTI-
LIZERS be pleased to state :

(a) the number of fertilizer
Companies in Public Sector which
are still running in loss; and
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(b) the details of losses suffered
by each Company during the years
1978-79, 1979-80 and 1980-81 ?

THE MINISTER OF STATE
IN THE MINISTRY OF PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS (SHRI DALBIR SINGH) :
(a) and (b) . The following fertili-
lizer companies in the Public Sector
have incurred thefollowing operat-
ing losses «(post -tax) during 1978 79
and/or 1979-80:—

Name of the Undertaking

Loss Loss
during during
1978-79 l?79-80
(Rs. crores) (Rs. .
crores)
1. Fertilizer Corporation of India 21-83 48.63
2. Hindustan Fertilizer Corporation 22.92 34 67
3. Fertilizer (P&D) India Limited 1-72 129
4. Madras Fertilizers Limited 1722 057
(profit)
5. National Fertilizers Limited 2-28 14 26
6. Fertilizers and Chemicals Travancore Limited 545 00. 65
(Profit*

The financial result for 1980-81
would be known only after the accounts
for the year are finalised.

Production of Natrual gas
during 1980

5832. SHRI SUBHASH CHAN-
DRA BOSE ALLURI : Will the
Minister of PETROLEUM CHE-
MICALS AND FERTILIZERS
be pleased to state :

(a) total production of natural
gas during 1980 ;

(b) the estimated production of
natural gas in 1981 ; and

(c) the steps proposed to be
taken to increase the production of
natural gas in the country?

THE MINISTER OF PETRO-
LEUM, CHEMICALS AND FER-
TILIZERS (SHRI P.C. SETHI)
(a) About 2080 million cubic
metres.

(b) About

cubic metres.

million

3576.85

(c) With the increase in crude
oil production, qantum of associated
gas will increase correspondingly.
Besides, action is also being taken
w0 develop free gas frelds of ONGC
which would increase availability
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of non-associated gas during the
coming years including the largest
off shore free gas field discovered so
far  namely South Bassein gas
Field.

So far as OIL is concerned, free
gas will be produced only when the
need atise.

el & HEwIn F @wa awran
2@ Tfy w1 wdm@

58 33. 1t T mm TR ¥AT
T30 S mAt am TAA ;o0 T
fw - i

(%) #ar 72 g9 & fF ad 1973
74 ¥ ®igaT W F OEIGEO §
AT TRAT QAT F AFE, T4, T,
fras & s wifs w o
€ ¥ HRT Temr Tz fw
F ATIA FFA1 =ZAT T qATH
HAFT FT SWO-q@ g€ g fFa s
T At 7T 3% 987 fRar war &

TS T

(@) afz =1 &

(1) &ma &7 Hwgd) eoar
wEg FEpAal FOgerd
Faral w1 qagriEgar ¥
T T Fegr fwaar §
foas dag ¥ =fa &
wwo-aEd s 57 o7
T

(2) v & fFemq o
FAHT T AT faar
T qr ;e

(3) i weard Fatay w1 F=
AE CE fwur st |

Fut gt (st goatoTo At @w
Q) x) gty qerE w gt
FIFFT FITT QT (t['@m)
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sfafqaw, 1972 w ®wigar A=
(usdraso) afufqan, 1973 F wdA
A wE g 1 gz wiEErd IW Al
wigfaaat ¥ faaffa swar Fa@r
A A owrw FW@ O 1 wE A
qqEF  TTEarT S & e
# gdt El & fagew & e waTE
F74 § 1

(@) (1), (2) e (3). &
qAGH AFT ¥ HAA AR
q wfas aF arae fod o7 § | wnfr
TE FA4T ® CFA w74 §F Hewrfaw
FH HIAT TG A TH THIC OFA
urFy wify wisz ofomat & 3
# mraToa adt g o e o, s
I F FAATT, 34 FEG HEAAT
g AAHI AT 40 AFIFFT F(qaAT
g Arfaat & Tl § geAEd ®
g a7 w1 wfafrget 57 saaamn
& waare qaar w7 frmr war &
gy & 5 wroEr wumar Al ¥
12 TR 0@ &T WA MH A A
T 9 AFIFHT FIGAT QA1 T §IG
Fq qTar FT AT TH o W
gl A EY AJEAT § |

qeq 747 A wr-fron FagA w # fag
fratfa s

5334. St @q(> WO AAZT :
T HA qAT FE AqA AT FAC
Fra fa o

(%) #ar wex sdw F AHOT
fagdis At §  FTA-oT
F for frgifea ffg 7w &
TGN T A(AGE T4 I7 qai & g
s &1 o adt § ot fawd v
T ; W 9T aF 39 AL
@z ~gf & Frat 77 qa foessat T
3 IR ® Fraitag FOO AT
T A
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(=) =ik gt, @ w2 sfarq @
waget & @z P ¥ Feg A qran
o o § Wi a’x g, N T AN
we a8 woarffer fed @ & darar
¢?
waf Havers ¥ Troq wat (w Fawwr
agney) : (%) a2 (&) .o, 78 (T
frgfrecr fom oo oo &g
&t wf wrw fradrecr @Al ¥ fag
AT TAT TAET AIATAT @M E 1 T8
et § wifey 53 oF a9 R *
fawrg o i woar | fre? st i
fedy =7 ¥ wlarfer @4 ¥ fag
T FEUI GANAT GTAR AACIRAT
FFT (Ao gFo gio dyo) v
fRiq &7 & wifsraqs dx (oA070)
FEFT & g dTsTror 7 qqieT F7 &0
9T WAAAT HY T qqiEgy 797 T
AT KA WAET AATE F AWM
qT TIFT #1 adr

qex 93w ¥ frw grar 31-1-81
qF Wrpa # 1€ 551 avior fagd-
w7 TFIT ¥ ¥ 307 Twq frow
aar sfalefas @af & fag §

Shortage of Coal in wvarious
Districts of Gujarat

35. SHRI NAVIN RAVANT :
Will the Minister of ENERGY be
pleased to state :

(a) whether it is a fact that
there were acute shortage of various
types of coal in wvarious parts of
Districts w?;f Amrdlailhc'EiOt :33 Pihav-
anagar where small scale arge
scale industries and various power
houses face too much for want of
the same ;

{b) if'so, what was the demand of
various small and large scale in-
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"8
dustrial sectors during December,
1pBo to Febrosry, 1981 ;

) how much supplied out of
it various sources ; and

(d) the reasons for short supply;.
~and

(e) the action taken to supply
as per their demand ?

THE MINISTER QF STATE
IN THE MINISTRY OF ENERGY

. (SHRI VIKRAM MAHAJAN) :

(a) There has been some shortage
of coal in these districts for consumers
for whom lower priority is accorded
by Railways in the allotment of
wagons for movement of coal.-
There are no power houses in these
districts.

(b) and (c) . The demand of
coal by the various consuming
sectors and the actual supply during
the period Decomber 80 to Feb-
ruary '81 is indicated in the attached
statement.

(d) and (e) . There are adequate
stocks of coal at the pitheads. How-
ever, shortage of coal is experienced
by consumers in the small scale
sector, brick burner etc. on account
of lower priority accorded by Rail-
ways in allotting wagons for move-
ment of coal to such consumers.
The coal companies are maintaining
constant touch with Railways to
improve the availability of wagons
for coal loading. There has been
some improvement in this regard
and a target of rog2o wagons per
day between Coal India and Singareni
Collieries has been fixed to meet
the demand of the consuming sec-
tors. The coal companies are also
releasing coal by road to industrial
consumers against the shortfall in
rail movement. Coal from certain
identified mines is being released
froe of any restriction to consumers.
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Statement

(In four wheeler wagons)

petrol pumps and other petro-
leum products agencies to
unemployed graduate women
and minority communities etc.

5836. SHRI NAVIN RAVANI :
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state :

(a) whether it is a fact that
Government have formulated some
schemes for the allotment of petrol
pumps, kerosene and gas distribution
agencies to umemployed graduate
women, minority  communities,
Scheduled Castes and Tribes, deafl
and dumb, and blind persons etc ;

District Priority ! January '81 February '81
Demand Supply  Demand Supply Demand Bupply
Bhavnagar Port 34 25 28 20 28 25
Textile 37 10 37 ro 37 19§
Dinry 26 7 24 5 L
Refractory 5 5 5 8t
SSI 7
Mlac. o 8o ¥ n
O o 106} w6 @& 6wk
Raghot Gotion i 0 5 10 5
Reéfractories & 37 10 go af
Pottery 22 11 af 13 5
Chemical 2 3 . 3 ef
0il 7 7 2k 7 et
Misc. 7 4 17 10
Total : 77 75 24 80 374
Amreli Mise. 16 8 2 8 2
Schemes for allotment of (b) if so, the main features of the

same schemes ;

(c) how many such persons ofeach
section have been given such agen-
cies during February, 1980 to Jan-
uary, 1981 in Gujarat and other
various parts of the country, and the
details thereof ; and

(d) what is the targetfor the
allottment of the same for the year

1981 ?

THE MINISTER OF PETRO-
LEUM, CHEMICALS AND FER-
TILIZERS (SHRI P.C. SETHI):
(a) and (b) . According to the
policy for the year 1980-81, 25%
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of all types of agencies of public
sector oil companies are reserved
for persons belonging to Scheduled
Castes/Scheduled Tribes, 25%, for
unemployed graduates/engineers,
10Y%, for defence personnel disabled
in war and war-widows, 109, for
physically  handicapped and the
remaining 30%, are to be awarded
to ‘Others’ -category on commercial
considérations.

(¢) Me abio e policy “Gtie fiito
cffect frofn Junme, 1g80. Since ‘thea,
publie ¥tar oil ‘companies re ‘re-
pérted ‘fo Huve advertised a - ots ‘of

202
345 retail outlets (petrol/diesel pum-
ps) and 234 cooking gas agencies all
over the country. Process for instal-
ling another about 150 SKO/LDO
agencies are also expected to be
initiated during 1980-81. Selection
of dealers/distributors in respect of
the advertised agencies is still under
process. Details regarding - selection
of dealers unde +various categeries
will be known only after the selection

protess is ‘¢dmp lete

(d) From the year .ryax-&,
the Teservation pdlicy has

revised as under:—

5% Scieldled Caitasj8cheduled Tribes

M Uh“emphyea Fralimtos/engineers

15% m?({ Hmdimpped including warswidows -arid Defence Yehsonned
d.wabl in war

10% Outstanding Social Workers and/or freedom fightecs

30% Others

In addition to agencies for which
the process of selection lds been
initiated, about 350 retail outlets and
300 LPG agencies are expected to be
allotted during 1981-82 as per the
new policy.

Alleged Leakaﬁe of Classified
Documents Regarding Thal
Vaishet and Hazira Pro-
ject

5837. SHRI JYOTIRMOY
BOSU Will the Minister of PET-
ROLEUM, CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether it is a fact that a
P.A. to the Director of Ministry of
Chemicals and Fertilizers has passed
on secret project reports and other
documents of the gas based fertilizer
project in Thal Vaishet and Hazira
to some foreign company agents;

(b) if so, details thereof;
(c) whether it is also a fact that

this involve some high-ups ;

(d) who are the foreign counter-
partsin thisshady deal; and

(e) if so, fullest details thereof
and other connected matters_?

THE MINISTER OF PET.
ROLEUM, GHEMICALS AND
FERTILIZER'S'(SH'KI_P'C'SETHI)
(a) to ‘(e). A Stenographer in the
Department of Chemicals and Fer-
tilizers has beéen arrested alongwith
some others in connection with the
investigations relating to the leakage
of certain classified ‘documents from
the file relating to the selection of
consultants for the ammonia plant
at  Thal Vaishet and Hazira.
The matter is under investigation
by the Central Bureau of Investi-
gation. It would not'be in the public
interest To disclose any more détails
at this stage.

Agitation Notice by Rehabili-
tation Employees Union of
Dandakaranya Project

5838. SHRI A.C. DAS : Will
the Minister of SUPPLY AND RE-
HABILITATION be pleased to
state :

(a) whether it is afact that the
Rehabilitation Employees Union
of Dandakaranya Project has served
a notice on the 29th December,
1980 to go on agitation/direct action
if their demands mentioned in 23
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point charter of demands were not
fulfilled ;

(b) if so, whether the concerned
Regional Labour Commissioner/
Conciliation Officer has taken up
the dispute for conciliation; and

(c) ifso, what is the present position
of the conciliation and agitation ?

THE MINISTER OF STATE
IN THE MINISTRY OF SUPPLY
AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) (a) Yes,
Sir. s

(b) No, Sir.
*(c)-Does not arise. The uninn

has not resorted to a,"ltatlrmid:n.ct
action,

Reserved for
Candidates

Posts SC/ST

5840, SHRI BHEEKHABHAIL:
Will the Minister of INFORMATION
AND BROADCASTING be pleased
to state :

(a) whether it is a fact that a
number of posts reserved for Schednled
Caste/Tribe candidates in different
classes of services viz., B, and
D in various Departments of the
Ministry of Information and Broad-
casting were filled up by general
candidates;

(b) if so, class-wise details  of
such  posts during the year 1478,
1979 and 1980 and reasons there-
for ; and

Ac) wiaether Government will
impose a bannnexchanage of reserved
posts with ceneral posts in the incerast
of Scheduled Caste/ [rib:  candi-
dates ?

THE DEPUTY MINISTER IN
THE MINISTRY OF INFOR-
MATION AND BROADCIASTING
KUMARI KUMUDBEN M.
OSHI) : (a)and (c). Every effort
is made by the Government to fill up
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the posts falling at reserved points
with the persons belonging to Sche-
duled Caste and Scheduled Tribe.
In this respect, the general rules
and guidelines issued by Depart-
ment of Personnel and Administra-
ﬁ?d Reforms are invariably follo-
w

(b) The information regarding
the number of posts in Group B,
Cand D which had fallen in the
reserved points  but could no:
be filled up with persons belonging
1o Scheduled  Caste/Scheduled
Tribe due to their non-availability
and which had therefore to be
de-reserved during these 3 years would

--be collected and laid on the Table
_of the Sabha.

(65 1 (%37 faa@ e g i"ﬁ'w
. ARG w0 wEA@AT

© 5841 WY TR (IAF QIR ;
FI1 AU R AU /AT g FTT
F1 FU FT fF

(®) #2r ag as § fF 3
157 wEAUErT fhew gAdg ¥ ooF
AT w® Ar fFoarvesT F fRER F70-
T T @37 oD fwew Fewa
fraa grar BRar qtidar ;w1

() aiz gr, @ I7 S99 |
FERT GOU FN FAIE AT ORI

g?

TIA AT FIXA G027 § ITAA
(7@ F@ &1 g3 «@m)
(%) =, 711

(=) @z & A7TUSIrT fHem
LT F qAAT F FA AT
fosr frera faaqd «t 5T 737 @
#afar Tfgal Ak 33 & 7o gifag
HIUHAF T4T AT FI5ACHF T
Fda = Nyw frae A @r 2
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Number of Staff Artists and
Technicians of Delhi T.V.
and Radio on Leave from

November, 1980

5842. DR. VASANT KUMAR
PANDIT : Will the Minister of
INFORMATION AND BROAD-
CASTING be pleased to state :

(a) whether it is a fact that the
British Producer of film on Gandhiji
has succeeded in attracting good
number of staff artists and technicians
from Delhi Doordarshan and All
India Radio ;

(b) the number of staff artists and
technicians of Delhi Doordarshan
and All India Radio who have taken
long l:ave from November, 1980 till
todate; and

(c) details of their names with the
days of leave, and the action taken by
the (Government against the per-
sons concerned ?

THE DEPUTY MINISTER IN
THE MINISTRY OF INFORMA-
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KUMUDBEN M.

(KUMARI
No, Sir.

JOSHI) : (a)

(b) In Doordarshan Kendra,
Delhi and Upgrah Doordarshan
Kendra, Delhi 71 persons had taken
leave for different spells during the
period from November 1980 to Feb-
ruary 1981 of whom only 5 (who
were staff artists) took part in the
film. Another staff artist also par-
ticipated in the film but it was out
side his duty hours.

In A.LLR. Delhi, 149 staff artists
and technicians took leave for more
than 12 days during the priod from
November 1980 to February 1981,
of whom only 3 took part in the
film.

(c) Details regarding names of
the staff of Doordarshan and All
India Radio who took part in the
film and the leave taken by them are
given in statement A & B respectively.
Of the g staff artists who participated
in the film, 7 persons applied for
permission. The  remaining two
are being asked to explain their

TION AND BROADCASTING conduct.
Statement-A
Name of the Kendras Staff Artists Technicians

Doordarshan Kendra, Delhi
Upgrah Doordarshan  Kendra, Delhi

Doordarshan Kendra, Delhi

S.No. Nume of Staff Artist

Leave taken/applied for

1. Shri Yog Batra, Producer
2. Shri Rajeshwar Nath, Producer
3. Shri Chaman Bagga, Producer

4. Shri Bhisham Bhasin, Production Assistant
5. Shri D.K. Anand, Floor Manager

Upgrah Doordarshan Kendia
6. Shri Ashok Srivastava, Makc-up Artist

10-11-80 to 30-4-80
Nil

4-11-80 & g, 10-12-80(CL); 1-12-80 (Compens
satory off)

(1-12-80 to 5-12-80 (CL) 8-12-80 to 14-3-8x
EL
24-11-80 to 13-3-81

1-12-80 to 31-1-81
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Slatement-B

’

Details of the staf] of Delhi All Indiaradio whotoak part+n
the production of a film on Gandhiji by a British producer

S.No. Nams of Staff A stist L:ave taken/applied for

e g . i P ) Y ot D P el o b ot e e s ot ot ot et o oy o} e ey iy o =y

1. Shri Burajit Sen, Chief News Reader (English N.S.D.) . 14 days E/L from 27-11-1980
to ro-12-198e and 2 days E/L,
from 17-2-81 to 18s2-81

2. Shri Sushil Javeri, Nows Reader (English), (N.S.D.) E/L for 13 days from g-11-1980
to 21-11-1980
S N L 2], ALLR, 41 days from 16-1-81 to 25-2-81
Manufactu £ I =i Employment to persons of
anufacture of Imsecticides Malda District of W.B.
T . Provid
5843. SHRI V.S. VIJAYA in Coal Miues Provident

RAGHAVAN : Will the Minister
of LAW, JUSTICE AND COM-
PANY AFFAIRS be pleased to 5844. SHRI SUSHIL BHATTA-
to state : CHARYA : Will the Minister ol
ENERGY be pleased to state :
(a) whether some bhig companies .
have asked for permission to manu- (a) whether attention of Govern-
facture insecticides; ment has been drawn to a news
appeared hin N d“AWAZ” a lo}f.al
daily, Dhanbad on r1-12-8r that
ﬁna(l'la) dﬁ?ﬁ?gr, ta}:::dmattcr has been aboz}:]t 50/60 persens from Malda
y ! District of West Bengal applied for
] ) employment in CMPF but none of
(c) if so, the details thereof ? them got employment; and

(b) if so, what steps have been

THE MINISTER OF LAW, taken in the matter ?

JUSTICE AND COMPANY AFFA-
IRS : (SHRI P. SHIV SHANKAR):

(a) Yes, Sir, THE MINISTER OF ENERGY
(SHRI A.B.A. GHANI K.HAN

(b) and (c) . The details of the CHOUDHURY) : (a) Yes, Sir.
?‘f‘}‘;lnlrca &%?:Ongr();:an?;}; oF?}ﬂpﬁ:f{: (b) No actien is considered ne-

T.P. Act, for substantial expansion cessary on this ncws report.

or establishment of new units for the
manufacture of insecticides are indica-

ted in the statement laid on the Pure Drinks (New Delhi)
Table of the House. [Placed in Lib- Limited

rary See  No. LT—2260/81.]

These are still at the various stages 5845. SHRI PIUS TIREKY

of consideration, Will the Minister of LAW, JUSTICE
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AND COMPANY AFFAIRS be
pleased to state :

(a) whether Pure Drinks (New
Delhi) Limited issued: am advertise-
ment in the year 1979-80 asking for
Public Deposit;

(b) whether it is true that the
purpose for asking the Public Deposit
was for the operation of the Com-

pany ;

(c) whether the advertisement
issued in 1979-80 and the figures
given show that the Rs. 30 lacs de-
posits was utilised for the operations
of the Company or was it used to
advance moneys to othsr Companies;
and

(d) what action is proposed ?

THE MINISTER OF LAW,
JUSTICE AND COMPANY AFFA-
IRS (SHRI P. SHIV SHANKAR,
(a) Yes, Sir. The Company pub-
lished an advertisement on g-2-1980
inviting deposits from public. Another
advertisement on the same subject
was published by it on 31-10-1980.

(b) In both the advertisements
mentioned in (a) above, it was stated
that- the deposits would be utilised
for- the operations of the company.

{€) The aforesaid two advertise-
ments were mere invitations for accep-
tance of deposits by the company,
and neither the figure of Rs. 30 lakhs
nop the manner of utilisation of the
said amount was mentioned in the
advertisements.

(d) In view of factual position
stated in part (c¢) above, the question
of taking any action against the
company does not arise.

RE : ADJOURNMENT MOTIONS
ETC.

(Interruptions) ®*

MR. SPEAKER : Nothing said
witheut my permission is going on |
record.

(Interruptions) **

ot mex e aod ;. (7
feeelt) : meaw o, fasdfy 7 gfwg
A WA T QA AEE F TV R TIOOLL

q3q WEIET : & WAFC TIAC
g1 ®T M §

ot WIS YD FOATM ;. qeqT
dt, ag aRAr FTooaff . (e4-
HET) o

WTX WIAT © A7 @d IR
g3 #7F fFmar & 3N @1dwr

A owzA A Ao mera
ar, faedit & T awz & FIAH(
wr oon tarfaer 2 o<@qr gL ...
(s7q9m)

MR. SPEAKER : Whatever is
said without my permission shall not
good on record.

(Interruptions)* *

MR. SPEAKER : Ihavetogave
you permission.

el AEEA: AL 71T A[qHT AT
Maq AN F14 g3q7 A w1 AT
qET ] )

I have asked for the facts. I have
rejected the Adjournment Motions,
But I am considering the Calling

Attention.

ot wra gt armadt : sroaer oy,
{m; g eMdT Grwr £ an
H gl

*#Not recorded.
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WS WRET ;. QESEAT A
7Y | wifs ww, T, 9 faf
W feargm o1 @ Y

it wew frd wwddlt : Wk
g weer e g g1 oot §
gfre aorr @ % &1

st T fawmE qEa (Fe0gR) -
gers S, AR WY [ESMRE AW
fear 81

usq WERY : § USSHAT WM
] I T F @G AR T
7z T 91 fo QTSR W &9
e & T fome w1 fear @)
§ OF AT FAT AGAT § OO T AL
qMF FIEH AL QA qF aF H A
g q¥ fewrze 7€t #T wFwr )

So, I have called for facts in this
case and then I will decide the
case.

(Interruptions) **

MR. SPEAKER : Nothing is
going on record without my per-
mission.

(Interruptions)™**

weqw Wgad ;A frgm o
T I

weaw w49 Tl £ o
T8t a0
( saaeTa)
WETR WERT : W9 45 SnEd,
#q ard ard wvEr aw W g

Why cann’t you have the decency
to sitdown ? Whatis all this ? You
are also doing the same thing,

(Interruptions)

Re. Adj. Motion etc. gy2

W W Ao oY, #7
WU I OwT oSre & fEmr
(zaeae)

weAR WERY ¢ M1¢ W T qM,
TR woff )

ot wew fagdt oA : F
e W J0T §, WY Wed @
(zaaevr)

wUR WgEd {4 ¥ET 5 64a
FHY WA § |
(saxem)

SHRI JYOTIRMOY BOSU
(Diamond Harbour) I have a point
of order . Sir, youhave asked for
facts from the Home Ministry.
They will give their own version.
But Mr. Vajpayee and others have got
different versions altogether. How
will you decide this matter. (Interrup-
tions)

weas wgww - WO mwer ey
g

The decision is mine. It can be
based on certain facts. Itis not to be
influenced by anybody.

SHRI ATAL BIHARI VA]J-
PAYEE : This is not an isolated
incident. We want to censure the
Government on the break-down of
law and order in Delhi.

(Interruptions)**

weOH WM . WY T oW
dfod, sw 78 gdf oc 43 @ ..

st wew fagQ wsAdr ;. Wy
g fafeer m wfgd 7 4 =9
RTiz &1 fHwesadas g & a
¥ @@ FX | (wEAm) wg A
& T wFa |
(W )
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. Wom WgRw : g W AR %g
fear

E (sawamer)

QSN WgWE ¢ W1 A4E HITE
T 3T 2P T A WY ¥ WY
WSST T 27 ag W W &
ury ?

(=aaarr)
wegw wgRd : fao a%eddl,
ad SrhET &, M9 T FT R § 7
oY MIE § 3T T FE RE !
(za=eT)
8t wat R quEe (fgwie) o
wEIE WRRT .. .. ..
(zauam)
weod WERT : : § WIUe  fed
T qMT FT @ E |

§Y gAOw WA ;- 7§ = F
T ST g | o Fw §, mef
® A 8§,

(=a=am)

W WD @ AW WA AE )

oY wefraw aErdy : wR WY w0
q9T @ ¢ al 98 g faw f&w
qqqAT !

(wrerema)
WA BT H WATS TG BT
g el s s owgw AR
fawely WY 3w w1 wT Y
(wwerer)

THE MINISTER OF STATE
IN THE NINISTRY OF HOME
AFFAIRS AND DEPARTMENT
OF PARLIAMENTARY AFFAIRS
(SHRI P, VENKATASUBBAIAH):

- Sir, our Ministry is in touch with
the Delhi Administration and I may.
assure the hon. House that a state-
ments will ‘be made by the Home
Ministry by this evening........
(Interruptions).

WS WY : d9 WOer  gq
faar &1 w=w &]F us FWET W
nF feard | s gw @7 difay

(waarr)
WRR KA WM qfeF M
st ff g7 oo
(za=eam)

sitwen fGg € mwid ;o sw
WgRa : WERE g vE ¥, ug e
vl aa g1 afFw Rewe & ;g
gwE Wi yne 9T @ gunsid fSd )

Weas WEAT S EoSr A gAm,
g FEm |

(=aeamr)

it wew fama mwAd : ag
®me gy T 4T e =
gul Wi wg g W &) g e
qed &1 sfewz w1 ofem
(=a=are)

WEas KW C WX WIS ®AT
¥ & Q9 F1 TNWT WEgd g, A
7 WTRT TIVT | Ny &A1 O A w0
17 wgw F w4 oag wd g 7
oa A9 UF a1 FEy & 6 oy 4. ..

(saererma)

MR. SPEAKER : I do not say
anything; you are at liberty to do.
Wgy should I curb you ?

{ Interruptions)
PROF. MADHU DANDA-

VATE (Rajapur): Sir, you have per-
mitted to raice the issue,
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wom afrer ¢ F wwe g9
A3 g | Aer 77 F12 gal @
m, | AW HrIH g 7
(277413)

PROF. MADHU  DANDA-
VATE : I have already given a
notige of adjournment motion because

of the failure of the Central Govera-.

ment to dismiss the Assam Govern-
ment.....

MR. SPEAKER : No; E have
given my ruling. That has already
been disallowed. I haverejectedit. . ..,
I have not allowed...No, I have re-
jected the adjournmentmption.

(Interruptions)**

MR. SPEAKER : Thave considered
that ; not allowed. I have rejected
that motion.

12.12 hrs.
ARREST OF MEMBER

SHRI EDUARDO FALRIRO
(Mormugas) : Sir, Yesterday at
3.30 p.m. in Calcutta, Shri Ashok
Sen, a Membar of this House was
arrested. ...

MR. SPEAKER :
something else.

That is

(Interruptions)

SHRI EDUARDD FALEIRO
I made-enquiries in your offize; upto
last:night no intimtion was received.

® MR. SPEAKER : I'am asking
for facts.

SHRI EDUARDO FALEIRO :
It is the duty of the Police Com-
missioner to inform you as carly as
pnssible. If he has not informed you,
it amounts to breach of privilege.
I have given notice of breach of pri-
vilege against Police Commissioner,

MAROR 31, 1083  Arrest of Member o6’

Caleutta and [ request you to permit
me to raise this issue now.

(Interraptions)**

Mr. Speaker : grq st s @ |

Have I allowed you ? Why don‘'t
you curb your Members.

SHRI EDUARDO FALEIRO :
Sir.. ...,

MR. SPEAKER : I have called

for facts. I can only decide after
I know all the facts.

SHRI EDUARDO FALE<RO :
My point of order is that when a
Member of Parliament is arrested,
immediately vou must be iuformed
about the arrest.

MR. SPEAKER :
have alsa..,......

(Interraptions)

SHRI DEUARDO FALRKIRO :
Upto last night, he had nnt informe ]
(Interruptions) What is your ruling?

MR. SPEAKER : I' have got the
information.

I think

SHRI DEUARDO FAILEIRO :
At what time ? At 3.30 pm.
the incident took placz. Thsre is
direct telephone link from calcutta
to Delhi. Why was.... (Interrup-
tions)

THE MINISTER OF IN-
FORMATION. AND BROAD-
CASTING (SHRI VASANT SA-

THE : It i3 direct branch of
press prinileg> actually,

SHRI EDUARDO PAL EIRO :
It is a breach of privilege. I have
given notice of a breach of privi-
lege. (Interruptions) Imay be perr
mitted to raise-a breah of privilege:

e

*+\ot recorded.
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MR. SPRAKER : I cannot say-
without facts.

SHRI MNIREN GHOSH;: (Dum—
Dam)j : (Interrupgions) Sir, L am.on a
point: oft onder. (Inierruftions) I
seek your nuling. It is a State sub-
ject.  (Interruptioms), Whasever Mr.
Faleiro and others said, should be
expunged:

MR. SPEAKER : I know my
job. :
(Interrugtions) **

MR. SPEAKER : Nothing is
going on record without my per-
mission.

(Interruptions)**

MR. SPEAKER : Mr. Bhishma
Narain Singh, whatis your Member
doing ?3

(Interruptions)**

MR. SPEAKER : I have re-
ceived' the following message from
the Commissioner of Police, Calcutta,

to-day.

SHRI EDUARDO FALEIRO :
At what time ?

MR. SPEAKER : 917 &I7 F@l
§ mgd @ Taw Y wa qar @
e & 1

What sort of childishness is this ?
(Interruptionsy

MR SPEAKER : I have to in-
form; the House that I have received
the foltowing wireless message dated
30 March, 1981, fromr the Commi-
ssiongr of Police, Calcutta :—

“‘Shri Ashoke Sen, Member,
Lok Sabha alomg with others was
arrest'd on 30-3-81 afternoon
in Calcutta for violating prohi-
hitory exders U/S 144 Cr. P.C.

in force in, the area. Letter fo-
llows.

Note, : Message passed ower
telephone to Control Rom New
Delhi, on 30-3-81 at 20-35 hours.

(Interruptions)

SHRT EDUARDO® FALEIRO;:
I am on point of order under Rule
229. It says as follows :

“When a member is arrested
on a criminal charge or for a ori-
minal offence or is sentenced to.
imprisonment by a court or is
detained under an exective-order,
the committing judge, magistrate
or executive authority, as the-case
may be, shall immediately inti-
mate such fact to the Speaker.”

Now, at what time this intimation was
brought to you ? At .30 p.m. the
arrest took place and upto last night,
I could not make enquiries and the
arrest was not communicated even
though there is a direct telephonic
link. This shows the way things
are going on.

SHRI SATYASADHAN CHA-
KRABORTY (Calcutta-South) : He
was released ‘mmediately.

MR. SPEAKER : We shall see
to it.

(Interruptions)

SHRI EDUARDO FALEIRQ :
Whatis your ruling ?

MR. SPEAKER : I said, weshal
see to.it.
(Interruptions)
SHRI EDUARDO FALEIRO :
Yo will loak into that.

MR. SPEAKER : Yes.
(Interruptions)

**Not recorded.
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SHRI JYOTIRMOY BOSU : I
2 m c¢n a point of order.

MR. SPEAKER : Under what
rule ?

SHRI JYOTIRMOY BOSU
Under Rule 376. What had been
submitted by Mr. Eduardo Faleiro..
(Interruptions) I am pronouncing it
in the Portuguese way. (Interrup-
tions) Mr. Faleiro had just now
made some observations. (Interrup-
tions) I am disturbed to point out
to the House that a Minister from
that Bench came to his seat and
divulged the teleprinter communica-
tion which was intercepted. (Inte-
rruptions) I have a serious apprehen-
sion that Mr. Faleiro had divulged
an official secret. (Interruptions)

MR. SPEAKER : 1 cannot say
anything.
(Interruptions)

SHRI JYOTIRMOY BOSU :
A teleprinter message had been
passed en to Mr. Eduardo Faleiro
by the Minister.

THE MINISTER OF STATE
IN THE MINISTRY OF HOME
AFFAIRS AND DEPARTMENT
OF PARLIAMENTARY  AF-
FAIRS (SHRI P. VENKATA-
SUBBAIAH) : May I make a sub-
mission to the House through you
with your permission ? Really it is
very unfortunate that there had been
demonstrations in Calcutta were two
previous lives had been lost and one
of the members of our party......
(Interruptions) Ican assure the House
that we shall be contacting the
Government of West Bengal and
try to ascertain the position. If the
House permits, it will be communi-
cated to the House. (Interruptions).

MR. SPEAKER : He says, he
is getting information from the West
Bengal Government.

(I ntern ptions)
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SHRI JYOTIRMOY BOSU :
You are partisan ; you are partisan.
Sir, I am charging you. The Chair
is behaving in a partisan .manner
at the behest of the Ruling Party.
You allowed the Minister to make a
statement. It does not come within
the purview of this.

MR. SPEAKER : He is casting
aspersion on the Chair.

(Interruptions)

MR. SPEAKER : He is casting
aspersion on the Chair.

(Interruptions)

MR. SPEAKER : We shall go
into it. (Interruptions)

THE MINISTER OF INFOR-

MATION AND BROADCASTING
(SHRI VASANT SATHE) : There
is no question of expunction of that.
(Interruptions) He should apolo-
gise. Otherwise, he will go on
making aspersions against the Chair.
(Interruptions).

MR. SPEAKER : No, no, we
shall see to it.

(Interruptions)

SHRI VASANT SATHE
He must apologise or he must be
named. (Interruptions). The Chair
must be respected. (Interruptions).
There are only two alternatives.

(Interruptions)

SHRI K. P. UNNIKRISHNAN
(Badagara) : Just now there was some
observation from the Minister of State
for Home Affairs. What I want to
know is, is it a statement on behalf
of the Government?

SHRIJYOTIRMOY BOSU: Yes

of course!
(Interreptions)

MR.SPEAKER: Why can’t you
all sit? I do not know what is
happenig in this House today!

(Interruptions)
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MR. SPEAKER : There is nothing,.
What was his statement? He said,
he is getting facts from the State
Government. That is what he said.

SHRI JYOTIRMOY BOSU:
He said, “It-is unfortunate; two. ..
precious lives have been lost”.

MR. SPEAKER: Deaths are
always unfortunate.

(Interruptions)

. SHRT ATAL BIHART VAJPAYEE:. - -

The Mitister has said no word of
regre about- the killing of a boy in
Delhi. But abaut Calcutta he hag
made a su» riotd
. « (Interraptions). Thisis not fair,

“"*MR. SPEAKER: The Minister
has agreed to make a statement on the
unfortunatc death of that'boy and the
same is hetre. He is asking for facts.
He has not said anything. Deathsare
always unfortunate. I do not know
whether they are good in any time.
I do not know if deaths are good in
any time.
(Interruptions)

MR. SPEAKER: There is noth-
ing they are getting facts. That is
what he said. .. | |

(Interruptions)

SHRI JYOTIRMOY BOSU: I
am most disturbed. I am most dis-
turbed. I am most disturbed.

MR. SPEAKER: I am also
disturbed,

SHR JYOTIRMOY BOSU: You
are notdisturbed at this sort of vilifica-
tion here.

(Interri'ptions)

MR. SPEAKER: No quecstion of
anything.

SHRI E. BALANANDAN (Mu-
kundapuram): Daily people are be-
ing killed in every State. He must
make-a statement on that.

statemeit. .-
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SHRI BIJU PATNAIK (Kendra-
para): The questions whether the
Minister is collecting information or
he is giving his opinion.If he is
collecting information and giving it
to the House, only to that extent the
Minister’s explanation is valid. If
the Minister goes on commenting on
the event. . . (Interruptions).

SHRI JYOTIRMOY BOSU ':

~ ““Unfortunate, two precious lives have

been lost”. .~
-t R

(Interruptions) RIEL!

MR. SPEAKER: Do you think,

- Mr. Bosu, deaths are good in any
-way? Deathsarealways unfortunate.

'

(Interruptions) "u ]

£, 08
SHRINIREN GHOSH: Do you
think violence is good, violent dem ns-
trationisgood?  (Inferruptions).

MR. SPEAKER: I cannot com-
mend deaths under any circumstance.

SHRI BIJU PATNAIK: The
Minister can lament death; the whole
House can lament death. {(Inter-
ruptions).

SHRI JYOTIRMOY BOSU: I
mea1 no insult tolyou. I meana no
insult to you. But this is the way
you are behaving. (Interr.ptions).

MR. SPEAKER: Whatever js
said without my permission will not
go on record. [ have allowed Mr.t
Biju Patnaik.

SHRI BIJU PATNAIK: The
Minister did not lame .t the killing
of students in Orissa or th: killing
of students in Gujarat. . .

MR. SPEAKER: Everywhere it
has happened — dcaths. They are
unfortunate.

SHRI BIJU PATNAIK:... but
laments becaus: his partymen. ..

(Interruptions)
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MR. SPEARER: No, Mr. Pat-
maik. Tt is wrong.

SHRI BIJU PATNAIK : That
portion should not remain and it
yhould be expunged.

MR. SPEAKER: 1only agreed
with this part that deathis anywhere
:::il wnfortunate. That is what I

SHRI BIJU PATNAIK : 'Y,

(Interruptions)**

MIRI K. P. UNNEKRISHNAN :
Whast b & writement o Sl e
Government? Was it his personal
knowledge fvom official sources or
fioeh the press?) Yw did not t‘ilo

t. (Interryptions). We are entitl-
ol %o know.

.

MR. SPEAKER: He is getting
facts.
(Interruptions)

SHRI GEORGE FERNANDES:
You have started a precedent which
will have very dangerous reprecus-
mions. . . (Interruptions)

MR. SPEAKER: I am not
starting any new precedent.

SHRI GEORGE FERNANDES:
We will welcome debate on every
State here.

WEqH WERAW : @7 © qF
% for avmEx & 99 Sw w9
g 7 &1 & W 7 & ¥ w41,
qAAT a7 W § ...,

&t w=w e sy ;w7
&

WEaE "R : TEI &7 g | 64 fray
FIFEIAAZNE) g7 @ agi a%
ot w2 Tq & fewet Twr o W
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w2 9T for § @T W OATH ST
qr, | T oaeg ® fwar L

st st @g : s e Rt

So simple it is. My stand is very
clear, I am not going to discrimi-

nate.
(Interruptions)

=t T fawa q@wm e fafe-
w3 WE ©e § @m & fod @
s ifwa, sg 4 e faoia T
weay WERY : § W Fe-
qEUT FI Wi TS FEAr §
I gather facts ard then decide. I
am asking for facts and nothing else,

&Y WAY UM ATTER : {W EEEE
W WET & | @ AW v sy &
qg AT § T WH 1 29 U &,
R 39 "M AT gT Al W g
FT SII FA OBLIF H FAC huw
difsid | @ gaw A HT AR qA
7o Sfora |

**Not recorded.
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SHRI CHANDRAJIT YADAV
(Azamgarh): I think that your latest
observation so far as the primciples
arc concerned, 18 a correct one.
You have said that yen have
becn deleting wherever the namnes
of the States are mentioned.
But, Sir, in this particular case,
the Minister’s observations have
given only one-sided picture.

SHRI JYOTIRMOY BOSU : Suo

mokn.

CHANDRASIT YADAV:

‘Id umu?i?ﬁimm

od. .. 1ha-naphm E -

.(Intrrrmpitions). Yowu fmaxle the

mmiﬁmn s only a stzdement of

&ﬁ That mekes it e corli-
cal

MR. SPEAKER: You wiisshreard
ﬁagnm I said that he w‘a:cuyﬁg
t was ascertaining facts
from the West Bengal Government.
Thatis afl.

SHRI CHANDRAJIT YADAV:
He did not say that. Therefore, my
suggestion is that you should first go
through the proceedings and only
then the Mimster’s observations
should be there ; otherwise not.

MR. SPEAKER :
through the proceedings.

I will go

S wm faerg qreEia o speum
WEEY . Y GETEe WTE WIET g1
T R T OAT A6 § R & #g
faar or f& <3 @ w §, fw
I & ae fifasex &1 7w 73-
wEAr gy fF faismr SEawe
g = e

a9 que § wg four ar, 7 few
EACEE ) e B
(Inrerruptions)

MR. SPEAKER: I will go
through the proceedings and find

out.

SHRI JYOTIRM OY BO: U - Sir,
I'seek your permission. 1was very
wﬂ when I saw that| the Minister,

being called by you, without
your ptrmlssmn, got up to makgn
the State Government... (Inter-
raptions). 1 mean no inslt te you,
But I feel what was done by che
Chair in allowing the Minister was
wreng, in #o far as this is comcerned.

MR. SPEAKER: Again itis on
record. 1 want to see this on record.
I will go through Geis.

(I ions)

v wiw . mow s sl
wer 21 ok ot

SB_RI GEQRGE FERNANDES
(Muzaffarpur) : What about #he a0~
confidence motion ?

wsgm W - T §) ol
F7 fer &7 )

SHRI GEORGE FERNANDES:
This House is concerned with it. 1
am on a point of order.

MR. SPEAKER: What is it?
Under v hat rule?

SHRI GEORGE I ERNANDES:
Under article 205 - { the Cor stitution.

MR. SPEAKLR : I have already
given my ruling on this, What is

that ?

SHRI GEORGE FERNANDES:
This pertains to the State. This is
conceri.cd with Appropriation Bills
and also supplementary, additional
or excess grants. . . (Interruptions).

MR. SPEAKER: I know my
job.

SHRI GEORGE FERNANDI S:
My sutn ‘ssion is, in the Legislative
Assembly in Assam yesterday the
Govearin ent ha. lost on a cut motion
on a supflementary den and.
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J§ ¥AN. HON. MEMBER: Is it a
point of order?

SHRI GEORGE FERNANDES:
Government lost on a cut motion.

MR. SPEAKER: It does not

come here,
"

=" SHRI GEORGE FERNANDES:;
The Government lost on a cut mstion.

F= #MR. SPEAKER: That does not
"come here, .The constitutional
machinery is there. The Govern-
ment is there. Oan this you cannot

have an adjournment motion. You

have to-come to me, I am not
satisfied. .oon .

SHRI GEORGE FERNANDES:

If the Assam Government has not.
been able to. . .

MR. SPEAKER : Mr. George,
1 am sorry. ;

SHRI GEORGE FERNANDES :
You have to listen to it.

MR. SPEAKER: No, I would
notdo it.

(Interruptions)

SHRI GEORGE FERNANDES:
According to the newspaparreports. ,

MR. SPEAKER: Idonotgo by
' the newspapers. If I am to go by
the newspapers, then the hell will
break loose.

(Interruptions)

12.37 hrs.
PAPERS LAID ON THE TABLE

ANNUAL REPORT OF REPATRIATES
CooPERATIVE FINANCE AND DEVE-
LoPMENT Bank Ltp. MADRAS FOR

1979-80

THE MINISTER OF STATE
IN THE MINISTRY OF SUPPLY
AND REHABILITATION (SHRI
BHAGWAT JHA AZAD): I beg
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to lay on the Table a copy of the
Annual Report (Hindi and English
versions) of the Repatriates Coopera-
tive Finance and Development Bank
Limited, Madras for the year 1979-80
along with Audited Accounts.

[Placzd in Library Se¢ No. LT-
2241/81].

. .DetAiLED DEMANDS FOR GRANTS OF

MinNIsTRY OF LABOUR FOR 1981-82

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR -
(SHRIMATI RAM DULARI
SINHA) : I beg to lay on the Table a

, copy of the Detailed Demands for

Grants (Hindi and English versions)

.of Ministry of Labour for 1981-82. |

[Placed in Library, See No.LT-
2242/81]- '

5 TW A amam ;. werw
Agiga, g7 @ 7 Tifeq frar

MR. SPEAKER: I will give
consideration.

A Ffagmr 7 7z &)

=t TW fatm q@am ;o gT AN
T faa =< frar &)

wsq RERA : T 1 AT AFA
35 mar AT & feara
(Interruptions)

MR. SPEAKER: I have got to
go through the procedure. I have
to ascertain the facts.

(Interruptions)

MR.SPEAKER: Whycan’tyou
allow me time? I have asked for
time to ascertaint he facts.

ft W f amam ;. o0 F
wET qZ TG U\

weaR WLIT: AR I IT FY
9T |
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Wt TR faum qewE o 9ER
o9 A ®F TR &7

MR.SPEAKER: Yougo through
the records.

NorT.rIcATIONs UNDER CUSTOMS ACT,
1962, CENTRAL Excise RULES, 1944
AND FINANCE AcT, 1979.

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRI MAGANBHAI BAROT):
I beg to layonthe Table:—

(1) A copy each of the following
Notifications (Hindi and English
versions) under section 159 of the
Customs Act, 1962:—

(Z) G.S.R. 190(E) published in
Gazette of India dated the
2grd March, 1981 together
with an exp'anatory memo-
randum rcgarding the rate
of exchange for conversion
of Russian Rouble into
Indian currency or vice-versa
in supersession of notification
No. 64-Customs dated the
14th March, 1981.

{1t) G.S.R. 204(E) published in
Gazette of India dated the
25th March, 1981 together
with an explanatory memo-
randum regarding enlarge-
ment of list of materials
allowed to be imported duty
free against advance Licences
for export production.

(##) G.S.R. 213(E) published in
Gazette of .India.dated the
27th March, 1981 together
with an explanatory memo-
randum making certain
amendment to Notification]
No. 227-Customs dated the
2nd August, 1976 so as to
reduce the effective basic
customs duty on high-density
'polyethylene moulding-
powder and granules from
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65 per cent ad valorem to
50 pr cent ad valorem.
[Placed in Library. See No. LT

2243/81].

(2) A copy of Notification No. G.S.R.
214(E) (Hindi and English ver-
sions) published in Gazette of
India dated the 27th March,
1981 together with an explanatory
memorandum making certain
amendments to Notification No.
302/79-GE dated the 4th Decem-
ber, 1979 s0 ay to raise the effec-
tive basic excise duty on high-
density pelyethylene from 27 per
cent ad valo'em to 35 per cens
ad oalorem, issued under the
Central Excise Rules, 1944.
[Placed in Library. See No. LT-

2243/81].

) A copy of Notification No. G.S.R.
186(E) (Hindi and English ver-
sions) published in Gazette .of
India dated the 19th March,
1981 together with an explanatory
memorandum exempting the offi-
cials of the foreign diplomatic
missions/consulates who are not
nationals of, or permaneatly
redident in India and their
families from payment of foreign
travel tax in respect of their
international journeys, under sec-
tion 41 of the Finance Act, 1979.
[Placed in Library. See No. LT-

2244/81].

12° 39 hrs.
PUBLIC ACCOUNTS COMMITEE
THIRTY-FOURTH REPORT

SHRI CHANDRAJIT YADAV
(Azamgarh): I beg to present the
Thirty-fourth Report (Hindi and
English versions) of the Public
Accounts Committee on paragraph 7
of the Report of the Comptroller
and Auditor General of India for the
year 1978-79, Union Government
(Civil) Revenue Roceipts, Volume
IT relating to Arrears of Assessments,
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12" 40 hrs.
MATTERS UNDER RULE 377

(i) NEED FOR RECOMMENGEMENT OF
EXPORT OPERATIONS FROM ALLEPPY
Port In KERALA.

SHRI B. K. NAIR (Quilon):
Alleppey Port on the West Coast of
Kera.{::3 has been remaining unused
for several months now owing to lack
of proper attention to maintenance
work. But now, following prolonged
agitation by the unemployed Port
workers and the starving members
of their families numbering several
thousands and outcry from the
yublc, the rxqusite facilities haxc
been restored and essential repairs
and renovatiln carried out. A
few Barges needed for taking Cargo
to and from the ships out in the sea
have also been acquired and put in
service.

Under these circumstances, I have
to appeal to the Goverment of India
to make arrangements for recom-
men:ing cxport and import opera-
tions at this Port, not only means
to save the workers from misery
but also to relieve congestion and
ease the situation in other Ports like
Cochin and Bombay. With the out-
break of monsoon just only a few
weeks away. during which a Port
has to remain closed, it is hop ed that
urgent attention will be paid to this
matter even if it means diversion of at
least few ships within the days to
come.

(ii) NEED FOR INGRFASED ASSISTANGE
TO RAJASTHAN GOVERNMENT TO
MEET SEVERE DROUGHT IN THE
STATE

ft v gl (STEYR)
g WErRd, T a9 qeeqE #
26 foaeit ¥ ¥ 25 fordt gawea §
foad wroor & faell & 26 IR
¥ Wt wfaw Al Ay T
FIT SAGSAT T WA HFEA  FT
e FCW B | TR 8§
#x @ frew HRIx wl @
gaay favffosr ¥ difer &0
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Rule 317 202

12' 42 hrs.
[Mr. DEPUTY SPEAKER in the
Chair]

YT WETEw, AW ¥ wETer
TR A W dvy afe & W«
QT g | wEt ¥ oqrE, O s e
it g@ Tar sk afs g #
qEt 8 WY @ Fg wrer X &
7 ®@t @ 9T T g § SN
¥t g9 FAEN A ged @qwqT §
wifF @ Fagar & wgfea @@
# faorely s wfi & Wi g ar fex
W Augd & gafed @@ &
v § ¥ g e § @ & faad
A ST w6 sWTfad § o

AON F DT FT QAT AT F
= e & oft wfuw & &
amr o5 w@r § fogd fag € &7
uH 9 qFY F AT I8 wq q@ W
W qey § wafw T Al ¥ FAL
ﬂw&mmwﬂrmﬁ

gl ety | e faet § foed d=-
T asl § TCEL HFE 9T @R
ar% wwt A wifgs feafa o

T g AT ¥ | ¥ AT oweA Fgi
ﬁsrr(% gL ¥ FrE WA T
T A F FHCOT AL AT &Y
aa‘mﬁwzﬁmﬁtmﬁﬁmw
a1 § 1w y@ W fafy &
qif Qo frrer § faww W@ & WK
QR TIW AFANEIIT & FLA ATE-
arfg F<x =aw &

u gEa qdt @ @ wrnd
wigdl ¥ feafe wre off a7 ¥ aEa}
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AR 15 S Bt (o B cE S
AlF5e w7 TS FET FoweAd
RISTAT G T qEY, st F fAm
I AR GIME F GhaF g
gaW w4 & forq swarfaq Hdf 7
HIA, FHI, TEAR AW, T WaAAT,
gqifaw we 9w fafcaeat &
fAgim—74 #z IRrare faer|, amET
FT  WIT AR ATAATAT &
gfmeror wife w71 gg & @w7 o7
gyear % g & fso wrafasar &
"I 9% FAMGq T & ofadr F
UM & wfes swag A7 F00
JOT 0 wT 1T @A gEEd
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(iii) NON-AVAILABILITY OF COQKING

GAs IN RANIGAN] AREA

SHR1 KRISHAN CHANDRA
HALDER (Durgapur): Under
Rule 377, I am making a statement.

Ranigaj arca is not getting
cooking gas supply since October,
1980 causing acute hardship and
distress tp gas consumers. Ra iiganj
depends entirely on Liindusthan
Petroleum supply. Several repre-
sentations, already made, draw no
attention of the authorities as well
as Minister of Petroleum and Che-
micals about the-'non-availability of
caoking gas . in Raniganj. arca.

Under the circumstances I urge

upon the Government to take im-
miediate steps for restoration of
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Hindusthan Petroleum supply and
also additional supply by Indian QOil
Corporation to the Runiganj area.

(iv) STEPS FOR REHABILITATION OF
ProprLE AFTER THEIR EvVICTION
UNDER THE LAND ACQUISITION
Act IN TamiL NaApu

DR. V.KULANDAIVELU (Chi-
dambaram). Under Rule 379, Tam
making a statement.

In the interest of the public I
would like to make a submission on
the floor of the House that an adequ-
ate care must be ensured in rehabili-
tation of the people when they are
evicted from a place in the Land
Acquisition Act,

I refer to the prevailing atmos-
phere at Neyveli Complex in Tamil
Nadu. The Tamil Nadu State Govt,
has just now acquired lands for
NLC Project expansion scheme and
evicting the villagers under Land
Acquisition Act, and the process is
continuing for a better cause of a
major project. The people who sur-
rende- lands and household proper-
ties to the NLC Ltd. in the rural
areas express their dis-satisfaction
of being neeclected and poorly
attended bv the authorities in reha-
bilitation measures. They also claim
for job opportunities in the NLC,
Ltd. tor each family involved in the
Land Acquisition and reasonable
higher fixation of remuneration for
their land and household properties
on the grounds oi being in the
adjoining Town areas.

When we arc anxious to see our
country to prosper inrapid indus-
trialisation and early execution of
project schemes should not fail to
realise the gravity of Psychological
trauma caused to the meagre section
the poor villagers when their lands
and household properties are acqui-
red and subjected for eviction, I
restate that care must be ensured in
rehabilitation. If it is not of mere
exaggeration that the people are
invariably under the misery of being
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evicted and deprived from their
birth place, however, a small and
insignificant may be,.and are in a
state ofan untald - mentalagony and
stressful condition. When their
demands went deaf and dumb, the
frustrated villagers have resorted for
agitations and subjected for im-
prisonment.

At this juncture I invite for a
humanitarian line of approach for an
amicable settlement of long due
problem. And definitely this could
be ipossible if the Govt. of Tamil
Nadu come forward magnani-
mously with a suitable extended
supportive measures by the Central
Government to render help to the
_isplaced families in the rehabilita-
tion measures.

In drafting the rehabilitation
measures following suggestions must
be borne inmind :

1. Early rehabilitation of the
displaced people in the near and
adjoining areas of Neyveli complex
or to a place desired by majority of
the villagers.

2. Ensuring adequate job oppor-
tunities in the NLC Ltd., Neyveli
to the displaced families proportion-
ate to the family strength and not
by family criteria with suitable
relaxation of rules and regulations.
And to claim not only a social
equality but also to save the
families poorer section must be
adequately represented whether they
bave surrendered lands and
household properties or not. For the
non-eligible women and the elderly
men job oriented  Agricultural
Farms and rural oriented Govt,
owned -schemes should be deawn
as an additional rehabilitation
measures in the case of Ceylonese
repatriates.

While making these sugges-
tions, I would .like to draw 'the
attemtion of the Ministry of Energy
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and Coal, Government .of -India
that I was given to understand
that the recruiting authorities at the
NLC Ltd., Neyveli are :not doitg
the right thing with an attendant
adverse reaction in recruitment and
much :hardship to the .innovent
poorer section. Hence .a constant
vigilance over malpractice and an
appropriate drastic  discipiinary
action against those erring offtaials
is necessary.

3. Higher rate of fixation' to ‘the
lands and household properties be
ensured.

4. To consider grant of compen-
sation to the condition pattas given
by the Government to the poor
people.

5. Free medical and educational
amenities to the displaced families
in the NLC Project is desired.

With these -words, I trust for

a magnanimous attitude and appro-

Fpriate action of the concerned

~authorities for a prosperity of

the people involved under the Land
Acquisition Act.

(v) ALLEGED REMOVAL OF TRADI-
TIONALLY STATIONED GIVILIAN FAMIs
LIES FOR THEIR HOMBES AND LAND IN
NanaN CANTONMENT AReA (H.P.)
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(vi) ASSISTANGE FOR  WATER
SUPPLY' TO BANGALORE Crry

SHRI T. R. SHAMANNA
(Bangalore South): Mr. Deputy-
Speaker, Sir, Bangalore city is a
very fast- growing city in the
country, both in area as well popu-
lation. Two decades back, the city.
was 25 8q. miles in area with a
population of nine lakhs; In 1977,
the area doubled and the popula-
tion reached 16 lakhs. In 1981,
Bangalore area is nearly go'sq.
miles and the population execeeds
29 lakhs.

y

b From the beginning, this impor-
tant city has been experiencing
water scarcity. Bangalore is 3000 ft.
above the sea level and the
water hasto be pumped up to a
height of 2000 ft. from sources which
are far off.

Bangalore is considered to be a
garden city with enviable climatic
condition, in addition it being an
important commercial and industrial
city in the South.

Successive State Government
sought the assistance of Central
Government, The Government of
India was kind enough and sanc-
tioned a Scheme to get 60 million
gallons water aday from the Kaveri
River at Thorekadanahalli which is
80 km. from Bangalore but execution
of this scheme was considerably
delayed. World Bank alse failed to
provide the funds for the scheme.
However, the Government of India
was kind enough and the project was
carried out from internal resources
only.

At present Bangalore is getting
62 m. g. of water from three sources.
This is quite inadequate to meet the
water needs of Bangalore city. The
water is supplied for about 3 to 4
hours a day. Houses which have
more than one floor and houses on
ridges do not get sufficient water. To
meet this difficult water scarcity
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position, the Kaveri 2nd Stage be
taken up which will fetch about 30
m. g. of water,

On behalf of the citizens of
Bangalore, I once again appealto
the Central and State Government
to see that second stage of Kaveri
be completed at the earliest.

I request that this issue may
be taken up seriously and every
effort should be made to provide
sufficient and cheap water to Banga-
lore city.

12.55 hrs,

STATEMENT RE: NEW PAT-
TERN OF INVESTMENT OF
FUNDS OF CHARITABLE AND
RELIGIOUS TRUSTS AND
INSTITUTIONS

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN):
The Taxation Laws (Amendment)
Act, 1975, inserted a2 new sub-Sec-
tion (5)in Section 130fthe Income
tax Actlaying down the pattern of
investment of funds of charitable or
religious trusts  or institutions.

SHRIG. M. BANATWALLA
(Ponnani): Our thanks should be
recorded.

SHRI M. RAM GOPAL RED-
DY (Nizamabad): Along with me.

SHMI R. VANKATARAMAN:
With a view to enabling such
trusts and institutions to change
over to the new pattern of invest-
ment in a smooth and gradual
manner, the law provided that the
new pattern may be adopted in
respect of accounting years commen-
cing on or after 1st April, 1978.
This date was subsequently exten-
ded to 1st April, 1981. I had made it
clear in my Budget Speech last year
that this date will not be extended
further.

All charitable or religious tru-
sts or institutions will, therefore,
have to switch over to the prescri-
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bed pattern of investment in order
to have continued benefit of tax
exemption for any accounting year
commencing on or after 1st April

1981. As aresult, it will benecessar -

to convert certain categories of
assets acquired by such trusts or
institutions into Government Securi-
ties, bank deposits units of the
Unit Trust of India and other
assets specified in Section 13 (5)
of the Income-tax Act.

It hasbeen represented that the
modes of investment prescribed by
Section 13 (5) yield income by way
of interest, acceptance of which
1s contrary to the tenets of Islam.
The Government have, therefore,
decided to modify the pattern of
investment  prescribed under Sec-
tion 13 (5) of the Income-tax ‘Act so
as to permit charitable or religious
trusts or institutions to invest the
trust funds in immovable property
aswell. Suitable amendment to the
Income-tax Act will be sponsored at
an early date and shall be made
effective  from r1st April, 1981.

13.00 hrs.

DEMANDS FOR GRANTS,
1981-82—contd.

MiniSTRY OF EXTERNAL AFFAIRS
—contd,

SHRI P.K. KODIYAN(Adoor):
Mr. Deputy Speaker, Sir, the
report of the Minis‘er has not taken
into consideration the gravily of the
international situation,

The in'ernational siluation is
ex'remely serious *oday. Though the
Persian Gulf and 'he Indian Ocean
have become ho'beds of Irouble
today causing serious threat to our
coun'ry and though these dangerous
developments are very much up-
permost in our minds, yet we should
not lose sight of the overall
world situation, We should view
these developments in the context
of the world situation,
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In the past one decade, there
were some very healthy develop-
ments. A return from arms race
to the detente and in‘ernational coo-
peration of people and a series of
victories won by-the National Lib-
ration movements were 'he main
features of these developments in the
past one decade.

But, despera’e at these develop-
ments and progress of the National
Liberaiion Movement and desperate
at the setbacks suffered in arms race,
the imperialist powers had unleashed
a counter-altack under the leader-
ship of the U.S. imperialists. The
armament race, building up ofnew
military bases, deployment of naval
forces in the Indian Ocean area,
e'c., were the consequences of this
counter-attack.

With the assumption of office
by President Reagan in the USA—
1 should, at this juncture, express
my regret over the unhappy incident,
the most despicable incident, that has
taken place, the wanton attack on
President Reagan; I hope he would
recoversoon — this counter-attack
has reached a very frightening pro-
portion and as a result, the inter-
national situation has taken a worse
turn. The extension of military
bases, deployment of naval and
military force and open threat to the
National Liberation Movement—
all these have added tothe worsening
of the in'ernational situation.
The U.S. Adminis'ration has openly
stated That theywouldsend arms to the
Afghan  insurgents. It has made
clear its intention to subvert the law-
fully  constituted Government of
free Angola by helping the Angolan
traitorous movement known as
UNITA. The hated apartheid
regime in South Africa is overtly and
covertly backed by the USA and
other Western powers. The mili-
tary junta of El Salvador which
is massacring the people who have
risen in revolt is being supported
by the USA with massive military
and economic aid. Within one month
of the assumption of the office,
President Reagan has announced

CHAITRA 10, 1903 (SAKA)

Ext. Affrs. 302

15 billion dollars worth of military
aid to various countries in the world.
The speed with which the Reagan
Administration has stepped up arms
build-up and also increased the arms
supply to various countries has sur-
prised many people even in the Uni-
ted States itself. The Neawswesk
magazine has remarked:

“There is danger that the Reagan
Administration might be trying
too much too“soon, ‘imposing
military strategems on prob-
lems demanding greater subt-
lety, more diplomacy and fewer
guns.”

It is this extremely hawkish policy
of the U.S. imperialists that has pushed
the world to the brink of disaster—
the disaster of a thermo-nuclear
holocaust.

Yesterday Mr. Chavan has said
that both the Super Powers are
aware of the dangerous consequences
of the nuclear war and, therefore,
they would only talk about war,
but they would not start it. But
we cannot rest assured by the so-
called balance of terror. There
are forces in the world which will
go to any extent in order to portect
their global vested interests. There-
fore, there is every possibility of the
world being plhuged into a thermo-
nuclear war. The situation today
is extremely grave. Peace is threate-
ned; the security of nations and peo-
ples all over the world is thr atened.
There is every possibility of a third
world war unless the statesmen of
countries and leaders of nations keep
restraint and caution in their ac-
tions and pronouncements; they
have to appeal to sanity and reason
in order to preserve world peace.

In this background, the peace
proposals put forward by Presi-
dent Brezhnev at the recent 26th
Congress of the Communist party
of the Soviet Union are timely
and can form the basis for negotia-
tions on all urgent international
problems of today. .
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His proposals have been widely wel-
comed. 1 wonder why the Govern-
ment of India has no! expressed
any opinion about these proposals.
They have not reacted to these
proposals. India had in the past
raised its powerful voice at times
of international crises in favour
of world-peace and in order to
strengthen co-operation among the
peoples and countries of the world.
It also successfully frustrated the
attempts of certain powers to divide
the countries & create tension among
the non-aligned countries and India
being one of the leading countries
of the non-aligned movement.

Which had always stood for
a peaceful and amicable settlements
of all international disputes has to
play a crucial role at this stage.
1 request the hon. Minister to make
the response of the Government
of India clear so far as the peace
initiative of President Brezhnev is
concerned.

Naturally, Sir, we are all very
much concerned about the US
aid to Pakistan—the massive military
aid to Pakistan consisting of sophis-
ticated weapons including very mo-
dern and uptodate bomber planes.
But this aid is not an isolated deve-
lopment. We have to view this US
aid to Pakistan in the context of
what the USA has been doing in
the vicinity of our country, that is,
in the Indian Ocean and also in
West  Asia.

MR. DEPUTY SPEAKER :
The hon Member’s time is up.

SHRI P. K. KODIYAN : The
US arms aid to Pakistan is the major
and most dangerous link in the chain
of ‘military encirclement of India
by Washington, Peking and Islama-
bad axis We-have to take note
of this.

The unpreeedented strengthen-
ing-of Diego Garcia base in the
Indian Ocean, making it the-biggest
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US air and naval nuclear base
outside: the territory of the: NATO
powers and also the reported granting
of facilities to the US Navy in Sri
Lanka and Maldives are also new
links in the chain if encirclement
which is directed against the sovereig-
ntyand independence of India. India
should strongly protest against this
American move of arming Pakistan

and should declare it as a hostile
action. The people of India should

be roused against this threat. I
have no doubt that the people of
India would rise as one men as in
the past to defend the country’s
sovereignty, intergrity and inde-
pendence .

Coming to the Indian Ocean—
since I have no time and you have
rung the bell, T am cutting short
my speech. I am only referring to
the points: America has been be-
having in the Indian Ocean as if
it is an American lake. It is an
international property which should
be used only for peaceful purposes
and for peaceful navigation,
Therefore, the Government should
take the initiative in mobilising the
littoral and hinterland countries and
take strong and collective action
against the American  attempts
to convert the Indian Ocean into
a hotbed of trouble. Now; the Go-
vernment of India in this connection
should also tirelessly try to ensure
the success of the proposed. inter-
national conference on Indian Ocean .
to beheld at Colombo and weshould |
emphatically demand the  dis.
mantling of the Diego Garcia and j
other bhases in the Indian Ocean.
In this we can enlist the support of
even the Gulf countries because
Diego Garda is' being developed
as one of the main bases for the
Rapid Development  Force. the
primary aim of which is to capture
Guif Oil fields.

On the Afghan issue the only
course open to US is to find a political
settlement. I fully support the sober
stand of the Government of India
on this issue: So long as the Afghan

[ S
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issue remains uasolved, it would.be
used as a pretext to dump all kind
of arms in the Gulf Area-and also
in. Pakistan with its daagerous-con-
sequ nces,

Now, coming to the non-aligned
movement, in the non-aligenment
Foreign Ministers® Conference' held
in Dethi, even though there had
been a compromise on a number of
issues which came up for discussion,
I should say that, by and large; the
Conference was a success in the sense
that the unity of the non-aligned
movement could be preserve. But,
I have a feeling that on some of the
issues, India had not explained even
its known position in various meetings
of the Conference. In the Conference
of this nature in the end, we may have
to come to a consensus on vaious
issues. But that does not prevent our
representatives from arguing our case
and in explaining our pasition. I have
a feeling that this did not take place.
How, there is a deliberate attempt to
divide the non-alignment movement,
Some countries in the movement
are taking up positions incompatible
with the basic principles of non-
aligned movement. I have a feeling
that, in the name of ariving at
consensus some of the basic principles

like anti-imperialism are being diluted

I wara the Forcign Minister
against the concerted move by certain
countries to softenr the anti-imperialist
content of the non-alignment move-
ment.

Even if India is isolated on some
issues, we should uphold the basic
principles of the movement. The
anxiety for consensus should not end
in appeasement and surrender of

basic principles.

MR. DEPUTY-SPEAKER: Shri-
mati Usha Verma.

Before you begin, I would like to say
that every hon. Member willtakeonly
five-ntirrutes hereafter. The Minister
will  reply to the debate' at 14—g0
hours,

Shrimati Verma.
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SHRI DAULATSINH]JI JADE-
JA (Jamnagar): Mr. Deputy Spea-
ker, Sir, Irise tosupport the Demands
for Grants of the Ministry of Ex-
ternal Affairs. Sir, I will restrict my
observations to Chapter VII of the
Report and that too a part of it. It is
encouraging to note that in the last
year India has paid greater attention
to Latin America. There has been
an increase in cultural and trade
discussions and this happy trend was
stressed by the fact that for the
first time since Independence at the
Republic Day our chief guest was the
head of a State from Latin America.

Sir, under the leadership of Mrs,
Indira Gandhiour contacts have been
increasing with Latin America and
Ilearn that this interest is being app-
reciated and will Dbe reciprocated.
Possibly an obstructing factor on
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closer relations with Latin America
is thefinancial constraints imposed on
the Ministry of External Affairs.
A colleague of mine mentioned about
this yesterday but just for an example
I would like to draw the attention of
the House that U. K. spends almost
Rs. 400 crores on its establishment;
Japan spends Rs. 1021 crores on their
establishment. A small country like
Malaysia spends Rs. 57.5 crores
whereas we are only able to spend
Rs. 54 crores for our External Affairs
establishment. I only hope a welcome
step would be there and more funds
would be allotted for this purpose.

Sir, as early as 19°8 Mrs. Indira
Gandhi said after her tour of Latin
America that it was essential to
establish in India a Latin America
Study Centre so that our people are
encouraged to take interest in the af-
fairs of the Latin American countries.

Even earlier, Pandit Jawaharlal
Nehru said ““Even though India and
South America are far away from
each other in geography--in the
geography of minds, we are close to
each other.”

Therefore, it is sad that not
enough action has been taken to
realise the far-sighted ambitions of
our two heloved leaders. In spite of
Mrs, Gandhi’s desire and under-
standing of the necessity to open
Latin American Studies Centre, to
this day not a single University in
in this country has been directed to
mpl ‘ment this important m-:asure
of understanding. Without any form
of support from the Government or
from the UGC, it is very heartening
tonote thattheintellectual community
have been making their small and
significant efforts.

One such consistent effort has
been by Dr. Narayanan of the
School of International Studies at the
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Jawaharlal Nehru University, He,
with his cnlleigues, has formed a
Cell to pursue academic interests
with Latin America.

In comparison with such efforts,
the Government should note that in
every Latin American country there
is at least one University which has
got a full-fledged Indian Studies
Department. It is also unfortunate
that on our part, we have never
responded favourably to increase Con-
tacts with such universities or enco-
uraged them to continue their efforts.
It immediately brings to mymind
the good work that is being carried
on by various individuals in Latin
America to promote relations with
India. I mention a few names and I
hope that the Government will
direct the concerne:d Embassies to
take note of them and to associate
them more with our organisations
and even invite them to India. They
are:—

Madaje Hilda Chen Apuiyi of
Costa Rica

Senior Vicotor Ben Tata of Venezuela
Senior Victor Uriquidi of Mexico
Madame Rene Clura of Argentina

Madame Anita Fernandini De Na-
ranjo of Peru

The interest which they have shown
towards us, towards our country, tow-
ards our leaders has been very hearte-
ning indeed.

MR. DEPUTY SPEAKER: Ha-
ve you taken due permission to men-
tion the names here ?

SHRI DAULATSINH]JI JADE-
JA: Tam sorry; I will take it, If the
Government recognises such enthusi-
astic individuals, it would Jead to
greater personal contacts between
India and Latin America.
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Shri. Daalat Sighji Jadeja}
Sig, I.would 'like to craphasise that
Latin. Americasis probably the only
part of the world which has:no his.
torical, political, religious or racial
bias against India. It is an area full
of excellent possibilities for India.

Latin America also happens to
be-a large group which supports the

Non-Alignment Movement. Its 24.

votes inthe United Nations have ass«
umed ‘increasing importance, as they
tend to'strongly align themselves with
the-Third: World. It is all the more
surprising  why the Government
jgnores such positive aspects of
Latin- America. One usually notes
that more time isspent on less crucial
countries than on the possibilities
open in cultivating better relations
with Latin America. In this context
the Government is well aware of the
growing importance of Mexico and
Venezuela with regard to the supply
and control of oil.

Even on the symbolic plane,
India has not given sufficient 'impor-
tance to contemporary events in Latin
America. In this year, the Bi-Cen-
tenmial Celebrations of Simon Bok-
var are being held all over Latin
America and the world. Bolivar is
their equivalent of our Mahatma
Gandhi. Yet we have not even
issued a Postal Stamp in his memory,
An Indian visitor in Latin America is
usually surprised to see streets and
various public places named after
Indian leaders. There is no reeipro-
cation of these- graceful gestures on
our. part, It is time we: thought of
these small endearing things.

Iam quite sure that the Govern-
ment i3 aware' of the plans of the
Andean Group of countries to spend
40 Dbillion dollars in the next few
years in a concerted plan of develop-
ment.

In this context, already, Korea,
Japam, Chine and'a few Asimn and
African countries have: offered their
enthwsimstic participation. Tt is there-
fore surprising’ why no interest has
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beenrshown byiIndia andowe-varims-
usr i and. private- sector uniteto-
e - the-possibilities: of partici-
pation im:these- plans:

It would -be a mistake to assume
that latim America can wait till we
have time to develop our relations
with' them. Vacuums are not lefs'
alome. A-good: example is of Canada:
which has in-the ast: decede emerged-
as amajor economic partner- of vari«
outs: Latin American countries. When:
Canada could break with its histori-
cal and economic ties to concentrate
on Latin America, there should be no
problem for India to emulate its
example. The excuses of distance,
language, etc. are not real barriers.

The present time is most oppor-
tune for us to concentrate on Latin
America. Such efforts will be propor-
tionately more rewarding than else-
where. Latin America isstill a.partof
the developing world. There is am-
ple scope for India to be associated
and trading aad cultural ties endure
longest. It is not enough to send afew
Trade Delegationsand Cultwral Trou-~
pes- in a haphazard fashion. There
must be a conceried drive, with
specific targets and supervision of
such efforts so that further time is not
lost.

The Government must initiate
steps which would make it worth-
while for individuals and industry to
explore Latin America and its possi~
bilities. Incentives must be granted for
this purpose. The various concer-
ned econamic Ministries must co-
ordinate their efforts to this end. If
we fail to understand and respond.to
to the Latin American countries to-
day, I may warn you that tomorrow
may be too late.

SHRI A. NEELALOHITHADA-
SAN NADAR (Trivandrum): Sir,
as we all know the foreign policy
was kindled, generated and carried
forward during the days of our great
strugglo for  freedom. At that
time we had a loverfor liberty not
only for our own people but for
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.almost.all the ‘people of “the world.
8o, we ‘expressod-oursympathry and

for ‘the liberation meve -
.mvents launched in ‘Afriea :and -Latin
America. Fhat means we have
been a part of the world struggle
- agamst ‘e imperialism. Our free-
-dom straggle is a part of anti-imporia-
Ham.

The question now is whether the
world is free from: the . threat of a
imperialism. When we were .strug-
-gling for freedom . from imperialism,
imperialism was trying to dominate
the world. Even today imperialism
has a design to doumnate the world
in one way or anether. Are we ablc
to carry on the struggle against
imperialism as we were carrying on
before ? 'In this background we
should view the world questions
and the questions around us, whether
it is a question of Diego Garcia,
whether it is a question of arms sup-
ply to Pakistan by the TU.S.A.
‘or the question of the 'U.S.A. and
China having access to India sub-
continent. Many hon. ‘Members
have “already elaborated the point of
Diego Garcia. I do not want to go
into it in detail. But I am more
anxious about one point. Diego-
Garcia Island is very near to Kerala
and the American warships, naval-
vessels ‘and nrilitary aircrafts vcan
reach ‘Kerala from Diego ' Garcia
within ‘no time. The question is:
are wesincere in our effort to carry
our -struggle against the United
“States “imperialist forces which are
sterrountding ‘' most parts of the ‘world
whether it is 'from North or from
‘South ? ‘But I am sorry to peint
out that now we, particularly thet
Government of India end the ruling

at the Centre and mostof the

, -are teying to divide the-anti-
imperiadist forees even' within India.
the "reoent ‘decision taken, I do
ot know offfcially -or unofficially,
by the Government of ‘Indiamdm::
ruling party tomake cleavageint
IndoRwussian 'Friendship  organiza-
sions gnd ‘Indo-GDR Friendship

CHATITRA 10, 1808 (SAKA)

Ext. Affrs. 814

Organizations will only ‘help the
imperialist forces. The Government
of India is nmow welcoming ‘the
multi-nationals ‘on Indian soil - with
all' encouragement. Who are “these
wrulti-natiomals ? Fhese mutiti-
nationals are part of world imperia-
lism, What is world imperia-
tsm and what are capitalistic
forces ? The world oapitalist: forces
are part of the workd imperiakist
forces. Today, the Government of
India and - the ruling party are not
sincere in their efforts to carry ‘on
the anti-imperialist struggle. With-
out liberating our economy  from
foreign  dependence, ~we cannot
follow an independent foreign policy.
While speaking in the Constitwent
Assembly in 1947, Pandit 'Jawahar-
{al Nehru, the Chief architect of
India’s foreign policy clearly stated:

“LUltimately, foreign policy is ehe
outcome of economic palicy : and
until India has properly -svol-
ved her economic policy, her
foreign policy will be rather
vague, rather inchoate and will be
groping.”

Again, replying ‘o 'the deba'e
on foreign affairs in Lok Sabha in
1957 he stated:

“Any part we want to play in
world affairs depends entirely
en the intemal strength, unity
and conditions-of our country.
Our views might create some
impression on athers for the
moment but they will attach
importance fo our voice only
in proportion to the

they know we have. There-
forc, both from the point of
view -of our primary needs and
from the point of view of any
desire we might have to play
a.part in world affairs we
have to pay first attention to
onr own country’s aflzirs.”

May I ask frankly whether 1the
Government of India, the ‘Prime
Mimister, IShrimati  Imdira  Gandhi,
or her party at the Cemtre
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and most of the States are sincere
in their efforts to solve the problems
our coun'ry is facing today? Are
they sincere in their efforts to keep
the coun'ry united? They are not.
I am sorry to say that her Chief-
Ministers in most of the Sta'es
are promo'ing parochialism. The
Chief Minister of Kernataka ; Shri
Gundu Rao is supporting the move-
ment against the Tamilians and
Malayalees at Bangalore and the
Chief Minister of Maharashtra,
Shri Antulay, is supporting the
Shiv Sena and  blessing the Shiv
Sena, who are a'tacking the South
Indians of Bombay. How can
the ruling parly and the Prime
Minister and the Government of
India keep the coun,ry united and
project a strong India tothe world ?
This is the question. Our cxperi-
ence with Shrima'i Indira Gandhi
as the Prime Minister from 1966
onwards have been ....

MR. DEPUTY SPEAKER
Just now you condemned parochia-
lism, but you were be very much
afraid because Diego Garcia is very
near to Kerala particularly.

SHRI A. NEELALOHITHADA-
SAN NADAR : Sir, she is not
having any commitment to any ideo-
logy, she is not having any comit-
ment to individuals who stood with
her always. That is her character
and history. How can such a
leader promote the interests of this
nation and provide a leadership as
was done during the days of Pandit
Jawaharlal Nehru, Shri  Krishna
Menon and others ?

1 do not want to prolong my
speech further. Today, there s
lack of clarity, lack of commit-
menyt to ideology, and lack of courage
and capacity. Our leadership today
is unable to mobilise to world opi-
nion against the United States,
whether it is the question of Diego
Garcia, whether it is regarding the
questior of arms supply to Pakistan ,
whether it is regarding the question

—— - | — N
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of the US-China axis in the India
Sub-continent, because ofour mora!
weaknesses, our internal weaknesses,
we are unable to pose this question
and mobilise world opinion,

Sir, Pandit Nehru had always
placed before himself an Asian ap-
proach for the world problems
against the European approach
which was based only on power
blocs. But now we are able to
carry on that Asian approach ? Let
us take the example of Iran-Iraq war.
Two non-aligned countries are
fighting against each other. the Gov-
ernment of India able to take the
lead to bring these two countries
before a table for a settlement ? the
Report of the Foreign Ministry 1980-
81 itself clearly states:

“Attempts were made by the
United Nations, Islamic Con-
ference, the Chairman of the
PLO, Yasser Arafat and by a
group of non-aligned nations,
with whom India was associated
to bring the conflict to an
end. Their efforts, however,
failed to make any headway as
both Iraq and Iran adhered
to their respective positions.

Sir, see the pitiable situation in
which India is placed, how our a ini-
tiative is lost which we were having
during the days of Pt. Nehru. Sir,
I am sorry, to point out that the
Non-aligned Conference of the
Foreign Ministers held in the New
Delhi recently was a failure as far as
India is concerned, because India was
unable to pose the questions like
Diego Garcia, United States Arms
supply to Pakistan. India was un-
able to pose the question of the im-
perialist threat to the whole world
and world peace and the threat to
India. Then some of the friends
both on the other side and this side
were saying it was a success as we
were able to keep the unity of the
non-aligned movement. May I
ask, Sir, unity for what purpose ?
Unity of the non-aligned movement
is necessary to fight imperialist
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forces. But I am sorry to point out,
Sir, thatsome of thc agentsof the
imprerialist forces are now included
in the non-aligned movement.

Let me conclude reiterating the
words of the great Panditji, who is
the architect of our foreign policy
and the maker of the modern India.
On 15th August, 1947, the precious

day of Indian Independence,
giving a message to the Press he
said :

“At this sol>mn moment when
the people of India through
suffering and sacrifice have
secured freedom, I remem-
ber, the Constituent Assembly
of India and dedicate myself
in all humility to the
service of India. *’

Again he continues :

“It is a fateful moment for wus
in India, for all Asia and for the
world. A new star rises; the
star of freedom in the East ;
a new hope comes in your
being. A vision long cherished
materialises. = May the star
never set and that hope never
be betrayed”,

That hope should never be betray-
ed. That was the desire of
Panditji in 1947 on the very day of
freedom. But I am sorry to point
out, Sir, Panditji’s hopes were
betrayed by nobody else, but his
own beloved daughter, Mrs. Gandhi.

I cannot support these demands
for grants which have arisen out
of that betrayal. So, I oppose the
Demands for Grants.

SHRI NAWAL KISHORE
SHARMA (Dausa) : Sir, on a point
of personal explanation.  Mr.
Nadar has referred to the attempt
of the Government of India and the
the ruling Party about
dividing the anti-imperi-
alist forcesin and outside the country
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and thereby he has referred to the
ISCUS and other organisations.
Because I am associated very much
with the Friendship Society, FSU,
Friends of Soviet Union and as
an organising person I know  this
allegation is totally false and absurd.
“Friends of Soviet Union  had been
organized entirely by Members
of Parliament and ex-Members of
Parliament. I further want to say
that it was done in view of the align-
ment of reactionary forces.

SHRI MANI RAM BAGRI :
(Hissar) What is this, Sir ? What is
this personal explanation ?

SHRI NAWAL KISHORE
SHARMA : Therefore, this allega-
tion is entirely false, malicious and
motivated.

SHRI MANI RAM BAGARI :
Why have you allowed him?

MR. DEPUTY SPEAKER : 1
have permitted him. You cannot
question me.

SHRI MANI RAM BAGRI :
You are also not above the rules.

MR. DEPUTY SPEAKER :
Now Mr. Ajitsinh Dabhi,

SHRI AJITSINH  DABHI
(Kaira) : Mr. Deputy Speaker, Sir,

to foster and maintain friend-
ship with negihbouring countries
has been a permanent plank of

India’s foreign policy, But our
neighbour and cousin Pakistan, which
was bornout of the samc mother,
viz. India, has proved to be a hard
nut to crack in  our foreign
policy. Thisis despite the fact that
India has alsways followed a policy
of peace, and of defente.

After Mr. Bhutto restored demo-
cracy in Pakistan, the prospects of
detente were visible. But the regime
of Zia-ul-Haq has pushed these
prospects of detente back. The
present military rule of  Pakistan
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heeded by Gen, Zia-uliHaq have
yested irterest in keeping the Indo-
Pak tension-at a high pitch, because
‘only in that-way they can dominate
“Pakistan’s donrestic ' pohitics, and
also justify the diversion of a major
‘part'of that country’s financial
resources, towards defence and a
defence related matters. The -poli-
tical supermacy of the present mili-
tary rug:-: depends to a ‘great extent
on the highievel on the tension ‘with

India. That is why there is the cry-
wolf, viz, that India has increased
its -military power to attack Pakistan,

Gen. Zia isthe head of Pakistan’
a Muslim nation. He had joined
the Islamic  Conference at Taif;
and along with the heads of the
ather ‘Muslim nations, he hastaken a
vow to liberate Jerusalem. Therefore,
now the cat is out of the bag ; thatis
why.Zia wants to equate the issue of
Kashmir with the isgue
of Jerusalem. That is why Gen.
Zia recently made a statement in
the fashion of ** . He has made a
palpably false statement that 809
of India’s troops are facing Pakis-
tan. India must be wide awake
against this cry-wolf,

The BJP Prestdent, Mr. Atal
Behari Vajpayee knows well that
Pakistan hasinvaded India twice
in the past. When under the leader-
ship ofour hon. Prime Minister Mr.
Indira Gandhi, ndia *had  beaten
back' the Pakistani invasion in rg7i,
he had compared her to Goddess
Durga. But the same Mr. Vajpayee
niow playing the role of a friend of
Pakistan, demands from Mrs. Gandhi
evidence, proof that India really faces
an external danger. In the face of
Press reports including the rAm-
‘erican that Parkistan is muking
masyive .arms build up with ‘Am-
~crican hodp, the pro-Pakistan stance
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of the BJP -seems to be a sheer
hypocrisy.

It is-said that our foneign policy
is tilted towards Russia. This cri-
ticism ' does not bear ‘truth, We
should all remember that non-
alignment is not a simple neut-
rality; nonsalignment has come -to
connote independent thought and
action. Russia is our great friend
.and has proved to be a friend in
need during the Bangladesh war in
1971, yet our hon. Prime Minister,
Mrs. Gandhi had refused to endorse
President ' Brezhnev's concept of
Asian collective security and had ex-
changed Ambassadors with  com-
munist China,

Take the recent issue of Af-
ghanistan. When the Russian troop$
entered Afghanistan, immediately
our hon. Prime Minister ‘Shrimati
Indira Gandhi declared fearlessly
and with conviction that India was
opposed to oragainst the presence
of foreign milifary troepsin any
country. Fven during the recent
visit of India by President Brezh-
nev, India had stuck boldly to its
own guns against Russia, one of the
Super Powers of the world. The
strength of the non-aligned move-
meantlies in independent thought
and action without sacrificing the
nation’s self-respect and sovereignty.

It is no wonder that self-proclai-
med disciple of Mahatma Gandhi,
ex-Prime  Minister Mr. Moraji
Desai’s mean attempt of scuttle our
treaty of peace, friendship-and co-
operation with Russia by proclai-
ming on the even of President
Brezh- nev’s visit to India ‘that
Russia instigated him to
attack  Pakistan, has proved
abortive. The recent Non-aligned
Conference of the Foreign Minis-
sters in Delhi'to which India playwed

**Expunged as ordered by the the Chair.
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the host has brought a considerable
stature and influence to India in
the comity of nations. Our Foreign
Minister, Shri Narasimha Rao deser-
ves hearty congratulations because he
has succeeded in making this Con-
ference a great success. In the midst
of conflicting pulls of pro-American,
pro-Russian, pro-Islamic countries.
Mr. Narasimha Rao has skilfully
steered clear non-aligned movement
and prevented its polarisation into
Soviet and non-Soviet blocs through
his deft handling, India has been
able to reactivise the non-aligned
movement at a time when its raison
d’eire was called into doubt. So far
our hon. Foreign Minister, Mr.
Narasimha Rao has played a com-
mendable role in solving the im-

broglio of Iran and Iraq in West
Asia.

Again the efforts of India to get
implemented the U.N.O.’s resolution
no. 242 regarding Jerusalem are
being praised in the Arab world.

MR. DEPUTY-SPEAKER : You
are going inte details. Other members
have to speak from your own party.
The Minister has to reply at 2.30,

SHRI AJITSINH DABHI
India is opposed to colonialism of any
kind even though it may be from
America, Russia or China. But the
question of the independence of Nami-
bia in Africa must a'frac. our specal
attention, not because all the politi-
cal parties of India are supporting
Namibia but because it involves a
vital issue of racial discrimination—
apartheid, which is a sin against
humanity. In order to continue its
illegal occupation of Namibia, the
racist regime of South African Govern-
ment is perpetrating atrocities on
the black people of Mozambique and
Angola who are supporting the
black people of Namibia in their
struggle for independence. Pandit
Jawaharlal Nehru, India’s first Prime
Minister was one of the founders of
the non-aligned movement. As 1
said, non-alignment connotes in-
dependenee of thought and action

{J.S.—"ll
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even if it meant that one has to go
alone. Pandit Nehru had said about
non-alignment :

“India will follow it even if
there was no country in the
world to follow it and even if
it meant thatwe have to plough
a lonely furrow.”

This is exactly what our great
poet Tagore also said :

afe d TF WA FH AT UE,
q® TFAT qNI, OFAT FA L, TFAT T

Despite the displeasure of the
ASEAN countries, India had re-
cognised the Heng Samrin Govern-
ment of Kampuchea. But because
of Chinese support to the Khmer
Rouge, India was to some extent
isolated from the ASEAN coun-
tries. But India hopes stll that
some day the ASEAN countries will
understand India’s stand. Now five
ASEAN countries are reported to
have met and made a collective move
to pursuade China to derecognise
Khmer Rouge Government of Kam.
puchea. Therefore, India’s stand on
Kampuchea stands vindicated. This
is an eloquent reply to the clamour
being made in certain quarters In
India and abroad that bhecause of
our foreign policy of non-alignment,
India is being isolated.

With these words, I conclude.

SHRI ABDUL SAMAD (Vel-
lore) : Sir, first of all, I want to
congratulate Mrs. India Gandhi’s
Government  for re-establishing
the image of India in its correct
perspective in foreign countries and
appreciate the laudable work done
by the Ministry of External Affairs
under the able leadership of Hon.
Mr. Narasimha Rao. Of course,
there may be some difference of opin-
jon here and there, as for example,
in the approach of solving the dif.
ficult problems like Afghanistan op
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Kampuchea. But one thing must be

recognised that India has taken all

efforts in the everall interest of world

peace, in keeping up the best traditions
of our country. I wish and pray
that India’s initiative and efforts
will bear fruit in vacating the Russian
troops from the soil of Afghanistan
in the near future.

In the comity of 154 free and
independent sovereign nations, 42
are Muslim countries, Nearly one-
third of independent countries in
the world are Islamic countries. India
as was rightly pointed out by our
illustrious Prime Minister recently,
has got the second largest Muslim
population in the entire world, next
only to Indonesia. Therefore, I think
India has got a moral responsibility
to take interest in the affairs of Muslim
nations as well, :

We need not feel shy about any
adverse propaganda carried out by
certain interested parties against
India.

Mr. Deputy-Speaker, Sir, by giving
prominence to the cultural, social
and religious activities of r2o million
Muslims in India and providing
facilities to raise the voice of the true
representatives of the Muslims of
India in the forum of Islamic
countries, we could not only smash
the false propaganda of our
enemies but also establish very good
and cordial relationships with these
countries situated in the trategic
areas of the world,

When I had the occasion to visit
some of the Gulf  countries
recently, I was able to find
immense good will and regard for
our great country and venerable
admiration for the leadership of
Mrs. Gandhi. But, whether we have
understood the real feelings of the
people correctly and reciprocated in
a fitting manner is to be verified in a
passionate manner.
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We should not forget that more
than a million citizens of our coun-
try who are living in and around
Gulf countries, are not only earning
their livelihood but also sending about
100 million rupees of their hard
earned foreign exchange to India,
per day.

Sir, these developing countries
have immense potentialities and even
the most developed nations viz with
each other to export their goods
and man-power and attract their
capital. But our efforts, I should
say, in this direction are miserably
poor.

The entire requirements of these
developing countries—men, materials
and machines—could easily
be supplied by us. But very scant
attention is being paid in this regard.

By strengthening our age-old cul-
tural contacts, clearing the clouds of
suspicion, assuring our cooperation
and establishing friendship on a
sound basis, we can easily double the
export earnings of our country. For
achieving this object, a thorough re-
orientation in our dealings with these
so-called NANA countries should be
done,

Lest I should be misunderstood,
if I plead for sending Muslims
as jour Ambassadors to Muslim
countries; I would say that if that is
not possible, at least let the
second man in our missions in the
Muslim countries be a Muslim.

B

I am sorry to point out one of
the blunders committed recently by
our missions abroad. Jamaate Islami
of India held their conference at
Hayderabad during the last month.
They were making preparations for
that for more than a year. They
have invited certain religious digni-
taries in Muslim countries. At the
last minute, some of the most respect-
ed religious leaders and Ministerg
were refused visas to visit India an
participate in the Conference.
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Sir, T want to make it clear tha.t
I have no brief for Jamaat-e-Islami.
But is it fair on the part of the
Government to allow them to hold
their conference and send messages
also wishing the conference success
and not allowing the foreign reli-
ous dignitaries to participate in it?
Even in this respect a uniform policy
was not adopted. It seems at the
last minute, some dignitaries from the
kingdom of Saudi Arabia were able
to participate in the conference and
not the dignitaries from the Gulf
countries. Sir, I was able to assess
during my recent visit, what amount
of goodwill we have to lose by the
act of some of our missions abroad.
When those people ask through the
columns of local papers, when they
have issued more than 300000 visas to
the people of India to live in their
countries, is it fair on the part of the
Government of India to deny visas
for three religious personalities to
visit our great country ? Sir, really
speaking we have no answer.

But it is heartening to note that
our Prime Minister is to  visit Kuwait
and United Arab Emirate very soon.
I wish every success for our Prime
Minister. This is going to be a timely
visit. I hope and trust that the visit
will definitely strengthen our friend-
ship and relations with Arab countries.

Sir, there are very many important
facts to be related about Arab
countries. Since there is no time I
commend the memorandum recently
submitted by the Kerala Muslim
Cultural Centre in Kuwait, United
Arab Emirate and qatar through
the Governor of Kerala, for the sym-
pathetic consideration and speedy
implementation by Government of
India.

Sir, one more point and I have
done. I would like to point out the
dearth of propaganda material in
Arabic language. In the report pre-
Eared by the Ministey I could not

nd a single line about the distribu-
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tion of propaganda materials i«
Arabic language.

Recently our Prime Minister
made a very illuminating speech about
Islam in India, during i5th centenary
of Hijra celebration in Delhi. I
wonder how many of our missions in
Islamic countries know about that
speech.

I would request the External
Affairs Minister to get it translated
into Arabic and give adequate pub-
licity to the speech in the entire
Arab world beforc our Prime Minister
visits that area. I further appeal to
the Minister to bring out at an
early date a well got up Arabic weekly,
espousing the cause of our country,
to be distributed in all the 14 Arab
countries and 3o other Islamic
countries as well.

Sir, with these words, I support
the Demands of the Ministry of Ex-
ternal Affairs.

= TW carR afsr  (TEEETS) o
IqersT WErRT, @z wgr g oW
qan &t wymreg secsa  fegfa
g Tun wgmwfwedl & Ao g
aar sfqgfear 7 ey drames o
g g gafer &1 aw & f5 Somew
HYTAT 41 FIAA F IIAR HAFAT
¥ fagr ol masw & wifas gonfse
fase & foe 9 FT & wEFAT &
fasag & faqg & ® A AT
amifsts gl ¥ frafor & fag
farar st w1 & ) g W & few
qg oF T faear @ oamw g o
asr wafaaY w1 g freAweAs w@iK
waTAg @d "ied qid ¥ faas
& ofrgr WX ARIFT AT AT AT
@ g

adr 78, §% adr wiwar gfar
¥ Premea o Efrde W T
AYAT THTT THA FT TR FT G
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€ | IO W@ J I AT F oA
wiAT Arfwsa A dfas wfam &
afg #T & dq% F FAAR WG F
TC-TAFTA FY AT AT Fr B
fer @z s i aw g v A
g7 wIar wAafas W Efas  gTs
A F OHRT AG B OHF € |

oy qfefeafeat 7 @wad oF
Tg & gardt wwR 7 fare g@Ar AR
saragifes Aife & 97 FANRE 71
q4r fvar € 98 gugdlg € St
gfeer At & wger § gl wER
q, ok " fadw A& 7, fag
qFar & wred Fr Fhrard @faat ag
T FT W #1 gfqwsr Fp agiar g,
st f& staar W ¥ frg g4y 4,
IgF fqa § FF Far$ ] E A

feedt 7 g & # guaz-fradw
M F HRFET  F IIATIAT Ao
qGT AN §E & | IW HEAAT N
81 I F warar 22 wfafo-afaffy
ATl Wik 15 gaF gfafafa w=a
T oqrr feror g1 1 I gEAEA O
qQ1T ¥ qqrs, SO, § FH AT H
T ygmar fadr 1 1961 7 qE-
facaer 39 & wuw fuaT y@aq &1
@udf gz wam & faw 11
w2y #1 U fade mwlgdwa o
gar, faudt wemarar gt fadw
qdr 7 #1 s gAX wary qAY F
ggst Harfag fear o rz-faddw
W F WA FT WErAAT FYA O
wred & fasaerar st s <=TAar-

wmE Afgdl 1 [T WH qwYT FY

L

T} YWAT ¥ T FaA wifer-
qreic AT THT R TR OFW T
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wzz fadr & afs waw wifes
fagre & fafaw qgegat ax o amo-
oG gE & 1 FE, FAT A agE ¥
ageagel fewm & weaew ¥ Arforat
T Fr T E |

from ws =4 7 gary faw
Harsg § oY IM F 1A A4S
gegey Toifag foxr & 3z W uw
soST i oard g | ;g qrfesaE gy
R AR AT, GEF WX SR
g, SA% [T H-EFGT W wfEa-
&7 9T F@F FT F, W gAL why-
wifet § 73t W1 &7, 7B HEEA
FAm g )

Sigt @F QrfEEST F1 yEER
gofr & faear suFs 1 & 1 Sigr °F
fagwr wargg &t FoEe A &0
¥EITT g, &4d FOT 90 §IEqT A,
AE THT F G & W@ B 4T FAT
& wq F Vg F——Waw &1 AR W0
BiT Fi——zo&r HAF Pryr &
famgin zasr wwdga wg0 fFwur g,
34T wraeg ¥ A wrfadi & o&d
FE T 1 AT AT WESA™E AT ATEOT
faigrar 1 90 | 0F GEE Ti IEA
sgi f& wifi & Fm Far =Tfgw
Afrq gl wed s gwarfaeE
F T N & TR FET (F
wfgs ¥ F7 a1 Irfge | 8 a7
¥ I weq s 7 oFf e
iy gt garg | sigt aF AeHe A
g &1 wrEg g, A0 yWEEIE
S5 g 9% & 5 qur awar or
sS4 wads Fr foileeas arEf
F afaffe & 1 = qwg ¥ T
qAE waEar # wig w1 fedr
¥ A Hig§ WAAAT AET w1 8 |

T AT ¥ & FEgAr Agan g
fo wgf a5 o ¥ gAY el
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F @ & g% @9 AR ¥ wiiww
WATH AT FA B0 Fiww A
§ ) wf fegmwsgae ¥ gER
wsafy  &ifvaa ®g wT &
I g & A9 = A5(Aq 4&F WO
wiftags & §F wa IR AR
waea gu f9qd w6 a0 aw &
HeaRgl ® OZFar0 W g, HWiwdd war
g AR A EsT ol @

adr adf, qI7 U AAGET F
GFEEY H WA & Ai{q TFER €902
&\ WRAT TS T OHALE F7 @A
FW ¥ fFo arost wd & md
AN w0 W AW H0 FdAw P
qr FfEa gATH HTHRT Fi qIE
W HAQAT F A & wIq faar
TAT FNTHET TG ZEHT AW W
FEH A QT wd e mE SifE
garR s feat & fasde g0 ar
fadwr war 7 g fz fear &
T G H W ®H ¥ KT BAIT
g i 4l WAGET F A AT
Yy Y a9 g dg facga Evee
® &

TH FFR & AEFT W F HF
wiedl & gote §E W@ & ) gnr
wsrepfor gmd wfedi § ) & oR
Safqamare & fasts g7 st

MR. DEPUTY-SPEAKER :
Please conclude. I will not allow you.
I have told you that the Minister has
got to reply at 2.30.

i v o cFor o wEl T
wIy B w1 weyew §, gAre fadw
O w2 9% § 5 w7 wF w3 6%
fofrefia &1 wmar o7 5 gar
& A Foiid ¥ O B2 qewt uT
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A FEAT FT AT § IEH AT AT
et Ag W7 & 97 A7 Agl 9%
wife #r TaAr war qgfewsr §
SRt gF TINET AW WFET FT-IqAN
F W F w19 AT AR gEERET A
arg g, gT #a ¥ (A alx & oo
EAST AT gF & s @ ¥
T F q F weT #r Aifa faeger
oz g1 gwrhy g ", sEdy
e @Y ok fadw mdr ¥ o
% 7 famr @ f& ag wmar
Fer€ & ag, TwArfas aaiaw &
& g fovar o1 wFar 5 e W
Te-facder wee F e W Fdy
faeare & ==t g§ @1

T 9 WKl ¥ wiw &, 4fF
o ARg A ¥ @ § AR ¥ way
gy W Al @@ aqmr gL

MR. DEPUTY-SPEAKER
Why can’t you conclude ? The Mini-
ster is going to reply at 2.30. You
dont’ want to hear him ? I am going
to call the next speaker, Acharya
Bhagwan Dev.

st T o qfET - TE darew
1 wim & fag o gaufe <@ wE
t SeF AT ST wfaw o

wrEd Wam @ (weA)
Iarener  Agiaw, fadw Harwm A
HqOM & I, KT HATT FT GIELH
# @I gU wie Agy & 5 qiw
frae & wiwor wRCT ® F, TR F
§MT AT g

gvr fadw war ifgas el
& §iX g 9TT WTCIONGT Far Hrwdy
QT WY & Agea WX wrRwT #§
wr w14 ¥ @ § % feg A
uirre & st & | ogh @% @it
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[wrard waara ga]

& QI §, S FT GAEATAT WY
ggd gy 9z wAlr & Q@ awar
g 13 A fRar wAaaq & fag amm
TE § W SEER AT AT G E
ggre 7 fradt € g 7T gEEd
g afe a5 faqw garadat v ")
¥ 7 faeqe @ Stra, @ AT "R
A& & 1 9 fade gam & "o a7
fafaw 3wt 7 #ik gak =@ 3T 7
St afafafiaar 97 w@r & o @,
AFIAIEN HIE Ao Tgo UHo--
afs s faeqre 7 7 &% a gy
ar | faedft & a1 H Fgam FEar g
FGITATE AL AET 9T Efemwe wE-
Sq 7Y fafegr @ Gov & faF &7 0
3 agt | AR AR ¥ dm o
@ nfas fadeit 372 gu & afr s+
@9 F &N F T@r A4, a1 4 g9-
a1 § fF ag ot awe am fFar s
@ E weufas ®¥ W oA @
awr fafaz@man &, 99 9¢ gom g
d agar g 5 fadw & o wra
qEFT TR AW w d@ (@
it faady @@t w7 w@ 2, & e
e AR WA § HR I 0%
fFamr &< A9 & W T W T
WX Fae Afe 97 FE § wearon
qq q@T | qg am- fafaw wfvdw
A T AR FAGT AT FFAT §, TR
TG AR A AT AEEHT A g
UF SERTT HA NOF  greq. qu
ﬁﬂalmmﬂﬁ
€ fadwr aft & woF T 3w
¥ W)L AT 99 IF ¥AT T G
§-l?ﬂ'¥’(ﬁ’€l§'ﬂ"ﬁmm@g,
JaF( WA U A aWE W faar
@ W R A e s w6
LU LI R R
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wifes feafs st o & @ gu
g8 WA AW WM FEAT 93N WK
# win Fem f5 f@w dAaww &
ford fadiw ow @artt =nfed | faw
weft o agi W @, w@wm g &
T} AW @R GF TEA N

7w 3@d fF fga&is & #=x
arn, THEET A sHA wfa qO &
fe=t # %< 3 7 a41 FwE A
# ofawd wEr welr & F gwr
SEaT § & Fmn gar fagw wamew
oz AWM F fedr a F1F afgwr
frarear & o1 fAEm=a & F1E AT
g o fagw dAawa ®d faFr gafoa
FT gl g, forgs =g woer Sife o afs-
fafeal & s fagey &1 3 &9
d qFAr TE FEGT 4T, TR AwT
gt Ffeor andr e feEw w6,
4 gAmm erfEdl ¥ 99 guoEw
FIE AT FL, AL A7 A9F (2@
F oA o '

% 9-10 a9t # Ir<r fFar &
A A7 9@ & 9T § qaEE b
SRS AT W @gt A giEam
TN TG JAT YRT A T &AW A
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¥ =gt q¢ oEfre 4 €, Afea T
&7 A T | TG T TENTLES
g ot 7 oz Tl Ad § wRwd
‘qr zrfre €, @ FE TTEEOEER
&1 Tafed T8 w0 A AR
g FTAT 937 |

wgr % fadw Hifs & "= F
a9 a7 7, T G @ FEr ™I
f& wzfrdw i Tifgg sk W
wwar # aow ST @roE AT WY
gwF  faady rrz#av:ra'rﬁ-?a-

writ w@r <@ T faw A sfy
qar A B, AfFw F I AN )@
¢ dt qf wEgw gW T dgh 9
= ff 3 fAT ] s
W@ R}, @ Ay A FT oS0 qr
foar & I@ ¥ AMT &
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@ qW & & A gaw dATHT
¥ af g, W AW & ww% wA-
T & & @I @ g A 6}
TSAET . H F FT AAAT ok FAT gHT
| & & ‘:ra’grrr&trlmﬂm
g, waTr wm | e dara
F TH U ARET § e qAT
Tifed | & AT TGT ST FT FIET03 FLQ
g ar fo= ag st w< oifesa #i
AR 9T wFAT ;I A WX M7
a & agt F dfad qrEmen @
FHET FT W E T

SHRI JYOTIRMOY BOSU
On a point of order, Sir. There are
specific rules and conventions which
we have been observing in this House.
Countries with whom we have friendly
relations, countries with whom we
have diplomatic relations, we do not
malign them on the floor of the House.
That has been the convention’ and
we rigidly followed it. Therefore, in
all fairess to this House and to
those pe0plc about uhom my hon
friend is saying .....:

WTHd IR & ;. ST Agl-
gg, 4 3 W § fogm wa7 q =@
gl T e famr §1 awTEa A

Ay

SHRI JYOTIRMOY BOSU :
I have not yet finished.

WTITY WhETH 39 ¥ AW #)
ST ¢ @ TF W & E oW
Fr grdl 7 fawsr. .,

MR. DEPUTY-SPEAKER : He
has not mentioned anythig about
you.

SHRI JYOTIRMOY BOSU :
This part should not form part of
the recor.

**Expunged as ordered by the Chair._
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MR. DEPUTY-SPEAKE
I will go throughi the proc:edings.
If there is anything will sce.

ward wrger 39 ;0 T@ | aWr
A @ g § s wafawas g

¥ wg wr g**

g 1y wifesi & wa
qFT ¥ 9T HFAG F T g
Wt 3°gR 34 affd qrAmE 1 oaw
FT & gar 4 o w0 FAqrs fwar,
OIS EgT TN IE** AT IFHT TR
EIIT q FLATE—FA I A F1 AFIT
F4T A AR ST 7 oSEt T A W
arArangy §—Fo & wegt Sy ety
F, f1g &1 g4r T WAV ALY
qr, ®idf 9T Fear fear  watew
sqrgrAg & waravedyen ) frdrer fzan
W HIT qET WEAREN FT AT
FW AT @ & THAY T AW
AFAS FIQ & | g9 qsAE FT aH
Fd & A Wt T A srafa DA )
q QX AW F YL AW FE AT
MEAT § AT TF qfFeq &1 5w
2 giffess & F787 @x #Auder
R A7 IgF W@ FI UF TG
T TP T FHAT IET § W
gfitar & sa< aga 9T @A 90
AT A1gT § 1 TH AfAF arrong
] Fe@d gAd fqQdv wifedt &
T F R &

fgrr wgravr & ©F aE wA-
QF1 997 FI7 9T W &) TAT W
fimdwar & ara w7 o€ A
feqw wat & srdar woar WRar g
afr 913 fe7 9gd@ Wi & R
iy feais dar g8 & o wgt wiandt
| qww @ fawrer s @ §—
T F gafer a7 gra &1 F g
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et war aqr-agr @ feafa o oy
& B-wader agt mwar s faer
qFT R Aitow & IR § &
famy wgar Tgar § | ag0 i feafy
e fafea w1 gro FT @ T
FIRT G547 & S0 WRAq grE aiw-
¥ 48l § § qAAAT Trgdr § o3
Fa@ T QT T o FRO g7
#F ggar T wwear g R ooy
§ F gAE WA g SR
arfure 7 frgea frar s 9 agr
1 gffeafqaqt 81 eom ¥ @ F7
FH FT | AFCE F AQ TF ST
T YHWT OSET &1 99 & W
W gHeqrd & AR TAW 3 #0
wer § oar osn s gfeww SR
wfT @Y fSd ® 9T GER
wer foar 9w g FF A
Faw X S| FE AAMS AT
gr§ afeme ¥ & uxw A §
g eufir # wiieew & g gar
FwT wrfed Wi uF gAY emfRr Wi
gea fagea w7 & @ 9o Smr

=rfgd |

™ vt & w19 ¥ faqw qgaeq
FN WA V1 @HEGT FG gY AEAI
W@l g & et & w= e A o
g ) fgy i ofear s gear
A /G § IAF B FAF WG
fgdi & afgsr s &7 sy @K
argfos waw Few & 7T o6
gag wuffs fagmw 99 9@ | wiw
F q@m N a€ &€ E SO WY,
gift 9gq T T agt W §, wife
A § AreArfedr ¥ age wa &
wiwd w8 @ w=iw agl W=
WA Tinl g7 §U 6 fagw qa™w
# A &1 ERdT FIOT § AR qg

**Expunged as ordered by the Chair.
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wir w<a § 6w Hamed &1 A
T §, 4 qGH T g WK I4 A
HITAT AT |

MR. DEPUTY SPEAKER
hri N. C. Parashar.

PROF. NARAIN CHAND PA-
RASHAR (Hamirpur): Sir, I rise to
support. .. ...

At wAfem  qrrgr  (fgarx)
ITEAT HERG, w@9 9@ aE &
g zrew Id W

MR. DEPUTY SPEAKER:
They are cntitled to some more time,
Your time is over.

SHRI JYOTIRMOY BOSU:
Please do not be too rigid.

MR. DEPUTY SPEAKER: Pl-
ease allow me to conduct the busi-
ness.

W wAvow g AfET, F9
Y T@AT AMgd AT 3H T 4
FrT # fwEr §1 7ER A FaT
Fifgd | AT, gifees@ s awar
3w § R ae wrfee § wii-wnd
% o TW A H UF HEF & AL
¥ wed & aw A& wEr
Tifgd |

SHRI NARAIN CHAND PAR-
ASHAR: Sir, I rise to support the
demands presented to this House
and appreciate the report of act vitizc
placed before this House by the
Hon. Minister for External Affairs.

First of all, I would refer to the
commendable performance that was
witnessed at the 35th Session of the
U. N. General Assembly by our
Foreign Minister. When he made his
remarkable speech on 3rd October,
1980, a number of ambassadors from
foreign countries lined up to con-
gratulate him for the rich content and
the Dbeautiful style in which it was
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delivered and that clearly outlined
the role India was destined to play
during the forthcoming months.

One of the important achieve-
ments that goes to the credit of this
country is that as a result of the efforts
made by India, UNIDO has been
accepted and recognised as a Speciali-
sed Agency of the United Nations.
This is not a small achievement and
similarly also in the establishment of
the U. N. University for Peace in
Costarica, our country had played a
Key-role and 45 countries ultimately
came to sponser that resolution and
it was passed unanimously. In this
process, we also tried to enlarge Secu-
rity Council’s membership and in
this context India made heroic
efforts but unfortunately the resistance
on the part of the world powers scot-
ched that move and most of the
veto poweres did not agree to this
but our efforts will continue to give
a larger voice to the Third World.

In the sphere of economic rela-
tions, the North-South dialogue is a
land-mark for the opening of the new
global order for economic relation-
ships. The resistance has to be diluted
and it has to be understood that the
world has entered, not the stage of
dominance, but the stage of inter-
dependence. The advanced countries
of the world are dependent upon the
Third World for raw materials, for
technical skill and for many of the
things and the fin'shed products that
are manufactured by these so-called
advanced countries have as thair
very basis the raw materials from the
Third World on which they have
to depend upon.

The World Bank has also to
change its attitude. At present, the
World Bank is supposed to be a demo-
cratic institution. In this World
Bank, the developed nations control
two-thirds of the votes and the Third
World, with a large majority of the
voting strength of the U. N. is helpless
in shaping the policies. So, efforts for
the democratisation of the World
Bank should continue.
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[Shri Narian Chand Parashar]

It is in the sphere of non-alignment
that remarkable success has been
achieved. I was listening to some of
the remarks from the Opposition side
and I feel they are made without
understanding as to what they mean
by it. Mr. Chavan was right when he
said that India has come out very
successtully out of this Conference.
I would like to read a testimony
from one of the ambassadors from
non-aligned countries. This is from
Mr. Milijan Komatina, the Yogoslav
ambassador  and the concluding

rtion of his article is worth reading
E:- evaluation and appreciation
of the whole thing that is called
Non-aligned Conference.

«The effects of the Delhi Con-
ference will long be the subject of
evaluation. It cannot be disputed that
the non-aligned cowntries have once
again said the right word at the
right time. This has greatly added to
the influence and repute of the policy
and the mmovenient, which are not only
viable and functioning, but which
are expanding on foundations which
refute anything which usurps the
rights of states and nations, and which
are capacitated to reflect the interests
and aspirations of the entire inter-
mnational community. The Minis-
terial Conference was less a land-
mark standing for the beginning of a
new phase, and more one marking
continuity based on loyalty to the
authentic principles of non-aligned
-policy , as defined by its creators at
the Conference in Belgrade.”
This is an important assessment that
has been made by a representative of
a non-aligned country. Therefore, my
hon. friends from the Opposition should
see the direction in which the move-
ment is going on and the contribu-
tion India has made by holding this
important Conference here.

I would also refer briefly, to the
relations which we have with our
neighbours. Normalisation of rela-
tions with China is important. But
‘what has to be understood is this.
Who has created this abnormality ?
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It is China which has been responsi-
ble for creating an abnormal situa-
tion by attacking our country. India
is doing what it can, what lies within
its ambit, to normalise the situation.
That is, we do not stand in the way
of China normalising che relations
with India. We are doing everything
by welcoming their teams—gymna-
sts and others—and by doing what-
ever we can. The diplomatic relations
have already been established. The
ball is now in Chma’s court. Let
China come forward and India will
go one step forward so that the nor-
malisation will ultimately be achi-
eved. But the initiative has to come
from China.

Similarly, coming to Afghanistan
it was on 27th December, 1979 that
the Soviet troops came there. The
ambassadors of the world and other
representatives at the United Nations
“have agreed that India can do more for
the normalisation of the situation in
Afghanistan and for the withdrawal of
the Soviet troops than any military
action on the part of the Western
nations - or anybody else, The- con-
tribution made by our Foreign Mini-
ster and the Prime Minister at the
Conference of Foreign Ministers of
Non-Aligned countrics in containing
this issue is a very important one.

I would also refer to the various
other efforts heing made in the
direction of having friendly rela-
tions with Sri Lanka, Bhutan,
Nepal and a number of other coun-
trics. A number of Asian Heads of
State and Asian Foreign Ministers and
others have visited India during the
last one year. This one year has been

-a very important period in the his-

tory of evolution of our policy
because CHOGRAM-I1—the Second
Regional Conference of the Common-
wealth Heads of Government—was
held here and it was a great success.
Similarly the Conference of Foreign
Ministers' of Non-Aligned Countries
was also a success, . :

With these words, I appreciate
and commend the Report presented
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to the House by the Ministry of
External Affairs.

I would make one important
observation. The Sixth Five-Year
Plan does not recognise the contribu-
tion made by this Ministry for the
betterment of or rather for improving,
India’s image abroad. It is in the
fitness of things that the Sixth Plan
should make its own contribution by
enlarging the Budget of the Ministry
of Foreign Affairs be ause our
Missions abroad are handicapped
seriously and adversely in projecting
the country’s image abroad; also
various other services are crippled.
The hon. Foreign Minister has made
Herculean cfforts, with meagre
resources, to project a better image of
India abroad. T would plead for
greater share from he Sixth Five-
Year Plan for this Ministry, for the
enlargement of the Budget of the
the Ministry of External Affairs.

With these words, I once again
congratulate the hon. Minister for
Foreign  Affairs, Shri Narasimha
Rao, for having achicved a signal
success in the Conference of Foreign
Ministers  of Non-Aligned Countries,

SHRI G. M. BANATWALLA
(Ponnani): Mr. Deputy-Speaker Sir,
there can benodenying the fact that
the foreign policy of the Government
of India is, by and large in the right
direction. There are certain areas of
deficiency, but, generally speaking,
the policy formulations are based on
sound principles and on a correct
perception of the turns and twists in
international situation and rlations.

Turning to west Asia, we have
had a principled policy that has
earned national approbation and
international appreciation. Here I
must place on record our apprecia-
tion of the sincere efforts made by
the Government of India in trying to
bring about a cessation of hostilities
between Iraq and Iran. Indeed, good
efforts have been made by the hon.
Foreign Minister. Various efforts
were made by the United Nation,
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by the Summit of the Islamic Nations
and by the non-aligned countries.
But, unfortunately, these efforts have
not brought any positive results as
yet. There is no positive response
from Iran. However, in view of the
factthat there is a positive and subs-
tantial response to these peace-mak-
ing efforts from Iraq, I must urge
upon the Government to continue
the peacemaking efforts in a vigorous
manner. India is also 2 member of
the Non Aligned Goodwill Commit-
tee, along with Cuba, Zambia and
the PLO. We wish the efforts every
success.

I must hererefer toan importar;:
aberration, to a very important and
ser'ous, I should say, anachronism
in our policy. I have moved a few
out motions on the same asking and
urging upon the Government to
sever all relations with Isracl. The hon.
Shri Ram Jethmalani was pleased to
refer to mv cut motion. However, I
am quite sure that the Government
of India and the hon. Finance Mini-
ster will not take any advice from the
hon. Shri Ram Jethinalani for,
if he does so, the Foregn Minister will
end up with a situation in which he
will have the ignominous position of
sneaking into the world capitals
surreptitiously and in disguise plea-
ding for recognition by those
States. I am therefore, sure that such
advice give by political perverts
will not be taken by the hon. Minister
(Interruptions)

The hon. Minister has said in
his report:

“A perceptible new warmth
characterised India’s relations with

the Arab world.”

This is the truth. I congratulate the
Government for this renewal of
warmth that is there. But I must also
warn the Government that there are
certain elements which want to
harm therelations between India and
the Arabs. For example, we now have
the news of some false tapes in cir-
culation in Pakistan. In one of those
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tapes, it is alleged that our Prime
Minister had talks with even Mr,
Moshe Dayan. This is a condemna-
ble mischief and I hope our Govern-
ment will come out with a clarifica-
tion and an unequivocal condemna-
tion of such mischief.

However, 1 must express my
disappointment with certain increases
in our trade relations with Israel.
We have no official trade dealings
but then the private imports and ex-
ports are on the increase. In 1970-71
our imports were hardly of the value
of Rs. 17,12,000. By 1975-76 these
imports had increased to Rs. 1,21,62,
000.Take the exports. In 1g970-71
the exports were to the tune of Rs.
67,28,000 and by 1975-76 these ex-
ports had increased to Rs. 2,71,41,000.

I must here point out thatin the
Conference of the Non-aligned Coun-
tries that we had in New Delhi
recently there was a clear call given
for severance of all relations with

Israel. I quote from the declara-
tion:
“The Ministers reaffirmed th®

need for the continued severance
of all kinds of formal and informal
diplomatic, consular, economic,
cultural sports, tourist and com-
munication relations with Israel
and invited those Member States
which had not yet broken off such
relations to do so.”

I may further quote from this decla-
ration :

“The Ministers decided to use,
in a meaningful and systematic
manner, every possible means to:

{a) weaken the Israel’s economic
capacity to continue its ag-
gressive policy;

.(b) put an and to the political
economic and  financial
suppo t given to Israel.”
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In the true spirit of this declaration
I have to urge upon the Government
to sever all relations with Israel.
It is painful to see that immediately
after the end of this Conferenc: a
press-note was issued perhaps inadver-
tently giving recongnition to the M.
Sc. Degrees granted by the Israel
Institute of Techology . I hope it
was inadvertent and the purpose
given was to get better qualified and
more qualified p2rsons in our services.
If such a press-note was given even
to enable one Israeli-educated person
to be included in our services, it is
rather most disappointing and I urge
on the Government to withdraw
the same.

Then, Sir, there is also the ques™
tion of the Asian Games.

Let it be clearly said that Israel
will not Le allowed to participate in
the Asian Games that will held
here. We must also close down the
Israel Consulate,

Sir, in view of the paucity of
time, I will refer only to one ore
point and I have done.  Let me now
turn to the situation with respect
to the Repulic of Cyprus. I appre-
ciate the balanced approach of the
Government of India to the situation
in Cyprus. The President of the Re-
public of Cyprus visited India in
October, 1980. An agreement on
cultural cooperation was signed.
A joint communique was also issued
which reiterated sovereignty, terri-
torial intergrity, unity and non-align-
ed status of Cyprus. It also wel-
comed the resumption of inter com-
unal talks under the U.N. auspices
and wished these talks success.

Mr, Deputy-Speaker, Sir the cons-
titution of the State of Cyprus requi-
res a cooperation, on an equal footing
between the Turkish and Greek Com-
msuities and this demial to Turkish
community has been the origin of the
conflict. We recall with horror the
tragedies of 1963 and 1967. It is
a good 442 that high level agree-
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ments have been reached since 11377
and talks are in progre s under the
auspices of the U.N. and we with
these talks a success.

Sir, our Prime Minister is shortly
going to visit U.A.E. and Kuwait.
We wish her wvisit all success.
The last point and I have done.
India has great stakes in the sccurity
and stability of the entire sub-conti-
nent. But, then our response to the
situation created by the military
invasion of Afghanistan has not been
in keeping with our concern for
the security and stability of the entire
sub-contiment. I must say that we
have compromised here even the role
of the foreign policy and the role of
the non-alignment policy which
India is expected to play in the inter-
national situation.

I would here conclude by remi-
nding the Government of what the
Foreign Minister of Singapore said
with respect to the role of non-align-
ment in the nen-aligred Confererce :

“QOur only weapon is moral cen-
surc. Those who insidiously
whisper in our ears *hat taking
an open and clear stand on princi-
ples will not help want to rob the
movemen? of even this weapon. .”

I hope that in the light of this, re-
appraisal of the policy will be under-
taken. With these words, 1 thank
you.

Mr. DEPUTY-SPEAKFER
Now the lon. Minister.

SHRI MANI RAM BAGRI :
rose. (Interr.ptions)* *

Mr. DEPUTY-SPFAKER : Your
party’s time is exhausted. Nothing
is going on recored. It was already
announced that the Minister will
reply.  (Inlerruptions)

SHRI JYOTIRMOY BOSU
You said five minutes would be given
after the opposition Parties speak.
You have promised to give me five
minutes.

~ Mr. DEPUTY-SPEAKER : Mr.
Bosu, your party had taken some time.
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SHRI JYOTIRMOY BQSYJ
You told me that you would give me-
five minutes.

Mr. DEPUTY-SPFAKER : You
will have to sit from wmorning till
evening. As a special case I will
allow only Shri Mani Ram Bagri for
two minutcs. He is a senior Member
and 1 must respect him.

i WA T Fo0g(feare) sar-
e58 We1d, (9@ Al w7 Haew
IS FILT I TH4T wfeyaret S
g f5 24 qew ® widi Aify sard )
o 6% wg €, 7 i @ AgY
Fgar & sEr qe, wdia qew, v
F1 w48 & 3 foradt mards wieh
THE g IIF FATAHT 9% TEYL
F H57g & @I g1 zHAr F5Iw wefy
f ge FAT, W I qUAE F wfir-
FIAT F1 FHF HTI0 F AT F4T
A< EAT § 4¢ i WG q@q ?
d fyd fadw Aifn & mias
agar § #rr gwre fagw Afy
WA ST TEART T TF 3% 5Ty0
F4E g4 A AEY, wrd HEY, uwr A
FC A% 30 Hi5 H, ¥4 4§ FF TF
AT =F THT W& | FWT OEHITT aAT
O TEE R, g iR & Fwr ¥
BHTT T B 7 4T EEIT Ty
Fifa & f& ww w@ & wudwr
FT HAT IHE <F § OF FT @S
W< & &T g4 G5 @ £ W
HHOET i 5<h T T4 F 4,
oz g & 7 g Aif aWE §2
HFTHETA & Wvg< WA ®HY
®F sirefr & @1 gw & adl asd,
W W fgm ggemiT ® wew
WHGET FT FZE AT WA T FL
Wl & T gF FO Al FC HHT
gH 08 yyiA HWI wgE §%9 §
I TR (- COE Gl £ 5

**Not recorded.
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[#fr =i <o qmEi]
IR F@ &1 qW F wwd M Al
aff &1 9g 3% g fv faqw wely
off IR Fur FT HFF & ¥ A
qIEAT ArT g% w4AT FhEar FAT
& § ) afgwrd wEdr §10F 3AH
FEAT O OAFO L. (smaaia)
@ASr AT wr wE OWr A7 A
wod fagw @d S ¥ =g ¥ &
FH AE( ATE A9 @ /Il FEaT,
AfFw wwT TH A FT WL AT
TS B AT g, AR ST FT &I AL
garer AgY, dfFd T FH G FH
A, FH T4 W GTF A AT
qHGIE F GH HU, AT HATRA
F qF W (EANE F @ FQ
W w0 AW AHDF ur 7 qAT
wa A FE A ar gfHar I oug
qUq AqTH g, AEA qifredr g
&, dwandw g g ug fARuy wixast
R oF wE & o fgewi ®oarEr )
garhy i AT wHaTg Eidr Sig
qRG §TF G IGATIX & TH <747
R FA H T GrATIZ F AT HI
aF | ®Oar W w15 FIT IS
forqd garr {39R THToT &1 99,
g sy 1 fEAn-qer T A
mifge g7 @i A7 AE0 § AW
T HEF G| A 447 &l fAwA Wai
sa ufwgr oF gran, fwgr o 498
A FIAT | &F AT W4T 1 HT A
ufwar o #4F, &4 & FH fEREER
F UF TAM 4 A I 9T TS
gWRO WA Z01 4 T A IR &I
I Y ®SIT g, yfEd &0 J1d
¥ AS[@ g FMTART F ATHY
7@ 8, ug ImalEa o e A &
gifae wrf & a a9 wF4r 7
AR o wifeedam & Far L
g difgar 9t & WAl 7 faw fgg
T JHAAA St FE AR FhAY
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e q TEAS YALAT W IAY
qTE W W@ F )
qifgs = 1T &1 qifFF, A9EF
ared, wew qAR w gz weT-wiE
1 WA gard A 1 FH-A-FH A
q g FCH | §H @Ay 1 ¥ @I
g1 g miffsam & f@aw awd
gl miweam ol w1 %fge fr gHdr
g9 79 917 fwaq fGriEam & awr
F AET g1 WIT WII(E TF
U1 AT FHHT WX (GELEATT 9% (2
"7 AT F 7R (GL-REAAA B
gIeRAT WY FRATF AT oWy W
T @77 480 § WTH FEAI ATgAT §
SHRI JYOTIRMOY BOSU
(Diamond Harbour) : Mr. Deputy
Speaker, Sir, just now I heard about
the recognition by the Government of
India of the Degrees conferred by
Israeli universities. I have seen the
hand-out given by Press Information
Bureau myself, and I was taken by
great surprise that whilst we are one
with the Arab world, how on earth,
we could suddenly go off-the beaten-
track and recognise Degrees conferr-
ed by Israeli unversities? 1 would
expect the hon. Minister to enlighten
the House in this regrd. Itisa PIB

release and 1 am in possession of a
copy of the same,

The sccond thing is this: I cannot
afford to forget the Government of
India’s ‘Tight-rope-dancing” And, a
Government of Ind a Circular had
come into our hands which pr hibited
Vessels which carried foodgrains
coming from America, if these
vessels touched Vietnam ports at any
time. That is thc Government
of India’s Foreign policy! Thisis a
Circular which had said that Vessels
which even touched Vietnam port
would not be allowed to carry foodgrain
from America and that circular was
endorsed by the Government of India
and given to all the S hpp'ng Lines.
It is very much a part of the record
of the House.

Lastly I'would say one thing. Mr.
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Narasimha Rao, you know what I
am going to say. This is about nor-
malisation of the relation with the
largest neighbour, the largest coun-
try, in the world, .hat is=—The People’s
Republic of China. Two eminent
persons, one a former Deputy Dir-
ector of the Government of India’s
National Archives, Shourin Roy and
Dr. Karunakaran Gupta have
written two sets of Articles which
have been published in Economic and
Political Weekly and other papers and
they have given new food for thought.
They have revealed very many impor-
tant things based on documents
which they have found in British
Museum, British Archives, and various
other sources.

Now, the mischief done by Olaf
Carro, the British Civil Servant, and
then, later, the Governor for N. W,
Frontier, in d'storting Acheson’s
Publication  ‘Sanads, Agrecments
and Treaties’ and distorting the
Chapter which talks about this
boundary between China and India
has come to light. These are all
very revealing and something very
new. I would only like to know from
the Governmcnt whether they have
gone through these two particular
research papers, one published by
Dr. Karunakaran Gupta who worked
for months in British Archives and
the other by Mr. Shourin Roy a
former Deputv Director, Archives,
And I want to know whether he
has gone through that. If so, what
the Government’s attitude at present
is, in this m~tter, in view of the revela-
tions which have been made. We are
anxious to know what precise  steps
you are taking to normalise the
relation with China, tobring the
relations to the~ pre-1gb2  level
because, more than 20 years have
passed end we cannot afford to have
this Art'fic'al Boundary Wall stand'ng
betwaen our two countrics and ser-
ving the purpose vart'cularly of the
grabbing capitalist races. inferruptions
I oppose Am:rica. I will go through
the record. Thank you.

THE MINISTER OF EXTER -

NAL AFFAIRS (SHRI P. V.
NARASIMHA  RAO) : Mr.

CHAITRA 10, 1903 (SAKA)

Ext. Affrs. 350

Deputy Soeaker, Sir, 27  Hon.
Members have taken part in this
Debate and I am grateful to them
for the very high level of debate
that they were pleased to maintain
at the end of which I am highly
encouraged to note that a consen-
sus has emerged in this Housc that
the foreign policy of India, as
before, continues to be based on
a national consensus. Such a conscn-
sus i~ particularly useful because
today wec are at the crosc-roads.
We have to take decisions and
go ahead. We  just cannot rest
content with old cliches. We have
to take bold decisions because chang-
ing situations need bold decisions
and if there is no consensus, it
will not be possible to run the
foreign policy of a country. There-
fore, this consensus that has
emerged in the Hous: is the
first achivem nt, the first
sping-board, which give the Govern-
ment of India rcnewed encourage-
ment to go ahead with its policy
in all its ramifications and pursue
it confidently in future.

Sir, consensus naturalty does
not mean unanimity. There have
been a few discordant notes. Even
in music we have what are called
‘faandr a7 They are a part of
music. So I do not really consider
this as anything detracting from
consensus. In fact, in spite of them,
the consensus has continued, not
1o day alone, it has continued for
the last three decades and more.
There has  been the political an-
cestry of Mr. Ram  Jethmalani
thioughout. There  is nothing new

in this  phenomenon. There have
been certain indivisuals in this
country, perhaps cven  certain

partics, who thought that his coun-
try ought to have taken a different
course in foreign policy. They did
not make any dent on the overall
policies. But their existence such
as it was, cannot be denied and I
do not propose to cdeny it. As I
said, in spite of these discordant
notes, the consensus has continued
and I shall not comment any fur-
ther on this aspect of the matter.
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The debate itself, as I see it,
has  disposed of almost all the
points that were to be dealt with,
points  being raised and points
being answered, more or less leav-
ing very little scope to me to reply
to the debate. The replies were
contained in the cdchate itselll I
am  particularly  grateful to the
Hon. Members who have with great
insight, dealt  with these points
and, irrespective of  the sid f
the House they sit in, have come
out with a very realistic analysis of
policies  and issues that I would
other-wise have had to spend time
in  unreavelling. Therefore, 1
am doubly grateful to them for
considerably lessening my  task
and 1 would not like to cover the
same  ground all over again, It is
hardly necessary.

Yesterdav, our revered Cihavan
Saheb  made a  speech which
had helped me a great deal. His

analysis of the situation, his
exposition  on sevcral points, im-
portant  points, that were raised

in the debate was something which
1s completely in line with the think-
ing of the Government of India.

Except one or two  points
raised by him on which I shall
presently dwell, I find that this
was a real example of the consen-
sus which I have referred to just
now. Therefore, irstead of going
into all these details, what I have
been intending to do, since the
debate began, is to think a bit in
advance.

We are on the threshold of new
decade. The decade  of the sev-
enties is over and the decade of
eighties has just started.
Is there going to be a qualitative
change in the thinking of men on
world affairs, on their own affairs,
on national and international aff-
airs, on political affairs and econo-
mic affairs ? Or is there just going
to be a dittoing of the line of the
seven'ies ? If so, is  therc going
to be any outcome of this dittoing ?
Is there or is there not a nced to
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break new ground when we are
stand' ngat the beginn'ne of this
extremely  crucial decade in the
history of mankind ? There were
some of the thoughts that were
crowding on my mind while I was
listening to the debate and finding
myself largely in agreement with
many of the points raised by hon.
Members.

I would, in all humility, like
to share with the House some of
these  alternatives, some of these
choices that present  themselves
without being dogmatic about
them, because ultimately decisions
need to be taken after the delibera-
tion. There is nothing wrong, how-
ever, in posing the questions, in
trying  to perceive the alterna-
tives as we see them and find them.
But  before I go to that topic,
there seem to be some concrete
points  raised which need to be
answered  factuallv.

One of the very persistent ob-
jections, persistent criticisms, which
has been figuring ifthe debates of
the House on foreign policy, parti-
cularly in regard to this Govern-
ment, happens to rclate to our
neighbours. I would like to dizabuse
the mind of anyon® who has any
illusion, any misunderstanding, on
this tonic because that is very nece-
ssary, If this is repeated time and
again, this could erode our relations
with our neighbours and it could
cause incalculable harm to the
image of the country and to the
foreign  policy of the country.

Neighbours have a special posi-
tion. That  position bring us into
relations of various kinds, relations
of all descriptions. If we  have a
common border, if we have common
rivers, if have common interest
uF gegifwandt gdt this could happen
Both  countries might want the
same thing. It is natural that at
some point of time, there's a co1-
flict. It is the essence of statesma-
ship to steer clear of the conflitn
and harmonise positio + harmonse-
attitudes and live inp.a e. There
fore, our rtilielaons with neighbours.
are of very great importance.
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So any lasting relationship with a
neighbour as was pointed out by
Chavanj’ vesterday, has to be delinea-
ted first, Whar are the ingredients of
the rel: tionship hetween one country
.and its neighbouring  country ?
Could it bz on the basis of hig and
small ? Could it be on the basis of
rich and poor ? Gould it be on
the basis of domination and being
~dominated ? I submit it is obvious
that it could not be on any such
hasis. It has to be on the basis of
-sovereign equality. It has to be on
the basis of mituality of interest,
mutuality  of perception to the
extent possible and also the will
to harmonise, the will to live to-
gether, the will to see that the
interests of both countries lie in
living together and not being at
loggerheads with each other. Still
there will be problems. We cannot
wish them away. It is inherent in
neighbourhood  itseif  that while
it fosters friendship, love and
affection, it could also give rise to
conflict. It is a  two-way lane.

What has been our policy in
this regard ? I would like to submit
that this Government has tried to
rebuild our relations with neigh-
bours on the basis of trust, mutual
advantage, reciprocity and national
interest.

Now  this last thing, called
national interest, cannot Le parted
with, cannot be glossed over,
cannot be diluted, because the only
abiding relationship between nei-
ghbours can be of mutual interest
and not one sided interest. It just
cannot be one-sided. If yougo on
«conceding, conceding and conced.
ing you will never be able to have
a lasting  relationship with any
mneighbour. The neighbour should
’know where you stand and you
-should ¥now where the neighbour
stands. Only on that basis can
there be an abiding friendship.

Sir, instead of going into too
many details, I would very briefly/
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recount, point by point, what has
happened in regard to our relations
with  each of these countries.

I take Nepal first. The pro-
gramme of techno-economic co-
operation with Nepal is going ahead
in order to make Nepal strongand
self-reliant. Supply of iodised salt,
Devighat hydel project, Mahendras
Raj Marg hospitals and dispensaries
etc. were the on-going programmes
which many of the Members know
about. During this year, after
long and patient negotiations,
agreements has been reached on
preparation of prject report on
Pancheshwar  Project. This was
one of those things we were dreami-
ing about for decades. Now it is
almost coming true because we
have taken a decision to go ahead
with the preparation of the project
report. Sir, the greatest of the
projects, the biggest of the projects
between India and Nepal still
remains to materialise even at this
stage and that is the Karnali project.
We are making every effort to go
ahead atleast with the preparations,
at lcast with investigation. I am
not in a position to say that this
stage has been reached. But I can
say that we are in a position to go
ahead in this direction and perhaps
it may not be very long  before
even this becomes a fact, parti-
cularly the investigation part of
it. Itisahuge project, perhaps cost-
ing more than Rs. 3000/- crores.
It is going to be located in Nepal.
Its benefits are going to accrue to
both countries . Money will have
to come from international agen-
cies. India also hasto bear it share.
As to what decisions are to be
taken in this connection-these
matters are being considered.
That is why it is still in the initial
stages. It is still something which
we have to reach.

Now I come to Bhutan. Our
relations with Bhutan, as is  well
known, are based on imperatives
of geo-politics,  shared history,
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tradition, and mutuality of interests,
as reflected in the Treaty of 1949.
Our relations are cordial and mutu-
ally useful. This year, i.e. within the

last one vyear, agreement has been
reached on :

(1) National Civil Airline linking
Calcutta with Paro ;

(2) Setting ur of a braodcasting
station in Bhutan ;

(3) Discussions are going on

India’s participation in

Bhutan’s 5th Five year plan;
and

(4) Assistance extended to Chukha
Hydel Project, which is well
known to every one, and on
Pendencement plant. Discus-
sions are due to take place on
Chukha Phase IIand Phase-II
of the Gyalephug irrigation
projects.

These are some of the important

things which were completed ovey
the last year,

Here, again, the largest of them
all is still far away ; and that is
the Manas Sankosh project. If
that becomes a fact, not only the
relations between Bhutan and India,
but also the entire economic pros-
pects of both countries will undergo
a revolutionary change. But still,
for various reasons including
the stupendous nature of the
project, matters are moving slowly.
We do not wish to force the pace,
because it is Bhutan which has to
come to a conclusion in regard to
the usefulness of this project. We
are not asking any of our neightours
to go in for a project merely because
it is useful to us. They have to
come to the conclusion, indepen-
dently, that it is useful to them as
well. And only then will it materia~
lise. When the King of Bhutan came
here recently, he told us that this
was a matter which he would like
to consid er further. To this extent
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there has been a forward movement. .
We are waiting for his response.

I feel that there is hope that this

huge project also m'ght meter alise,

if not in the very near future, then:
after some years.

Next I come to a very important
relationship,  which has become -
the subject matter of much comment
recently, viz. our relations with
Bangladesh. We again  wish to -
establish a relationship on the
basis of friendship and reciprocity.
A construciive  dialogue has -
started  with Bangladesh. There -
have been several exchanges of visits.
I visited Dacca. Mr. Pranab
Mukherjee  visited Dacca. Pres-
dent Zia-ur-Rahman visited Delhi
twice on different occassions ; and
the Foreign Minister of Bangladesh
and several other Ministers have
visited this eountry in
one connection or another. So, so
far as visits are concerned, they
have been many in number.. There
has been steady  progress: on .::

(1) Land boundary ;

(2) Maritime boundary.

I will not go into the details
of each item and say how much
progress has been made. I am
making a statement, with full
responsibility,  that there
has been a forward movement
on all these issues ;

(3) Illegal  movements across
the borders. This was a very
important  thing which had
been rankling. It was really
creating  difficulties on both
sides, I am glad to say that we
have come to an understanding,
between the two Governments,
and there are better prospects
of this understanding being
implemented by both sides.

(4) Railway  transit facilities,
This was one of the issucy
pending for a long time’ on,
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which there was no forward
movement for one reason or
another. This year Bangla-
desh has agreed, in principle,
to provide these facilities.
Details, naturally have to be
workedout.

(5) Improvement in the level of
trade relations,

(6) Indian engineering exhibition
held in Dacca was a resounding
success, it gave the people of
Bangladesh a panorama of the
Immense possibility of coopera-
tion between the two countries.

(7) Cultural  exchanges are
also developing staisfactorily.
On this point also, there had
not been much progress earlier.
We tried to hammer it
out this year with a certain
amount of determination and I
am glad to say that there has
been some forward movement.

Now, T come to the toughest of
the problems, Farakka. I shall not
go into who did what. It is a rela-
tionship between India and Bangla-
desh. I shall not name parties; I
shall not name individuals; I shall not
name the governments. The Govern-
ment is a continuing institution. I
am Prepared to take it as that, Now
what I am going to say is factually
undeniable. The Farakka agreement,
concluded, you know, when, had two

Ori comings. It did not safegard

€ principal purpose of the
Farakka Barrage in ensuring an
adequate supply of water to Calcutta

ort. Secondly it did not ensure any
time-bound programme for the over-
all utilization of the waters of the
basin. Now, these two are undeniable
facts. Flowing from these facts,
certaimr”  developments have taken
place. There are two parts of the
Farakka agreement asis known. One
is the short term one and the other is
the long term one. We have always
taken the agreement in its entirety:
These two aspects or these two parts
arc integrated with one another to

CHATITRA 10, 1903 (SAKA)

Ext. Affrs. 358

make the Whole agreement. Now,
there is a tendency to treat this
short-term agreement, or short-term
use of waters, as something which is
final, while the long-term aspect goes
on languishing without any solution
anywhere in sight, without even an
attempt to come to a solution, without
even an attempt to go into the details
of the question, the feasibilities of
the question or otherwise. This
naturally is not acceptable to us. This
is against the purport and spirit of
the agreement. itself. Therefore, we
are ata very crucial point.

The Joint Rivers Commission has
not been able to tackle this problem.
The term of the short term agree-
ment is coming to an end soon;
and now we have to find ways and
means of either salvaging the agree-
ment, if that is possible, or we will
have tosee what alternative courses
are open. This is the stage at which
we find ourselves on Farakka. Let us
not blame anyone. The question is
between one country and another.
Here is a problem and we are greatly
concerned because it is not only Calc-
utta Port, but much more that is
at stake on our side, Bihar is at
stake, U. P. is at stake and the entire
area which prospectively would have
got water from the Ganga and its basin .
So, it is not an easy matter for us . We
cannot take it lightly and at the same
time we know that even Bangladesh
cannot take it lightly. Therefore it
will be a test of political will; it will
be a test of statesmanship and I am
not able to presently envisage a
right answer to the question, a right
solution, for various reasons, this is
the position and therefore we will
have to be patient, we will have to be
imaginative and we will have to go on
with the effort. This will take time,

Coming to Sri Lanka, yesterday
one hon. Member was rightly indi-
gnant because of the very very slow
progress on the question of the stateless
persons in Sri Lanka. I admit that for
various roasons this delay has occur-
red. But I would lke to assure the
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House and the hon. Member that
on our side we have neither been
causing nor contributing to the delay.
Nor do I say categorically that the
other Government is responsible for
it. There have been certain vicisti-
tudes, certain developments which
have slowed down the process. In
regard to the fishermen of Rameswa-
ram to whom the Hon’ble Member
also made a reference, 1 would like
to tell him that we are taking all
possible steps. Tt is of course, just not
possible to build a wall across the
sea. We are taking whatever steps
thiat are possible in order to see that
our fishermen, even by mistake, do
not stray intn their waters and getinto
trouble. I had occasinn to go t» Rames-
waram a vear agol personally saw
the area and how difficult it is for
our fishermen to really do their
fishing within our wa'ers and how
difficult it is for them not 0 stray
out by mistake; it is inveitable. The
Kachhativu Agreement, on the whole,
was considered to be reasonably
fair to both the countries and once
that agreemncnt has been arrived at,
we will have to put up with the con-
sequences we will have to take steps
to see that our fishermen do no* suffer

thereby.

Coming to Maldives, it is a very
good picture that I would like to
present to the House. Our relations
have been very good and we have also
recently  appointed  a  resident
Ambassador in Ma'dives. That shows
the need for upgrading our relations
aad the manner in which our co-
operation has been incCreasing vyear
after year.

Now, finally—or may be pre-finally—
Pakis'an. It is konwn that I made
more than a dozen statements in
regard to Indo-Pak relations during
the last one year. On an average,
at least one statcment was made every
month. Month to month, we were
making new statements in the sense
we were reviewing the situation as it
went on evolving.  We did not make }
the same statement ovér and over.

MARCH 31, 1981

Ext. AffTs. 360

We have sent our evoys. The For-
eign Minister of Pakistan also came
here. We have had visits, we have had
discussions here, elsewhere, at the
United Nations and other places. In
relation to the actual mectings and
contacts, I do not think that anything
more could have been done. All that
is physically possible to increase
contacts, increase the frequency of
discussions, increase the efforts to
understand each other, has been done.
I am not sure that anything more
could have been done. Now, what is
the real question ? The real question
is that Pakistan has to make up its
mind. Ultimately, it is that simple
because as I stated just a few days
back in a statement in answer to a
Call Attention, the attempt now is to
suck Pakistan into something. Is
Pakistan prepared to be sucked into
it! Is Pakistan prepared to keep
out of iy! Is Pakistan prepared
to play the role of anon-aligned
coungry, pure and simple! This
is  thereal question. I did
mention this in my statement. I
made a guarded statement, ves,
because things are fluid. At least on
that day, things appeared to be
fluid. I did not want .0 say anything
whigh would have the effec of push-
ing Pakisitan into something. So,
while we protested, while we ex-
pressed our concern to the authori-
ties of the U.S. Administration—this
very day—grst March—our
Ambassador is tomeet Gen.
Haig—we have not relented on
our efforts. We  have done
everything that is possible .o
make them understand 'hat this does
not merely ‘nvolve giving a few
weapons to Pakistan. This goes much
farther. This means creation of ten-
sions. This means a new arms race
in this region. This means a set-back
to the normalisation of relations

between Pakistan and India and it
has so many other repercussions. We
have told the U. S. so, we have told
Pakistan so, And, we are hoping agai-
nst hope, because during the last
three or four days, even that hope ha

dimmed a little; but we are sts
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ail. However, I would like to submit
to the House that if Pakistan insists
being armed to the teeth and the US
Administrazion inists on arming
Pakistan to the tee h once again
well, all I have to say is hat it is
Pakis an‘s teeth. I  have nothing
more to say on that.

But so far as India is concerned, I
woild like o assure the House that
we shall continue to be vigi'ait,
we shall continue to be aware of
what is happening and we shall
continue to be aware of what we have
todoin relation to whatis happening.

SHRI CHANDRAJIT YADAV:
Are you proposing to meet Mr. Haig
or are you asking the Ambassador
to meet him!

SHRI P. V. NARASIMHA RAO :
This question was put to me the
nther day.We don‘t  run like that.
The point is that there is a setting in
which two Foreign Ministers can
meet. I have said that meetings will
take place in due course. But 1
must say tuatany panic displayed on
behalf of the Goyvernment of India
would  be counter-productive.

SHRI CHANDRAJIT YADAYV :
It is not out of panic. It is a serious
sitnation.

SHRI P. V. NARASIMHA RAO:
Absolutely, I am serious about it. I
have said. so. I have mot ruled out
meetings. I have not ruled out  discus-
sions. I have not ruled out any of
those things. But the point is, there
1s alwass  setting, a  kind of
prepa-..ion that has to be made. It
is not as though they do not know our
concerns. It is not as though they are
studying  this problen for the firs®
time. These decisions are made
deliberately and it is not as if they do
not know what India stands for. But
still all effarts will b2 madz. This

CHAITRA 10, 1903 (SAKA)

Ext. Affrs. 362

promise, this commitment, I would
like to reiterate to the House.

I now pass on to the next question
which has figured very prominently
in the debate, viz, the security envi-
ronment around us-the Indian
Ocean, West Asia, South West
Asia, South East Asia and our sur-
roundings. Sir, again, I would not
like to repeat all that has been said.
I entirely agree with the analysis
given by thehon. Membersand with
the very grave situation that they
have perceived all around us along
with 1ts grave consequences. The
only aspact which becomes relevant
in this connection is the aspect of
detent € And  detente  becomes
meaningful only when it leads to-
disarmament., These are all inter-
connected, For 35 years the developed
countries were able to develop in
peace while the developing countries
outside that club, had hundreds of
skirmishes, hundreds of wars-small,
big, medium all kinds of wars- and
the arms sucl as they came, emana-
ted from the developed countries,
The devcloping countries were too
un-developed  to manufacture arms
themselves; this goes without saying
and it does not necd great intelligence
to come to this conclusion. While
there was peaceful development in
one part of the world, there was
complete ruination in the other,
major, part of the world. This has
been happening for the last 35 ycars.
When detente was mooted for the
first time, the lcaders of the third,
world said there and then that detente
confined to Europe alone would not
work; detente has to be global. The
implication is that a limited detente
within Europe would that they will
not fight in Europe but will continue
to fight through proxies everywhere-
else. That is what it means. That is
what was pointed out by almost all
the leaders of the third world. This
fell on d=afears. It was fine while the
detent> was on. Even the American
novels descirbed consultations between
the Soviet Union and the American
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Administration at differnet levels—
technology  being exchanged,
data being  processed and
exchanaged, etc. —as a great eup-
horic era. Incidentally, while the
American novels the US Administra
tion and the Soviet Union were acting
very chummy, the common enemy,
very ironically was China. Then
came the reversal of detente. And
now find some of the other novels
conjuring up fights between the
Americans and the Russians on the
moon-not just on the earth. I am
straying a bit in to the field of li-
terature because I am sure that
this literature, every best selling
nove! which sells millions of copies,
gets into the psyche of the poeple, of
the readers. That is why, it becomes
important. In one of these, a picture,
is conjured up than there is a great
war between China and Russia, the
United States is approached by both
for arbitration. I have nothing
against the writers I have nothing
against the literature. I have nothing
against imagination as  such.
But the point is that this is fiction
which takes into account no facts
of life. It is pure fiction. We can
forget it. But we cannot forget the
fact that while events change, the
propensities of the people, the reac-
tions of the people also to these events
are alikely to change. That is why, if
a particular psychosis is createdin
a particular country, it will be very
difficult to get out of that psychosis,
Perhaps modern wars, or modern
conflicts, are being continued and
conducted on the basis of psychosis,
more than anything elss. Therefore,
the whole atmosphere is so polluted
itis so vitiated, that today even the
talk of peace soundsunreal. The
non-alignment movement says that
there is only one way to exist, and
that is to co-exist, there is no other
way. Shri Biju Patnaik says it is
because you are weak that you are
votaries of non-alignment. Non-
alignment is taken as being waak,
one is unon-aligned because one is
weak. This concept of noa-align-
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ment movement is itself so faulty,
so wrong historically, that at least
in this country it needs to be
corrected. I am afraid, we cannot
really continue in this misconcep-
tion.

The brunt of this reversal of
detente has fallen on the Indian
Ocean, because it is the nearest,
beyond the confines of the erst-
while detense area. All of them are
operating, and they have created
vested interests for themselves in
this ; they have an excuse which
they are trying to exploit to the
full. What does the Indian Ocean
mean to India ? This is one thing
which we have to understand. We
used to talk of ‘Chats Sagara Parvan-
tam. It is not only to-day, but for
ages, we have taken the Indian Ocean
as the medium through which India
radiated in all directions, All that
India stood for, travelled far and
wide through this medium and if
this medium is polluted, if this
medium is viated, I am afraid, the
first vicitim of this is going be India.
Therefore, we cannot remain com-
placent while this is happening in
the Indian  Ocean.

Yesterday, Shri Chavan rightly
raised the question of Diego Garcia.
I admit that there is nothing com-
anywhere
in the Indian Ocean. Yes. But
why was it omitted from the Non-
alinged Declaration ? Was it omitted
because somebody twisted our arm?
Was it omitted because we wanted
to please somebody ? Was it omitted
because India, at that point of
time, was no longer interested in
the Indian Ocean ? These were not
the reasons at all. As Shri Chavan
again pointed out yesterday, this
omission was the subject of particu-
larly heated debate, and it took a
very long time to come to a conclu-
sion on this particular subject, when
it came to a consensus.
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We are hopefully going to have
a conference on the Indian Ocean
in Colombo. The question is, when
you want the United States to be

esent at that Conference—although
Yram not sure that the United
States is going to attend it, mind
you ; I am not saying that I have
ensured the participation of the
United States—by omitting Diego
Garcia, while nothing has been lost
on the fact and on the ground, we
have desisted from giving an excuse
for the United States to keep out.
This was done, as was pointed out,
at the particular instance of Sri
‘Lanka, who happens to be the host
country for the Conference on Indian
Ocean, and we had to respect the
wishes of Sri Lanka. Now you will
ask, having done all this, is the United
States going to attend at all? Is
-this Confer:nce going to be held
at all ? Your guess is as good as
mine in this respect , because, I am
sorry to say, that the prospects
seem to be receding. I have been
reporting on this question from time
to time to this House ; I had never
sounded too confident but now, I
am sorry, I have to sound even less
confident, because things are shaping
that way, There are certain pretexts
that have come and in the light of
those pretexts the presences in the
Indian Ocean are being raised. Why
should the Conference not be held
in 1981 ? Suppose it is held in 1983,
or in 1984, nobody will probably
have any objection because by that
time whosoever wants to bring his
presence up to the point he wants,
would have done that. Then what
are you going to have the Conference
about ? It becomes a fait accompli,
it becomes just a gathering of persons
who gather and disperse.

So, if this Conference has to be
held, it has to be held in 1981. It
is of the essence that it is held in
1981. Otherwise its utility wil
dwindle. I am not sure that we are
not going to hold it. But the choice
before ut is—what do we do if some
one does not want to attend ? Will
you have the Conference not with-
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standing, or will you allow the Con-
ference to be vetoed or delayed by
one whose presence is absolutely
necessary ? Now, this is what is
called dharma sankat. This decision
has not been taken yet. It will have
to be taken as quickly as possible
because there is not much time
to lose. Ifwe do intend having it,
and if we do decide to have it, pre-
parations will have to be started imm-
ediately . So, while the position re-
garding the Conference is none too
certain, we have to take a very
difficult decision in regard to facilita-
ting, as far as possible, the holding of
this Conference and the attendance
of those whose presence is considered
absolutely necessary.

Sir, this is the picture which is
presented in the Indian Ocean.
The armament race is continuing.
This is well known. We all know a
little English, but if some one tells
us the names of the arms and the
weapons, the weapons I am afraid
we won't understand them. They
are all English names, but we really do
not understand what they mean
what they cannote, what they stand

~for, what they are capable of doing.
This is the position wh=re we
stand and we find the armament race
going on uninhibited and present-
ing a jig saw puzzle to all of us.

There are theories of deterrence,
It is very difficult to say who is
deterring whom, I think, I am deter-
ring the other man, the other man
thinks he is deterring me. What we
are, in effect, doing is deterring
ourselves. I am deterring mayself
because I am always thinking of
him. Because of this obsession, I am
not able to do anything better. I
am going on increasing my expendi-
ture en armaments, thinking that
by deing so I am stopping him. I
am not ' stopping him, I am only
stopping mysclf. My capacity to use
this moneyAor something good-—this
is what I am stopping , not the other
fellow. This is the illogic of the
theory of dererrrence which has
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been 30 much bandied about days,
So, sir we have to understand
that this position is to be faced by the
non-aligned world because, as is
well-known, firstly they are to be
victims and secondly, if they want
to resist it, they represent the ma-
jority of mankind and therefore,
they alone have the right to resist ;
they have to create this strength,
the will, within themselves by which,
if they resist it, it will not be possible
for those who are indulging in this
suicidal race to continue with it.
It has to be a mora] force as Panditji
always said. There is no physical
force, there is no military force to
stop it. But in this there is one very
important  factor which has
comein, in the last one vyear.
And that is Afghanistan. We have
made it quite clear that we are
against the presence of foreign
troops in any country, Now this
has been variously interpreted. Why
don’t you name Afghanistan ? Why
don’t you name Kampuchea ?
Why do you say in “‘any country.”
My answeris, I mean‘‘ any country”
when I say * any country”. I do
not mean Afghanistan alone. I do
not mean Kampuchea alone. While
there are some others who would like
to have different prescriptions for
different countries, I do not....
(interruptions)

SHRI JYOTIRMOY BOSU
Not at all.

SHRI P. V. NARASIMHA
RAO : (interruptions) Ido not want
any foreign troops in any country.
At this very Non-Aligned Foreign
Minister’s Conference what has been
lost sight of an achievement of which
we could legitmately be proud, is
the paragraph on Kampuchea.
I will briefly show what we have been
able to achieve by consensus.

In the United Nations General

Assembly in 1980 when the question
of Kainpuchea came up, the pros-

pect was very clear, because we knew
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what the majority would say. The)r
said pure and simple:—

“Total  withdrawal of foreign.
troops from Kampuchea within.
a specific time frame to be
verified by the United Nations.*”

I am reading only the relevant
portion.

Now compare this with this para~
graph from the Non-Aligned Dec~
claration:—

“Reviewing the situation in South
East Asia, the ministers expressed’
grave concern over the contini ng
co flicts and trnsions in
the region particularly as some
of the States are Members of
the movement of non-aligned
countries; they re-affirmed their
support for the principles  of
non-interference in the affairs of
sovereign  States and the in-
admissibility of the use of force
against sovereign States ; they
warned that there was a real
danger of  the tensions
in and around Kampuchea es-
calating over all wider area.”

and this is important:—

“They were convinced of the
urgent need to de-escalate these
tensions through a comprehensive
political solution which would
provide for the withdrawal of al}
foreign forces thus ensuring full
respect  for the sovereignty,
independence ad territoiral in-
tegirity  of all States in the
region including Kampuches.”

The difference between these twor
texts is self evident. This is a measure
of what may very humbly claim to
have ach’eved at the Conference of’
the Non-Aligne * Fore'gn Min'sters.
This was agrced to by Singapore,
This was agreed to by the ASI'AN
countres who are members of
the Movem-nt. When we say that
we do not want foreiga troops in any

" country, it is not for fear of naming
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a counfry that we are saying this.
We are saying this because we mean
it and this is whathasto be under-
stood. Unfortunately this has not
been understood by many, including
some Members in this House.

I now come to the economic
aspect which again has figured very
rominently here. But before doing
that I would not be satisfied if I do
not add a foot-note to what has
happened in Afghanistan, This seems
to have en'ered the psychology,
entered the thoughts of people her:
and elsewhere. References have been
made repeatedly. I would like to
tell the House what has happened in
regard to Afghanistan; why and how
it has happened is for the House to
decide.

In 1980 when this Government
came into power we spelt out our
basic stand namely, that we are
against the presence of foreign troops
in any country. I will not go into
that. Within one month Tthe Soviet
Foreign Minister came here. We
told him the same thing. In May,
there were certain proposals from
the Afghan Government carrying
within themselves the element of
withdrawal of troops from Af-

_ ghanistan,

Sir, immediately after th: Soviet
troops went into Afghanistan, what
was the reaction cvery where in
the world? one reaction was, very
stridently and very prominently fea-
tured everywhere in the media, that
Soviet Union wants to go to the warm
waters of the Gulf and therefore, it
has entered Afghanistan, I am not
going into 'he details of that. I am
only dwelling upon the question of
how everyone reacted to this incident.

I had occasion to say in one of
my statements in Parliament that we
have to sift. There are three aspects
of the question. There is the local
national aspect; there is the regional
aspect and there is the global aspect.
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There were proposals from the
other side. We urged upon Pakis-
tan; we urged upon everybody to-
come and sit together. I had
occasion to refer to this in last
years debate also. Ireferred to the
Mahabharata, when they fought in
the day and negotiated in the night.
But what was the difficulty ? There
was no will and therefore, there was
no way. That could be oneaspect. The
staed difficultiv was, “Ifl go and
talk to Babrak Karma', ¢ would amout
to recognition of Babrak Karmal” .But
from the other side cam:= the reply.
‘We are prepared to talk as members
of the party. We will not have a label
of the Government if you so wish.
We will come as leaders of the PDPA.’
Then wha® ? It was no" possible to
say‘no’’ when the other side was
prepared to talk without any pre-
conditions. We wanted talks without
any pre-conditions,

We went on harping on this be-
cause we wanted to sift these as-
pects. We were afraid that once it
is regionalised or globilised the
problem becomes infinitely —more
difficult to solve, If you localise it
may be after a few meetings across
the table it wiil be possible to see
out way to a solution,

What has happened now ? There
were some possibilities of talks starting.
On these Ultra-technical grounds of
recognition, the talks did not take
place. They went right upto the
brink; maybe, they went upto the
table and they shied away.

Then, a very peculiar thing hap-
pened. The United Nations had al-
ready been seized of the problem. In
January, 1980, a vote had taken
place. The matter was brought to the
United Nations General Assembly a
second time. Why ? Tt is for the
House to decide and for the hon.
Members to imagine what could have
been the reasons. I am not against
the United Nations General Assem-
bly. You can take anything there
any number of times. But the more
you take it to a place where it has
already been voted by division, the
less is the possibility of this matter
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‘being sorted out at that forum.
"This is commonsense. This should
‘have b:en very clear to anyone,

Now, the Secretary-General has
been asked to name a representative.
Again, an ultra-technical qu :stion has
arisen. What is this gentleman to do?
Is he to preside over the talks ? Is
he to simply sit and watch the talks
or is he to take part now and then ?
What is his capacity ? What are
his functions ?

I am relating the whole story so
that you can compare these techni-
.calities with the real issue. What
was the issue and what are they
fighting about ? What is meanwhile
happening to the people of Afghan-
istan? Now, Mr. Brezhnev has come
out with a statement. He says, ¢If
Afghanistan is to be discussed along
with the Gulf question, we have
no objection.” What the other side
wanted, he has now agreed to.
The question has become regionalised.
Tomorrow it can become globalised
and then what happens ?

Now, when is the Gulf question
proposed to be discussed ? Any idea ?
Your guess is as good as mine,
Obviously, therefore, the question of
Afghanistan may now remain in cold-
‘storage as a part of the gulf question
“This is the pro;spect they have brought
Afghanistan to. We were saying
from the beginning ‘‘Please remove
it, scoop it out of larger issues.
Make it a national question and
discuss it. What all we want is the
withdrawal of the {foreign troops.
‘That is what you said. That is
what we want Come on. Let
us see how we do.” Instead, techni-
calities crep‘in and, today, the matter
has become infinitely more difficult
of solution, I hope the represen-
tative of the Secertary-General is
somehow able to make some break-
through. We wish him well. But what
I bave to submit to the House is thig

MOARCH 31, 1081

Ext: Afre: 39

seya2ac: of evzati waich has mads
matters mich more difficult.

I now pass on to th> ezdarmic
question wiich aziin.......,

SHRI JYOTIRMDY BO3U
No commzants about China.

SHRI P. V. NARASIMHA RAQ :
Sir, I would have made som=comment,
had he not spoken in the last. He
produced or sezmed to produce some
very old books, as very fresh evidence!
I have made a statement on that. I
have nothing to add to the statement.
In tha" statem>n", I have categorically
made it clear that after going through

all the evidence available, we are
convinced that we are in ths rigat
and what we consider the border

between the two countries is the right
border. That is our stand.

SHRI JYOTIRMOY BOSU :
I am quoting from a publication of
July, 1980, It is there.

-

SHRI P.V. NARASIMHA RAO:
My statement, if I remember right,
was also made in July. It disposed
of the cobwebs that were sought
to be created or all the objections
that were sought to be raised, all
the new light that was sought to be
shed; we have made things quite
clear and there is nothing more to
add. Therefore, that isan end of
the matter.

We want normalisation with
China. I have made that clear.
As to that normalisation means,
1 have also made that clear and I
have to add as a paranthesis that
the last two or three months, there
have again been some exchanges. A
Parliamentary Delegation has bezn
invited to China from India and,
of course, we have our common
friends shuttling between the twe
countries all the time. So, there is
nothing to worry about.
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On the economic question, it is
true that again the picture is very
glosmy indeed. The Special Session
of the United Nations which wanted
to get the global round going the North-
South dialogue started, has failed.
All thcse facts are known.

Now, I will not take much time
of the House. But I would like to

inpoint  certain aspects of this
North-South dialogue which I think
try to break new ground not adhering
to the old cliches, realising the need
to break new ground and think in
new directions,

The military expenditure
that is being incurred by the world
powers today is well-known. The
Brand® Commission report and several
other reports have brougth out the
absolute absurdity of going in for an
armament race of this magnitude,
while 6o to 70 per cent of mankind is
wallowing in poverty. Therefore, that
argument, is absolutely final; it is
impeccable, There is nothing to add
to that.

Sir, what unfortunately has not
been understood is this concept of
interdependence which has  been
adumbrated at the United Nations
forums and also in the Brandt Comm-
ission report. This is  something
which it is not easy to understand.
I will just read a small portion.
This is what Willy Brandt says :

“The issue today is not only or
eveiw, mainly one of aid, rather of
basic changes in the world economy
to help developing countries
pay their own way....”,

It is not charity that they wan";
make them pay their own  way.
... and the countries of
the North, given their increasing
inter-dependence with the South,
themselves need international
economic reform to ensure their
own future prosperity.”

. So, it is mutual. Interdependence
is. something which the developed
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countries also have to realise.

“The North-South debate is
often described as if the rich were
being asked to make sacrifices in
response to the demands of the
poor. We reject this view. The
world is now a fragile and in-
terlocking system, whether for
its people, its ecology or its re-
sources. Many individual socie-
ties have settled their inner con-
flicts by accommodation to pro-
tec” the weak and to promote
the principl's of  justice
becoming stronger as a result.
The world too can become stronger
by becoming a just and humane
socitety. It 1s fails in this, it will
move towards itsown destruction.”

This is the central piece of the
whole thing. If we ask ourselves as to
how many nations are convinced of
this interdependence, we have to
come to the conclusion that their
number is very, very small ; they
could be counted on fingers. This being
the case, if every citizen of a developed
country thinks only of himself, only
of what he is going to get in the next
Budget, only of what he is going to
get by voting a particular Party to
power when election time comes, if
this is the range of his thinking, it is
futile to expect any realisation of
interdependence in those countries;
and if the people are not convinced,
it is equally futile to expect any
political Party, in open societies where
elections take place, to go against the
wishes of, or the trends of thinking
among, the people. Therefore, it is a
very big question, not merely confined
to the Heads of States, not merely
confined to the Governments, but it
envelops all the people of all the
countries. Now, has this effort been
done? If we ask ourselves this ques-
tion, the answer is “ne” ; we have
not done it. But strangely and re-
markably, there is one person who
has done it 40 years ago, and that
was Mahatma Gandhi. He went to the
said
something which. is absolutely classic
in the annals of political economy. He
went to the people who were affected.
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How many would dare to go there.
I do not know. He goes to them and
gives them a straight talk.

“Pray, tell me what I am to do
with the fifth of the human race
living on the verge of starvation
and devoid of all sense of self-

respect. ...”

These are his words,

“It should occupy the attention
even of the unemployed of Lan-
cashire. You have told us of the
help Lancashire gave us during the
famine of 1899-1900. What
return can we render but the
blessings of the poor.”

This is what he says. So, this in-
terdependence between  the poor
people of India and the
the workers of Lancashire was  first
established by Mahatma Gandhi.

Not only that, he went into the
intricacies of the question so long

ago as 1931.

“There is no bovcott of British
cloth as distinct from other for-
eign cloth since the 5th March
when the truce was signed. As a
nation we arc pledged to boycott
all foreign cloh. Bu in
case of n Loncurable
settlement  between  Lngland
and India, that is, in case of a
permanent truce, I should not
hesitate to give preferenc: to
Lancashire cloth over all other
foreign cloth, 1o the extent that we
may need to supplement our cloth
and on agreed terms.”

We want to  supplement our
cloth. We are prepared to take
your cloth provided there is an
understanding. Then he went
on to say, ‘“‘But how much relief

we can give you, I do netknow. ..

You must recognise that all the
markets of the world are now not
open to you. What you have done,
all other nations are doing to-
day.”
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Sir, he said, “All are doing the
same thing, the same exploitation,
So, where do you stand, my dear
friends ?

This is what he said to the people
of Lancashire, those who were them-
selves in difficulty due to unemploy-
ment as a result of the Swadeshi
Movement here. Then he says :

“I am pained at the unemploy-
ment here, but here there is no
starvation or  semi-starvation.
In India we have both.”

Now, can we imagine a person go-
ing to those very people in what mood
they wculd have been, one can ima-
gine— and telling kem the whole
truth in this can didmanner, in this
absolutely straight manner.

This is the kind of dialogue that
is needed to-day , between the rich
and the poor. This is the kind of dia-
logue that is necded between the
North and the South. I am not able to
sav whether this will materialise, but
1t will have to materialise.

The President of Tanzania is
here. He is one of the respected leaders
of Africa. There are several heads of
State like this, who can infuse some
re-thinking on this question and that
is why this limitcd summit in Mexico
is being planned. Now, there are many
reports about when it is going to be
held, and how it is going to be held.
I will not take the time of the House
by going into those questions. But
this limited summit, mini summit as
it is called we have an easy word for
everything is going to address iteself
without any agenda, without any
agreement, without any negotiations,
without anything of the kind. It will
be a meeting of minds, It is intended
to be a meeting of minds. Twentyone
or twentytwo or twenty-three Heads
of State, or Government come to-
gether. The expectation and hope is
that this barrier between the South
and the North which has been created
artificially and also as a result of
historical circumstances, will at
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least be partly demolished when these
people meet in 2 small .group of
twentyone or twentythree. It is not
tha there is any discrimination but it
is only bhecause it is possible to do
some ser.ous thinking only in a
smaller group that this is being
planned.

I now come to the last portion of
what I wanted to submit to the House.
I said that for the cighties there is a
need for a new dialogue, a new line of
thinking. I am not claiming any in-
fallibility, I am not claiming that his
alone can be the thinking. But there
are certain cxperiences of past de-
cades which we can ignore only at
our peril. One is that there is no
alternative to the non-aligned move-
ment. Let the decade of the eighties
see a fresh strengthening of the non-
aligned movement so that it becomes
a really crucial input in international
affairs, much more crucial than it is
to-day. No one can suggest an alter-
native to this as far as I can see and,
therefore, this has to be done. This is
easier saidd than done becauss we
know how it is. We have seen the di-
fliculties. But, I have no doubt that
the non-aligned movement, which has
now completed twenty vears, has
come of age; it has attained a cer-
tain maturity on the basis of which,
and on the strength of which, it
could go ahead with greater con-
fidence.

Sir, I have not read about any
movement which could run for
twenty vears without any military
sanction, without any other kind of
sanction, without any office, without
any business rules which has still,
for twenty years, remained united and
come to be the most purposeful
movement to-day. Compared to the
non-aligned, I would like to ask :
What are the aligned doing ? They
are only preparing for the destruction
of the world and, if there is anyone
who is trying to save the world, it is
the non-aligned movement and, that
too without any of these instruments,
That is why it is said :

fafy aeR, waelt wgemg NwTww |
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1t does not depend on instruments,
it depends on the will to do something.
So, the non-aligned movement has
exhibited this will for the last twenty
years ; it has not been smooth-sailing
awlays ; it has faltered ; it has stum-
bled and fal en down, only to get up
and go ahead and this is good ex-
perience for any movement. No move-
m-nt has smooth-sailing throughout.
Ifit does, once it goes against a hurdle,
perhaps it will never rise. That is
not the case with the non-aligned
movement and, therefore, the first
pre-requisite of the eighties, the de-
cade of the eighties, has to be the
strengthening of the nor-aligned
movermnent.

What do we have outside the
movement ? We have only, as I
said, attempts —intenticnal or uni-
ntentional, intended or unintended—
of bringing the world to a disaster.

Then, there is another thing
also gouing on, another process of
dividing th¢ non-aligned world.
One does not know what they get
out of this. The only guarantee
of peace that is available to man-
kind is heing torn to bits, or is
sought to be torn to bits, by weaken-
ing the unity of the nations. As
pointed out yesterday by Shri Chavan
Ji, this Conference in  Delhi could
take some legitimate pride in having
kept the movement united. If you
only compare it with the prognosis
that was made all over the world,
in all the media, then it was an anti-
climax for both. Therefore, it
must have come as an astonishment
to them. We have to convince all
these small countries that beyond
the movement, outside the move-
ment, they have nothing but extin-
ction, There is nothing for them
hecause to take the umbrella of
Great Power or to take the protection
of armaments as such is, as I said,
to have a canopy of clouds to save
your-self from rain. This is a self-
defeating process and they will
have to understand this.
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The other very important point
which the decade of the eighties
will have to understand or make
others understand is that technology
has subordinated ideology and, that
technology has become neutral to
ideology. What one system can
do the other system also can do
likewise.  So, the war of ideology,
the tussle between the systems,
has lost much of its meaning. It will
be very difficult for people to under-
stand this or to agree to this. But,
I am making a statement which
I implore Members of the House to
consider, to ponder over.

There is constant talk of Confi=
dence-building measures. But what
do we start with ? Do we start with
armaments ? If one system thinks
that it is saving mankind from the
other system, it is only deluding
itself. But both system are showing
the signs, the unmistakable symptoms
of their own respective limitations
within  themselves. Is it possible
for the systems to co-exist or even to
come into the mood of Co-existence ?
Therefore, in the 1980s the very easy
formula of systems which we are all
used to, I an used to, you are all
used to, will not work. We will
have to see that every systum,
even without making an admission,
even without making a public con-
fession, will have to look inwards
and see where it is cracking. The
world abounds in examples cof such
cracking. I dont have to name the
countries. ‘This is happening today
and if we do not go to the root of
this and try to evolve a system
which is good for co-existence it
will not be possible for the 1980s to
pass off peacefully.

‘Therefore, 1 would just read four
sentences from a statement made
by Pandit Jawahar Lal Nehru.
Long ago he said very clearly :

“Millions of people believe in
what is called Western capi-
talism. Millions aiso believe in
Communism. But there are many
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millions who are not committed
to either of these ideologies and
yet seek, in friendship with others,
a better life and a more hopeful
future.”

Therfore, this is what we hav: to
diagonse. Where is the rot setting?
Where has it set in and how can
mankind take it out ? May be old
habits die hard. We have been
brought up in certain systems
and it may not easy for us to think
beyond the system but at least the
new gereration will have to do it. 1
have no doubt that the responsibility
is going to fall on the new genera-
tion which, I think, is no* committed
toone system or the othcr irrevo-
cably.

Therefore, Sir, there has to be
total commitment to the concept
of and the reality of an indivisible
world—indivisible in all respects——
in peace, in progress, in prosperity
and, if not, in co-extinction. This
is the indivisibility of the worid.
Today we are at the cross-roads.
I have no doubt that good sense
will prevail and mankind will take
the right road.

Sir, I have taken much time.
I would in the end appeal to all
the hon. Members to withdraw
their cut motions and see that the
Demands are passed unanimously.

MR. DEPUTY SPEAKER :
If the House agrees, I wili put all
the cut motions together to the vote
of the House.

Cut Motiosns Nos. 1 to 11, 15
to 21, 23, 25 to 32 and 34 o 66 were
put and negatived,

MR. DEPUTY SPEAKER :
I shall now put the Demand for
Grant relating to the Ministry of
External Affairs to the Vote of the
House. The question is :

“That the respective sums not
exceeding the amounts on
Revenue Account and Capital
Account_shown in the fourth
column of the order paper be
granted to the President out of the
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Consolidated Fund of India to
complete the sums necessary to
defray the charges that will come
course of payment during the
year ending the 31st day of %'la.rch
1982, in respect of the head of
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demand entered in the .second

.column thereof against Demand
No. 31 relating to the Ministry of
External Affairs.’

The motion was adoped .
Demand for grants 1981.82 in respect of all Ministry of external Affairs volsd by Lok Sabha.

No of Name of Demand

Amount of Demand for Grantson acco-  Amount of Demand

Demand unt voted by the House on 13-3- 1981 for Grant voted Ly
the House
1 2 3 4
Revenue Capital Revenue Capital
MINISTRY OF EXTERNAL AFFAIRS
31 Ministry of External Affairs 25,73,27,000 4,78,51,000 128,€6,34,c00 23,92,%6,0co

MR DEPUTY SPEAKER :
Now the House will take up Discu-
ssion and Voting on the Demands for
Grants under the control of the
Ministry of Petroleum, Chemicals
and Fertilizers.

st wArew awide : (fgmie) Twy
@A 9 HAr  FT LIRS
(==t
THE MINISTER OF STATE
IN THE MINISTRY OF HOME
AFFAIRS AND DEPARTEMT
OF PARLIAMENTARY AFF-
AIRS (SHRI P, VENKATASU-
BBAIAH) : I said that we will
make a statement before the House
adjourns. That is what I have said.
SHRI JYOTIRMOY BOSU :
(Diamond Hourbar) 4’0 clock. that
was what was decided.

-

H AA TW AT 0 4 a FT
gwa frfeer gamar ) w¢ w6t it R
4 T RTHe A FT F91 fg41 a1 )
gz ear o< wmar g (wEwv)

SHRI P. VENKATASUBS-
AIAH : 1 said, he vill make a
statement before the House adjourns-
Let  the fetreleum Ministry’s
Demands Liscussion be taken up
just now.

Y wAOw awE o e qx
2 gy ga<wr & fF o wgft Ty
¥ vdi #0 gUT F AL A yIH A
4 FF FGH IA | FUT IAFT TUA
dure wE gor &7 (swamnw)

SHRI P. VENKATASUFPB-
AIAH I did not say it. Please
don’t mis-quote me. I said, by this
evening. I said, the Minister will
make a statement before the House
adjourns. Please don’t misquote me.

MR.DEPUTY SPEAKER : Will
he make a statement at the end of
the day ?

SHRI P. VENKATASUBB-
AIAH : What I said was that the
Minister will make a statement
by this evening. What I am sug-
gesting is, let the Discussion on the
the Demands of the Ministry of
Petroleurn  Cheimicals and Fertili-
sers be taken up now. Before the
House adjoumns, he will make the
statement,

MR. DEPUTY SPEAKER :
All right, now we take up the
Demands relating to the Ministry
of Petroleum......

st WAt Twe qmTee Y, A
- ()



383  Reported deuth of

SHRI GEORGE FERNANDES
(Muzaffarpur). Why cannot he make
the statement just flow, Sir ?

MR. DEPUTY SPEAKER :
There seems to be some difficulty.
If it is ready, they will themselves
-come.

SHRI GEORGE FERNANDES:
It is ready.

SHRIP. VENKATASUBBAIAH:
I have promised that the Statement
will be made before the House ad-
journs,

MR. DEPUTY SPEAKER :

Before the House adjourns.

SHRI GEORGE FERNANDES:
But, Sir, the Minister came pre-
pared to make a statement. Let the
statement be made by him. Let him
present the statement.

SHRI JYOTIRMOY BOSU:
Why should the House be treated
lightly, Sir?

MR. DEPUTY SPEAKER :
Nobody treats the House so lightly
as you do !

SHRI P. VENKATASUBBAIAH:
Mr. Fernandes, I do not treat the
the House lightly. What we have
said is that we will make the statement
this cvening.

SHRI GEORGE FERNANDES:
Why not now ? The Minister came
ready to make a statement, at 4.0’
clock. Has he come to make the
statement or not ? Let him say
‘No’.

SHRIP. VENKATASUBBAIAH:

"How do you know ?

SHRI GEORGE FERNANDES :
He came to make a statement at

4 O’ clock.
(Interruptions)

St wdem Al : AR wERw
X AA P AT AR T J A
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qag W< Tadi ®AN gAr ¥
HIERK W a@ 1 Iqar q&
(sxawm)

SHRI P. VENKATASUBBAIAH:
Sir, if it is your desire that the Minister
has to make a statement just now,
we have no objection.

MR.DEPUTY SPEAKER : I
think he is already ready with the
statement. So, let it be made. I
request the hon. Minister to make
the statement.

—_——

STATEMENT RE : REPORTED
DEATH OF A BOY DUE TO
SHOOTING BY POLICE ON
A RUNAWAY TAXI IN DELHI
ON 30-3-1981

THE MINISTER OF STATE
IN THE MINISTRY OF HOME
AFFAIRS (SHRI YOGENDRA
MAKWANA) : Sir, with a view To
checking the rising trend of crime,
the Delhi Police have adopted,
measures like patrolling by wirelest
fitted vehicles nake Bandi a
strategic  points, and posting of
pickets at vulnerable points. Barriers
have been placed at selected places,
where during the night, v:hicles
are checked. In the early hours of
goth March, 1981, a Taxi Car
No. DLT 5236, came from
Azadpur side towards the General
Store Police Picket. It wassignalled
to slow down for purposes of checking.
Instead of doing so the driver of
the wvehiclel hastily reversed with
the intention of speeding away from
a side road. On seeing the side road
similarly blocked, he drove straight
at a very high speed towards the police-
men on checking duty. Head Constable
Mohinder Singh narrowly escaped
being hit by the vehicle and Constable
Subhash Singh who wasstanding next
to a drum, used for checking purposes
was hit by the same drum, on
his right leg. Constable Subhash
Singh fell on the ground due to the
impact. The car dragged the drum
along for more than 12 feet.
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The Motor Cycle l'lder on duty,
Const, Premjit Singh, and Constable
Subhash Singh immediately chased
the vehicle, as they suspected the oc-
cupants of the car to have gome cri-
minal reasons to evade, All along the
chase from the General Store to Raja
Garden Chowk (About 3 kms,) the
police kept warning the occupants to
halt, Finally, they fired at the tyre, to
make the car stop, Unfortunately, the
bullet missed the tyre and hit the
front wheel mud-guard,

(Interruptions)

MR. DEPUTY-SPEAKER: Mr. Be-
Bagri, you please hear the statement.

(Interruptions)

MR, DEPUTY SPEAKER: I will not
allow any discussiong on this,

(Interruptions) **

SHRI YOGENDRA MAKWANA :
The single bullet fired from a .303
rifle passed through the mudguard to
the bonnet, then to the dash board,
and hit the occupants, Ashok aged
18 years on his knee, and Ganga aged
14 years on his stomack, The car halt-
ed and the occupants were geen run-
ning away, The 2 injured were re-
moved to the hospital by the police.
One of the.injured Ganga succumbed
to his injuries. (Interruptions).

MR, DEPUTY-SPEAKER: Other
than the statement, nothing will go
on record,

(Interruptions) **

SHRI YOGENDRA MAKWANA:
The father of the injured, Shri Daryao
Singh, later visited the hospital and
he disclosed that he was one of the
occupanty of the car, He admitted
that he had consumed liquor, and his

firing o% Funawa

14 -years old son w_aa driving tho.,qqr
at that time. According to him, as his
minor gon was not ,holdmg a veltd
licence for driving a gar, he was teel-
ing guilty, and tried to run away.

Investigations have revealed that
there were other occupants of the car,
whose names have yet not been dis-
closed by the persons interrogated.

The Police Station Punjabi Bagh
have registered a case of attempt to
commit purder and causing hurt and
assault on public servant on duty vide
FIR No, 182 dated 30-3-1981 u/s 307/
332/353/186 IPC and the Police Sta-
tion Rajouri Garden has registered a
case against the Police for causing
grievoug injuries due to negligence
vide No.115dated 30-3-1981 u|s 338
IPC. (Interruptions).

MR, DEPUTY-SPEAKER: The rules
are very clear, It is very clearly stated
in the rule, You know this I will not
allow any discussion on this,

(Interruptions) **

SHRI YOGENDRA MAKWANA :
Investigations in both the cases are
being conducted by the Crime Branch.
So far, no arregts have been made.
The inquest js being conducted by a
Magistrate, The Lieutenant Governor
of Delhi has ordered a Magisterial
inquiry unto the incident (lntermp
tions).

MR. DEPUTY-SPEAKER: Nothing
will go on precord.
(Interruptions) **

MR. DEPUTY-SPEAKER; Now, I
will go to the next item,

(Interruptions)**

**Not recorded.
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MR, DEPUTY-~-SPEAKER: Nothing
will go on record. Please sit down.
After- the Ministey has made the
statement, no discussion ig allowed,

Please do not record anything
excepl what I say,

(Interruptions)

MR, DEPUTY-SPEAKER: The
House will now take up discussion
and voling on Demandg No, 69 to 71
relating to the Ministry of Petroieum,
Chemicals and Fertilizeps for which
six hours have been allotted,

Hon, Members whose cut motions
to the Demands for Grants have been
circulated, may, if they desire to
move their cut motions, send slips to
the Table within 15 minutes indicat-
ing the seriat numbers of the cut
motions they would like to move.

A list showing the serial numbers
of cut motions treated as moved will
be put on the Notice Board shortly.
In case any Member finds any discre-
pancy in the list he may kindly hring
it to the notice of the Officer at the
Table witliout delay,

Shri R, P. Das,

(Interruptions) **

MR, DEPUTY-SPEAKER: I am not
going to allow any discussion on the
statement made by the Minister I
have gone to the next item.

(Interruptions) **

I am not permitting any discussion,
oa the statement, We are all bound
by rules, Change the rules if neces-
sary.

Nothing is going on record 1 would
not allow any discussion on the ctate-
ment, I would make an appeal to the

(Interruptions) **
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hon, Members that if they want any
discussion they should give a proper
notice to me, There is no difficulty.
Here, 1 have to foilow the rules, You
have framed the rules and given them
to me, I am custodian of the rules,

(Interruptions) “*

Do not record anything except what
I say, Only if Shri R. P, Das speaks,
it will go on record,

(Interruptions) **

MR, DEPUTY-SPEAKER: Nothing
wiil be recorded without my permis-
sion.**

(Interruptions) **
MR. DEPUTY-SPEAKER: I am
going to the next item, No discussion

on the stalement, You have beca a
Minister, you know the rule,

(Interruptions) **

MR. DEPUTY-SPEAKER: 1 am
sorry, You quote me any rule,

(Interruptions) ¥ *

MR. DEPUTY-SPEAKER: Mr. R, P.
Das you were speaking.

(Interruptions) **

MR, DEPUTY-SPEAKER: 1 have
said very clearly that the rules do
not permit any discussion after the
Minister hag made a Statement I will
not allow any discussion,

(Interruptions) **

MR. DEPUTY-SPEAKER: I cannot
direct him to hold a judicial inquiry.
It is left to him,

(Interruptions) **

**Not recorded.
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MR. DEPUTY-SPEAKER: ; Let
the proceedings go on till 6 O’Clock.

(Interruplions)**

MR. DEPUTY-SPEAKER: 1 can-
not go against the rules. The
rules are very clear that after a Sta-
tement is made by the Minister no
discussion will take place.

(Interruptions) **

MR. DEPUTY-SPEAKER: You
give notice for a discussion and it is
up to the Speaker. Please follow
proper procedure. Don't get angry
Don’t bring in emotions,

(Interruptions) **

MR. DEPUTY-SPEAKER: Don’t
record.
(Interruptions) **
SHRI JYOTIRMOY BOSU: (Dia-

mond Harbour): I am on a point of
order, my point of order is under
rule 376. The Minister is here—who
is connected with law and order
will he be good enough and gracious
enough to assure the House—to dis-
pel alj the doubts in the minds of all
of us—that a judicial enquiry by a
sitting High Court Judge will be
held? That is all. He is the man.

MR. DEPUTY-SPEAKER: It is
left to him. I cannot direct him.

(Interruptions) **

MR. DEPUTY SPEAKER: Nothing
will go on record.

(Interruptions) **

MR. DEPUTY-SPEAKER: Don’t

record.

(Interruptionsg) **

**Not recorded.
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MR. DEPUTY-SPEAKER: Don't
record.

(Interruptions)** ;

MR. DEPUTY-SPEAKER: Do net

record anything.

(Interruptions) **

SHRI ATAL BIHARI VAJPAYEE
(New Delhi):
order,

I am on a point of

|
2.8

(Interruptions) **

MR. DEPUTY-SPEAKER: Please
sit down, He is on a point of or-
der. =

SHRI ATAL BIHARI VAJPAYEE:
The statement made by the Minister
was not done suo motu. In the morn-
ing, perhaps you were not in the
House. This morning, this question
was raised by some of us and then
the Minister promised to make a
statement. You are applying the rule
which should be applied to a state-
ment made by the Minister suo metu.
But this particular statement was
made in response to our request made
to the Speaker,

MR. DEPUTY-SPEAKER: Anyhow
it is a statement. Anyhow, it is a
statement made by the Minister.
(Interruptions.)

SHRI ATAL BIHARI VAJPAYEE:
Statement which are made in a Cal-
ling Attention Motion are also state-
ments. (Interruptions) I would like
to appeal to you once again, You
have in mind the particular rule
which applies only to suo motu
statements made by Ministers. This
statement was made in response to
our demand. (Interruptions)

.
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wiard wawia W (W9AT) ¢ qg
oz Ffrgm Ay am s w@E?

SHRI ATAL BIHARI VAJPAYEE:
You can allow us to seek a few clari-
fications.

TG N TAM $F ;. § JATEqA WEr-
za, %17 & fraw F qra 92 ATAAIF
wAIf) o AT g E 7

SHRI ATAIL BIHARI VAJPAYEE:
Heavens are not going to fall. We
are not prepared to believe this Po-
lice story you do not allow us....
(Interruptions.)

You do not allow us to seek even
clarifications. Sir, you give us your
ruling. (Interruptions.)

MR. DEPUTY-SPEAKER: I have
already given the clarification. If a
statement is made by the Minister I
cannot permit any discussion. I can-
not permit. (Interruptions.)

SHRI ATAL BIHARI VAJPAYEE:
Sir, you give us your ruling on my
point of order. We want to seek a
few clarifications.

MR. DEPUTY-SPEAKER: What is
the rule under which you are seeking
the clarification? (Interruptions.)

SHRI ATAL BIHARI VAJPAYEE:
You are quoting the rule,

st Frrear Y wiw sare (wierarer) ¢
IITEA TEIRT, AT LIS WIE WTET
g

(Interruptions)

MR. DEPUTY-SPEAKER: Under
what rule are you raising the point
of order? (Interruptions).

SHRI ATAL BIHARI VAJPAYEE:
Under the same rule undér which you
are disallowing our question, (In-
terruptions).

MR. DEPUTY-SPEAKER: Under
what rule are you raising the point
of order? (Interruptions.)

"MARCH 31, 1981

boy due to police gpa

firing on runaway taxi (St.)

SHRI ATAL BIHARI VAJPAYEE:
There is only one rule.

MR. DEPUTY-SPEAKER:
quote the rule (Interruptions.)

SHRI ATAL BIHARI VAJPAYEE:
Rule 377.  (Interruptions.)

Please

(Interruptions)

Y freanQ wre s - IaTeRs
wgEa, AU TR W WET §

MR, DEPUTY-SPEAKER: What is
your point of order. (Interruptions.)

o freen?t st save 0 IqTEHE
wziga, fHuw 372 e 49 | dw
wges & foely fagg ae wemer 7 gwfa
¥ Har Tl wwe famr sioadw
farg fow awa swasw fegr @
L g Hg1 T I )

¥T TAF A9 a9 gwu faaw
373 Y wq 19 )

“sreper e wEeq @Y (Sraer
sqagre 3%y Ta # "I wegawdr Qo
g, oI AW ¥ FE WA
#1 fadwr T adwm i foq g3eg &1
TY AR ATEL WX WA FT WIRW
faur sy g g AT T SOIM
o ga fm Y wafe @@ &
a7y a® wfemn @M 17

gyfere & wad faaes aar g
f& T smagre  farge  wAwTEH-
grarg . @ wfr T ame

frarer STl (eamEmm) |

MR. DEPUTY-SPEAKER: Mr. Vyas
on some other occasion when some-
body quoted some rule and said, “we
can take action against our own col-
leagues and they can be sent out”, I
have already said that the Speaker
and the Deputy-Speaker have decid-
ed for these five years not to
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take any drastic action against our
own colleagues. Therefore, I will not
take that action. We can convince
them and request them. They are uiso
Members of Parliament; I am also a
Member of Parliament. I am not ac-
cepting your advice.

oY ®AL O/ A . INeqer WEl-
g, 91q weeT Gaar {Fwar, qaw
78 T A eEmE s A O
1Y YT TAT 9T, AF AALR AT Y,
arg adt F1 &1 W gALEA o,
I TG § A FFNT | AT JUT F
FTH TEY IR |

(va=g1T)

MR. DEPUTY-SPEAKER: Mr. Vaj-
payee, you can give notice and ask for
a discussion on this.

SHRI ATAL BIHARI VAJPAYEE:
Under rule 388, I move for the suspen-
sion of the rule under which you have
disallowed us from seeking any clari-
fication. In the
Speaker rejected
motions. Even calling attention motions
have not been admitted. Under ores-
sure from the Opposition, the Home
Minister agreed {o make a statement.
But the statement is a cock and 'ull
story. We want to seek clarifications.

morning, the hon.
our adjournment

MR. DEPUTY-SPEAKER: This iy
only with the consent of the Speaker.

SHRI ATAL BIHARI VAJAYEE:
You give your consent.

MR. DEPUTY-SPEAKER: I am not
giving my consent.

(Interruptions) **

MR. DEPUTY-SPEAKER: Excepting
the walk-out don’t record anything.

(Interruptions) **
16.54 hrs.

Shri  Atal Bihari Vajpayee and
some other hon, Members then left
the House.

*DEMANDS FOR GRANTS,
1981-82—Contd.

MINISTRY OF PETROLEUM, CHEMICALS
AND FERTILIZERS

MR. DEPUTY-SPEAKER: The Housc
will now take up discussion and voting
on the Demands for Grants under the
contro! of the Ministry of Petroleum,
Chemicals and Fertilizers.

Motion moved:

“That the respective sums not ex-
ceeding the amounts on Revenue
Account and Capital Account shown
in the fourth column of the Order
Paper be granted to the President
out of the consolidated Fund of
India to complete the sums neces-
sary to defray the charges that will
come in course of psyment during
the year ending the 31st day of
March, 1982, in respect of the heads
of demands entered in the second
column thereof -against Demand
Nos. 69 to 71 relating to the
Ministry of Petroleuum Chemicals
and Fertilizers,”

*Moved with the recommendation of the President,

**Not recorded.
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Demands for Grants 1981-82 in respect of Ministry of Petrolewm ; Chemicals and Fertilizers
submitted to the Lok Sabha

No. of Name «f Demand Amount of Demand for Grant Amount of Demand for
Demangd on account voted by the Grant submitted to the
House on 13-3-1981 vote of the House

1 2 4
Revenue Capital Revenue Capital
Rs. Rs. Rs. Rs.

MINISTRY OF PETROLEUM,

CHEMICALS AND FERTI-

LIZERS

69. Min’stry of Petroleum Chemi-

cal and Fertilizers 19,39,000 96,98,000
70. Petroleum and Petro-Chem'-
cal Industries 17,06,52,000 34.09,69,000 85,32,63,000 170,48,47,000

71. GChemicals and Fertilizers

Indstries 74,15,17,000

47,48,01,000

252,75,84,000  237,40,06,000

MR. DEPUTY-SPEAKER: Now, Shri
R. P. Das.

*SHRI R. P. DAS (Krishnagar): Sir,
1 would like to speak in Bengali.
Therefore, 1 should be given =a
little more time. Sir, I rise to
oppose the demands for grants
of this Ministry. The ONGC
is the only wing of this Ministry whose
achievements we recognise. We waat
to congratulate the ONGC for discover-
ing new oil fields and for carrying cut
efficient exploration of oil. But 1 ro-
gret to say that harmful influence of
foreign lobby and multinationals on
the ONGC can be noticed. We also
notice that outside influence particular-
ly political influence is altering many
a expert opinion of the ONGC. These
are very irritating and we protest
against this, The role played by ONGC
in the matter of discovering new oil
fields deserves all our support and co-
operation. 1 want to highlight the
failure of this Ministry in respect of
production, distribution ang control of
drugs and chemicals. There has been
failure in the production of fertilizers
in adequate quantity. Fertilizer is an
esgential commodity for food produc-
tion. Government has also failed to
set up new fertilier plants. The rel»-
tions between the management and Lhe

workers unions have deteriorated. ‘i'h»
public undertakings instead of be-
coming mode]l employers have mostly
followed the hateful, reactionary and
anti-igbour policies of the monovoly
capital. For these reasons I do uG*
support the demands of {his Ministry.
This Ministry has established a reigu
of unparallel corruption in respect of
contracts, sale and purchase and im-
port of oil and in all other dealings
both with Indian and foreign mono-
poly business and with the multinati-
onals Sir, this Ministry forgot its
far reaching responsibility in the na-
tional economy ang restored to svot
purchases, ad hoc purchase and loan
purchase of oil from any foreign
market and at any price. This
was not proper. Our country faces
an import bill of 11} thousand
crores, we have a trade deficit o:
Rs. 4000 crores. In this situation
this one Ministry imports oil to the
tune o Rs. 6000 crores. This is a
monstrous arrangement for wasting
away foreign exchange reserves.
This is another reason why I do not
support the demands of this Ministry.

Sir, at the moment I do not weant
to go into policy matters of the Gove-
rnment. Even then I have to say

*The original Speech was delivered in Bengali.
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that we have marked difference of
opinion in pricing of oil, foreign
participation in oil exploration and
in the oil conservation schemes.
We differ from the policies of the
Government in these respects. In
matter of oil pricing the tax component
could have been considerably reduced.
Then there would have been no
reason to raise the price of oil to the
present level. When the price has
been raised so much then subsidy
should have been given to the small
kerosene etc. This Ministry has
not taken any such step to help the
poor farmers and other poor consu-
mez1s.

Sir, the jobs that can be performeq
adequately py the ONGC, should not
be entrusted to foreign companies
unnecessarily. We consider this as
a policy matter. The expartise and
experience available with the ONGC
can be fruitfully utilised for oil ex-
ploration work, But we find that such
work is being entrusted to foreign com-
panies in the name of foreign techno-
logy etc. It has been found that many
such foreign companies zre interested
in taking up exploration work on
oil-sharing basis, Of course—the
Minister has assured that he will not
agree to oil-sharing. This must be
kept in view while entering into
contracts.

Then comes the matter of National
Transport ‘Policy. When the cost of
oil is sp prohibitive, that for this
one item only we have to spend Rs.
6000 crores in foreign exchange.
The transport policy should have been
so devisea that the import of oil
could be gradually cut down. There-
fore, more jimportance should have
been placed on jnland water transport
and coastal shipping for carriage of
goods. The railways should be run
with _ electric or steam engines.
Use of diesel engines should be dis-
couraged. Less and less importance
should be given to road transport.
This should have considerably reduced

the import of diesel and oil. In this
context I can cite the example of
China. In China much less im-

portance has been given to road
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tance has been given to inland

water transport and to the Railways.
As a result the import of o0il does not
appear so vital to their economy. This
Ministry is spending huge amounts
for import of o0il because of the
absence of any such practical Na-
tional transport policy.

I also oppose the demands of the
Ministry because....: it has failed
to carry out oil exploration work in

West Bengal in a proper manner.
Adequate steps have not bheen taken
by them in this respect. It has also

faileq to bring the Haldia oil refinery
to the production gtage. It has failed
to take a decision about setting up
the coal gassification fertilizer plant
at Raniganj in West Bangal. This
Ministry has failed to get up a drug
industry at Kalyani, Durgapur and
Salt Lake in West Bengal. I oppose
the demands of this Ministry be-
cause of its attitude of non-coopera-
tion with the State Government in
these matters. Sir, Paraffix wax is a
very important commodity but there is
always a wide gap between its allot-
ment and supply. The same story
is repeateqd in case of diesel, kerosene
ete. Thig Ministry can never coor-
dinater the allotment and supply
there is always a wide gav.
For this reason also I oppose
the demands. Sir, a company called
‘India Carbon Limited’ ig at present
closed Adoww for non supply of raw
petroleum. The West Bengal Govern-
ment wants to take over this Com-
pany but is unable to do so because
there is no assurance of supply of
raw petroleum by this Ministry.

Sir, the State Government hag taken
a dcision to set up a petro-chemical
complex at Haldia. Talks about fhis
complex is going on for the last four
years, This complex when commis-
sioned, will go a long way in setting up
industries gvecially drug industry in,
the entire Eastern region specially
in West Bengal, Orissa and Bihar.
This complex is to be viewed as a
vital national project. The Centre
has not yet heen able to take the right
decision about setting up -this‘ com-
plex. The Chief Minister of Waest
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Bengal has written to the Prime Minis-
ter and the Minister for Petroleum
and Chemicals to help in the setting
up this petrochemical  complex
jmmediately. The ICPL has been
inviteq to act- as a co-promoter of
this project. In the detailed project
reports submitted to the. Government
of India, a proposal has Lcen made
to keep the- State Governments
participation at<49:per cent equity”
shares, the IPCL-at 39 -per cent and
other public financial*institutions at 20
per cent etc. I would request this Mi-
nistry to take an  early and
correct” decision in  the matter.
I would like to remind the hon
Minister about another issue. There
is a long standing plan to establish
the Head office of Hindustan Fer-
tilizef  Corporation at  Calcutta.
Tha demand is legitimate too. We
fall to understand why a decision is
not ‘Being taken for such a long time.
An eéﬂy deeision may be taken 1n the
matters;As I have already mention-
ed, we experience terrible scarcity of
diesel and kerosene in West Bengal
periodically. Even at present there
is great scarcity of @iesel and kerosene.
This situatiop should not be allowed
to continue for long. Sometimes
I wonder whetheyr the activities of
this Ministry resulting in obstructions
in the regular supply of diesel and
kerosene, the lack of will to take

prompt decisions etc., are influenced
by political considerations. It is
generally observed that _those

States there non Congress-I Govern-
ments are in power, these types of
non-cooperation from this Ministry
are marked. Attempt is made to create
dificulties in  those States through
irregular supply of diesel, :kerosene,
by non availability of wagons etc.
A Jlack of will to take .guick and
right decisions concerning  those
Stateg is also to be seen, I do not
wish to say that this attitude  is the
result of any planned policy of the
Government. But may be that the
officials and bureaucrats in their
over eagerness {o please the Govern-
ment of some prominent leaders are

-
vy
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creating such hurdles. This has to
be looked seriously. The Govern-
ment also ultimately support this
policy which result in creation of dis-
turbances and difficuities for the peo-
ple in those States. I oppose the de-
mands of thig Ministry on these
counts also. I would like to ask
the hon. Minister a few gquestions:

(i) What ig the importance of
West Bingal in the matter of
oil exploration,

(ii) Whether the work of oil
exploration is proceeding
in West Bengal in proportion
to or in keeping with fthat
degree of importance;

(iii) What is the present stage
of 0oil exploration work at
‘Radha’ in Nadia District,
Jagulia in 24-Parganas,
a Calcutta, Bakultala in 24-
Parganas and Diamond Har~
bour elc.

(iv) We had read in the paper
that Calcutta is actually
floating on oil. The people
want to know in details from
the Government whether
this is true or what is the
correct  picture regarding
these reports;

(v) In spite of Gas being struck
at ‘Agradwip in Nadia distri-
ct and at ‘Kalna’ in Burdwan,
why the ONGC is not carry-
ing out intensive surveys of
those aeras?

I request the hon. Minister to pay
attention to these points.

17.10 hours.

[SHRI SOMNATH CHATTERJEE in the
Chair]

Sir, during the ‘Janata’
regime, the Government took
over and then nationalised
three companiegs in West Bengdl viz.
The Bengal Chemical gnd Pharma-
ceutical works the 8Smith Stanis--
treet Pharmaceuticalg Ltd., and the
Bengal Immunit Company Litd,
during the last three years all the
above concerns have showy; marked
achievements in production and Sales
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through working with old out dated
plants and -machinery. Their combin-
ed production was valued at Rs. 15
crores in 1978-79, That went up
to Rs. 19 crores in 1979-80 and in
1980-81 it is expected to touch Rs.
21 crores. This goes to prove that
there is good labour relation and
industrial relation in West Bengal and
the climate is congenial for the growth
of industries, Although, we find
some instances in Private enterprises
where labour relations are not good
and they have reduced the production
considerably.

Sir, in our country, the total
production of bulk drugs is of the value
of Rs. 240 crores, formulations RS.
1200 crores gnd imported drugs are
valued at around Rs. 150 crores.
Hence the total availability of drugs
in our country is valued at about Rs.
1600 crores. Thus the per capita
avaliability of drugs works out to Rs.
11. This per capita figure will
further go down after the 1981
census which Is going to place our
population at about 69 crores.
Compared to this meagre figure of
Rs. 10 or 11 per head in our country
the per capita figure in U.S.A. is Rs.
310/- in West Germany it is Rs. 235/~
in France it is 241 and in Japan it
is Rs., 252/-. From this we can
judge the position of our country in
the civilized world in respect of
production and availability of drugs
per head of the population. Now,
Sir, we see that the multinafional
drug companies are producing about
80 per cent of the drugs produced in
our country i.e., drugs worth about Rs.
1000 croreg are produced by the multi-
nationals and the Indian and Coopera-
tive Sector is producing only Rs. 200
crores worth of drugs. These multi-
natienals have gradually reduced the
production of vital ang life saving
drugs. Por example, he Glaxo Co.
have reduced the production of radio-
logieal products which ig an essential
drug for X-Ray purposes. All the
multinational companieg are gradually
reducing the production of vital
drugs and anti-bietics etc. From
this we can judge the role played
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by the multinationals in our country
in the matter of meeting our need for
essential drugs when the bulk of the
production is controlled by them. 1
am not raising here the question of
repatriation of their profits to foreign
countries. T am galso not raising the
question of the relations and be-
haviour of these multinationals with
their Inaian employees. These muylti-
nationals have not paid the agreed
salary and commissions to their medi-
cal and sales representatives. We
have alsp seen that the Sales Pro-
motion Employees (Conditions of
Service) Act of 1976 only protected
the interests of the multinational drug
firms. It did not bring relief to the
medical and sales representatives, I
therefore demand that these multi-
nationals should he nationalised im-
mediately.  The limiting of their
equity shares at 40 per cent is not
enough. Many multinationals have kept
cent per cent shares, some have kept 75
percent shares in defiance of the pro-
visions of FERA. Many multi-
nationals have tried to justify this
saying that the drug industry is like
international trade. In this situation
they should pe asked to wind up and
their business must be nationaliseaq.
We can never accept that the multi-
nationals have helped our country
and have kept their prices within the
purchasing power of our people.

Sir, I want to cite some more
examples of the extent of failure of
this Government and this WMinistry.
The West Bengal Government invited
the IDPL to set up synthetic drug
plants at Kalyani and Salt Lake.
Lang was allotted for this purpose
and a provision of Rs. 68 crores has
been made for IDPL tn the Sixth
Plan. But we are even today not
aware of any decision having been
taken regarding setting up of these
plants, Then Sir, the Dey-Se. Chem.
Uta, which is the largest Choloramp-
phenjcal plant and the only anti-
biotie plant of Eastern India is lying
closed gince February last. It had
representatives of poblic finaneial
institutions. In spite of that if coul®
not he kept going. There were
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demands from various quarters for
ity nationalisation. But no reply
ig forthcoming from the Government
This plant produces anti biotics and
life saving vital drugs and then there
is acute shortage of these drugs in the
country, this plant should be re-
openea.

I would also like to bring to the
notice of the hon. Minister that
there i{s a company called Themi
Pharmaceutical Co. in Bombay. The
management of this company is trying
to close down thig concern from the
month of May 1981 on the pretext
that it is running at a loss and there
is labour trouble in this company.
These pretexts are baseless. I would
like to point out that no case of
labour trouble has heen filed with
Labour Department of the Maharash-
tra Goverment. This is an impor-
tant concern gnd it produces anti
tuberculosis drugs and broad spe-
trum anli-biotics etc. The Govern-
ment should take steps right now to
ensure that such an important arug
manufacturing unit does not close
down,

Sir, I would like to draw you
attention now to the failure of this
Ministry in the matler of fertilizer
production. The extent of their
failure has become almost a legend.
Sir, a vast quantity of natural gas has
been discovered in the Bembay high.
The ONGC reported in 1977 that fer-
tilizers can be produced from this
Natural gas and thereby the present
production of fertilizers can be almost
aoubled. Based on this. 5 scheme
was drawn to set up two fertilizer
planis at Thal-Vaishet near Bombay
and two plants at Hazira in Gujarat.
Now these plants could he set up
with gvailable Thdian technology and
know-how. But multinationals were
invited to step in the name of foreign
technology and for making these plants
of 1350 tonnes capacity each. As a
result of calling in the multinationals
it is observed that two foreign firms
viz. C. F. Braun of USA and Holder
Topsoe, g Danish firm is going to get
contracts for setting up two plants

each at the above two locations. It is
-_—— -
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to be noled here that the proposal to
set up thege four fertilizer plants
was made by the Janata Government
and its successor Government but
after the present Government came to
power, they annulled the decisions o:
the previous Govt, and constituted
some expert Committee. Later on,
all the advise and opinion of the
expert committees were also set
aside due to some directions coming
from very high quarters and the above
mentioned  American and Danish
firms were given the contract to set
up the four plants. Afterwards it
came to light that this Danish Firm
Holder Topsoe is a subsidiary of an
Italian Firm whg control 50 per cent
shareg of this company. Sir, I will draw
your atlention to one more thing
before I conclude my speech. You
know there is a great shortage of
Naptha. Therefore a decision was
take, to give priority to fertilizer
production using coal and gas'- as
feedstock. Accordingly it was
decided to set up a coal based
fertilizer plant at Raniganj. The
expert Committee was of the
opinion that high grade coal was
available at Raniganj and 3all other
types of infrastructure was also
available there. Now the claim of
Singurili in Madhy, Pracesh fo, this
plant has been put forward. [t is
being said that 400 crores tons of coal
is available at Sindurili. Wy feel that
the opinion of the expert committee
should be kept in view and consider-
ing the localional advantages this
plant must be set yp at Raniganj
as already decided. This decision
should not be influenced by external
or extra constitutional or political
considerations. Due to all the gbove
mentioned reasons [ oppose the
aemands of this Mintsiry.

I will once again urge upon the
hon. Minister to cooperate with the
West Bengal Government and (o grant
their legitimate and justified demands
in the interest of production of drugs.
oil, fertilizers and chemicals gnd in
the interest of the well-being of the
entire nation. He should not be
influenced by political considerations.
With this request Sir, I conclude.
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'SHRIMATI GEETA MUKHERJEE
(Panskura): I beg to move:

“That the demand under the head
Ministry of Petroleum, Chemicals and
Fertilizers be reduced to Re. 1.”

[Need to review the policy of
allowing foreign multinationals
in oil exploration inspite of the
possibility of Indian public sector
to undertake the same] (1)

“That the demand under the head
Ministry of Petroleum, Chemicals and

Fertilizers be reduced to Re. 1.7

[Failure to plan and implement
rational use of petrol and thereby
decrease foreign exchange drainage]

(2)

“That the demand under the
head Ministry of Petroleum, Che-
micals and Fertilizers be :reduced
to Re. 1”

[Failure to make the Kkerosene
and L. P. Gas available to con-

sumers at reasonable prices] (3)

“That the demand under the
head Chemicals and Fertilizers Indus-
tries be reduced to Re. 1”.

[Failure to start production of
fertilizer from Haldia Fertilizer
Corporation in Midnapur district
of West Bengal] (34)

SHRI T. R. SHAMANNA (Banga-
lore South): I beg to move:

“That the demand under the
head Ministry of Petroleum, Che-
micals and Fertilizers be reduced
by Rs. 100.”

[Failure to take effective mea-
sures to increase mineral cil pro-
duction in the country on war
footing.] (12)

“That the demand wunder the
head Ministry of Petroleum, Che-
micalgs and Fertilizers be reduced
by Rs. 100.”

[Failure to take measurcs to
economise the use of petroleum
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products to save foreign exchange
by cutting supplies to aeroplanes
and luxury cars.] (13)

“That the demand under the
head Ministry of Petroleum, Che-
micals and Fertilizers be reduced
by Rs, 100.”

[Failure to fing alternative power
to petrol py detailed examination
of alcohol spirits, solar energy and
atomic energy.] (14)

“That the demand wunder the
head Ministry of Petroleum, Che-
micals and Fertilizers be reduced
by Rs. 100.”

[Need for cutting the large
foreign exchange drain to impert
petrol and crude.] (15)

“That the demand wunder the
head Ministry of Petroleum, Che-
micals and Fertilizers be reduced
by Rs. 100.”

[Need for having buffer reserve
of oil, kerosene, and gas to meet
emergency needs when supplies
are short or irregular.] (6)

“That the demand wunder the
head Ministry of Petroleum, Che-
micals and Fertilizers be reduced
by Rs. 100.”

[Need to tone up the Adminis-
tration of Oil and Natural] Gas
Commission, Indian Oil Corpora-
tion and Oil India Corporation
for better management of supply
and distribution of Petroleum pro-
ducts.] (17)

“That the demand under the
head Ministry of Petroleum, Che-
micals and Fertilizers be redticed
by Rs. 100.”

[Neeg to check adulteratign in
petroleum products,] (18)

“That the demand under the
head Ministry of Petroleum, Che-
micals and Fertilizers be reduced
by Rs. 100.”

[Failure to frame and follow pro-
per measures to allot LP 6 cylin-
ders for domestic and non-domestic
use.] (19)
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“That the demand wunder the
head Ministry of Petroleum, Che-
micalg and Fertilizers be reduced
by Rs. 100.”

[Failure to set up an oil refinery
in Karnataka at Mangalore or
Karwar,] (20) )

“That the demand wunder the
head Ministry of Petroleum, Che-
micalg and Fertilizers be reduced
by Rs. 100.”

[Need to appoint an independent
body of experts to fix the selling
rate of petroleum products.] (21

“That the demand wunder the
head Ministry of Petroleum, Che-
micalg and Fertilizers be reduced
by Rs. 100.”

[Need for getting petro] from
Middle East and other petrol pro-
ducing countries on a barter basis.}
(22)

“That the demandq under the
head Ministry of Petroleum, Che-
micalgs and Fertilizers be reduced
by Rs. 100."

[Need for producing quality fer-
tilizerg at .Jower cost.] (23)

“That the demand under the
head Ministry of Petroleum, Che-
micalg and Fertilizers be reduced
by Rs. 100.”

[Need to plan out the location
of new fertilizer factories to en-
sure proper production and dis-
tribution.] (24)

“That the demand under the
head Ministry of Petroleum, Che-
micals and Fertilizers be reduced
by Rs. 100.”

[Need to have effective coordi-
nated contro] over fertilizer facto-
ries to ensure quality, production
and distribution of fertilizers as per
plan,] (25)

“That the demand wunder the
head Ministry of Petroleum, Che-
micalg and Fertilizers be reduced
by Rs. 100.”

[Neeq for starting plastic and
filrieg as Polyster fllament yarn in
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collaboration with petrochemisals
units or work it as a subsidiery
Company.] (26)

“That the demand wunder the
head Ministry of Petroleum, Che-
micals and Fertilizers be reduced
by Rs. 100.”

[Neeq for preparation and gale
“of insecticides through nationa-
aliseq concerns only.] (27)

“That the demand under the
head Ministry of Petroleum, Che-
micals and Fertilizers be reduced
by Rs. 100.”

[Need for maintaining the qualily
of medicines and to effectively
check the sale of spurious medicineg
which are a health hazard.] (28)

“That the demand under the
head Ministry of Petroleum, Che-
micals and Fertilizers be reduced
by Rs. 100.”

[Need to bring down the cost of
Medicines in genera)] and life-saving
drugs in particular.] (29)

“That the demand under the
head Ministry of Petroleum, Che-
micals and Fertilizers be reduced
by Rs. 100.”

[Need for having intensive re-
search in Drugs with the help of
well qualified doctors ang expe-
rienced bio-chemists.) (30).

“That the demand wunder the
head Ministry of Petroleum, Che-
micalg and Fertilizers be reduced
by Rs. 100.” :

[Neeq for nationalization of all
pharmaceutica] factories {0 en-
sure the preparation of quality
medicines at reasonable price.]
(31)

“That the demand under the
head Ministry of Petroleum, Che-
micals and Fertilizers be reduced
by Rs. 100.”

[Need for manufacture of Ayur-
vedic and Unani medicines by
Government which are of great
medical value.] (33)



-

499 D/G. Min, of

“That the demand under the
heed Ministry of Petroleum, Che-
micals and Fertilizers be reduced
by Rs. 100.”

[Failure to take effective measures
to increase patural gas in the
ocountry]. (33)

SHRI R. P, DAS (Krishnanagar):
I beg to move:

“That the demand wunder the
head Ministry of Petroleum, Che-

micals and  Fertilizers be reduced
by Rs. 100.”
[Neeqd to nationalise the Assam
Oil Company]. (35)
“That the demand under ‘he

head Ministry of Petroleum, Che-
micals and Fertilizers be reduced
by Rs. 100.”

(Need to raise the quota and en-
sure actual supply of bitumen to
West Bengal and Kerala for the
repair and maintenance of roads].
(36)

“That the demand under the
head Ministry of Petroleum, Che-
micals and Fertilizers be reduced
by Rs. 100.”

[Need to ensure that any agree-
ment with any foreign country
for o0il exploration is not detri-
mental to the interest of the
country]. (37)

“That the demand under the
head Ministry of Petroleum, Che-
micals and Fertilizers be reduced
by Rs. 100.”

[Need to set up an offshore Tech-
nology  Research  Division for
research in the tapping of oil from
the Ocean depths]. (38)

“That the demand under the
head Ministry of Petroleum, Che-
micals and Fertilizers be reduced
by Rs. 100.”

[Neeq to restore supply of cook-
ing gas to Raniganj and Asanzol
Municipal areas]. (39)

“That the demand  under . the
head Ministry of Petroleum, Che-
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-
micals and Fertilizers be reduced
by Rs. 100.”

[Neeq to ensure adequate supply
of cooking gas to Calcutta and
other municipal areas of Greater
Calcutta]. (40)

“That the demand under the
head Ministry of Petroleum, Che-
micals and Fertilizers be reduced
by Rs. 100.”

[Need to evolve a comprehensive
plan with a view to effective
reduction in  consumption of
petrol and diesel]. (41)

“That the demand under the head
Ministry of Petroleum, Chemicals
and Fertilizers be yeduced by
Rs. 100.”

[Failure to meet the demand for
L.P. Gas connections in Delhi,
Bombay and Calcutta]. (42)

“That the demand under the head
Ministry of Petrolum, Chemicals
and Fertilizers be reduced by
Rs. 100.”

‘[Failure to increase the production
of carbon black, feed stock, jute
batching and crude turpentine
oil from Haldia Refinery]. (43)

“That the demand under the head
Ministry of Petrolum, Chemicals
and Fertilizers be reduced by
Rs. 100.”

{Failure to supply paraffia wax to
West Bengal). (44)

“That the demand under the head
Chemicals and Fertilizers Industries
be reduced to Re. 1.”

[Need to abolish the brand names
and standardise drug formula-
tions which must be followed by
all drug companies]. (51)
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{Shri R. P. Das]

“That the demand under the head
Chemicals and Fertilizers Industries
be reduced to Re. 1.”

[Need to compel the pharmaceu-
tical companies to contribute to
basis research for drugs and
pharmaceuticals aimed at making
the country self sufficient in
drugs and Pharmaceutical pro-
duction]. (52)

“That the demand under the head
Chemicals and Fertilizers Industries
be reduced to Re. 1.”

[Need to establish national corpora-
tion for the distribution of drugs
and pharmaceuticals to the retai-
lers]. (53)

“That the demand wunder the head
Chemicals and Fertilizers Industries
be reduced to Re. 1.”

[Need to take immediate  steps
for drasticreduction on the prices
of drugs and pharmaceuticals
and baby foods]. (54)

“That the demand under the head
Chemicals and Fertilizers Industries
be reduced to Re. 1.”

[Need to immediately nationalise
all multinational companies and
Indian monopoly companies in
drugs and pharmaceutical Indus-
tryl. (55)

“That the demand under the head
Chemicals and Fertilizers Industries
be reduced to Re. 1.”

[Need to abolish the stockists and
distributors system in pharmaceu-
tical industry  through  suitable
legislation]. (56)

“That the demand wunder the head
Chemicals and Fertilizers Industries
be reduced to Re. 1.”
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[Need to supply diesel and ferti-
lizers to 'small and marginal
farmers through public distribu-
tion system]. (57)

“That the demand under the head
Chemicals and Fertilizers Industries
be reduced to Re. 1.”

[Need to subsidise nitrogenous
fertilizers for the benefit of the
small and marginal farmers]. (58)

“That the demand under the head
Chemicals and Fertilizers Industries
be reduced to Re. 1.”

[Need to make available the ferti-
lizers to the farmers in the inte-
rior areas in adeqguate quantity
through the public distribution
network]. (59)
—F‘.' =g .' R i - ""'__" - '“.:‘_m‘-w"
“That the demand under the head
Chemicals and Fertilizers Industries
be reduced by Rs. 100.”

2 &

|Failure to keep flow of .ife saving
drugs in the market]., (60)

under the head
Industries

“That the demand
Chemicals and Fertilizers
be reduced by Rs. 100.”

[Failure to manufacture adequa-
tely essential drugs in public sec-
tor]. (61)

“That the demand under the head
Chemicals and Fertilizers Industries
be reduced by Rs. 100.”

[Need to set up a drug plant at
Durgapur as per Trecommen-
dation of the Hathi Committee].
(62)

“That the demand wunder the head
Chemicals and Fertilizers Industries
be reduced by Rs. 100.”

[Failure to curb the import of bulk
drugs which has been mounting
year after year]. (63)
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“That the demand under the head

Chemicals and Fertilizers Industries
be reduced by Rs. 100.”

[Failure to specify details of the
share of responsibility of West
Bengal Government and the
Government of India in respect of
Haldiag Petro Chemical complex].
(64)

“That the demand under the head
Chemicals and Fertilizers Industries
be reduced by Rs. 100.”

[Erratic supply of Kerosene oil and
diesel {0 West Bengal]. (65)

“That the demand under the head
Chemicals and Fertilizers Industries
be reduced by Rs. 100.”

[Failure to call most of the life
saving drugs by generic names
which can help substantial reduc-
tion in the prices of these drugs].
(66)

‘“That the demand under the head
Chemicals and Fertilizers Industries
be reduced by Rs. 100.”

[Failure to curb the unreasonable
profit made by the big drug
manufacturers}. (67)

“That the demand under the head
Chemicals and Fertilizers Industries
be reduced by Rs. 100.”

[Failure to achieve the target fixed
by the working Group on Drugs
ond Pharmaceuticals for the pub-
lic sector during the period 1977-78
to 1980-81]. (68)

“That the demand under the head
Chemicals and Fertilizers Industries
be reduced by Rs. 100.”

[Need to consider the proposal
submitted by the Government
of West Bengal for setting up a
coal pased fertilizer plant]. (69)

“That the demand under the head
Chemicals and Fertilizers Industries
be reduced by Rs. 100.”
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[Need to check the delays in the
completion of several projects
‘of the IDPL and HIL]. (70)

“That the demand under the head
Chemicals and Fertilizers Industries
be reduced by Rs. 100.”

[Failure to check increase in the
price of caustic soda]. (71)

“That the demand under the head
Chemicals and Fertilizers Industries
be reduced by Rs. 100.”

[Failure fo issue the industrial
licence for setting up Petro Chemi-
cai Complex at Haldia] (72)

“That the demand under the head
Chemicals and Fertilizers Industries
be reduced by Rs. 100.”

|Failure in achieving the target
of production of nitrogenous fer-
tilizers during the year 1980-81].
(73)

“That the demand under the head
Chemicals and Ferlilizers Industries
be reduced by Rs. 100.”

[Failure to revise the wage struc-
ture of the Fertilizers workers as
demanded by the  Fertilizers
Workers Federation of India]. (74)

“That the demand under the head
Chemicals and Fertilizers Industries
be reduced by Rs. 100.”

[Failure to fix the minimum wage
of the fertilizers workers as
demanded by all the National
Trade Unions]. (75)

SHRI BHOGENDRA JHA (Madhu-
bani): I beg to move:

“That the demand under the head
Chemicals and Fertilizers Industries
be reduced to Re. 1.”

[Failure to nationalise the foreign
drug companies]. (76)
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SHRI M. S. SANJEEVI RAO
(Kakinada): Mr. Chairman, Sir, I
rise to support the Demands for
Grants for the Ministry of Petroleum,
Chemicals and Fertilizers. The Mi-
nistry, under the able guidance of
our very competent and pragmatic
Minister, Mr. P. C. Sethi, covers a
wide spectrum of products which are
essential and vital for the economic
growth and very survival of the
country. Its vastness and complexi-
ties by themselves are enough to
frighten anyone to participate on this
ministry’s debate. However having
ventured to participate in this Budget
discussion, I will {ry to confine myself
to the petroleum products, popularly
known as the black-gold. I must
congratulate the Union Government
and particularly our Home, Minister
for taking a firm decision for making
our country self-sufficient for our
crude oil and petroleum products as
early as possible. The import bill
for the crude oil is already astronomi-
cal and it is still rising. If you
remember, the crude oil price
used to be 3.2 dollars per barrel
before the Arab-Israeli War in 1973.
I still remember, when I participated
in the Petroleum Minister’'s De-
mands for Grants in 1973, I complain-
ed about spending Rs. 300 crores at
that time for import of petroleum. Now-
what is the cost? A barrel of petro-
leum costs between 32 and 36 dollars,
and the country is now spending as
much as Rs. 5,600 crores. Compared
to that, the enlire exports of our
country are around, Rs. 7,100 crores
So, Sir, most part of our hard-earned
foreign exchange is being swallowed
by the oil-exporting countries at the
expense of the economic growth and
at the expense of raising the standard
of living of the common man. 8o
1 appeal to the hon. Minister to see
that effective measures are taken to
increase the production. I am glad
that the Ministry have taken the deci-
sion to increase the production to 17
million tonnes in Bombay High offi-
shore fields by 1984-85. The entire
production which is expected from
the North-East Gujarat regions’

inland area is around 10 million -
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tonnes hy 1984-85. But I_anticipate
that the requirement of the country
will be 50 million tonnes. So, there
is a gap of 23 million fonnes of crude
oil and six million tonnes of petro-
leum products which may cost us
around Rs, 10,000 crores. It is also
predicted that by 1990, the foreign
exchange requirement for import of
crude will be around Rs. 20,000 crores.
So, what effective steps is the Minister
going to take? I earnestly appeal to
him to intensify the search for this
black gold and see that all available
talents, skills and specialists are put
into action to achieve higher rate of
production.

I am sorry that the Ministry is
having a slumber, particularly as
regards exploration and exploitation
of crude argund the Godavari High.
1t is evident from the country’s econo.-
my that the future of the country
depends upon oil-drilling in the off-
shore areas. The development of
oil fields in the high seas ig called
off-shore technology and it is as
complicated as the other contemporary
sciences like nuclear power and space-
travel technologies. Thanks to the
United Nations' Law of Seas, the
exclusive economic zone of our country
is extended to 320 kilometres, and
having a coastal line of 5,600 kilo-
metres, our country is fortunate to
acquire an area of 1.8 million sq.
kms., which is a fantastic area if we
can properly utilise it. We all know
that the highh seas contains vast
voiumes of gas, petroleum, all tvpes of
metals like nickel, cadmium, man-
ganese in the form of Noduleg and
above all, vast quantities of fishes.
It is for us to utilise this vast territory
which the Uniteqd Nations have kindly
bestowed on us. But, unfortunately,
the Godavari off-shore area drilling
is arround 250-300 metres. In order
to achieve drilling, engineering cons-
truction, production and trangpor-
tation of oil particularly, when it is
applied in deep waters of over 200
metres and that too, in turbulent
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scas as in Bay of Bengal, it is essentia]
that we have torely upon deep sea
and deep water technologies. So
it i8 essential that the Government
should take up the study of deep wa-
ter technology for the development
of Godavari off-shore area.

PROF. N. G, RANGA:
and train people.

......

SHRI M. S. SANJEEVI RAO:

. — Sir, for this type of turbulent
seas and the deep water drilling, only
two such areas are located and are
being developed. They arc (1) by a
company called Shell Working in the
Gulf of Mexico at a place called
Cognac field, at a depth of 300 metres.
and (2) by the Exxon Company in
off-shote  California area  near
the  Santa Barbara  channel
at a depthof 200 metres. Please
remember that these two companies
have spent nearly 250 man-years—
80 scientists working for 3 years,
before they have taken up this explo-
ration work. I came to know that
in the United States, cvery year there
is an exhibition and conference called
off-shore technology conference. It
is known as OT'C whgre new innova-
tions, techniques, products, rescarch
and technological advancements are
discussed by engineers engaged in the
off-shore engineering technology and
field development. So I appeal to the
hon. Minister that he should parti-
cipate in OTC Conference this year
along with a team of experts where
they can find out how such new
innovations can be applied in Godavari
High off-shore areas, in areas like,
Porti-Novo near Pondicherry and the
Orissa High, all in the Bay of Bengal.
Please remember that we have to
concentrate more on the Bay of
Bengal because it is a sheltered Sea
covered by a string of islands of the
Andamans and the Nicobar group
whereas in the Bombay High it 1s
exposed to the Seventh Fleet of the
United States and the Russian ships
and all the problems facing the world.
1 appeal to the Minister that since
Bay of Bengal is comparatively safer,
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we should concentate more in this
zone,

Sir, the other day our Minister,
while answering the question on the
mixing of alcohol with gasolene as fuel
for carsside-tracked the issue by saying
that the country had imported enough
petroleum and there is no problem
of gasolene for the cars. It is unfor-
tunate that he has not realised the
importance of the question. It is
not a question of availability of petro-
leum, But at what cost? He also
knows that not only the country is
spending Rs. 5600 crores on this but
he has to go with a begging bowl
all over the world for petrol.

So, I appeal to the Minister that
he should make new innvations,
and develop alternative energies to
reduce the consumption of petrol.
I had the good fortune to represent
our country in the Commonwealth
Confercnce on Science and Tech-
nology at Ottawa, Canada, thanks
to our  Prime Minister. I was
stunned and thrilled at the in-depth
studies being made by Canada and
U.S.A. for developing alternate
energy resources

You are all aware that Canada is
a wealthy country with abundant res-
ources of crude, oil as well as coal.
But, Sir, two years back, the Parlia-
ment of Canada has constituted a
high-powered Parliamentary Commi-
ttee to go into in-depth study to find
out alternate energy  resources
May I ask you : what have you done ?
We have to racc against the time,
So, is the case with the United
States, They have abundant petro-
leum products But yet U.S.A. they
have gasole stations side by side with
gasoline stations.

Take the case of Brazil. Brazil
is definitely a more prosperous coun-
try than India. They are the pion-
eers for using gasole and they have
replaced the entire petroleum stations
with gasole stations. In addition
what have they done now ?
They have on road one lakh cars
running on pure alcohol. When I
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[Shri MS. Sanjeevi Rao]

went in 1979, I have seen mysolf
in Rio-de Janeiro, number of cars
running on pure alcohol. They have
further developed the technology
of direct extraction of alcohol from
the sugarcane instead of from
molasses.

So, Sir, it is high time in our
country, paricularly, your ministry
takes an effective step to see that this
type of innovations are made so
that we can save somec amount of
gasolene and save precious foreign
exchange.

Prof. N.G. RANGA (Guntur) :
But, what about the costs ?

SHRI M.S. SANJEEVI RAO :
They are much cheaper. This is
my request to our hon. Minister.
As you know, in South Africa, they
have perfected the technolegy of con-
verting coal into oil and it works out,
I understand, to about thirty dollars
per barrel. Why not we astart with
a pilot plant of one million tonnes at
least this year?

In Australia, thcy have perfected
the technology of using sun flower as
diesel oil. All this nceds an indepth
study and I want that our country
which boasts of a number of technolo-
gists and scientists of world repute
should make use of them. Why are
they not being used ?

Now, Sir, I come to the other
point. You are all aware that our
exports are only Rs. 7,100 crores whe-
reas our imports are about Rs. 11,300
crores. There is a trade gap
of nearly Rs. 4,200 crores. Thanks
to the inward remittances, it is now
reduced to Rs. 2,200 crores. And
thanks to the International Monetary
Fund, perhaps, our deficit may
be around Rs. 1300 crores.
But still the gap is widening . So,
one of the objectis how best to
earn foreign exchange and in this
case I congratulatc the mnumber of
consultancy and engineering firms
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which are doing an excellent work.
The engineering and consultancy firms
having a band of eminent, competent
and well-meaning scientists and techn-
ologists of all engineering branches
are able to compete with the most
advanced nations. These companies
are in a position to design, fabricate,
instal and operate any type of industry.
They are bringing excellant name to
our country. According to the trade
sources the engineering contracts
and consultancy services in the year
1979-80 are around Rs. 4,700 crores
which is not a mean achivement.
But compared to that it is unfortunate
while going through your Report I
notice that your Engineers India Ltd.
which bosts of a number of scientists
and technologists and which speciali-
ses iu fabricating petroleum refining
pipeline and ocean engineering services
could only carn 14.2 million dollars,
viz. about Rs. 11 crores. I do not
know what is wrong with your Engi-
eers India Ltd. I would request the
hon. Minister to take a look into
it. .

Now, Sir, I would like to say a
word about fertilisers. According to
your Report you could only produce
22 lakh tonnes of nitrogencus fertiliser
instead of 27.5 lakh tonnes and your
alibi js that itis because of shortage
of coal, naptha and Assam agitation.
This is the type of excuses you always.
put forward and say on account of the
infra-struetre failures you are unable
to achieve the rated target. I hope
the hon. Minister will take effective
measures to see that optimum capa-
city of the Plants are used.

Sir, before I conclude I wouid
like to say a word regarding Kakinada
fertiliser factory. The hon. Minister
knows that I have requested him
several times. He is very well
aware that the foundation stone of
this Kakinada fertiliser factory in
my constituency was laid by no less
a person then our Rashtrapatiji,
ShriN. Sanjiva Reddy. The function
was attended also by the High Comm-
ssioner of U.K., Sir John Thomson.
It is nearly three years and it is still
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b there as it is inspite of the State
Government spending -Rs. 9 crores.
He very well knows that once this
plant comes up in Kakinada the
entirc produce will be consumed
within hundred miles range. In
view of the rail and road transport
bottlenecks, I hope, the Hon.
Minister, Mr. Sethi, will take
action and give a helping hand
from the Union Government and
see that this vital fertilizer factory
at Kakinada is a reality,

=t fowax fag (Agw) : wAT-
sfs #ga, A Aama & HIFAI
F A 9T AGT g F FAT FT
W@ § fF 73 agy wgaq At
g | T WATHT FT TFEY HAT OFY
AT F §, AN AAT WA FHF A
19 o7 = W § & swmw
q A gard S 9T W &, I
9T S WX HX SEE T A
ZF 993§, @4l 7 S 2RI WK
qfqr @2 w91 @ §, T skt 9
#aa & gEfag o @it 9
Faad g1 W 57 o OAwT *%
@ g F gaR < warwy & faq
S wg o &R A "rarasar
3 I9F W T WAAT ¥ yEEew
Qa1 & 1§ wely mEisa & 7g faa-
™ @1 oARar § & s wR
FrAt & wiafeas 39 N eqr I AR
& faa 91 w1 graew Y qawg @
g % v sfy gawg oo gwmQ
s gwfa w1 osar wwr faaar
g 9 ¥ faf N faT a1 @@ N
nEEEar Idr § 9w A g famw
gm fear s@T g | HaT |\
2? w3 wF & daw gm
¥ ow & fad dwa fasar § WK
AT ¥ FweT ¥ fad drwq faar
afeT s 3| F7 oA gET 2 A IE
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F1 fawar w@ar & daed F1 TR FC
frar s &1 w5l wRiw ® o™
qT FT M QAT ATTEE, WX a8
FT gFd § @1 Qur X 7 I
F fad mav Swa o FARERA
% fad wan § 1 g @ Aidvex
fa7 % faq feam 9 &ar § 99
F fqg wan e oog IFATIN F07
TR 057 fRar s F wEwra gfr-
foar fAumT &1 aart S1@ WX SR
g g fAad @ sqET w=er gl

g 3 | a1 gftw wif gf =
FT agT S HT £ 924 qfT T AT
TEataE |@g F1 81 uxrftEw g w
F FIC FAA IO F) @T Al FA
HEad Wl 1 X UF AT ¥ ¥qAr
FIraT wqr § AfFT WKd I9@ A
# f98 80-81 W 60 FUT &4l
g1 f9& 81-82 ; 26 FUT 7 TM@
T fagr war g1 A=y giaT § W™
am & f& @ e @@ W|/WH
N HWEAWGHFIT § WK AL 9q@ A

wqar &9 fwar sirowgr @ 1 " wgiEw

F1 T@ aXE AT EF AT AL |

oF 9@ AR 4 fAdew &
ATEAT ST AWRA AT & qG @HT
fe foaq qfsrs &Fex & @
2 37 A wfgsac & gifv &/ 3
AfFT WA AT & FICEA Fi @A
M ST ¥ I 6T § ) WA & gEg
# 4 F HHST AT & GTAA @I
AET § | AT 3@ 78-79 W qfeww
qFTH WEE A (AW & e
# 18 FOT 32 A TR FT W
T g W Y g g IF frami &t
Wt W fear @ & 9w oA
HTAWEAT § wius @r S g safw
WX F|qe AN fF ofew FwT §

T g ST oA gl g 3§
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[+ fraw fag]

g Frdzs w=m, W s wE
g gl § dr agt gifv wg #¢

a%d @ FA G FA Ta4T WEM JA-
@ 37 1 7 feqr wa faqar fw
Tq 77 fear et &1 AMAYG GEd
™ g & offag @it f5 37 AW
# @2 frgml & fod go wA7m
fear wrar & Afes g Far 27
g WATH AT 3@ 3T FAR B
fegmt ® &3 faaqr afew @9
F WEA 43 AZ IT P TAS Fi AT
sfgwrdy €13 38 FT A9 I A/_
2@ = w0 wewa wear wifed fr
ag AW freml & o ugF fag &
q AAT IJeURA TEAT T IT A
wifas feafs a1 weer wax odar

§ WOF FHU g AAe4  WET
fF g gm0 i s sqra BT wefed
f& gaR agr < qarsar ST Ty
g va¥ (An WY &% Z@r @ AR §
I AR F fae v gazar FarE
St §, SIF UF FEEAr § famw
am fggend whleaTes REEqE
1980-81 ¥ 3% foa 13 &g waar
W@ WG 491 AfHd IEFr HIER
1981-82 # 10 ®T@ &FaT &Y
fzar war § wia f& smer o gieey
EIEIEE (B SR Cer el TN - S
egfrag it @1 wlgs syata) FAT

wifgd, asa 368 & f& 9aw  FEy
ST

d weF grr gz W fagea
FEAT AFAT E 5 IT IM ¥ faa
g & wgaEqT § W a1 fw &Y
HITIT ¥ 93T 3, ®F ¥ UF §HOAF
q garat § fv wregad A9 ¥ Fww
AT g . O feafa ® g wfgw
¥ wfas I &1 INET . FE@ FT
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AT FCAT AMMEA | A1A IX & F1C0
TR A FT o wiEw - WR
frale &7 & ) waCEw W W AlEE
JT FT JqEA T AA § A AT
AATT FA & SN | AL A A
™ avg W fagww € 9g9 9n g
gar sqadt v § 1§ awmar §
3 ¥g§ T faaq eqF I wlas &
AfEF JG FT Q@A FE T IF09
FA |

@ Frarg ¥ § zg v fades
Fear wgar g v fasa & wew A
T oq % faama & wranr 8, @@t ¥
arfax w3 ¢ @ 77 A9 § a4
ga St IEAY  AFA Erta%lgtr
trd Awifa® @S wE A AT
A& @73 ) " glRar F wd -
fas 0 am #1 smA § 5 uw faA
% AF HAars gid awn g e aw
FT Trs SIAFT 1 AFT ZEA Wl AH
AR FaArfas qUr e #@ q F,
FarT zad fr ga gad & 997 )
TY AHT FAIX N H WIaTE Hi
gAeqr A Wh afew gw fRata o1
FE @A |

1

W ¥ AT & fow qaredl ar
T FREC FXE § AFFA A @7
TEF A WH AR dwa gaT & fF
9T, WF ¥IE SART @EETE
A A ST &, SEF geTw ®
fag i gaFww F—uwR\aTsfe-ar
AR IEEERfE-Ai-famar e
T ¥ gl g Afww gwhE & ag
sa%srﬁmsrwm:ré’f%n afz
qrw Fi O F G 7 @ FE
ISH wg sAmw fAe 9@ A =7
a8t 97 wrd & ) T4 wraew. § &N
wF w5 @ fear ar fead gec §
FTER T 3¢ fv ag w7 7 §
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qfisy TCALC A IAB] AT FL A
# wrf sygear A A | AR oaT
TEw gar ¥ S weEr T
gl ¥ T FLEY & IGF IaA
T g Ax fau o o § o
ag A94T ARAT & THifaT g7 et
IEFN TYE AE F@E | F T X
RO 31 TAET T FE @A w4
¥ gHAFE AT FE T GFY F q
ITF FIT F4T AM——THHT  FTqA0
oM FT FFT & 1 K "y &
frazq s&m f& faadt s weag
g1 TaAT omaEqy ¥ | wa oF f@
zq W ¥ I9F faweq & ®9 ¥ gAFweq
da a8 gt A § f5aF 5 o
feqgr AT TF §9 OF HIHR ITR
BT & THT T |

U A GET 9FT A 18 § T8
wge F AWM F AGT TS AW H
fra srdt &1 g Tl F qEET a3
gfagraas g wrewefe f 31 WS
IgHI WG AGT AT ST @ B
fsa®i qu weT F1 999 a1 =TET |
& gra gy ag W fifgm FeAT TIIEaT
g & 99 yag T FEatdr A R
S g aq gaq & wven § o
uFdy & o <& ¥ IEF AT wear
qS FE 9307 1 AU "oy frags
2 & goFre gasr diaTa FL 1 AE
AT FT BFT AWM BiaT & AR
IER AT ATH EiaT § 98 FWTT F
HET EOIW A H T W A
feg w17 9k sk sd ¥ @
FMA WTH F1 GBI A7F) ART 418
Fgr = FeartaEr ® 2 fgar ww o
TEy g Wiowwa <ar w41 § 5 wfuaw
THA T TEHT TAAT F7 78 A w9,
afes & wOM aq A wgar §
q[EEF & AF A FEA & AH &
oHGY FF W T AW ISE |

= T T
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zafqr g gravg & foaw eqm <@w
sE |

garrfe wges, w7 § I@ FIE-
TX ¥ werw & §9 A FATIARAT -
§ ot faatar a g7 § foaa
- Frewd R AT WAF FIC-
A’ &8 1 & AOS IJIA&H I9
stials 3few Wy wga oafi oY,
Fraiq 4t A Tw § gwm fEar
qr f& 3@ FE@E F I B AN
g, 74T fq@ #f SF6r FOJAA
gimr, dmi # Aefear faady, fas
§ LU A FAIT F AR &
srrdy, f54 & @a fag o1 <@ & 9a
grafas T & STOR | I§ HAT agl
o) 5 gE wAar A AT gt
wardi | @gi a% f& Fo fFQdr
qifedt F AT ¥ IF FAT H goweS
qIA Fi FIEH FT O IS AAGT
¥ qiz fzar, 537 @sE &7 F7T qA ¥
fadia w7 &1 1 Iq gET §F T
HT FEA A AW AT F AR
waU § WIS wAA §——%A 74~
fedt &1 FT9 T@T & SN FFAA Ay
§ IR T FU F SfEAIIAT
I T WA F FGT AW 7ATE,
gafq f& w3 gard g9 &1 A
fa3dt, garer gg & qTA FT QAT
§ 7z w9 qqTcT g WG W T
exifgam & @ Asv | AfwA
98 W F A wgAN qear & fw
qgF A AR wwmad framat ¥
2T w4f | §3 ¥A qreew ¥ qifwar-
HT ¥ gea 80 4@, AR SRTH
ATE 1 IAT A7 §, IHFT A T
A% AYEET T | T4 FrCETA ¥
193 wiamd § % @ aqu ¥ Faw
3 & 53 & afl sy FA A
TG J0T AT W 3w § R oaee & Fir
7T I|HT A far ax § M
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[+ ferma Feg]

TS qELH UHIFAHT UAmAT & 91
GISMTE FIF IAHI G FT AMAS
g0 fear s@rg | qewd GIw@ W
STt 9X @g AAA F AN H IO
o fAq Wi & 9% | a@ ¥
FAT AR F1 A F[ ATRSE TAEHT
widy FT foar smr & )

AR W@ & NaI7 @dr
F Ig IOT FT EAF @AT Afed
R g arq 7 0 eqA @A Arfgd
f& wer A o wamw ¥ ) @ @
g WA F N A F AF | TG R
AT FoT HEAT A IE AT T/ F
AT ALY F ANEE T4 F ALU
F @l & WET FL 1 F wER
faazq Fear =Agar g—wa At &
gt oifas gAear ar @ @ F
fagrdi sc gal & W 49 I
2,8 AT § A & (W WeEAT
FIT F1 AT FAT g oWd §
A HIT @ @ --TT fEay
qref F71 HIET TA AM AFEAT FT
g & WEM F, [Ed § A O@l
g 9g 38 @ FT 797 & | arfward
¥ gy qrfedl 7 gEwswia ¥ weam
qre fwar, afea faas gma aifas
HHETME § A IAFI IFA § 767 g}
gl & ar € &1 ALU F IA-
Fifgai 1 A& a9f, § IFT Q)
T, AYAT F1 IEAT FST T T=T GIM(—
YT FT G | FZT TAT FT AqA
X A A(CAN, TIAT G G
agrt 9x W aw fAEAN I8 F1 WU
qiar, gefE Iq F1 QAFT FY wfow
1 o @rd, afew fear 1 qaa
@ afr frar awa ag 9 faaq
X q oA AT wEE W AW
IR ST WIAT WG ISAT, AAAGA
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qT I§ FT WH BVI—A qg gifaat
wqT # gEN, dAfFw I8 #T wE
S aEe & @ | ga fad dar
7@ f& fag a@ & quarfedl &
§ wqafeal 3 #a ¥ wErg 9 4
T FEY MRETE @ | § T8
Wt frdgn wwar wmgar g f7 o A
ffqaa ar @ W 9w W faea
A& Taar § F siaarF) ar fear ot
F), Wq W F SHEHHT g, d a@l-
Ig FTAT Afgd | FA WA AW
ATFTT F WA @A Tifgd A Iw
ad® & ur fAa T FW FAAT
Tifga #ie afs g7 Tar adl W@
g & guAnt g 5 o3z 3 Ad
g1 # 3@ A famm afi @ar g
o 5497 g9ig & 9q  agi FE@m
ov megrag gAr O faledy ew 4§
g7 gu o 7 A 37 7 WA &gAw
Agt femr Al & Fgr && war
§ agf * gWeA™i & AL H
HT & F@w0 A@AT § 1 AT AGId
HETS A aa frar a1 6 9W AH
ag faar ar f& gn 38 &1 S99
30 FFA ag Sam@ 7@ At 1 gak
aqAF AT S §, T OF AT
faar ar #@t7 g foer ar
ST X AfFT FNT oF Sarg
agf fasr &1 & FgiaF Twrs,
Fgh FT AWE T T WY WK
& 989 A TE ITH AT GHT FT
§IEF W IF g AR AW 9 qw
% HEMAl Fi3@d @ waaT fqer
g dfew qata & 4 W9d oW FrEm
¥ wegT Ag T &war, N AN wEE)-
A= § & N AT et §7 &
g1 adr afl, 97 gl 9T wedr v
wrag ar mfgerd o § @ 9@ 5=
F Ak # T goar 7@ «
o @7 #wa § 5 ww amfw,
St 7 A Jaar w1 Sfaffae

4G94 9
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F@ g T T¥ Fr@M F AL
T g8 TFaT | ag @ ¥ 98 I
Iq # g ¥ @ TIar § Al
$R"iaﬂwéwmrt
Affr @& Wr & T I_MEETQ
famﬁwar&rt—{r 5 s®
94 FIW@H F WAL W FT
3@ &% | zafed Fa fadaw a8 @
fF Hdt S Far ¥ F agi * WA
Fifwat 1 g g 2 f5 S &Wr
FT GIEA WA A SAg AT FL 3G
gFaT &, @ WAX F SAar Al
fefes F<7 amT weEm 9 ¥ 9
3§ F @ &% & gl #&1 @ @I
&1 7 a3 wwaar g fFowwd w0
AAIT T FL WA I T WG AT
g, q swr Afeww g oAiE AT
9 % I§ F WAL A W AFA |
Tgl g< g% F1 Sfearw § K 39
F FIT HRCAE 9 faar St |
wH oo & 5k qrg #1 wferara w0 7@t
¢ diFT 7zt 93 faAr 9@ & Ho Mo
i AEY ST /FAT | AGH IT 57 TLE B
a7 g1 VY § W T AR AR A1
Zar 71fgd, dar A wad (Haew g1

¥ oF am R FEAT AREGT §
A yga W AY T ¥ oA H
Fgr o7 % 3Iq F@A 7 A FHS
AR fHET waT, a8 @ Hikne
qr, 9 ¢ wARM &7 0%, § WU
ff s N qwE A fear war,
ag @9 TEARTG fwar war | oS4
™ EF IR A FWR F IO T,
1 zg a9 fagr war & s@ &
TREd § @ & IF & @9 F
® EAR §iF FF F wiga W
F1 sara it Jfww 7-8 wEW @
74 § I8 @ Fr T ShoTW
gar, 48 AW &F SaT Ag N G
g\ & qar off § fadew wear Tgan
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g o wa s &1 agh W
wAAT § a7 wEawW § T} ¥ Am-
fiF wage § W wEgse @ X
Wa@d A L QENH A

FI, UF &WT FL AW I K I A
whﬁaﬁgﬁ”lwﬂmﬁﬂﬁﬁ

i’ﬁﬂ:a

—-.

AT WG 7 F7 H GHEATHT 9T &1
@ fear, @ agl X WkmA A
FEHT |

¥ oF-dl A@  FE T WYAT
AW &G FT TgaT | & g
T wgar @ & owfR ww e
¥ wrd g1 fwEy At AT sTeE
#Fi @zl WA, A I¥ FT@H B
ATEGTH #AAL WG q8aTe Fa1,
o9 F1 &g Farar soar & fEa
gz & foo @61 W & 1 T8 W WX
g qiwe fuadi § AR W W
ag T frsdi & 1 P 4 @R
¥, #1f 3 WX ¥, T 5 T
¥ gt w5 2 g g ¥ fAadr
g ot sy & fAg agi 9T W9 w1
o faet S@T | I qARl &
g &gl 9¢ & T & | fawme
g e Wi s &gt WY
QEeEHE GRS ¥ 417 ¥ fod 9
%ﬂ'l'(flﬂﬁl’ﬂ'*‘(ﬂ"‘(zﬂ
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[ fearee ]

R Wi AW ¥ aga sqr@r wESw
27 & ST 1 q@l F aAnRE g
¥ fag 37 & Afer it @ gx
T & W wirs I ¥ FgEm
7dt frar @ afFa s f aar fifvg
fe forg frataw st & & wr g,
G A AT ¥ HGNY & AT qg
FITARX gH HALL FL0 &, dr B
W I FT FFF &, | AL TH, AW
G, wAFT qewrd agv gE & WA
farad =l g€ & 37 F A #
# g Fg A< fea ¥ 57 AT w9
& I F A 7 7 FF | X AAr
M & F fraga FF WA I@
AT FIAE | AL T 26 TG
1981 &Y ‘@istar afawr & | IuH
g foar gwr & fae :1 § 93
FL GAMFI AT § -

“am AEEYT & ogren g
IEF FA® H 97 IHE A
¥ fwdr gEwfa sadw &
TIYAT & IGF TST &M A
f5a €9 9T g WM ATAT
T & 99 AWM F HEIK
F TAM F FAT Bl AW
qgserr ) wfFw feew &
ol § HqWT ¥ T I
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. -

feg @ % § & wew
FR@AT T W ¥ A ag
ST F F F &
fF FrEw & "R
@rE F1 fawrg @ w@ar ar
Uy F g9 s FrowfEw
feafe dgax & w@d (7
@ ¥ fag I gae fwr.g

gl & Fmi & A0 fear g
FIE  GAHT | qg1. F TN F1

R o ¥ o FEi ¥ oA oA

fear war | 3FTIX FGT T AT FT
aur feq @, AFC wF W F AT
FT AMA G AT F QRN A1 AIFE
fasmg &1 "t faar q@ AR I
gy foag gfr & S o1 z® ¥
7gT F AW FOAT @M

®[ HEqT A ) WU AT ARy

guT a1 agi feafq, oF @ad %1 @
q yhdr g | gEfew § gz fragA
] w g 3@ ¥
g1

Mr. CHAIRMAN : The House

now stands adjourned to meet tomor=
row at I1 a.m,

18.05 brs,
The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday,
April 1, 1980/Chaitra 11, 1903
(Saka) '

m———
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